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 LOK  SABHA

 Wednesday,  the  Ist  May,  1968/
 Vaisakha  l,  885  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Petro-Chemical  Development  at

 Barauni

 +
 (  Shri  Subodh  Hansda:

 j  Shri  S.  C,  Samanta: *1109.
 है।  Shri  B.  K.  Das:

 |  Shri  M.  L,  Dwivedi:
 Will  the  Minister  of  Mines  and  Fuel

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  technical  experts  from  E.N.I.  of
 Italy  were  engaged  in  studying  the
 poss  bility  of  Pctro-cheinical  develop-
 ments  at  Barauni;

 (b)  if  so,  whether  they  have  comp-
 leted  their  survey  and  prepared  a
 report  in  this  regard;  and

 (c)  whether  they  have  given  any
 indication  of  the  possibility  of  Petro-
 chemical  Development?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  E.N.I,  had
 been  requested  to  study  the  posssibili-

 deveiopment ties  of  petro-chemical
 around  the  Barauni  and  Gujarat
 refineries.

 (b)  A  preliminary  report  was
 rece'ved  from  E.N.I.  in  the  month  of
 March,  1963.

 (c)  The  preliminary  study  has  tried
 to  lay  down  a  plan  for  two  _  petro-
 chemical  plants  based  on  the  raw
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 materials  available  at  the  Barauni  and
 Gujarat  Refineries.

 Shri  Subodh  Hansda:  In  view  of
 the  preliminary  reports  submitted  by
 the  E.NI,  is  it.a  fact  that  five  Ameri-
 ean  firms  have  offered  their  assistance
 in  getting  up  petro-chemical  industries
 in  the  country?

 Shri  K.  D.  Malaviya:  No,  Sir,  There
 is  no  specific  offer  from  any  American
 or  other  firm  with  regard  to  setting  up
 of  petro-chemical  industries  in  Gujarat
 and  Barauni.  The  whole  question  is
 being  examined  by  the  Oil  and  Natural
 Gas  Commission  and  as_  soon  as  the
 examination  of  the  E.N.I.  report  is
 completed,  we  shall  formulate  a  pers-
 pective  plan  for  the  development  of
 petro-chemical  industries  in  Barauni
 and  elsewhere.

 Shri  Subodh  Hansda:  May  I  know
 whether  the  preliminary  report  is
 still  under  consideration  of  the  Plan-
 ning  Commission?

 Shri  K.  D.  Malaviya:  When  the
 appropriate  time  comes  for  economic
 examination  of  the  plant,  surely
 Planning  Commission  and_  other
 Ministries  will  be  associated  with  that
 examination,

 Shri  Ss.  C.  Samanta:  Is  it  not  a  fact
 that  in  the  meantime  the  French
 Petroleum  Institute  has  submitted  a
 detailed  report  about  the  petro-chemi-
 cal  industry  in  India  and,  if  60,
 whether  their  reports  have  been
 considered  here?

 Shri  K.  D.  Malaviya:  This  is  also
 correct.  The  French  Petroleum  Insti-
 tute  was  asked  by  the  Oil  and  Natural
 Gas  Commission  to  have  a  preliminary
 survey  of  the  entire  nature  of  the
 petro-chemical  industries  and  they
 have  also  submitted  a  report.  I  am
 sorry,  I  made  a  little  mistake  in  my
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 earlier  statement  that  the  E.N.L  was
 asked  by  the  ONGC,  The  ENI  has
 produced  a  general  survey  report.
 for  Barauni.  But  the  French  Petro-
 leum  Institute  has  on  6  specific
 demand  of  the  Oil  and  Nautral  Gas
 Commision  prepared  a  rather  detail-
 ed  report  and  that  is  also  under  exa-
 mination  of  the  ONGC.

 att  म०  ला०  द्विवेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  पेट्रो-केमिकल  इंडस्ट्रीज  के
 अन्तर्गत  कौन  कौन  से  उद्योग  लगाए  जा  रहे
 हैं  ब्रोकर  उसका  प्रबन्ध  सार्वजनिक  (पब्लिक)
 सेक्टर  में  होगा  या  निजी  (प्राइवेट)  सेक्टर
 में  दौर  क्रिस  तरह  से  होगा  ।

 श्री  के०  दे०  मालवीय  :  पेट्रो-क़  निकल
 इंडस्ट्रीज  के  श्रुतांत  बहुत  से  उद्योग  धंधे  हैं,
 जैसे  श्र  टिपिकल  फर्टिलाइज़र,  'शिन्थेटिक
 रबर  ज़ोर  इंटरमीडिएट  प्रॉडक्ट्स,  जिन  से
 'प्ल:स्टिक  इंडस्ट्री  के  तमाम  सामान  तैयार

 होते  हैं।  इसी  किस्म  क़ी  और  भी  बहुत
 से इन्डस्टर- ज हैं  पेट्रो-केमिकल  इंडस्ट्रीज  एक
 बहुत  बढ़ा  उद्योग  है  और  सरकार  इस  पर
 विचार  कर  रह  हे  कि  इसका  किस  तरह  से
 संगठन  किया  ज  ये  जहाँ  तक  पेट्रो-के  निकल
 इंडस्ट्री  ज़  का  र:म्बन्ध  है,  जो  रा  मेर्ट रियल  हम
 से  वर्ना  घायल  एंड  नटरूल  गेस  कमीशन
 से  कौर  पब्लिक  सेक्टर  की  घायल  रिफ़ाय-
 मरीज़  से  उसको  मिलेगा,  शारीर  हे  कि  वट  सब
 पब्लिक  सैक्टर  में  होगा,  हेमन  गवर्नमेंट  की

 ख्वाहिश  हूँ  कि  पैट्रोकैमिकल  इंडस्ट्रीज
 के  संगठन  के  राज्य  हम  सनम  मिलों  पर  गौर
 करें  ग्रोवर  जाँ  तक  पब्लिक  सैक्टर  कर  रास्ता

 है,  पब्लिक  सैक्टर  करे  और  अगर  प्राइवेट
 सैक्टर  का  भी  एसो  मेगन  हो  रुके,  तो  उस
 पर  हन  विवार  करेंगे  और  उसका  भी  हम
 स्वागत  करेगे  |

 Dr.  Ranen  Sen:  Is  it  a  fact  that  the
 Burmah  Shell  Company  proposed  to
 float  a  pctro-chemical  industry  in  the
 private  sector  and,  if  so,  what  is  the
 reaction  of  the  Government?

 Mr.  Speaker:  ‘s  it  at  Barauni?

 Dr,  Ranen  Sen:  Yes,  near  Barauni
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 Shri  K.  D.  Malaviya:  I  am  _  not
 aware  of  it.  The  Burmah  Shell  pro-
 posal  was  in  connection  with  a
 Petro-Chemical  plant  in  Bombay,
 {f  I  remember  aright.  That  has  nothing
 to  do  with  the  Barauni  complex  of
 petro-chemical  industries,

 Shri  Kapur  Singh:  I  want  to  ask  a
 question  slightly  different  from  the
 one  already  put  by  an  hon,  Member
 earlier.  I  want  to  know  whether  Gov-
 ernment  have  investigated  the  petro-
 leum  potential  at  Barauni  to  make
 sure  that  the  exploitation  of  petro-
 chemical  development  there  is  econo-
 mically  feasible.

 Shri  K.  D.  Malaviya:  Such  assess-
 ment  has  not  yet  been  made  with
 regard  to  the  SBarauni_  refinery,
 because  the  quantity  and  the  quality
 of  raw  materials  that  will  be  available
 to  us  at  Barauni  from  the  oil  refinery
 {s  not  yet  ultimately  settled,  and  the
 economic  survey  has  also  to  be  made
 still.  Therefore,  all  these  questions
 are  under  active  consideration  of  the
 Indian  Refineries  Ltd.,  and  as  soon  as
 we  come  to  some  final  decision,  we
 shall  take  steps.

 श्री  शिव  नारायण  :  क्‍या  मैं  जान  सकता

 हूं  कि  इस  टीम  के  कितने  मेम्बर  हैं
 शौर  क्‍या  उनमें  कोई  इंडियन  मेम्बर  भी
 शामिल  है  श्र  यट  काम  कब  तक  पूरा  हो
 जायगा  ?

 श्री  को०  दे०  मालवीय  :  यह  तो  डा०

 सैनिक  की  पोर्ट  है,  जिसका  ज़िक्र  फंच

 पेट्रोलियम  इस्टेट  के  सिलसिले  में  विया
 गया  |  ड०  हैक  के  साथ  उनकी  प्रपनी
 1...  र्थ  ।  उन्होंने  बाँ  शाकर  सव  निर्र/क्षण
 च्यि था.  और  उसकी  रिपोर्ट  हमरे  पस
 अर्भ,  फायर  ह  महते  में  प्री  है,  जिस  पर
 विच र  पिया  जे  र है।

 मद्रास  में  प्रनिवारय  हिन्दी  परीक्षा

 +#१११०,  ओ  भक्त  दर्शन:  क्‍या  शिक्षा
 मंत्र,  २७  फरवरी,  १६६३  के  तारांकित  प्रश्न
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 So,  hon.  Members  would  see  that संख्या  के  उत्तर  के  सम्बन्ध  में  ने (३६  सम्बन्ध  में  वह  बत  *
 the  introduction  of  moderation  in

 क्रि  कपा  करेंगे  कि  मद्रास  राज्य  में  हिन्दी  सकी  examination  for  Hindi  papers  is  an
 झ्र नि वाय  परीक्षा  को  फिर  से  चालू  कराने  improvement  on  the  previous  practice,
 के  बारे  में  वहाँ  के  राज्य  सरकार  के  साथ  जो  and  I  think  that  we  should  all  be

 विचारविमर्श
 happy  at  this  development  in  the

 विचारविमर्श  किया  जा  रहा  था,  उसका  Madras  State.
 क्या  परिणाम  निकला  ?  ५

 श्री  भक्त  दर्शन  :  श्रीमन्,  यह  जो  नई
 व्यवस्था  की  गई  है  या  की  जा  रही  है,  उसका
 स्वागत  करते  हुए  मैं  यह  जानना  चाहता  हूं
 कि  उसे  कब  चालू  किया  जायगा।  क्‍या  उसको
 अगले  शैक्षिक  सत्र  से  चालू  कर  दिया  जाएगा  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली)  :
 मद्रास  राज्य-सरकार  ने  हिन्दी  परीक्षा  की
 ऐसी  व्यवस्था  कर  दी  है  जिसके  ग्रनृकूल  हिन्दी
 में  पये  गये  नम्बर  विद्यार्थी  के  परिमितता

 (  Moderation  )  के  अंकों  में  काम  Blo  काम  ला०  श्री मालो  :  सम्भवत:
 में  लाए  जा  सकेंगे  ।  अगले  सत्र  से  उसको  प्रारम्भ  कर  दिया  जायगा  t

 झ  ठीक  तो  मालूम  नहीं  है,  लेकिन  इस  बारे
 {The  examination  counting  for  में  सरकार  का  हुक्म  हो  गया  है moderation  has  been  introduced  by

 the  State  Government].
 at  सरज्‌  पाण्डेय  :  मैं  यह  जानना

 चाहता  हूं  कि  अरन्य  भ्रहिन्दी-भार्ष|  प्रान्तों  में

 हिन्दी  को  श्रनिवार्यं  बताने  के  लिए  सरकार
 की  तरफ  से  क्‍या  कदम  उठाए  जा  र  हैं  ny

 श्री  भक्त  वर्शन  :  श्रीमन्‌,  मैं  यह  जानना
 चाता  हूं  कि  जो  प्ले  परिवर्तन  किया  गया
 था,  उससे  पहने  क्‍या  व्यवस्था!  थी  और  उसमें
 परिवर्तन  करने  की  श्रावश्यकता  क्‍यों  पड़ी
 थी?

 डा०  का०  ला०  श्री मालो  :  जो  गयी
 लैंग्वेज  फर्म ला  है,  वह  दीवाने  कार्ष्मःर  के
 सभी  र  ज्यों  में  श्री  ल|ग  हो  गया  है।  मद्रास  ने Dr.  K.  L.  Shrimali:  The  previous

 दीं हिन्दी  को  कम्पलसरी  नहीं  किया  है,  लेकिन  मैं positicem  was  that  the  marks  obtained
 by  the  students  were  not  counted  by  समझता  हूं  कि  ह  फीमेल  के  व  द  अधिकतर
 the  university  for  purposes  of  eligi-  लड़के  हिन्द  को  ५.  ।क  ट्रक'
 bility  to  the  university  courses  of  50  हिन्द,

 को  लेंगे  कौर  उसको  ठीक  प्रक'र
 studies.  The  subject  was  not  compul-  से  पढ़ेंगे  ।  प्रिय  काश्मीर  के  और  गिलास
 sory.  Although  80  per  cent  ef  the  के  सब  प्रान्तों  में  (नदी  प्रतिवर्ष  खुद  से
 students  used  to  appear  for  the  exa-

 पढ़ाई  जनता  है  t mination,  a  large  number  of  students
 were  reported  to  have  left  their  copy-
 books  blank.  Therefore,  the  Madras  श्री  ग्रोवर  लाल  बैरवा  :  इससे  प्ले Government  decided  to  do  away  with

 अ्रनिवर्य this  examination.  The  position  was  जब  मदान  में  नदी  की  प्रतीक  ये  जिला  थी
 reviewed  again  recently,  and  they  ग्रोवर  को  बन्द  किया  गया  तो  ह".  समय
 have  now  decided  to  introduce  exa-  या  ठन  थीं mination  with  moderation.  Moderation  सरकार  के  स

 मने
 न  मनु  दि  याँ  थीं  प्रौढ़

 means  that  the  students  are  allowed  उन  बदिन  क्यों  को  दृढ़  बरन  के  लिए  ह: 6
 grace  marks,  and  these  grace  marks  क्या  पिया  जा  यदा  है  ?
 are  available  after  counting  the  ag-
 gregate  of  all  the  marks  obtained  ०१  mele  op? the  students.  This  will  give  an  an-  Blo  का०  ला०  श्रीमाली  :  बारे
 centive  to  the  students  to  study  ‘Hina  में  मैने  निवेदन  कर  दिय  हैप टन  bs

 arefully,  and  they  would  give  oe  if ene
 +4

 A  &
 यह  थी  कि  दी  श्रानवाय  रूप  से  नहा  पढ़ाई more  serious  thought  to  it.
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 जाती  है  मद्रास  में  ।  परीक्षा  ली  जाती  है
 हिन्दी  में  ।  लड़कों  को  आप्शन  था,  देना  चाहें
 तो  दें,  न  देना  चाहें  तो  न  दें  7  लेकिन  रस्सी
 परसेंट  लड़के  हिन्दी  लेते  थे  ।  लेकिन  चूंकि
 जो  स्क  भिलते  थे  परीक्षा  के,  उनको  परीक्षा
 के  लिये  नहीं  गीता  ज  ता  था  इसलिए  लड़के
 उसको  सीरियसली  नहीं  लेते  थे  1  लेकिन
 ब  मद्रास  गवर्नमेंट  ने  यह  जो  माडरेशन  का
 तरीका  इसमें  ला  दिया  है,  इससे  लड़के  कान्ती
 को  ज्यादा  सीरियसली  पढ़ेंगे  ।

 Shrimati  Renu  Chakravartty:  The
 three-language  formula  has  been
 accepted  at  least  in  principle.  I  would
 like  to  know  whether  in  the  Hindi-
 speaking  provinces,  the  three-langu-
 age  formula  has  been  introduced  and
 if  not,  whether  the  syllabi  and  the
 time  for  teaching  has  been  so  adjusted
 that  the  languages  are  taught  in  the
 same  amount  of  hours  as  it  is  taught
 in  the  provinces  where  they  have  the
 three-languages.

 Dr.  K.  L.  Shrimali:  As  far  as_  the
 Hindi-speaking  States  are  concerned,
 in  the  U-P.,  and  I  believe  in  some
 other  States  also,  they  have  intro-
 duced  Sanskrit  as  the  third  language.
 This  matter  has  been  under  discus-
 sion  with  the  Ministry.  In  fact,  this
 was  discused  at  the  recent...

 Shri  Ranga:  That  language  they  are
 bringing  now?

 Dr.  K.  L.  Shrimali:  I  was  explaining
 that  point  further.  According  to  the
 three-language  formula,  the  Hindi-
 speaking  States  have  to  learn  another
 language:  modern  Indian  language.
 The  provision  is  that  they  should  study
 one  of  the  modern  Indian  languages.
 At  the  Chief  Ministers’  conference,  it
 was  emphasised  that  they  should  learn
 another  Indian  language.  Therefore,
 they  have  introduced  Sanskrit  as  the
 third  language  instead  of  a  modern
 Indian  language.  This  matter  was  dis-
 cussed  by  the  Education  Ministers’
 committee  which  met  recently  to
 review  the  whole  question.  The  Edu-
 cation  Minister  from  the  U.P.  was
 also  present.  Though  the  U.P.  and
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 other  Hindi-speaking  States  have
 some  difficulty  in  the  Matter,  we  have
 requested  them  to  introduce  one  of  the
 modern  Indian  languages  in  all  the
 educational  institutions  gradually.  The
 House  will  be  interested  to  know  that
 the  U.P.  Government  has  made  provi-
 sion  for  the  teaching  of  Modern  Indian
 languages  in  several  zones.  I  am  hop-
 ing  that,  if  assistance  is  available,  as
 we  are  giving  assistance  to  the  non-
 Hindi  speaking  States,  modern  Indian
 languages,  particularly  the  southern
 languages  will  be  introduced  more  and
 more  in  the  Hindi-speaking  States
 also..  The  process  has  to  be  slow.  We
 cannot  either  force  the  Madras  Gov-
 ernment

 Shri  Ranga:  Is  he  speaking  on  the
 Languages  Bill?

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  is  asking  question.  I  am  trying  to
 explain.  Now  he  says  “he  is  speaking
 on  the  Languages  Bill.”

 Mr.  Speaker:  In  the  first  instance,  I
 made  a  mistake  because  this  question
 was  not  relevant  here.

 Some  Hon.  Members:  Why?
 Mr.  Speaker:  Because  the  question

 was  about  Madras  only:  not  about
 other  States,  It  is  not  relevant.  I
 allowed  that  because  it  was  so  serious-
 ly  contested  on  this  side.  Next  ques-
 tion.  The  answer  has  been  so  long.

 An  Hon.  Member:  That  has  led  to
 other  questions.

 Shri  Kapur  Singh  I  want  to  put  a
 smal]  question

 Rupee  Loans  for  Collieries

 *I22l.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Mines  and  Fael  be
 pleased  to  state:

 (a)  Whether  Government  are  aware
 of  the  fact  that  the  collieries  had
 failed  to  procure  rupee  loans;

 (b)  whether  it  is  a  fact  that  the
 Reserve  Bank  has  imposed  limitation
 {n  the  matter  of  deposit-advance  ratio;
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 (c)  whether  it  is  also  a  fact  that
 the  Commercial  Banks  are  shy  to
 lend  money  on  medium  and  long-term
 basis  to  the  Coal  Industry  because  of
 the  hazards  in  such  investments;  and

 (9)  the  steps  Government  have
 taken  to  find  rupee  counterpart  loans
 to  this  industry?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  (a)  It  is  said,  some  col-
 lieries,  for  want  of  sufficient  securities,
 had  been  finding  it  difficult  to  obtain
 matching  rupee  finance  for  importing
 plant  and  machinery  under  the  World
 Bank  Loan.

 (b)  No  limitation  as  such  has  been
 {mposed  by  the  Reserve  Bank  in  the
 matter  of  deposit-advance  ratio.

 (c)  As  reported  by  the  Coal  Indus-
 try,  some  Commercial  SBanks  have
 expressed  inability  in  advancing  loans
 to  them.

 (d)  A  scheme  for  partial  guarantee
 by  Government  of  loans  to  be  given
 by  credit  institutions  to  coal  com-
 panies  has  been  sanctioned.  The
 Refinance  Corporation  will  provide
 refinancing  facilities  to  credit  institu-
 tions  in  respect  of  their  medium  term
 loans,  The  Reserve  Bank  will  also
 offer  certain  additional  borrowing
 facilities  to  scheduled  banks  against
 their  lendings  to  the  coal  industry  on
 short  term  basis  when  the  advances
 are  guaranteed  under  “Guarantee
 Scheme”.  These  _  facilities  should
 enable  the  industry  to  secure  rupee
 loans.  e

 Shri  P.  R.  Chakraverti:  In  view  of
 the  importance  of  the  coal  industry  in
 India’s  industrial  development,  what
 are  the  conditions  which  have  been
 made  available  to  them  to  get  loans
 on  easy  terms?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D,  Malaviya):  Generally
 Government  have  accepted  the  princi-
 ple  of  heiping  the  coal  industry  to
 ‘avail  of  opportunities  from  banking
 institutions  to  get  rupee  matching  loan
 assistance  facilities  after  they  have
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 taken  loan  from  international  sources
 for  mechanising  their  mines,  The  only
 basis  we  have  agreed  to  is  that  we
 guarantee  certain  portion  of  the  loan
 that  they  will  try  to  obtain  from  that
 source,  The  details  have  to  be  nego-
 tiated  between  the  parties,  the
 Finance  Corporation  and  the  specific
 eolliery  that  wants  the  loan,

 Shri  P.  R.  Chakraverti:  To  what
 extent  has  the  Finance  Corporation
 been  able  to  overcome  the  reluctance
 of  commercial  banks  to  advance  loans?

 Shri  Thimmaiah:  The  Governor  of
 the  Reserve  Bank  expressed  a  fecling
 that  commercial  banks  are  ‘ovling
 shy  generally  because  of  the  general
 financial  stringency.  Then  he  agreed  to
 extend  the  additional  borrowing  limit
 of  the  banks  and  also  to  _  provide
 refinance  facilities  to  the  Refinance
 Corporation  which  could  also  lend
 money  to  the  coal  industry.

 Shrimati  Savitri  Nigam:  May  I  know
 whether  a  World  Bank  expert  is  mak-
 ing  a  survey,  and  the  disbursement  of
 the  loan  by  the  World  Bank  wil)
 depend  on  the  survey  report  submit-
 ted  by  him?

 Shri  छू,  D.  Malaviya:  No.  The  sur-
 vey  has  nothing  to  do  with  the  actual
 desire  of  the  coal  industry  to  obtain
 the  loans.  All  those  principles  were
 already  settled,  It  is  now  for  the  coal
 industry  to  apply  for  loans  which  they
 are  doing;  and  they  have  already
 completed  the  formalities  to  obtain
 licences  and  to  go  on  in  the  normal
 way.

 Shri  Maheswar  Naik:  Is  it  a  fact
 that  under  the  guarantee  scheme  of
 Government,  the  credit  institutions
 are  levying  certain  charges?  If  so,
 what  is  the  justification  therefor?

 Shri  Thimmaiah:  The  credit  insti-
 tutions  have  to  pay  a  charge  of  3/4 per  cent  to  the  guarantee  organisa-
 tion  for  standing  guarantee  for  the
 Joan  advanced.

 Shri  Bhagwat  Jha  Azad:  Is  it  a  fact
 that  some  of  the  collieries  have
 already  been  able  to  arrange  foreign
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 loans  and  is  it  also  a  fact  that  they
 have  asked  Government  to  guarantee
 the  same?  If  so,  for  what  amount
 have  they  been  able  to  arrange  loans?

 Shri  K.  D.  Malaviya:  That  informa-
 tion  is  not  available  with  me.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  Government  have
 decided  to  constitute  a  body  like  the
 NIDC  for  giving  loans  to  collieries?

 Shri  K.  D.  Malaviya:  No,  there  is
 no  specific  institution  created  for  such
 facilities  except  that  there  is  already
 an  institution  called  the  Refinance
 Corporation  which  will  provide  loans.

 Oil  Refinery  in  Madras

 +
 (  Shri  Yashpal  Singh:
 |  Shri  Kapur  Singh:

 J  Shri  Narasimha  Reddy:
 Shri  Buta  Singh:
 Shri  P.  0.  Borooah:

 L  Shri  Onkarlal  Berwa:

 *1113,

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  an  oil  refinery  is  pro-
 posed  to  be  set  up  in  Madras;

 (b)  whether  any  foreign  collabora-
 tion  has  been  sought  for  the  purpose;
 and

 (c)  when  the  work  is  likely  to  be
 started?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  and  (०).  Do  not  arise.

 श्री  यशपाल  सिह  :  मैं  जानना  चाहता
 हूं  कि  इसके  लिए  लाइफ़  इंश्योरेंस  कारपोरेशन
 कितना  इनवेस्ट  कर  रही  है  और  हमारी
 सरकार  द्वारा  ५१  परसेंट  शेयर  खरीदने
 की  बात  जो  चलाई  जा  रही  थी,  उस  मामले
 में  क्या  हो  रद्दा  है  ?

 थमी  के०  बे०  मालवीय  :  छापने  मद्रास
 रिफाइनरी  के  बारे  में  पूछा  था,  उसका
 जवाब  मैंने  दे  दिया  है  ।
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 Concentrated  Composite  Foods
 *l4.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  a  process  for  making
 ready-to-eat  concentrated  composite
 foods  with  remarkable  keeping  pro-
 perties  has  been  developed  at  the
 Central  Food  Technological  Research
 Institute,  Mysore;

 (b)  if  so,  the  details  thereof;  and
 (c)  whether  any  production  pro-

 gramme  has  been  chalked  out  in  this
 regard?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayua
 Kabir):  (a)  Yes,  Sir.

 (b)  The  edibles  are  pre-cooked,
 drum  dried  and  blended  with  required
 vitamins,  flavoured  and  suitably  can-
 ned.

 (c)  Interested  parties  have  been
 given  the  details  of  the  process.

 Shri  D.  C.  Sharma:  May  I  know  if
 this  food  can  be  used  by  persons  liv-
 ing  at  high  altitudes  or  those  at  low
 altitudes?

 Mr.  Speaker:  Ti:e  hon,  Member  is
 putting  the  question  to  the  hon.  Min-
 ister  who  is  so  near  to  him,  but  I  also
 want  to  listen  to  the  question.

 Shri  9.  6.  Sharma:  May  I  know  if
 this  food  can  be  used  by  persons  liv-
 ing  at  high  altitudes  such  as  defence
 personnel  and  others,  or  it  can  be
 used  only  by  persons  living  at  low
 altitudes  on  the  plains  and  only  by
 civilians?

 Shri  Humayun  Kabir:  This  food  is
 meant  for  people  who  want  pre-cook-
 ed  food  and  where  there  are  difficul-
 ties  of  cooking.  Naturaily,  the  defence
 forces  are  interested,  and  demonstra=-
 tions  have  already  been  given  at  the
 Defence  Headquarters  and  the  Air
 Force  is  also  interested.  We  are
 waiting  for  the  approval  of  the  De-
 fence  Ministry  for  providing  larger
 supplies.
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 Shri  D.  C.  Sharma:  May  I  know  if
 any  arrangements  have  been  made
 for  manufacturing  this  food  in  any
 large  quantity  either  in  the  public
 sector  or  in  the  private  sector,  and
 if  so,  the  details  thereof?

 Shri  Humayun  Kabir:  As  I  have
 stated  just  now,  demonstrations  have
 been  given  to  Defence  Headquarters,
 and  when  they  place  their  require-
 ments,  this  question  will  be  taken  up.
 In  the  meantime  some  enquiries  were
 received  from  Hindustan  Levers  and
 Britannia  Biscuit  Co.,  who  approached
 the  institute  for  details,  and  they  have
 been  given  the  relevant  information.

 Shri  Tyagi:  Have  the  Food  Techono-
 logy  Research  Department  also  cal-
 culated  the  estimated  price  at  which
 it  will  be  available  to  consumers,  and
 does  it  compare  favourably  with  the
 normal  food  that  people  use?

 Shri  Humayun  Kabir:  It  will  be,  I
 think,  a  little  cheaper  because  these
 are  the  figures  I  have  got.  In  the
 case  of  vegetable  biriyani  the  cost  per
 kilo  is  about  Rs.  3°50,  and  in  the  case
 of  the  sweet  preparation  also  it  is
 about  the  same.

 Shri  Hari  Vishnu  Kamath:  What
 does  the  Food  Minister  say?

 Shri  Humayun  Kabir:  Generally,
 therefore,  they  will  be  a  little  cheaper,
 and  the  food  value  is  also  fairly  h‘gh.
 The  calorific  value  is  about  five  calo-
 ries  per  gram,  which  is  a  little  higher
 than  that  of  cereal  or  pulse.

 Shri  Sham  Lal  Saraf:  With  regard
 to  the  varieties  he  has  mentioned,
 have  they  started  setting  up  units  for
 the  manufacture  of  such  food?  May
 I  know  what  exact  and  practical  steps
 have  been  taken  in  the  field  of  setting
 up  such  units  now?

 Shri  Humayun  Kabir:  I  am  afraid
 the  question  is  not  very  clear.  I  have
 already  saiq  that  two  parties  approa-
 ched  us  for  the  details  and  we  have
 given  them  the  details.  So  far  as  our
 setting  up  any  unit  for  large-scale
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 production  ig  concerned,  that  ques-
 tion  will  arise  when  we  receive  inti-
 mation  from  the  Defence  Headquarters
 that  they  require  such  food  on  a  large
 scale.

 Shri  Sham  Lal  Saraf:  What  about
 the  others  who  have  already  taken
 this  advice  from  you?

 Shri  Humayun  Kabir:  They  asked
 for  the  advice,  we  have  given  the
 advice.  If  anybody  else  approaches
 us,  we  shall  give  them  advice.

 Shri  Kapur  Singh:  May  I  know
 whether  the  objective  of  the  Govern-
 ment  is  to  have  this  food  manufac-
 tured  primarily  for  military  consump-
 tion  or  civilian  consumption  also?

 Shri  Tyagi:  For  bachelors  and
 widowers  also.

 Shri  Humayun  Kabir:  It  will  be  for
 whoever  wants  this  dry  packet  food.
 Because  there  is  no  _  necessity  for
 cooking  again  and  again,  any  one  will
 be  able  to  use  it.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  any  effort  has  been
 made  to  see  whether  this  new  food
 suits  the  food  habits  of  the  people  for
 whom  this  is  going  to  be  manufac-
 tured,  especially  the  defence  forces?

 Shri  Humayun  Kabir:  Obviously,
 all  these  factors  are  taken  into  consi-
 deration.  Some  experiments  have
 been  carried  out  among  the  staff  of
 the  Institute  itself,  and  they  have
 expressed  satisfaction  with  the  food.

 aft  काशोराम  गुप्त  :  यह  खुराक  कितने
 ऐसे  तक  बिगड़ने  नहीं  पायेगी  कौर  एक  भादमी
 के  लिये  कितना  वजन  काफी  होगा  ?

 श्री  हुमा यू नू  कबीर  :  यह  काफी  दिन
 तक  रहेगी,  लेकिन  कितने  दिन  तक  रहेगी
 यह  कहना  कभी  मुशिकल  है  ।  शायद  छः
 महीने  या  साल  भर  तक  रह  सके  |  लेकिन
 इसके  लिये  इन्क्वायरी  करनी  पड़ेगी  t

 Shri  A,  P.  Jain:  Is  it  one  of  the
 intentions  of  manufacturing  this  food
 to  discourage  marriages  and  thereby
 control  the  population?
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 Shri  Humayun  Kabir:  I  do  not  see

 what  relevance  it  has  to  the  question.

 st  काशीराम  गुप्त :  मरे  प्रश्न  का
 उत्तर  नहीं  मिला  कि  एक  आदमी  के  लिए
 कितना  धथज्धन  काफी  होगा  ?

 Shri  Humayun  Kabir:  I  have  already
 given  that  reply  when  I  said  that  per
 gram  there  will  be  five  calories.

 Mr,  Speaker:  If  he  has  given  the
 reply,  why  should  be  repeat  it?

 Minicoy  Island

 +
 Jj  Shri  A.  V.  Raghavan:
 ‘Shri  Pottekkatt:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 #1115,

 (a)  whether  a  poll  tax  of  25  nP.
 per  unmarried  woman,  37  nP.  for  un-
 married  man  and  75  nP.  for  married
 couple  is  collected  in  the  Union  Ter-
 rifory  of  Minicoy  Island;

 (b)  since  when  this  tax  on  adults
 had  been  in  vogue;

 (c)  the  income  under  this  head
 during  the  past  five  years;  and

 (a)  whether  there  is  any  proposal
 to  abolish  this  tax?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  Poll  tax  is  recovered  from  earn-
 ing  members  in  Minicoy  Island  at  the
 rates  meniioned.

 (b)  It  is  being  collected  from  times
 immemorial.

 (c)  The  income  under  this  head
 during  ‘1958-59,  1959-60,  960-6l,  96I-
 62  and  1962-63  was  Rs,  743°57,  Rs.
 648°34,  Rs.  666-02,  Rs.  688-45  and  Rs.
 708°50  respectively.

 (d)  Survey  operations  in  the  Is-
 YVands  are  in  progress  and  will  be  fol-
 lowed  by  settlement  operations  and
 introduction  of  a  modern  land  re-
 venue  system  which  will  replace  the
 existing  Poll  tax.
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 Shri  A.  V.  Raghavam:  May  I  know
 whether  the  collection  of  this  levy  at
 a  uniform  rate  without  reference  to
 earning  capacity  or  income  has_  been
 considered  with  reference  to  article
 l4  of  the  Constitution  and  if  so  whe-
 ther  it  is  legal?

 Shri  Hajarnavis:  It  has  existed  from
 times  immemorial  and  it  wili  have  to
 be  replaced  by  a  modern  system  of
 taxation.  Primarily  land  will  naturally
 be  the  basis  of  taxation.  For  that  pur-
 pose,  we  are  undertaking  survey  of
 the  land.

 Mr.  Speaker:  Is  it  constitutional  vis-
 a-vis  our  C.nsti‘ution?  Has  it  been
 studied?

 Shri  Hajarnavis:  I  do  not  think
 prima  facie  there  is  anything  against
 the  Constitution.

 Shri  A.  V.  Raghavan:  I  am  _  asking
 whether  the  collection  of  this  levy  at
 a  uniform  rate  has  been  examined
 with  reference  to  article  4  of  our
 Censtitution.  Is  this  legal?

 Shri  Hajarnavis:  I  have  said  that
 priina  facie  it  does  not  appear  to
 offend  any  provision  of  our  Constitu-
 tion,

 Shri  Kapur  Singh:  May  I  know  whe-
 ther  the  apparent  discrepancy  in  the
 incidence  of  taxation  weighing  against
 the  married  people  is  a  part  of  the
 traditional  pattern  or  has  it  been
 introduced  by  this  Government  with
 some  object?

 Mr.  Speaker:  This  has  existed  from
 times  immemorial.  (Interruptions).

 Shri  Kapur  Singh:  This  discrepancy
 should  be  reduced.

 श्री  श्रोकारलाल  बैरवा  :  मैं  जानना
 चाहता  हूं  कि  यह  पोल  टैक्स  और  विवाहित
 टैक्स  किन  किन  राज्यों  में  लिया  जाता  है  ?

 श्री  हज़र नवीस  :  सिर्फ  मिनिकाय  में
 लिया  जाता  है  ।

 Dr.  L.  M.  Singhvi:  We  would  like  to
 know  whether  the  Government  have
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 got  this  matter  examined  by  the  Law
 Department  and  if  so  when  did  they
 get  it  examined  and  what  action  was
 taken?

 Shri  Hajarnavis:  I  do  not  think  we
 consulted  our  Law  Ministry  but  prima
 facie  it  does  not  appear  to  me  to  call
 for  any  examination  from  the  legal
 point  of  view.  We  are  shortly  going
 to  replace  it  by  another  and  more
 modern  system  of  taxation.

 Dr.  L,  M.  Singhvi:  In  that  case  that
 information  may  be  laid  on  the  Table
 of  the  House  after  that  examination.

 Shri  Tyagi:  May  I  know  if  our
 Constitution  has  been  applied  to  this
 island  and  if  so  how  can  this  tax  be
 realised?

 Shri  Hajarnavis:  It  does  apply  to
 al]  parts  of  our  country.

 Shri  Tyagi:  How  can  poll  tax  be
 realised?  It  is  the  old  Moghul  tax.

 e
 Mr.  Speaker:  He  has  answered  that

 the  Constitution  does  apply  and  that
 “prima  facie  this  tax  is  not  unconsti-

 tutional  and  that  they  had  had  no
 investigation  made.

 Shri  Tyagi:  But  poll  tax  is  it  not
 unconstitutional?

 Mr.  Speaker:  He  is  arguing  it  though
 the  answer  has  come.

 Shri  Vasudevan  Nair:  What  is  the
 explanation  of  the  Government  for
 refusing  the  right  of  suffrage  for  the
 people  when  they  are  cOllecting  the
 taxes  from  them  from  times  imme-
 morial?

 Shri  Hajarnavis:  It  hardly  arises
 out  of  this  question.  Right  of  suffrage
 has  nothing  to  do  with  liability  to  pay
 taxation.

 Political  Sufferers
 *1116,  Shri  G.  Mohanty:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:
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 (a)  the  amounts  sanctioned  by  Gov-
 ernment  during  1962-63  for  rehabilita-
 tion  of  political  sufferers  who  fought
 for  India’s  freedom,  State-wise;  and

 (b)  the  procedure  adopted  to  select
 the  grantees  and  fix  the  amount  of
 grant?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  A_  statement
 giving  the  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  the
 Library,  See  No.  LT-267,63].

 (a)  Applications  received  from  poli-
 tical  sufferers  for  financial  assistance
 are  generally  forwarded  to  the  State
 Governments  for  consideration  under
 their  own  schemes  of  relief.  Assis-
 tance  in  the  form  of  smal]  lump  sum
 cash  grants  is  given  from  the  Home
 Minister’s  Discretionary  Grant,  taking
 into  account  the  recommendations  of
 the  State  Government,  the  applicant's
 means  and  liabilities  and  other  rele-
 vant  considerations.  .

 Shri  G.  Mohanty:  May  I  know  the
 number  of  grantees  from  each  of  the
 States  and  what  is  the  scheme  other
 than  this?

 Shrimati  Chandrasekhar:  I  did  not
 hear  the  second  part  of  the  question
 but  as  for  the  first  part,  the  statement
 gives  the  amount  given  to  each  State.
 I  have  not  got  the  break-up  in  regard
 to  the  number  of  applicants  from  the
 State  Governments.

 Shri  G.  Mohanty:  May  I  know  whe-
 ther  the  Government  have  any  other
 pian  of  rehabilitation  besides  pecuni-
 ary  contribution?

 Shrimati  Chandrasekhar:  The  child-
 ren  of  the  political  sufferers  are  being
 given  educational  assistance  in  the
 State  Governments  and  the  Union
 territory  applicants  are  financed  by
 the  Central  Government  wholly.  50
 per  cent  of  the  expenditure  ig  met  by
 the  Central  Government  if  the  appli-
 cants  are  from  the  State  Governments.
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 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  the  Government  have
 called  for  a  list  of  political  sufferers
 who  have  participated  in  the  freedom
 movement  in  the  various  States  and,
 if  so,  whether  there  is  any  departure
 in  giving  this  financial  assistance  to
 these  people?

 Shrimati  Chandrasekhar:  There  ia
 no  departure.  There  is  no  need  for
 asking  for  information  because  we  get
 enough  applications  from  all]  the  States
 in  the  Union.  So,  there  is  no  need  for
 taking  any  step  about  asking  for
 information.

 श्री  तुलसीदास  जाधव  :  यह  जो  आपने
 स्टेटमेंट  में  भ्राँकड़े  दिये  हैं  इनसे  पता  चलता  हूं
 कि  कुछ  राज्यों  के  आँकड़े  बहुत  कम  हैं  ।
 क्या  इसका  यह  श्री  2  कि  उन  प्रान्तों  से
 एप्लीकेशन्स  कम  वाई  थीं  या  उन  पर  ध्यान

 नहीं  दिया  गया  इस  कारण  आँकड़े  कम  हैं  ?

 Shrimati  Chandrasekhar:  Therc  is
 no  discrimination  between  one  State
 and  another.  It  depends  on  the  num-
 ber  of  applications  that  we  receive
 from  the  State  Governments  and  the
 validity  of  the  recommendations  from
 the  State  Governments  and  _  our
 recommendations,

 Dr,  Gaitonde:  May  I  know  whether
 the  Government  are  aware  of  the  fact
 that  there  are  hundred  of  Goan  poli-
 tical  sufferers  who  fought  for  the
 freedom  of  Goa  and,  if  so,  what  steps
 are  the  Government  taking  to  rehabi-
 litate  them?

 Shrimati  Chandrasekhar:  We  have
 also  given  some  assistance  to  members
 from  Goa,  and  if  any  application  is
 made,  it  will  be  considered  on  its  own
 merits.

 Shri  Sivamurthi  Swamy:  May  I
 know  whether  the  Government  is
 receiving  complaints  that  the  real
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 political  sufferers  who  have  left  the
 Congress  are  not  getting  any  help?

 Shrimati  Chandrasekhar:  We  have
 not  received  any  such  complaint.  That
 is  a  wrong  accusation.

 Shrimati  Renu  Chakravartty:  I  find
 that  there  is  a  tremendous  discrepancy
 in  respect  of  some  States,  in  regard  to
 the  amount  that  is  being  granted  to
 political  sufferers.  For  example,  for
 Tripura,  the  amount  given  is  Rs.
 46,700,  while  for  Goa  it  is  Rs.  200  and
 for  Gujarat,  Rs.  500.  May  I  know
 whether  the  State  Governments  have
 been  given  full  authority  to  send  up
 the  names,  or  is  there  any  committee
 or  body  which  recommends  the  cases,
 or  is  it  left  to  the  whims  and  fancies
 of  the  State  Governments?

 Shrimati  Chandrasekhar:  The  hon.
 Member’s  question  is  rather  mislead-
 ing.  In  the  statement  it  is  given.
 Rs.  46,700  is  the  amount  shown  against
 Tripura.  It  has  been  stated  there  that
 it  includes  the  sum  of  Rs.  44,100
 granted  as  small  loans  to  political
 sufferers.  It  is  not  a  grant-in-aid,  It
 is  a  loan,  First  of  all,  the  question  is
 misleading.  Secondly,  as  I  said  in
 answer  to  an  earlier  question,  when-
 ever  the  appilcations  are  received,
 they  are  considered  on  merits.  Se,  if
 more  applications  come  from  States
 which  have  received  only  smaller
 amounts,  they  will  be  surely  consider-
 ed  on  merits.

 Shrimati  Renu  Chakravartty:  My
 question  was  whether  anybody  can
 make  application  directly,  or,  has  it
 always  to  come  from  the  State  Gov-
 ernments  and  the  State  Governments
 will  only  send  up  those  applications
 which,  according  to  their  whims  and
 fancies,  deserve  help?

 Shrimati  Chandrasekhar;  If  they  are
 directly  made,  even  then,  more  often
 we  refer  them  to  the  State  Govern-
 ments  to  find  out  whether  the  parti-
 culars  mentioned  are  correct.
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 ण्य  यदा पाल  सिह  :  क्या  में  जान  सकना

 हूं  कि  झाई०  एन०  ए०.  के  लोगों  को  पोली-
 टिकल  सफरर  मान  कर  उसकी  पेंशन  का
 रुपया  वापस  देने  की  कोशिश  की  जा  रही
 =?

 Shrimati  Chandrasekhar:  No  pen-
 sion  is  given.  The  special  grant  does
 not  permit  any  recurring  allowance
 being  given.

 Shri  D,  C.  Sharma:  May  I  know
 how  this  fact  that  political  sufferers
 can  get  loan  as  well  as  financial  assis-
 tance  is  brought  to  the  notice  of  politi-
 cal  sufferers  in  the  different  States  of
 India?

 Shrimati  Chandrasekhar:  We  find
 that  the  amount  allotted  under  the
 discretionary  grant  is  being  utilised
 within  the  year.  This  shows  that  the
 persons  who  are  political  sufferers
 know  this  information.

 Shci  Hari  Vishnu  Kamath:  My  hon.
 friend’s  question  has  not  been  fully
 answered,  May  I  know  if  the  former
 personnel  of  Netaji  Subhas  Chandra
 Bose’s  Azad  Hind  Fauj  have  been  put
 on  a  complete  par  with  freedom
 fighters  inside  the  country  and,  if  so,
 how  many  have  been  granted  such
 benefits?

 Shri  Lal  Bahadur’  Shastri:  They
 have  been  put  completely  on  the
 same  par.  They  are  treated  just  like
 the  other  political  sufferers  and  the
 same  facilities  are  being  provided.

 श्री  सर  पाण्डेय  :  क्या  माननीय  मंत्री
 जी  यह  बतलाएंगे  कि  क्‍या  केवल  उन्हीं  लोंगों
 को  पोलिटिकल  सफरर  माना  जाता  हे  जिन्हों
 ने  कांग्रेस  के  आन्दोलन  में  भाग  लिया  था
 या  बाकी  दूसरी  पार्टियों  के  सदस्यों  को  भी  ?

 भ्रध्यक्ष  महोदय  :  वह  सवाल  तो  किया
 गया  था  और  उस  का  जवाब  दे  दिया  गया  है  1

 श्री  सरज्‌  पाण्डेय  :  सहायता  देने  के  बाद
 भी  बहुत  बड़ी  तादाद  राजनीतिक
 क्ति।  की  अभी  बाकी  है,  और  उनसे  कहा
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 जाता  है  कि  जब  प्रार्थना  पत्र  इस  लिये  नद्दी
 लिए  जाएँगे  कि  समय  समाप्त  हो  गया  ।
 इसके  बारे  में  माननीय  मंत्री  जी  को  कमा

 कहना  है  ?

 शनी  लाल  बहादुर  शास्त्री  :  प्रार्थना
 पत्र  लेने  के  लिए  कोई  समय  बंधा  हुआ  नहीं
 है  ।  जहां  तक  भारत  सरकार  की  बात  है,
 कोई  भी  किसी  भी  समय  प्रार्थना  पत्र  दे  सकता

 है  1  मेरा  ख्याल  है  कि  कभी  हाल  ही  में
 श्री  सरजू  पांडेय  जी  की  सिफारिश  पर  मैं
 ने  एक  साहब  को  सहायाता  दी  है  ।  इस  लिए
 इस  में  साम्यवादी  दल  या  किसी  दल  का
 सवाल  नहीं  पैदा  होता  ।

 Attorney-General’s  Advice  on  Affairs
 of  a  Firm

 (  Dr.  L,  M.  Singhvi:
 |  Shri  Yashpal  Singh:

 *1117,  {  Shri  P.  R.  Ohakravertl:
 Shri  Bishanchander  Seth:

 {  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  the  Attorney-General  of
 India  has  submitted  a  final  or  interim
 report  in  respect  of  the  reference
 made  to  him  regarding  the  entries  in
 the  books  of  accounts  of  an  export
 firm  involving  certain  politicians;  and

 (b)  if  so,  whether  a  statement  would
 be  laid  on  the  Table  giving  the  rea-
 sons,  conclusions  and  recommenda-
 tions  of  the  Attorney-General?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  No.

 (b)  Does  not  arise.

 »  Dr.  L,  M,  Singhvi:  In  view  of  the
 fact  tuat  prolongation  of  these  public
 controversies  heighteng  the  sense  of
 cynicism,  may  I  know  what  steps
 Government  have  taken  to  expedite
 the  obtaining  of  this  advice,  parti-
 cularly  in  view  of  the  fact  that  the
 Attorney  General’s  advice  on  the
 Compulsory  Deposit  Scheme  Bill  was
 available  within  24  hours?  Why  has
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 this  advice  not  been  obtained  with
 the  same  amount  of  expedition?

 Shri  Lal  Bahadur  Shastri;  The  hon.
 Member  might  as  we!]  put  that  ques-
 tion  to  the  Attorney  General,  because
 after  all,  in  this  matter,  there  were
 quite  a  number  of  pap2rs,  he  had  to
 look  into.  In  the  other  of  course,  he
 hag  to  consult  some  rulings  etc,  Any-
 how,  I  sha!l  not  go  into  that  matter.
 I  think  it  is  not  advisable  to  discuss
 it  any  further,  becuse  I  hope  the
 Attorney  Genera]  will  be  furnishing
 his  advice  rather  soon,

 Dr,  L,  M.  Singhvi:  May  I  know  what
 are  the  precise  terms  of  reference  and
 documents  under  reference  to  the
 Attorney  General  and  whether  any
 dead-line  has  been  fixed  for  obtaining
 this  advice  and  placing  it  on  the  table
 of  the  House?

 Shri  Lal  Bahadur  Shastri:  No.

 Dr,  L,  M.  Singhvi:  I  wanted  to  know
 the  precise  terms  of  reference,

 Mr,  Speaker;  The  Attorney  Gene-
 ral’s  advice  has  been  asked  for.  What
 terms  of  reference  does  he  want  fur-
 ther?  Mr.  Kamath,

 Shri  Harj  Vishnu  Kamath:  Is_  the
 Home  Minister  in  a  position  to  firmly
 deny  reports  circulating  in  the  capital
 to  the  effect  that  the  Attorney-Gene-
 ral’s  interim  opinion—it  may  not  be
 a  report,  but  interim  opinion—for-
 warded  to  the  Prime  Minister  or  to
 the  Government  is  unfavourable  to
 the  Minister  concerned***

 Mr,  Speaker:  Order,  order,  What
 has  that  to  do  with  this?

 Shri  Hari  Vishnu  Kamath:  The  first
 question  whether  he  denies  that  re-
 port  may  be  answered,

 Mr.  Speaker:  Then  why  should  he
 put  the  second  part?

 Shri  Hari  Vishnu  Kamath:  You  may
 cut  it  out,  Sir,

 Mr.  Speaker:  The  ‘first  part  may  be
 answered.
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 Shri  La]  Bahadur  Shastri;  It  is  very
 unfair  on  the  part  of  the  hon,  Mem-
 ber  to  insinuate.  It  ig  a  form  of  in-
 sinuation,  _I  would  say.

 Mr,  Speaker:  It  ig  insinuation.

 Shri  Lal  Bahadur  Shastri:  I  would
 beg  of  you....

 Mr.  Speaker:  He  also  agrees  that  it
 should  be  cut  out.  That  might  be  ex-
 punged.  But  why  should  he  do  it?

 Shri  Hari  Vishnu  Kamath.  May  I
 know  on  what  grounds  has  it  been  ex-
 punged?  Unlegg  it  is  defamatory  or  in-
 criminatory  or  vulgar  something  like
 that,  it  cannot  be  expunged.  I  will
 quote  the  rules.

 Mr,  Speaker:  Rules  he  hag  quoted  to
 me  so  often  that  now  I  have  begun  to
 remember  them  myself  also.  This  is  a
 clear  insinuation,  and  that  I  would
 not  allow.  That  may  be  expunged.

 Shri  Hari  Vishnu  Kamath:  Mere  in-
 sinuation  does  not  call  for  expunc-
 tion  of  remarks.  All  insinuations  are
 not  expunged.

 Mr,  Speaker:  What  I  do  not  allow,
 what  is  not  permissible,  has  to  be
 expunged.  Even  that  I  can  order  to
 be  expunged,

 Shri  Hari  Vishnu  Kamath;  You  can
 expunge  anything  you  like.  My  point
 is  that  under  the  rules  it  cannot  be
 expunged,

 Mr.  Speaker:  The  first  portion  might
 be  answered,

 Shri  Lal  Bahadur  Shastri:  Now  I
 have  forgotten  the  first  portion.

 Mr,  Speaker:  He  wants  to  know
 whether  any  interim  report  has  been
 received.

 Shri  Hari  Vishnu  Kamath:  I  shall
 repeat  the  first  portion  of  my  supple-
 mentary.  Is  the  Minister  in  a  posi-
 tion.

 ***Expunged  as  ordered  by  the  chair.
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 Shri  Lal  Bahadur  Shastri:  No,  no;  I
 can  angwer  it  now.  No  interim  report
 has  been  received,  and  I  do  not  know
 who  is  interested  in  creating  this  kind
 of  rumour  and  gossip.  e

 Shri  Bhagwat  Jha  Azad:  The  ques-
 tioner  himself,

 Shri  Lal  Bahadur  Shastri:  No  such
 interim  report  has  come,

 Shri  Hari  Vishnu  Kamath:  May  I
 Sir,  ask...

 Mr,  Speaker:  Order,  order.  Shri
 Dwivedy.

 Shri  Surendranath  Dwivedy:  May  I
 know  whether  the  Attorney-General
 has  been  asked  only  to  give  legal  ad-
 vice  or  the  question  of  propriety  in-
 volved  in  this  ‘matter  has  also  been
 referred  to  him?

 Shri  Lal  Bahadur  Shastri:  Sir,  the
 Attorney-General  has  been  asked  to
 look  into  certain  matters,  and  it  would
 be  for  him  to  tender  his  advice  in
 the  best  form  he  considers  proper,

 Mr,  Speaker:  The  Attorney-General
 has  nothing  to  do  with  the  propriety
 or  otherwise  of  it.

 Shri  Lal  Bahadur  Shastri:  No,  Sir.

 Mr.  Speaker:  He  has  got  nothing
 to  do  with  it.

 Shri  Bhagwat  Jha  Azad:  Is_  the
 Home  Minister  aware  of  the  remour
 that  there  are  some  politicians  who
 have  been  heavily  paid  by  a  firm
 which  is  hostile  to  Serajuddin  and
 Company  to  start  this  kind  of  pro-
 paganda  in  the  capital  to  malign  the
 Congress  Party  which  is  in  power?

 Mr.  Speaker:  Order,  order.  The
 hon.  Minister....

 Shri  N.  Sreekantan  Nair:  That  also
 may  be  expunged,  because  it  is  an
 insinuation.

 Mr.  Speaker:  That  also  I  am  not
 allowing.

 Shrj  Hart  Vishnu  Kamath:  It  should
 be  expunged,

 Mr.  Speaker:  That  does  not  tcome
 within  that  orbit.
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 Shri  Hem  Barua:  Sir,  I  rise  to  a
 point  of  order.

 Shri  Ranga:  Sir,  you  were  pleased
 to  make  it  clear  that  when  you  do  not
 allow  a  thing  here  it  does  not  find  any
 place  in  our  proceedings.

 Mr.  Speaker:  Not  all  of  them.  Many
 a  time  we  go  on  with  the  questions.
 Everything  is  not  expunged  (Interrup-
 tion).  Yes,  not  everyone  of  the
 questions  is  expunged.

 Shri  Hem  Barua:  May  |  submit,  Sir,
 that  you  have  been  very  good  in  ex-
 punging  the  statements  made  by  us.
 Even  when  there  is  a  very  simple  and
 innocuous  comparison,  in  which  IJ  in-
 dulged  sometime  back,  that  has  been
 expunged  from  the  proceedings  of  the
 House,  and  people  are  taken  aback,
 if  I  may  say  s0....

 Mr.  Speaker:  I  only  expunged  the
 first  half  of  that  and  not  the  second
 one  which  related  to  the  question.

 Shrj  Hem  Barua:  ]  know.  About
 this  particular  case,  here  is  a  camou-
 flage  attack  on  8  certain  political
 party—whatever  that  political  party
 might  be  (Inter:uption).  This  is
 maligning  a  polit'cal  party.  There-
 fore,  this  should  be  expunged.  And,
 it  does  not  have  any  evidence  what-
 soever  (Interruption).

 Mr.  Speaker:  Order,  order.
 Shrimati  Renn  Chakravartty:  So

 many  thjngs  are  said  without  any
 evidence.

 Mr.  Speaker:  Next  Question.
 Shri  Hem  Barua:  May  I  put  a  ques-

 tion,  a  supplementary,  on  this?
 Mr.  Speaker:  He  sat  down.  I  have

 passed  On  to  the  next  question.
 Shri  Hem  Barua:  I  have  not  put

 any  question  today,
 Mr.  Speaker:  There  will  be  many

 enming,  and  I  will  allow  him.
 Shri  Harj  Vishnu  Kamath:  Sir,  I

 rise  to  a  point  of  order.  May  I  invite
 your  attention  to  Rule  380  which
 deals  with  expunction  of  words  or  re-
 marks  made  during  debate  or  other-
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 wise.  The  word  “insinuation”  does
 not  figure  therein.  The  Rule  says:

 “If  the  Speaker  is  of  opinion
 that  words  have  been  used  in
 debate  which  are  defamatory  or
 indecent  or  unparliamentary  07
 undignified,  he  may,  in  his  discre-
 tion,  order  that  such  words  be  ex-
 punged  from  the  proceedings  of
 the  House.”

 Now,  Sir,  on  the  ground  of  insinua-
 tion  you  have  ordered  expunction.
 Therefore,  I  would  like  to  know  whe-
 ther  you  stand  by  that  earlier  ruling,
 or  you  will  give  a_  different  ruling
 now.

 Mr.  Speaker:  These  rules  are  not
 exhaustive.  I  have  to  regulate  the
 proceeding  here.  If  besides  those
 that  are  put  down  I  find  sométhing
 that  ought  to  be  expunged,  I  have
 the  authority  to  do  that.

 Shri  Surendratath  Dwivedy:  May  I
 submit  to  you  that  the  last  question,
 about.  which  there  was  a  demand  for
 expunction  comes  under  this  category?

 Shri  Hari  Vishnu  Kamath:  It  is  a
 clear  insinuatjon.

 कार,  Speaker:  Against  whom?

 Shri  Surendranath  Dwivedy:  Un-
 dignified  remarks  against  those  who
 are  putting  questions.

 Mr.  Speaker:  That  hag  a  reference
 to  some  person  outside.  If  it  had  been
 to  some  members  here,  I  would  have
 objected  to  jt.

 Dr.  L.  M.  Singhvi:  Politicians  in-
 clude  Members  of  Parliament  also.

 Sri  Bhagwat  Jha  Azad:  I  did  not
 say  “inside  the  House”.  They  were
 saying  there  js  a  particular  rumour  in
 the  capital.  I  simply  said  that  there
 is  another  rumour  also  in  the  capital,
 which  is  just  to  the  contrary.  That
 is  all  what  I  said.

 Mr.  Speaker:  Order,  order.  I  would
 request  all  hon.  Members  to  refrain
 from  making  such  remarks,  such  in-
 sinuations  defamatory  statements,  un-
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 dignified  observations.  Whoever
 might  be  the  member  who  puts  it,
 it  does  not  add  to  the  dignity  of  the
 House.  All  hon.  Members  should
 take  care  of  that.  Many  hon,  Mem-
 bers,  in  their  excitement,  use  words
 which  ought  not  to  be  used  and  put

 \  questions  with  prefaces  which  do  not
 appear  to  be  fair.  Within  the  time
 allotted  for  questions  here,  probably
 We  can  cover  double  the  number  of
 questions  if  only  straight  questions
 are  asked  and  straight  answer  are
 given.  Now  the  answers  are  also
 long,  because  the  questions  are  long.
 Now,  next  question

 Shri  Hem  Barua:  Sir,  since  you
 have  yourself  admitted  that  there
 was  an  insinuation,  which  was  undig-
 nified  and  all  that,  so  far  as  Shri
 Azad’s  question  is  concerned,  would
 you  be  pleased  to  expunge  that  also
 from  the  proceedings  of  the  House?

 Mr.  Speaker:  Order,  order.  I  have
 Passed  on  to  the  next  question.  I
 will  not  take  any  action  on  that.

 Petro-Chemicals  Industry
 *l8.  Shri  R.  S.  Pandey:  Will  the

 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  the  French  Petroleum
 Institute  has  submitted  a  report  to
 the  Oil  and  Natural  Gas  Commission
 for  the  development  of  petro-chemi-
 cals  industry;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  decision  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D,  Malaviya):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House,  [Placeq  in  the
 Library,  See  No.  LT-268/63].

 (c)  The  French  Institute  of  Petro-
 leum  Report  is  now  under  study  and
 the  decision  of  the  Government  in
 this  matter  will  be  taken  shortly,
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 भारत  में  चीनी  नज़र बन्द

 शी  प्रोंकारलाल  बेवा : *  ०. हश्र
 गश  हरि  विष्णु  कामत  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में
 चीनी  नजरबन्दियों  में  से  कुछ  चीन  जाने
 को  तयार  नहीं  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  ने
 उन  की  संख्या  का  पता  लगाया  है  ;  और

 (ग)  वापस  जाने  में  उनकी  ग्रनिच्छा
 के  क्‍या  कारण  हैं  ?

 गृह-काव्य  मंत्रालय  में  राज्य-मंत्री  (श्री
 हजरनवोस)  :  (क)  जी  हां

 (ख)  ऐसे  व्यक्तियों  की  सही  संख्या
 का  पता  तब  लगेगा  जब  उन  स्वदेश  जाने  वाले
 नजर बन्दियों  का  आखरी  जत्था  इस  देश  से
 चला  जाय  ।

 (ग)  उन्हों  ने  कोई  कारण  नहीं  बताया
 है।

 (a)  Yes;
 (b)  The  exact  number  of  such  per-

 sons  will  be  known  after  the  final
 batch  of  repatriates  have  left  the
 country.

 (c)  No  reason  have  been  given  by
 them.]

 श्री  श्रोकारलाल  घेराव:  देश  में  इस
 समय  कुल  कितने  चीनी  नजरबन्द  हैं  ?

 गृह-काय  मंत्री  (भी  लाल  बहादुर  शास्त्री  )  :
 १३५४  चीनी  नजरबन्द  हैं  ?

 श्री  झोंकारलाल  घेराव:  यहां  जो
 चीनी  नजरबन्दी  हैं  उन  में  से  कितने  चीनी
 स्वतंत्रता  मिलने  के  पूर्व  से  रह  रहे  हैं  और
 क्या  उन  को  निकालने  का  सरकार  का
 कोई  इरादा  हूँ  ?
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 कभी  लास  बहादुर  शास्त्री  :  जो  बहुत
 दिनों  से  रह  रहे  हैं  उन  को  निकालने  का  सवाल
 नहीं  हैं  a सवाल  तो  यह  है  कि  जो  चीनी
 यहां  नजरबंद  हैं  उन  में  से  कौन  यहां  से  जाना

 चाहते  हैं  कौर  कोन  नहीं  जाना  चाहते  हैं  1
 जो  जाना  चाहते  हैं  उन  को  जाने  दिया
 जायगा  लेकिन  जो  नहीं  जाना  चाहते  हैं  उनको
 निकाला  नहीं  जायेगा  ।

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  Government  is
 drawn  to  the  latest  allegation  made  by
 China  that  even  babies  less  than  one
 month  old  and  blind  old  men  of  ninety
 years  of  age  are  being  persecuted  by
 the  Chiang  Kai-shek  agents  under  the
 pay  of  the  Indian  Government  in
 these  camps  and,  if  so,  whether  Gov-
 ernment  are  prepared,  or  do  Govern-
 ment  contemplate,  to  make  a  sporting
 offer  to  the  Internationa]  Red  Cross
 to  visit  these  camps  in  order  to  give
 the  lie  to  the  allegations  so  that  the
 Chinese  allegations  can  be  countered?

 Shri  Lal  Bahadur  Shastri:  The  alle-
 gations  are  absolutely  baseless  and
 those  who  want  to  go  have  complete
 freedom  to  do  so,  Though  they  have
 got  their  babies  and  other  aged  rela-
 tions,  they  can  take  them  also  with
 them,  whenever  they  go.  Ag  regards
 inviting  the  International  Red  Cross,
 I  do  not  think  it  is  necessary.  Unless
 there  is  some  basis  for  the  allegation
 or  some  truth  in  it,  why  should  we  go
 to  that  authority  and  ask  them  to  give
 their  decision?

 Mr.  Speaker:  Shri  Hari  Vishnu
 Kamath.

 Shri  Hem  Barua:  The  Chinese  have
 alleged...

 Mr.  Speaker:  He  has  answered  it.

 Shri  Hem  Barua:  Not  particularly
 what  I  have  said.  The  Chinese  have
 alleged  that  babies  less  than  one
 month  old  are  being  persecuted  in  the
 internee  camps.  We  have  to  establish
 whether  there  are  any  month  old
 babies  in  order  to  challenge  that.  How
 many  one-month  old  babies  are  there?
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 Mr,  Speaker:  That  was  not  the  ques-
 tion  that  he  had  asked.  He  did  not
 ask  as  to  how  many  one-month  old
 babies  are  there.

 Shri  Hem  Barua:  Yes,  I  did.

 Mr,  Speaker:  He  only  enquired
 -about  the  number.  He  only  said  that
 it  is  the  allegation  that  is  being  made
 by  the  Chinese...  (Interruption).

 ‘This  ig  a  fresh  question  that  he  is
 zasking  now.  Shrj  Kamath.

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 a  fact  that  these  Chinese  internees
 ‘who  refused  to  be  repatriated  told
 the  Government  that  they  were  doing
 so,  that  is,  they  were  refusing  to  go
 back,  definitely  on  the  ground  that
 living  conditions  in  India  were  more
 favourable  than  the  conditions  in
 hina?

 Shri  Lal  Bahadur  Shastri:  We  did
 not  ask  for  reasons.  The  choice  was
 left  to  them  as  to  whether  they  wanted
 to  go  back  to  China  or  not.  Those
 ‘who  said  that  they  wanted  to  return
 have  been  sent.  Others  did  not  give
 the  reasons  as  to  why  they  wanted  to
 stay  here  in  India.  In  so  far  as  we
 are  concerned,  of  course,  I_  entirely
 agree  with  the  proposition  just_now
 enunciated  by  the  hon.  Member.

 rj  Buta  Singh:  May  I  know  whe-
 ther  these  Chinese  internees  who  are
 not  prepared  to  go  to  China  desire
 Indian  citjzenship  or  Formosan  citi-
 zenship?

 Sbri  Lal  Bahadur  Shastri:  That
 ‘question  has  not  arisen  yet.  It  will
 be  for  them  to  consider.

 Shri  Ranga:  May  I  take  it  that
 these  people  who  do  not  wish  to  go
 back  to  China  would  not  be  forced  to
 go  back  to  China  and  will  be  allow-
 ed  to  remain  in  India?

 Mr.  Speaker:  That  is  what  he  has
 said.
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 Shri  Ramga:  I  did  not  follow  his
 answer.

 Mr.  Speaker:  They  are  not  forcing
 them  to  go  back.

 Shri  Bade:  Is  it  a  fact  that  all
 Chinese  are  not  interned  and  that
 they  are  allowed  to  practise?  <A
 doctor  of  Ratlam  has  not  been  intern-
 ed  yet.  So,  is  it  a  fact  that  all
 Chinese  have  not  been  interned  upto
 this  time?

 Shri  Lal  Bahadur  Shastri:  We  are
 talking  of  those  whom  we  have  _  in-
 terned  at  present.

 Shri  Bade:  What  js  the  policy  of  the
 Government?  Are  all  the  Chinese  to
 be  interned  or  only  some  of  them  are
 to  be  interned?

 Mr.  Speaker:  That  is  a  wide  ques-
 tion....  (Interruption),  It  relates  to
 internees  that  we  have.

 Shri  Nath  Pai:  Is  *  a  fact  that  rep-
 resentatives  of  the  Indian  press  had
 sought  permission  to  visit  these
 camps  where  all  internees  are  kept
 with  a  view  to  placing  the  facts  of
 the  conditions  under  which  they  are
 kept  before  the  public?  May  I  know
 whether  permission  was  denied  and,
 if  so,  what  were  the  reasons  for
 denying  this  facility?

 Shri  Lal  Bahadur  Shastri:  No  such
 representation  has  come  to  my  notice
 so  far.

 Shri  K.  6,  Pant:  In  order  to  give
 the  lie  to  the  allegations  of  China  will
 the  Government  consider  allowing
 these  internees  facilities  of  broadcast
 to  China?

 Shri  Lal  Bahadur  Shastri:  The  hon.
 Member  wants  the  internees  to  broad-
 cast  from  here.  That  is,  to  an  extent,
 the  Chinese  method.  I  do  not  ac-
 tually  want  to  copy  that.  But  we
 can,  as  the  hon.  Member  _  suggests,
 adopt  some  other  means  to  let  the
 world  know  as  to  how  we  are  treat-
 ing  the  jnternees.
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 भारत  प्रशासन  सेवा  परीक्षा  के  लिये

 वायु  की  छूट

 _  ओर  काशी  राम  गुप्त *  श्र
 (ी  प्रकाश बीर  शास्त्री  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रथम  शौर
 द्वितीय  श्रेणी  की  केन्द्रीय  सेवायों  की  परिवारों
 में  बैठने  के  लिए  विभागीय  उम्मीदवारों
 को  सामान्यत  :  जो  आयु  की  छुट  दी  जाती
 थी  वह  भारतीय  प्रशासन  सेवा  परीक्षा  १९६३
 के  लिए  हटा  दी  गई  है  ;  श्र

 (ख)  यदि  हां,  तो  इस  के  क्या  कारण

 हैँ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (श्री
 हज़र नवीस)  :  (क)  जी  हां  1

 (ख)  विभागीय  उम्मीदवारों  को  शरायु
 की  छूट  देने  के  सम्बन्ध  में  काफी  विचार
 करने  पर  यह  पाया  गया  है  कि  यह  इन्तजाम
 सिद्धान्त  :  आपत्तिजनक  था  कौर  इस  के
 परिणाम  भी  ग्ननुचित  होते  हैं  ।  आ्राडिटर
 जनरल  ने  इस  रियायत  को  रद्द  करने  के
 लिए  काफी  जोर  दिया  था,  और  यूनियन
 पबलिक  सर्विस  कमीशन  तथा  सम्बन्धित
 मंत्रालय  से  भी  इस  रियायत  को  वापस  लेने
 के  बारे  में  सम्मति  दी  थी  ।  सरकार  को
 यह  भी  सलाह  दी  गयी  थी  कि  यह  रियायत
 अवैधानिक  भी  मानी  जा  सकती  है  ।

 {(a)  Yes.

 (b)  The  system  of  age  concession
 for  departmental  candidates  was  found
 on  careful  examination  to  be  objec-
 tionable  in  principle  and  iniquitous  in
 its  results.  The  Auditor  General  had
 strongly  pressed  for  withdrawal  of
 the  concession,  and  the  UP.S.C.  35
 well  as  the  concerned  Ministries
 agreed  to  the  withdrawal.  Govern-
 ment  were  also  advised  that  the  con-
 cession  might  not  be  held  to  be  con-
 stitutionally  in  order.}
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 को  काशी  राम  गुप्त  :  सरकार  ने  जो
 आर्डर  कब  वापस  लिया  है,  क्या  उस  को
 जारी  करते  वक्‍त  उस  के  सामने  यह  बातें
 नहीं  थीं  ?  जिस  समय  यह  कन्सेशन  जारी
 किया  गया  था,  क्या  उस  समय  ये  सब  बातें
 सरकार  के  सामने  नहीं  थीं  ?

 थी  हजरनवीस  :  यह  तो  कई  दिनों  से
 चल  रहा  है  बाद  में  सोचने  के  बाद  यह
 देखा  गया  कि  अगर  यह  रियायत  वापस
 ले  ली  जाये,  तो  ज्या  दा  अच्छा  होगा  ।  इस
 लिए  उस  को  वापस  ले  लिया  गया  |

 श्री  काशी  राम  गुप्त  :  मेरा  निवेदन
 यह  है  कि  यह  कन्सेशन  जारी  करते  वक्‍त
 क्या  ये  सब  प्रश्न  सरकार  के  सामने  नहीं  थे
 कौर  यदि  नहीं  थे,  तो  बाद  में  किस  प्रकार
 उठे

 श्री  हजरनवोस  :  कई  दिनों  से  यह
 चल  रहा  है-  मैं  यह  नहीं  कह  सकता  कि
 कितने  दिनों  से  चल  रहा  है,  लेकिन  काफी
 दिनों  से  यह  बात  चल  रही  है  1  मेरा  खयाल
 है  कि  १६४७  से  पहले  भी  चल  रही  होगी,
 लेकिन  मूझे  पक्का  नहीं  मालूम  है-।

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  it  is  with  the  idea  of  recruit-
 ing  fresh  blood,  new  blood,  that  these
 orders  have  been  withdrawn,  that
 were  in  favour  of  the  departmental
 candidates?

 Shri  Hajarnavis:  The  age  limit  for
 the  Indian  Police  Service  candidates
 was  20  to  24  and  for  the  Indian  Civil
 Service  was  2l  to  24,  Now,  to  relax
 these  age  limits  in  favour  of  certain
 departmental  candidates  was  not
 thought  to  be  exactly  proper.  As  I
 said,  the  question  of  constitutional
 validity  was  also  in  doubt.  Whether
 it  was,  firstly,  proper  and,  secondly,
 constitutional,  are  the  questions  to
 which  we  addressed  ourselves  and  we
 found  there  was  no  justification.

 st  wer  दर्शन  :  श्रीमान,  विभागीय
 उम्मीदवारों  से  यह  जो  सहूलियत  वापस
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 ली  गई  है,  क्या  यह  आगे  ने  वाले  उम्मीदवारों
 पर  ही  लागू  होगी  और  पहले  जो  लोग  इस  के

 मातहत  परीक्षायें  दे  चुके  हैं,  उन  को  पूरी
 सहूलियतें  दी  जायेंगी  या  नहीं  ?

 श्री  हज़र नवीस  :  जो  प्रभी  तक  हुआ
 है,  वह  किसी  तरह  से  रह  नहीं  होगा  ।

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  these  concessions  have
 been  withdrawn  even  in  respect  of
 scheduled  castes  and  scheduled  tribes?

 Shri  Hajarnavis:  No,  Sir.  The  con-
 cessions  that  are  withdrawn  are  only
 in  respect  of  departmental  candidates.

 Dr.  Sarojini  Mahishi:  May  I  know
 as  to  how  many  persons  have  taken
 advantage  of  this  age  concession  for
 IAS  Examination  up  till  now?

 Shri  Hajarnavis:  I  am  not  able  to
 say  now.

 Diversion  of  Students  to  Vocational
 Courses

 +
 “1124,  Jf  Shri  P.  com  Borooah:

 \Shri  Sidheshwar  Prasad.
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  a  high  level  Commit-
 tee  has  been  formed  to  examine  the
 question  of  diverting  the  flood  of
 matriculate  students  from  Colleges  to
 vocational  courses;

 (b)  if  so,  the  precise  terms  of  ref-
 erence  of  the  Committee;  and

 (c)  by  what  time  the  Committee  is
 expected  to  submit  its  report?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (c).  The  pro-
 proposal  is  still  under  consideration
 and  final  decisions  regarding  the  terms
 of  reference  and  composition  have  yet
 to  be  taken.

 Shri  P.  C.  Boroooah:  May  I  know
 what  an  average  js  the  number  of
 matriculates  who  seek  admission  to
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 the  colleges  every  year  and  to  what
 extent  this  scheme  is  going  to  curtail
 that  number?

 Dr.  K.  L.  Shrimali:  This  does  not
 arise  out  of  this  question.

 Mr.  Speaker:  Any  other  question?
 Shri  P  C.  Borooah:  I  could  not  hear

 the  answer.

 Mr,  Speaker:  He  says,  this  is  not
 relevant  to  this  question.

 Shri  P.  C.  Borooah:  I  do  not  know
 how  it  is  not  relevant.

 Mr.  Speaker:  The  hon.  Member
 may  put  the  next  question  and  find
 out.

 Shri  P.  C.  Borooah;  If  it  is  the
 national  educational  policy  that  more
 and  more  students  should  go  in  for
 technical  and  vocational  training  than
 to  colleges,  may  I  know  why  so  many
 colleges  are  being  set  up  and  why
 particularly  in  the  Capital,  in  the
 Master  Plan  of  Delhi,  there  is  a  pro-
 vision  for  setting  up  l  colleges?

 Dr.  K.  L.  Shrimali:  Sir,  we  do  not
 discuss  policy  matters  in  the  Question
 Hour.  I  am  prepared  to  answer  the
 question.  But  we  do  not.  discuss
 policy  matters  in  the  Question  Hour.

 Shrimatj  Renu  Chakravartty:  May  I
 know  if  it  is  a  fact  that  there  are  far
 few  junior  technical  schools  as  well
 as  polytechnics  in  our  country  to  real-
 ly  divert  the  flood  of  matriculates?
 If  so,  I  would  like  to  know  whether
 there  is  any  proposal  to  jncrease,  to
 double,  the  amount  which  will  be
 necessary  to  set  up  even  half  the
 number  of  what  is  necessary  of  junior
 technica]  schools  from  8th  class  and
 polytechnics  for  matriculates.

 Dr.  K.  L.  Shrimali;  I  would  like  to
 answer  this  question.  But  this  ques-
 tion  refers  particularly  to  the  setting
 up  of  a  committee.  This  does  not
 arise  out  of  the  question.

 Mr.  Speaker:  He  may  answer  if  he
 can,
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 Dr.  K.  L.  Shrimali:  I  was  saying
 that  the  hon.  Member  has  asked  a
 question  with  regard  to  polytechnics
 and  junior  technical  schools.  This
 question  specifically  relates  to  a  com-
 mittee  which  is  proposed  to  be  set  up.
 I  have  answered  that  the  committee’s
 terms  of  reference,  etc.  are  stil]  under
 consideration.  This  question  does  not
 arise  out  of  the  present  question.

 श्रीमती  शशांक  मंजरी  :  इस  समिति  में
 कितने  सदस्य  हैं  कौर  उनमें  स ेकितने  सरकारी

 हैं  और  कितने  गर-सरकारी  ?

 डा०  का०  ला०  भ्रोमाली  :  ग्राम  तो
 कमेटी  बनानी  है  |

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Failures  in  Examination  in  English

 *]i2.  Shri  Krishna  Deo  Tripathi:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  huge  waste
 as  a  result  of  large  number  of  failures
 in  English  at  the  first  degree  exami-
 nation;

 (b)  whether  Government  are  also
 aware  of  the  fact  that  undue  emphasis
 On  English  by  retaining  it  as  a  com-
 pulsory  subject  at  degree  level  has
 resulted  in  general  deterioration  of

 standard  of  University  Education  also;
 and

 (c)  if  so,  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Government  have  no
 data  regarding  the  number  of  failures
 in  English  at  the  first  degree  exami-
 nations  in  various  Universities.

 (b)  The  question  of  standards  is
 being  examined  by  a  Committee  of
 the  University  Grants  Commission,

 (c)  Does  not  arise,

 Mining  Leases  for  Private  Sector
 *ll9.  Shri  V.  B.  Deo:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  Government  have  any
 proposal  for  granting  prospecting
 licences  and  mining  leases  for  the  ex-
 Ploitation  of  minerals  by  the  private
 sector  jn  the  States  of  West  Bengal,
 Bihar,  Orissa,  Madhya  Pradesh  and
 Rajasthan  in  the  context  of  the  pre-
 sent  Emergency  to  help  full  exploita-
 tion  of  such  mineral  resources  both
 for  the  purposes  of  export  and  inter-
 nal  consumption;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 The  Minister  of  Mineg  and  Fuel
 (Shrj  K.  D.  Malaviya):  (a)  There  is

 no  restriction  to  the  grant  of  prospect-
 ing  licences|mining  leases  to  private
 sector  by  a  State  Government  in  res-
 pect  of  minerals  not  specified  in  the
 Industrial  Policy  Resolution  of  1956.
 Such  mineral  concessions  can  be  free-
 ly  granted  by  State  Governments.
 Regarding  Scheduled  minerals,  con-
 cessons  are  granted  to  the  private
 sector  also,  after  careful  consideration
 of  all  relevant  factors  mentioned  in
 the  Industrial  Policy  Resolution.
 Scale  of  mining,  suitability  of  area  for
 State  exploitation  are  some  of  the
 factors  kept  in  view.

 (b)  Does  not  arise.

 Co-education

 #1123.  Shri  Sham  Lal  Saraf:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have
 decided  upon  a  Policy  of  introducing
 Co-education  at  all  stages  in  educa-
 tion;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali)  (a)  and  (b).  The
 question  of  co-education  has  been
 considered  by  the  National  Commit-
 tee  on  Women’s  Education  as  also
 the  Secondary  Education  Commis-
 sion.  The  National  Committee  on
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 Women’s  Education  recommended
 that  at  the  primary  stage,  co-educa-
 tion  should  be  adopted  as  a  general
 Policy.  It  also  recommended  that  at
 the  middle  stage,  more  and  more  co-
 educational  institutions  may  be  start-
 ed  subject  to  the  condition  that  ade-
 quate  attention  was  paid  to  meet  the
 special  needs  and  requirements  of
 the  girls  At  the  secondary  stage,
 however,  the  Committee  recommend-
 ed  the  establishment  of  separate  girls’
 schools,  specially  in  rural  areas,  leav-
 ing  parents  full  freedom  to  send  their
 girls  to  boys’  schools,  if  they  so
 desired.  At  the  same  time,  al)
 Possible  efforts  should  be  muade
 to  remove  genuine  difficulties
 and  valid  apprehensions  that  may
 exist  in  regard  to  co-education  by
 careful  selection  of  staff,  periodical
 visits  by  parents  to  schools  and  ap-
 pointment  of  women  teachers  in  co-
 educational  schools.

 In  the  opinion  of  the  Secondary
 Education  Commission,  there  cannot
 be  any  hard  and  fast  policy  with  re-
 gard  to  co-education  as  the  pattern
 of  education  in  schools  cannot  be
 very  much  in  advance  of  the  social
 pattern  of  the  community  where  the
 school  is  located.  The  Commission
 was  of  the  opinion  that  where  it  was
 possible,  separate  schools  for  girls
 should  be  established  as  they  were
 likely  to  offer  better  opportunities,
 than  the  mixed  schools,  to  develop
 the  physical,  social  and  mental  apti-
 tudes  of  the  girls.  It  was  recom-
 mended  that  all  States  shoulq  open
 such  schools  in  adequate  numbers.

 Government  of  India  are  in  general
 agreement  with  these  recommenda-
 tions  and  they  have  been  communi-
 eated  to  the  State  Governments.

 So  far  as  Higher  Education  is  con-
 cerned,  co-education  is  fairly  com-
 mon  in  colleges  and  Universities,  but
 there  is  no  move  to  introduce  co-
 education  in  all  institutions,  as  a
 matter  of  policy.
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 Allocation  on  Primary  Education

 #1124,  Shri  P.  Venkatasubbaiah:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  agreed  to  restore  the  cut
 made  on  plan  allocation  on  primary education  in  the  country;  and

 (b)  what  would  be  its  impact  on
 girls’  education  which  had  _  suffered
 greatly  on  account  of  the  cut?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  The
 matter  is  under  consideration.

 Institutes  for  Border  Children

 91125,  J  Dr.  Sarojini  Mahishi:
 |  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  Institutes  to
 school  border  children  which  are
 going  to  be  opened  during  the  cur-
 rent  year;

 (b)  the  places  where  they  are  going
 to  be  opened;  and

 (c)  what  will  be  the  speciality  of
 these  Institutes  as  compared  to  the
 normal  Schools  and  Colleges?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Only  one  Insti-
 tute  is  proposed  to  be  opened  for  the
 students  of  border  areas.

 (b)  Delhi

 (c)  The  details  have  yet  to  be
 worked  out.  However,  it  is  likely  that
 the  courses  of  study  in  this  Institute
 may  be  limited  to  six  years  leading
 to  the  Degree  standard.  The  courses
 may  comprise  a  comparative  study  of
 various  Indian  Philosophies;  of  Pali
 and  Sanskrit  along  with  English,
 Hindi  and  Tibetan;  of  the  history  of
 the  country  with  special  reference  to
 its  cultural  development;  of  the  natio-
 nal  affairs  and  the  people  of  the
 country.
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 Rural  Higher  Education

 #1126.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  autonomous  Board
 of  examination  for  rural  higher  edu-
 cation  has  been  constituted;

 (b)  if  so,  the  composition  of  the
 Board  and  the  specific  function  allot-
 ted  to  it;  and

 (c)  what  is  the  present  status  of
 the  National  Council  for  Rural  Higher
 Education?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  National  Council  for  Rural
 Higher  Education  is  an  advisory  body
 constituted  to  advise  the  Central  and
 State  Governments  on  all  matters
 relating  to  the  Schemes  ०  rural
 higher  education.

 बनारस  तथा  श्रलोगढ़  विश्वविद्यालय

 #920
 (श्री  भक्त  वर्शन  :

 हश्र
 .  at  भागवत  झा  परीज़ाद  :

 क्या  शिक्षा  मन्त्री  २१  अ्रगस्त,  १९६२
 के  तारांकित  प्रश्नसंख्या  ५१४  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  बनारस  हिन्दू  विश्वविद्यालय  तथा
 अलीगढ़  मुस्लिम  विश्वविद्यालय  के  साम्प्र-
 दायिक  नामों  को  हटाने  का  जो  प्रश्न
 विचाराधीन  था,  उसके  बारे  में  क्या  निर्णय
 किया  गया  है;  और

 (@)  इस  बारे  में  निर्णय य  करने  में  देरी
 क्‍यों  हो  रही  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली  ):
 (क)  और  (@),  विषय  अभी  तक  विचारा-

 धीन  है।
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 Cut  in  Staff  of  Central  Ministries

 (  Shri  D.  0.  Sharma:
 Shri  G.  Mohanty:
 Shri  Ram  Harkh  Yadav:
 Shri  S.  M.  Banerjee:

 128,  J  Shri  Indrajit  Gupta:

 |

 Shri  Mohan  Swarup:
 Shri  Harish  Chandra

 Mathur:
 Shri  Onkarlal  Berwa:

 (Shri  Yashpal  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  a_  special  Economy
 Committee  has  suggested  a  reduction
 of  906  persons  from  the  existing
 staff  of  the  Central  Ministries;

 (b)  whether  the  suggestions  have
 been  examined;

 (c)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter;  and

 (d)  the  alternative  arrangements
 proposed  to  absorb  the  employees
 to  be  affected?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  to  (d).  An  Economy  Com-
 mittee  consisting  of  the  Home  Secre-
 tary,  the  Finance  Secretary  (Expen-
 diture)  and  the  Additional  Secretary,
 Planning  Commission,  has  been  set
 up  for  making  a  study  of  the  staffing
 position  in  different  Ministries.  The
 size  of  the  surplus  can  be  known  and
 the  question  of  its  absorption  can  be
 considered,  after  the  report  is  re-
 ceived.

 High  Level  Inquiry  Committee  on
 CS.  &  LR.

 (  Dr.  L.  M.  Singhvi:
 #1129.  <  Shri  Yashpal  Singh:

 (Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  wheher  it  is  a  fact  that  Gov-
 ernment  have  decided  to  set  up  a
 High  Level  Committee  of  world’s
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 leading  scientists  to  examine  the
 working  of  the  Council  of  Scientific
 and  Industrial  Research  and  the  na-
 tional  institutes  and  laboratories
 working  under  it;  and

 (b)  if  so,  the  personnel  of  the
 Committee  and  the  terms  of  refer-
 ence  thereof?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Attention  of
 the  hon.  Members  is  drawn  to  the
 reply  given  to  supplementaries  raised
 on  Starred  Question  No.  905  on  777
 April,  1963.

 Archaeological  Excavations  in  Uzbek-
 istan

 “1130  Jj  Shri  P.  R.  Chakraverti:
 au  Shri  C.  K.  Bhattacharyya

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  state-
 ment  made  on  the  2lst  March,  962
 by  Prof.  A.  M.  Diakov,  noted  Russian
 writer,  in  Delhi  that  Buddhist  temples
 and  other  structures  have  becn  ex-
 cavated  in  Uzbekistan;

 (b)  wheher  it  is  proposed  to  bring
 out  a  book  on  the  excavations  on  the
 eve  of  the  Congress  of  Orientologists
 in  Delhi  in  1964;  and

 (c)  wheher  a  dialect,  akin  to  Pun-
 jabi  bhandi  (western)  boli  has  been
 discovered  in  Western  part  of  Tazi-
 kistan?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  Government  of  India  have  no
 such  proposal.

 (c)  Government  have  no  informa-
 tion  beyond  what  was  reported  in  the
 newspapers.
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 Oil  at  Sanand  (Gujarat)

 *3l.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  oil  has  been  —  struck
 near  Sanand  (Gujarat)  in  the  course
 of  drilling  operations  by  the  Oil  and
 Natural  Gas  Commission;  and

 (b)  whether  any  qualitative  and
 quantitative  analysis  of  the  find  has
 been  made?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.
 But  the  2nd  and  the  3rd  well  are  yet
 not  showing  any  good  prospecis.

 (b)  No  detailed  quantitative  esti-
 mates  of  the  field  have  been  made.
 A  preliminary  examination  of  the
 physical  properties  of  the  oil  and  its
 analysis  have  been  made.  These  in-
 clude  determination  of  specific  gra-
 vity,  colour,  pour  point,  viscosity  and
 percentage  yield  of  the  ‘various  distil-
 late  cuts  on  weight  basis.

 General  Education
 2552.  Shri  Krishma  Deo  _  Tripathi:

 Will  the  Minister  of  Education  be
 pleased  to  state  the  progress  made  in
 introducing  General  Education  in  the
 Universities  of  India  which  was  pro-
 posed  by  University  Grants  Commis-
 sion  and  the  Government  assistance
 given?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  <A  statement  is  laid
 on  the  Table  of  the  House.  [Placed  in
 the  Library.  See  No.  LT-269]63].

 Third  Division  Students  in  Delhi
 University

 2558.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Academic  Council  of  the  Delhi  Uni-
 versity  has  decided  to  allow  the  stu-
 dents  passing  MA,  M.Sc,  and

 “M.  Com,  Examinations  in  Third  Divi-
 sion  during  959—63  to  appear  again
 to  increase  and  improve  their  acade-
 mic  qualifications;
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 (b)  if  so,  the  desirability  of  the
 scheme;  and

 (c)  the  details  of  the  scheme?
 The  Minister  of  Education  (Dr.

 K,  L,  Shrimali):  (a)  The  matters  is
 under  consideration  of  the  Academic
 Council  of  the  University  of  Deihi.

 (b)  and  (c).  Do  not  arise.
 Coal  Wagons  for  Orissa

 2554  J  Shri  Dhuleshwar  Meena:
 |  Shri  Ulaka:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  total  mumber  of  coal
 wagons  allotted  to  Orissa  during
 1962-63;  and

 (b)  the  requirement  of  Orissa
 during  the  same  period?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 The  allotted  quota  and  actual  despat-
 ches  of  coal  and  coke  to  Orissa  State
 during  1962-63  were  6,739  wagons  and
 5,459  wagons  respectively.  Statistics
 about  the  demands  made  by  the  State
 Governments,  from  time  to  time,  but
 not  accepted,  are  not  maintained.

 Coal  Wagons  for  Rajasthan
 2555.  Shri  Dhuleshwar  Meena:  Will

 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  number  of  coal  wagons
 allotted  to  Rajasthan  during  1962-6?;
 and

 (b)  the  total  requirement  of  Rajas-
 than  during  the  same  period?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 The  allotted  quota  and  actual  despat-
 ches  of  coal  and  coke  to  Rajasthan
 State  during  1962-63  were  8,4l4
 wagons  and  7,076  wagons  respectively.
 Statistics  about  the  demands  made  by
 the  State  Governments,  from  time  to
 time,  but  not  accepted,  are  not  main-
 tained.

 Bharat  Sewak  Samj,  Orissa
 2556.  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Education  be

 pleased  to  state  the  amount  of  grant
 given  to  Bharat  Sewak  Samaj  (Orissa
 Branch)  during  96l-62  and  1962-63
 for  running  different  camps?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):
 Year  *Grant  paid
 96462  Rs.  -174923-99
 1962-63  Rs.  8,833°95

 *Note—These  grants  were  paid
 through  the  Central  Bharat  Sewak
 Samaj,  New  Delhi.

 Vigilance  Department  of  Orissa
 2557.  Shri  Ulaka:  Wil]  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  the  number  of  cases  detected  by

 the  Puri  Branch  of  the  Special  Police
 Establishment  of  Orissa  since  its  estab-
 lishment;

 (b)  the  number  of  Government
 officers  involved;  and

 (c)  the  number  of  cases  investigated,
 disposed  off  and  the  action  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis)  :
 (a)  633  cases  upto  the  eng  of  March,
 1963,

 (b)  748,
 (c)  (i)  Number  of  cases

 investigated  633
 (ii)  number  of  cases

 disposed  of  602
 (iii)  Action  taken

 (a)  Prosecution
 launched  37

 (b)  Reported  for
 departmental
 action  27

 (c)  Dropped  26
 (d)  Otherwise  dis-

 posed  of  (refer-
 red  to  local
 police  etc.)  68

 Engineering  Colleges  in  Orissa
 2558,  Shri  Ulaka;  Will  the  Minister

 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  the  number  of  engineering  col-
 leges  fully  or  partially  aided  by  the
 Centre  in  the  State  of  Orissa;
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 (b)  the  total  amount  paid  by  Cen-
 tral  Government  to  each  of  such  en-
 gineering  colleges  in  Orissa  during
 ‘1962-63;

 (c)  the  amount  proposed  to  be  paid
 during  1963-64  and

 (d)  the  details  of  any  engineering
 college  allotteg  to  Orissa  during  the
 Third  Plan  period?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Two.

 (b)  (i)  Regional  Engineering  Col-
 lege,  Rourkela  Rs.  63,80,730.
 (Grants-in-aid  Rs.  29.00

 lakhs
 Loan  Rs.  34,80,730).

 (ii)  College  of  Engineering,
 Burla  Rs.  2.6]  lakhs  (Grants-
 in-aid  from  University
 Grants  Commission).

 (c)  (i)  Regional  Engineering  Col-
 lege,  Rourkela—Rs.  2.00
 lakhs  (Grants  in  aid);
 Rs.  5:00  lakhs  (Loan).

 (ii)  College  of  Engineering,
 Burla—Rs,  7,41,623,
 (Grants-in-aid  from  Univer-

 sity  Grants  Commission—
 Rs.  3,65,623.

 Loan—Rs.  3,76,000).

 (d)  The  only  engineering  college
 allotted  to  Orissa  during  the  Third
 Five  Year  Plan  period  is  the  Regional
 Engineering  College  at  Rourkela,  This
 College  will  receive  the  following
 assistance:—

 qd)  Non-recurring:  Central  Gov-
 ernment  will  provide  entire
 non-recurring  grant  for  build-
 ing  and  equipment,

 (2)  Recurring:  The  Central  Gov-
 ernment  will  provide  50  per
 cent  of  recurring  expenditure
 for  a  period  of  five  years  in
 the  first  instance.  The  balance
 of  the  expenditure  will  have
 to  be  borne  by  State  Govern-
 ment,

 (3)  Staff  quarters  and  student
 amenities:  The  Government
 will  provide  50  per  cent  of
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 the  expenditure  on  the  con-
 struction  of  staff  quarters  as
 grant-in-aid  and  the  balance
 as  loan  at  the  current  rate  of
 interest.  The  entire  expendi-
 ture  on  construction  of  hostels
 will  also  be  provided  by  the
 Central  Government  as_inte-
 rest-free  loan,

 (4)  Instructiong  in  the  following
 courses  of  studies  will  be  im-
 parted  in  the  College:—

 Annual  intake
 Civil  Engineering  30
 Electrical  Engineering  80
 Mechanical  Engineering  80
 Chemical  Engineering  30
 Metallurgy  30

 Total  250

 Oi)  Survey  in  Orissa
 2559.  Shri  Ulaka:  Will  the  Minister

 of  Mines  and  Fuel  be  pleased  to  state:

 (a)  whether  any  survey  has_  since
 been  carried  out  by  the  Geological
 Survey  of  India  in  Orisa  for  locating
 oil  in  the  State;  and

 (b)  if  so,  the  findings  thereof?
 The  Minister  of  Mines  and  Fuel

 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 No  survey  for  oil  has  been  undertaken
 by  the  Geological  Survey  of  India.
 However,  the  Oil  and  Natural  Gas
 Commission  have  made  preliminary
 investigations,  such  as  collection  of
 samples  of  clay  and  limestone  for
 Stratigraphical  information,  A  recon-
 naissance  Gravity-cum-Magnetic  sur-
 vey  was  carried  out  over  an  area  of
 960  sq  miles  in  the  districts  of  Mayur-
 bhanj  and  Balasore  during  1958-59,
 The  data  collected  do  not  suggest  the
 existence  of  any  considerable  thick-
 ness  of  sediments  in  that  area.

 Supply  of  Articles  to  Government
 Employees  at  Fair  Price

 Shri  Ulaka:
 2560,  Shri  Dhuleshwar  Meena;
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
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 to  Unstarred  Question  No,  936  on  the
 9th  May,  962  870  state:

 (a)  whether  Government  have  since
 considereqd  the  matter  with  regard  to
 the  supply  of  articles  of  daily  life  at
 fair  price  in  different  colonies  of  Gov-
 ernment  employees;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 og  Home  Affairs  (Shrimati  Chandra-
 Sekhar):  (a)  and  (b).  A  Central  Gov-
 ernment  Employees  Consumer  Co-
 operative  Store  with  a  number  of
 branches  in  major  office  buildings  and
 in  Government  residential]  colonies  in
 Delhij|New  Delhi  is  being  set  up.  To
 start  with,  it  is  proposed  to  open
 about  5  Branch  Stores.  These  stores
 will  aim  at  supplying  commodities  of
 quality,  ie.  foodgrains,  cereals,
 Consumer  goods,  textiles,  at  competi-
 tive  and  fair  price;  accurate  weigh-
 ment  and  measurement  wil]  also  be
 ensured.

 Repairs  to  Jama  Masjid  and  Red  Fort
 in  Delhi

 j  Shri  Dhuleshwar  Meena:
 ‘Shri  Ulaka:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  some  repairs  are  being
 carried  out  to  the  Jama  Masjid  and
 the  Red  Fort  in  Delhi  during  1962-63
 and  ‘1963-64;  and

 (b)  if  so,  the  amount  that  has  al-
 ready  been  spent  during  1962-63.  and
 that  proposed  to  be  spent  during
 1963-64?

 The  Deputy  Minister  in  the  Ministry
 of  Scientific  Research  and  Cultural
 Affairs  (Dr,  M,  M.  Das):  (a)  Yes,  Sir.

 2561,

 Expenditure  Amount
 incurred  proposed
 1962-63  tobcspent

 during
 ‘1963-64

 Rs.  Rs,

 Jama,  Masjid  19,498  I4;300
 Red  Fort  =  10,810  34,000

 Adult  Education  in  Andhra  Pradesh
 2562,  Shri  E.  Madhusudan  Rao:  Will

 the  Minister  of  Education  be  pleased to  state:

 (a)  the  total  amount  allotted  during
 the  Third  Plan  period  for  Adult  Edu-
 Education  Centres  in  Andhra  Pradesh; and

 (b)  the  amount  already  given  out
 o£  the  total  amount  to  the  same  State
 in  the  first  and  second  years  of  the
 Third  Plan  period?

 The  Minister  of  Education  (Dr,  K.
 L.  Shrimali):  (a)  Since  the  State
 Government  of  Andhra  Pradesh  did
 not  include  in  their  Third  Five  Year
 Education  Plan  the  scheme  of  Adult
 Education  Centres,  no  amount  could
 be  allotted  for  this  scheme,

 (b)  Does  not  arise.

 Sale  of  Produces  of  Laccadive  Islands
 2563,  Shri  Koya:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  whether  Government  have  re-

 ceived  any  representation  from  the
 Laccadive  Island  brokers  from  Kerala
 protesting  against  the  arrangement  to
 sell  produces  from  Laccadiveg  to
 Messrs.  Biwandiwala  and  Company;
 and

 (b)  if  so,  the  action  taken  on  the  re-
 presentation?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Hajarnavis):
 (a)  Yes,

 (b)  It  has  been  decided  to  invite
 tenders  for  the  marketing  agency  in
 future,

 Charging  og  Unauthorised  Fees  from
 Students  by  Schools  of  Delhi

 2564,  Shrj  Wadiwa;  Will  the  Minis-
 ter  of  Education  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  833  on  the  6th  September,  962
 and  state:

 (a)  the  steps  that  have  been  taken
 by  Government  to  stop  charging  of
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 unauthorised  fees  from  students  by
 schools  of  Delhi;

 (b)  whether  it  is  a  fact  that  school
 authorities  are  still  charging  develop-
 ment  funds  and  guardians’  donations
 though  education  has  been  made  free
 by  Government  up  to  Class  VIII;  and

 (०)  whether  it  is  proposed  to  get
 the  matter  examined  by  an_  expert
 Committee?

 The  Minister  of  Education  (Dr,  K.
 L,  Shrimali):  (a)  Under  the  rules  re-
 gulating  the  payment  of  grant-in-aid
 to  private  schools  the  managements
 of  such  schools  are  not  allowed  to
 charge  any  fees  or  funds  which  are
 not  authorised  by  the  Director  of
 Education.  Any  infringement  of  these
 instructions  renders’  the  school
 management  liable  to  departmental
 action  which  may  include  the  removal
 of  the  school  from  the  grant-in-aid
 list,

 (b)  The  aided  school  managements
 have  been  authorised  to  charge  a
 development  fee  at  the  rates  approved
 by  th  Director  of  Education,  Delhi,
 for  certain  specified  items  of  expendi-
 ture  on  which  no  grant  is  available
 from  Government.  No  schoo]  manage-
 ment  is,  however,  permitted  to  charge
 donations  from  the  guardians  on  a
 compulsory  basis.  Necessary  action
 ig  taken  against  ithe  schoo]  ‘manage-
 ment  for  charging  donations  from
 parents  on  a  compulsory  basis  as  and
 when  such  instances  come  to  the
 notice  of  Government,

 (c)  No,  Sir.  These  matters  were
 examined  by  a  Committee  set  up  by
 the  Delhi  Administration  in  957  under
 the  chairmanship  of  Mrs.  Sucheta
 Kripalani,

 सीमावर्ती  जिले

 श्री  भक्त  दर्शन  :
 २५६५:  J  md

 (et  मोहन  स्वरूप  vl
 क्या  गृह-कार्य  मन्त्री  जून,  १९६२  के

 तारांकित  प्रदान  संखया  १३६५  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि
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 (क)  तीसरी  पंचवर्षीय  योजना  में  उत्तर
 प्रदेश  के  तीन  सीमावर्ती  जिलों,  भ्रर्थात्‌
 पिथौरागढ़,  चमोली  और  उत्तर  काशी  के
 लिये  किये  गये  कुल  २८  करोड़  रु०  के  उपबन्ध
 में  से वित्तीय  वर्ष  १६६१-६२  और  ६६ २-
 ६३  में  वास्तव  में  कितनी  राशि  व्यय  हुई  ;

 (ख)  उस  राशि  में  से  कौन-कौन  से
 विकास  किये  पूरे  किये  गये;  और

 (ग)  वित्तीय  वर्ष  १६६३-६४  में
 विभिन्न  योजनाओं  के  लिये  कितनी-कितनी
 राशि  मंजूर  की  गई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  श्री
 हज़र नवीस  )  :  (क)

 १६६१-६२
 १६६२-६३

 २७०.  १६  लाख  रु०  |
 २२१.६६  लाख  रु०  |

 (दिसम्बर,  १६६२  तक)

 (@)  यह  सूचना  उत्तर  प्रदेश  सरकार  से
 एकत्रित  की  जा  रही  है  और  प्राप्त  होने  पर
 सभा  पटल  पर  रख  दी  जायेगी  ।

 (ग)  १६६३-६४  की  वापिस  योजना

 विदा  पराधीन  है  |

 Mata  Tila  Project

 2566,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairs  be
 pleaseq  to  refer  to  the  reply  given  to
 Starred  Question  No,  294  on  6th
 March,  963  regarding  the  supply  of
 water  and  electricity  from  Mata  Tila
 Project  to  Madhya  Pradesh  and  state:

 (a)  whether  the  matter  hag  been
 further  examined  by  the  Committee
 constituted  for  the  purpose;  and

 (b)  if  so,  with  what  result?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur):  (a)  and  (b).  The  Com-
 mittee  met  on  l8th  March,  1963,  but
 has  not  yet  finalised  its  recommenda-
 tions.
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 हीम-गार्ड

 भक्त  दर्शन :
 झोंकारलाल  बेंचा  :

 २५६७.  4  बड़े  :

 िशंग  किलिंग  :

 क्या  गृह-कार्य  मन्त्री  २०  फरवरी,

 १६६३  के  तारांकित  प्रश्न  संख्या  ४६  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  समस्त  देश  में  लागू  की  गई

 होम-गार्डों  की  पुनरीक्षित  योजना  के  सम्बन्ध
 में  कभी  तक  प्रत्येक  राज्य  में  क्‍या  प्रगति  हुई
 है;  और

 (ख)  योजना  में  निर्धारित  लक्ष्यों  को
 शीघ्रता  प्राप्त  करने  के  लिये  क्‍या  विशेष
 कदम  उठाए  जा  रहे  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  श्री
 हणरनवीस)  :  (क)  ब  तक  हुई  प्रगति  का
 विवरण  सभा  पटल  पर  रखा  जाता  है  ।

 [पुस्तकालय  में  रखा  गया  देखिए  संख्या

 एल.  टी  १२७०/६३]

 (ख)  एक  अध्ययन  समूह  (  Smdy
 group  )  ने  होम  गार्डो  के  प्रशिक्षण  के
 लिये  एक  समान  काय  क्रम  बनाने  के  प्रश्न  पर
 गौर  करके  ढेपनी  रिपोर्ट  दे  दी  है  श्र
 वह  राज्य  शासनों  को  भेज  दी  गई  है।  कुछ
 राज्यों  द्वारा  प्रशिक्षण  केन्द्र  प्रारम्भ  किये  जा

 चुके  हैं  और  शेष  राज्यों  द्वारा  भी  प्रारम्भ
 किये  जा  रहे  हैं  ।  योग्य  व्यक्तियों  को  श्रावित
 करने  के  लिये  होम-गार्ड  योजना  के  विचार,
 कार्य  कौर  महत्व  को  प्रकाशन  दिया  जा  रहा
 है  ।  निर्धारित  लक्ष्य  को  अतिशीघ्र  प्राप्त  करने
 के  लिए  'राज्य  शासनों  द्वारा  हर  सम्भव  प्रयत्न
 क्या जा  रहा  हू  ।

 House-Buildings  ip  Hire-Purchase
 System

 (  Shri  P,  C.  Borooah:
 2568,  4  Shri  Yashpa)  Singh:

 L  Dr.  Sarojini  Mahishi;

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Delhi  House  Build-
 ing  Cooperative  Societies’  Federation
 requested  Government  to  allot  0  acres
 vf  land  to  help  it  launch  a  pilot  sche-
 me  of  house-biulding  on  a  hire-pur-
 cCnase  system;  and

 (b)  if  so,  what  is  Government’s  deci-
 -on  in  dhe  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis)  :
 (a)  and  (b),  The  Delhi  House  Build-
 ing  Cooperative  Societies’  Federation
 submitted  an  application  for  allotment
 of  land  to  the  Housing  Commissioner,
 Delhi  Administration,  for  the  purpose.
 Allotment  of  land  in  Delhi,  inter  alia,
 to  the  house-building  cooperative  so-
 cietics  and  industria]  cooperatives  35
 made  in  accordance  with  the  Scheme
 for  ‘large-scale  acquisition,  develop-
 ment  and  disposa]  of  land  in  Delhi’,
 the  main  features  of  which  are  given
 in  the  statement  laid  on  the  Table  of
 the  House  on  the  23rd  March,  1961,
 in  response  to  a  Call  Attention  Motion
 by  Shri  P.  G,  Deb  under  Rule  97  of

 ‘the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha.  The  Fede-
 ration  is  not  accordingly  eligible  for
 allotment  of  lang  under  the  scheme.

 गंगानगर  में  हथियारों  की  बरामदगी

 थ्री  प्रकाशकों  शास्त्रों  :
 १५६६.

 तभी  जगदेव  सिह  सिद्धान्त  :

 क्या  गृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २७  मार्च,
 १६६३  को  गंगानगर  की  पुलिस  ने  मुंशीराम
 नामक  एक  व्यक्ति  के  घर  पर  छापा  मार
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 कर  चोरी  छिपे  लाये  गये  बहुत  से  हथियार
 बरामद  किये  ;

 (@)  क्‍या  यह  सच  है  कि  बरामद  किया
 गया  सामान  केवल  पांच  दिन  पूर्व  तीन
 पाकिस्तानी  तस्कर  व्यापारियों  द्वारा  लाया

 गया  था  ;  कौर

 (ग)  यदि  हां,  तो  भविष्य  में  इस  प्रकार
 की  घटनाओं  की  रोकथाम  के  लिए  क्‍या  कदम
 उठाने  का  विचार  किया  जा  रहा  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्रीमती
 चन्द्र  शेखर)  :  (क)  एक  छापे  के  परिणाम-
 स्वरूप  पुलिस  द्वारा  दस  पिस्तौल/रिवाल्वर
 शौर  विभिन्न  बोरों  के  ३८१  कारतूस  तथा
 कुछ  मात्रा  में  चरस  व  अफीम  बरामद  किये
 जाने  की  सूचना  मिली  है  ।  त  पुलिस  ने
 ग्रीम  अधिनियम,  खतरनाक  औषध  सधी-
 नियम  तथा  शस्त्रास्त्र  अधिनियम  के  अधीन
 अपराधों  के  मुकदमे  दें  कर  लिये  हैं  शौर  जांच
 की  जा  रही  है

 (@)  इस  बात  का  अभी  निश्चय  नहीं
 हुआ  है  1

 (ग)  यह  प्रदान  ही  नहीं  उठता  |

 Delhi  Co-operative  Housing  Societies

 2570,  Shri  Maheswar  Naik:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  up-to-date  progress  made
 towards  the  construction  of  houses  in
 Delhi  under  the  Co-operative  Housing
 Scheme;

 (b)  the  investment  of  the  coopera-
 tnis  scheme  go  faz;  and

 (c)  how  much  of  the  land  acquired
 in  Delhi  under  the  Delhi  Master  Plan
 hag  been  allotted  to  the  Delhi  Co-
 operative  Housing  Societies?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  No  such  scheme  as  the  “Coopera-
 tive  Housing  Scheme”  has  been  for-
 mulated  by  Government,
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 (b)  Does  not  arise,
 (c)  From  out  of  the  land  acquired

 by  the  Delhj  Administration  in  accor-
 dance  with  the  schemes  sanctioned  by
 the  Government  of  India  for  large
 Scale  acquisition,  development  and
 disposal  of  lang  in  Delhi,  29  acres
 Of  undeveloped  land  has  so  far  been
 allotteg  or  offered  to  23  house  build-
 ing  cooperative  societies.  24  other
 societies  will  be  offered  developed land  totalling  344  acres  after  deve-
 lopment,

 Living  Conditions  of
 Students

 (2571,  Shrimati  Laxmi  Bai:  Wil]  the
 Minister  of  Education  be  p‘eased  to
 state:

 University

 (a)  whether  any  survey  was  con-
 ducted  by  the  Ministry  of  Education
 in  1958-59.  on  the  recommendaticn  of
 tae  Centra]  Advisory  Board  of  Educa-
 tien  on  the  living  conditions  of  Uni-
 versity  students  in  India;  and

 (b)  if  so,  the  percentage  of  ques-
 tionnaires  which  was  replied  to  by
 the  s.udents?

 The  Minister  of  Education  (07  K.
 L.  Shrimali):  (a)  Yes,  Sir,  A  sample
 Survey  was  conducted  in  the  Unive:-
 sities  of  Kerala  ang  Lucknow.

 (b)  9:07  per  cent  and  8.74  per  cent
 respectively.

 Research  Pilot  Projects
 2572,  Shri  Sham  La]  Saraf:  Will  tu

 Minister  of  Scientific  Research  ant
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  number  of  projects  which
 have  been  experimenteg  through  the
 Pilot  Project  stage  after  conducting  a
 successful  research  in  the  National
 Laboratories  during  the  last  five
 ‘years;  and

 (b)  how  many  such  Pilot  Project
 successes  have  been  passed  on  to  be
 used  commercially  both  in  industry
 and  agriculture  separately?
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 The  Minister  of  Scientific  Research
 and  Cultura]  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Seventy-seven
 Pilot  Plants  were  installed  in  various
 Laboratories|Institutes  during  1958-59
 to  1962-63.  The  Hon’ble  Member's
 attention  is  drawn  to  the  Annual  and
 Technical  Reports  of  the  Council  of
 Scientific  and  Industrial  Research,
 copies  of  which  are  available  in  the
 Library  of  the  House  for  details  in
 respect  of  these.

 Complaint  against  personnel  of
 All  India  Services

 2573.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  the  number,  nature
 and  disposal  of  complaints  against
 personnel  of  All  India  Services  during
 1961-62,  and  1962-63?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shrj  Hajarna-
 vis):  The  information  ig  being  col-
 lected  and  will  be  laid  on  the  table
 of  House  when  collected.

 Code  of  Conduct  for  Police

 2574,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  provisions  exist  in  the
 Code  of  Conduct  for  Police  for  cul-
 tivating  and  promoting  good  relations
 ang  cooperation  between  the  Police
 and  the  Public;

 (b)  if  so,  the  nature  thereof;  and

 (c)  what  special  efforts,  if  any,  have
 been  made  by  the  Union  Government
 in  this  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  Yes.

 (b)  The  relevant  portions  of  the
 principles  of  police  conduct  are  re-
 produced  below:

 “The  Police  should  realise  that
 the  efficient  performance  of  their
 duties  will  be  dependent  on  the
 extent  of  ready  cooperation  they
 receive  from  the  public.  This  in

 turn,  will  depend  on  their  ability
 to  secure  public  approval  of  their
 conduct  and  actions  and  to  earn  and

 retain  public  respect  and_  confi-
 dence,  The  extent  to  which  they
 succeed  in  obtaining  public  co-
 operation  will  diminish  proportion-
 ately  the  necessity  of  the  use  of
 physical  force  or  compulsion  in  the
 discharge  of  their  functions.

 The  Police  shoulg  be  sympathe-
 tic  and  considerate  to  all  people
 and  should  be  constantly  mindful
 of  their  welfare.  They  should  al-
 ways  be  ready  to  offer  individual
 service  and  friendship  anq  render
 necessary  assistance  to  all  without
 regard  to  their  wealth  or  social
 Standing.”

 (c)  The  principles  of  police  con-
 duct  were  prepareq  and  commended
 to  the  State  Governments  for  adop-
 tion.  All  the  State  Governments  ex-
 cept  West  Bengal  Government  have
 adopteq  them.  The  matter  is  being
 examined  by  the  West  Bengal  Gov-
 ernment.

 Sodium  Silicate  Factory  at
 Hoshiarpur

 2575.  Shri  Daljit  Singh:  Will  the
 Minister  of  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  533  on  the
 6th  March,  963  regarding  Geological
 Survey  of  Hoshiarpur  District  (Pun-
 jab)  and  state:

 (a)  whether  any  glass  factory  or
 sodium  Silicate  Factory  is  proposed
 to  be  set  up  in  Hoshiarpur;

 (9)  whether  the  sand  available  in
 very  large  quantity  has  been  exa-
 mined;  and

 (c)  if  so,  the  result  thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 (c)  The  reserves  of  quartzite  suit-
 able  for  sodium  silicate  or  ordinary
 glass  manufacture,  are  estimated  at
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 20  million  tonnes  in  the  Jaijon  area
 ang  about  26  million  tonnes  in  Garhi
 Mansawal  area.

 Income  of  Primary  School  Teachers

 2576.  Shri  P.  K.  Ghosh:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  his  speech  in  Lok  Sabha  on
 23rd  March,  963  while  replying  to
 the  debate  on  Demands  for  Grants
 and  state:

 (a)  the  basis  on  which  the  figures
 of  Rs.  00  as  average  salary  of  pri-
 mary  school  teachers  was  arrived  at;
 and

 (b)  the  average  income  of  primary
 school  teachers  in  each  State?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  the  Library.  See  No,  LT-
 1271]63).

 Police  Strength  of  Delhi

 (  Shri  Yashpal  Singh:
 '  Shri  Kapur  Singh:

 2577.4  Shri  Narasimha  Reddy:
 [  Shri  Mahananda:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  strength  of  the  police
 in  Delhi;

 (b)  whether  it  is  proposed  to  re-
 cruit  more  officers;  and

 (c)  if  so,  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  13455.

 (b)  and  (c).  The  Delhi  Adminis-
 tration’s  proposals  for  additional
 officers  and  men  for  Delhi  Police  are
 stil]  under  consideration.

 Welfare  of  5.05.  ang  Backward
 Classes  in  Punjab

 2578,  Shri  Daljit  Singh:  Will  the
 Minister  of  HOme  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
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 starred  Question  No.  22  on  the  27th
 March,  963  and  state:

 (a)  whether  the  accounts  of  expen-
 diture  has  been  audited  by  Govern-
 ment  or  by  approved  Auditors;  and

 (b)  the  items  on  which  the  allotted
 amount  has  been  spent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  and  (b).  The  required
 information  has  been  calleq  for  from
 the  State  Government,  A  statement
 wil]  be  laid  on  the  Table  of  the
 House  as  soon  as  the  information  is
 received.

 उत्तर  प्रदेश  में  भूतत्वीय  सर्वेक्षण

 श्री  भक्त  दर्शन  :
 ]  श्री  भागवत  झा  आजाद:

 क्या  खान  कौर  इंधन  मन्त्री  १५
 अगस्त,  १६६१  के  अतारांकित  प्रश्न  संख्या
 २४२१  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 २५७६.

 (क)  भारत  के  भूतत्वीय  सर्वेक्षण  विभाग
 द्वारा  उत्तर  प्रदेश  में  किये  जा  रहे  कार्य  में  जून,
 १६६१  से  अब  तक  क्या  प्रगति  हुई  है;

 (ख)  जहां  पर  खनिज  निक्षेप  पाये  गये
 हैं  वहां  उनको  निकालने  के  लिये  क्या  कार्रवाई
 की  गई  है  अथवा  की  जायेगी;  और

 (ग)  उत्तर  प्रदेश  में  सर्वेक्षण  एवं
 खुदाई  किये  के  लिये  क्‍या  भारी  कार्यक्रम
 बनाया  गया  है  ?

 खान  कौर  इंधन  मंत्री  (श्री  के०  बे०

 मालवीय):  (क)  भारतीय  भूगर्भीय  सर्वे-
 क्षण  विभाग  द्वारा  उत्तर  प्रदेश  में  किये  जा

 रहे  कार्य  में  जुलाई  १६६१  से  राज  तक  हुई
 प्रगति  का  संक्षेप  विवरण  निम्न  प्रकार  है  :--

 अ्रल्मोड़ा,  चमोली,  झांसी,  मिरजापुर,
 नैनीताल  और  टिहरी  गढ़वाल  जिलों
 के  हिस्सों  में  २७६०  वर्ग  किलो  मीटर
 के  क्षेत्र  में  १:  ६३,३६०  पैमाने  पर
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 व्यवस्थित  भूगर्भीय  मानचित्रण  किया
 गया  ।  चमोली  जिले  में  कच्चे  तांबे  और
 सिक्के,  मिरजापुर  जिले  में  चूना-
 पत्थर,  जौनपुर  जिले  में  रेह  मिट॒टी  कौर
 टिहरी  गढ़वाल  तथा  देहरादून  जिलों
 में  चट्टान  फास्फेट  के  लिए  १:  ३१,६८०
 और  बड़े  माने  पर  १८५  वर्ग  किलो
 मीटर  के  क्षेत्र  का  विस्तृत  मान-चित्रण
 किया  गया  1

 खनिज  अन्वेषण  :  चमोली  जिले  में
 तांबा  और  सिक्का  ।  खोल  श्र  नागधर
 में  चट्टानों  पर  तांबा  कार्बोनेट  लेप

 (coating)  देखे.  गये  ।  मांगीं,
 कन्हाई  कौर  सालना  नामक  स्थानों  के
 पास  पुरानी  खानों  के  चिह्नों  का  पता
 लगा  ।  वहां  पर  कार्य  प्रगति  पर  है  ।

 जौनपुर  जिले  में  रेह  मिट्टी  ।  रेह  मिट्टी
 की  विद्यमानता  का  प्रारम्भिक  सर्वक्षण  किया
 गया  था  ।

 टिहरी  गढ़वाल  कौर  देहरादून  जिलों  में
 चट्टान  फास्फेट  |  वहां  पर  गढ़ा  करना  और
 खाई  खोदने  का  कार्य  किया  गया  ।  ३७२
 नमूनों  और  ४०  विन्डो  (nodules)  को
 इकट्ठा  किया  गया  और  विश्लेषण  के  लिए
 भेजा  गया  ।  उनके  परिणामों  की  प्रतीक्षा  की
 जा  रही  है

 मिर्जापुर  जिले  में  फ्लैक्स  ग्रेड  चूना  पत्थर  ।
 मिर्जापुर  और  शाहवाद  सीमा  के  पास  कैच
 ब्रोकर  पोखरिया  गांवों  के  बीच  सोन  नदी  के
 उत्तरी  तरफ  के  साथ  रोहतास  चूना-पत्थर
 की  टूटी  में  फ्लैक्स  ग्रेड  चूना-पत्थर  के  लिए
 विस्तृत  अन्वेषण,  जिसमें  बड़े  पैमाने  पर  मान-
 चित्रण,  खाई  खोदना,  व्यवस्थित  मान-
 चित्रण  और  व्यघन  कार्य  शामिल  है;  कार्य
 किया  जा  रहा  है  ।  १:  १०००  पैमाने  पर
 ०'  ०४५  वर्ग  किलो  मीटर के  क्षेत्र  का  बड़े
 पैमाने  पर  मान-चित्रण  और  २७०.  ३५  मीटर

 का  व्यसन  कार्य  किया  गया  ।  अन्वेषण  कार्य
 प्रगति  पर  है  ।

 मिर्जापुर  जिले  में  कोयला  ।  व्यधन  दित्ता
 का  निरीक्षण  किया  गया  और  मिर्जापुर  जिले
 में  स्थित  सिंगरौली  कोयला  क्षेत्र  के  भाग  में
 १०७४  मिलियन  मीटरी  टन  के  संचयों  का

 अनुमान  लगाया  गया  |

 अल्मोड़ा  जिला  के  सी सखानी  क्षेत्र  में
 में तांबा,  सिक्का  कौर  जस्ता  के  लिए
 भूभौतिक  किये  अन्वेषण  किये  जा  रहे  हैं

 इंजीनियरी  भू-विज्ञान  अन्वेषण  :  निम्न-
 लिखित  परियोजनाओं  का  इंजीनियरी  भू-
 विज्ञान  अन्वेषण  कार्य  किया  गया  el

 राम  गंगा  डेम  परियोजना,  गंगा  और
 भागीरथी  नदियों  पर  डेम  स्थल,  भाली
 हाईडेल  स्कीम,  राजघाट  और  दौरपुरम
 हाईडेल  स्कीम,  यमुना  हाईडेल  स्कीम,
 औओवरा  हाईडेल  परियोजना,  गंगा  वादी
 संग्रहालय  तथा  हाईडेल  योजनाएं,  झांसी
 शर  वारानसी  जिलों  में  छोटी  सिंचाई
 परियोजनाएं,  माटाटीला  डेम  परि-
 योजना,  मसूरी  के  नीचे  बनावटी  झील
 के  लिए  स्थल,  मुसाबहन्दे  सिंचाई  परि-
 योजना,  पूर्णा गिरि  डेम  परियोजना,
 भेजा  सिंचाई  परियोजना,  काल्स-ईशरी
 सड़क  संरक्षण,  ताल  चक्कर  (race)
 सुरंग  केशान  डेम  स्थल,  कोंच  डेम  स्थल,
 चंदनी  डेम  स्थल,  किट्टी  भेल  डेम
 स्थल,  केन  हाईडेल  परियोजना  कौर
 सारदा  वादी  हाईडेल  स्कीम  ।

 भू स्थित  जल  ऑन्बंषण :  झांसी  जिले  में
 बबीना  क्षेत्र  ;  ननीताल  जिले  में  मल दवा नी
 और  लालकुआं;  इज्जतनगर  क्षेत्र;  बरेली;
 जालौन;  गाजियाबाद  कौर  हेमपुर  क्षेत्र
 में  जल  प्रदाय-श्रन्वेषण  कार्य  किये  गये  ।  ट्रक-

 बरपुर-जौनपुर  प्रदेश  और  कानपुर  जिले  के

 चुने  हुए  क्षेत्रों  में  भूस्थित  जल-अध्ययन  कार्य

 किया  गया  ।  कुसनी,  गोरखपुर  बौर  सहारन-
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 पुर  में  नलकूप  (ट्यूबवेल)  स्थलों  का  चुनाव
 किया  गया  ।  वारानसी,  झांसी,  मिर्जापुर  और

 हमीरपुर  जिलों  में  भू-जल  विज्ञान  सम्बन्धी
 अन्वेषण  कार्य  और  इलाहाबाद  जिले  में  कूप-
 सूची  (well  inven  ory)  कार्य  किये  गये  ।

 (ख)  खान  और  खनिज  (नियन्त्रण
 तथा  विकास)  एक्ट  की  धारा  १७  (२)  के
 श्रुतांत  सिगरौली  कोयला  क्षेत्र  के  कई  हिस्से
 उत्तर  प्रदेश  में  विस्तृत  प्रमाणित  कार्यों  के  लिए
 दिखाये  गये  हैं  ।

 दूसरे  खनिजों  के  बारे  में,  विभिन्न  खनिज
 विद्यमानता ओं  की  सम्भाविताओं  की  स्थापना
 के  लिए  भूगर्भीय  भ्रन्वेषण  काय  प्रगति  पर  है
 शौर  अभी  वह  समय  नहीं  पहुंचा  है  जबकि

 सम्‌  आयोजन  के  लिए  प्रस्तावों  पर  विचार  किया
 जा  सके  ।

 (ग)  उत्तर  प्रदेश  में  भारतीय  भूगर्भीय
 सर्वेक्षण  विभाग  द्वारा  तीसरी  योजना  के
 आखरी  तीन  सालों  के  दौरान  में  निम्नलिखित
 मदों  (प्रस्थान  सर्वेक्षण  कार्यों)  को  करने  का
 प्रस्ताव  है  :--

 १.  झांसी  और  निकटस्थ  जिलों  में

 बुन्दे  खण्ड  ग्रेनाइट  के  भूगर्भीय
 मानचित्रण-कार्य  को  जारी
 रखना  ।

 २.  नैनीताल  जिले  का  भूगर्भीय  मान-
 चित्रण  ।

 3.  अल्मोड़ा  जिले  का  भूगर्भीय  मान-
 चित्रण  ।

 ४.  चाकिया  जिले  में  विवियान  चट्टानों
 का  भूगर्भीय  मानचित्रण  ।

 ५.  गढ़वाल  जिले  का  भूगर्भीय  मान-
 चित्रण  ।

 ६.  शहरी  गढ़वाल  जिले  का  भूगर्भीय
 मान-चित्रण  ।
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 सुल्तानपुर,  फैजाबाद  और  गोण्डा
 जिलों  में  रेह  मिट्टी  की  विजय-
 मान ताओं  का  परीक्षण  ।

 मिर्जापुर  जिला  के  सिंगरौली  पर-
 गना  में  ग्रहों  गांव  में  कच्चे  लोहे
 की  विद्यमानताओं  का  अन्वेषण  |

 मिर्जापुर  जिले  के  सिंगरौली  पर-
 गना  में  भ्रांति  श्र  परासी  गांवों
 के  पास  चूना-पत्थर  निक्षेपों  का
 भ्रन्वेषण  |

 मिर्जापुर  जिले  के  मुर धो रा  और
 'राखोवा  नामक  स्थानों  पर  कच्चा
 सिक्के.  की  अभिकथित  विजय-
 मान ताओं  का  ग्रन्वेषण  |

 मिर्जापुर  के  दूधी  परगना  में  बधार
 मलदेव  के  पास  चूना-पत्थर  के
 निक्षेपों  का  अन्वेषण  ।

 मिर्जापुर  जिले  के  सिंगरौली  पर-
 गना  में  बन्सी  गांव  के  पास  अबरक
 की  विद्यमान ताम्र ों  का  अन्वेषण  |

 मिर्जापुर  जिले  के  सिंगरौली  पर-
 गना  में  परासी  बन्सी  नामक  स्थान
 पर  और  दूधी  परगना  में  खेराही,
 किरवानी  और  जिधहवा  नामक
 स्थानों  पर  चना  मिट्टी  की  अभि-
 कथित  विद्यमानता ओं  का  अलावे-
 ऋण  |

 गढ़वाल  जिले  में  धामपुर-पोपरी
 और  श्याम  क्षेत्रों  में  तांबे  का
 प्रेषण  |

 टिहरी  गढ़वाल  जिले  के  सेना,
 काती,  डगर  और  कपरोल
 शादी  स्थानों  पर  तांबा  निक्षेपों
 का  अन्वेषण  |

 सारदा  नदी  क्षेत्र  में  भूगर्भीय  अन्धे-
 ऋण  |
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 १७.  राज्य  के  सख्त  चट्टान  क्षेत्रों  के

 चुने  हुए  भागों  कम  व्यवस्थित

 भूस्थित  जल  सर्वेक्षण  ।

 १८.  गढ़वाल  में  भूभौतिक  तरीकों  हारा
 कच्चे  तांबे  की  विद्यमानता ओं  का

 विस्तृत  अन्वेषण  |

 Writ  Petitions  in  High  Courts

 2580.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  writ  petitions
 during  each  of  the  last  three  years
 fileq  in  High  Courts  by  Central  and
 All  India  Services  personnel  against
 the  Central  Government  and  the  re-
 sults  of  the  same;  and

 (b)  the  conclusions,  if  any,  drawn
 by  Government  from  these  and  steps
 taken  to  correct  the  position,  if  any?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  The  requisite  information
 is  not  readily  available.  It  will  be  col-
 lected  ang  placed  en  the  Table  of  the
 House  as  soon  as  possible.

 (9)  This  does  not  arise  in  view  of
 (a)  above.

 Enquiries  against  Officers  in
 All  India  Cadre

 258l.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  officers  in  All
 India  Cadre  against  whom  enquiries
 were  initiated  by  Special  Police  Esta-
 blishment  and  with  what  result
 during  each  of  the  last  three  years;
 and

 (b)  the  scope  of  work  relationship
 between  Special  Police  Establishment
 and  the  newly  set-up  Bureau  of  In-
 vestigations:  ४

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  Three.

 54  (Ai)  LSD—3.

 Number  Results
 involved

 960  I  Dismissed  from
 service.

 I96!
 3962  2  Cases  under  investi-

 gation.

 (b)  The  Delhi  Special  Police  Estab-
 lishment  is  one  of  the  six  Divisions
 of  the  Central  Bureau  of  Investiga-
 tion  and  is  called  the  Investigation
 and  Anti-Corruption  Division.  The
 charter  of  functions  of  this  Division
 is  laid  on  the  table  of  the  House.
 [Placed  in  the  library,  see  No.  LT-
 1272/63.)

 Indian  Delegation  of  Scientists  to
 Geneva

 a5g2,  J  Shri  Vasudevan  Nair:
 mu  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 Pleased  to  state:

 (a)  the  composition  of  the  Indian
 delegation  to  the  recent  meeting  of
 scientists  ang  economists  at  Geneva
 to  discuss  problems  of  emerging
 countries;  and

 (b)  whether  the  Indian  delegation
 has  submitted  any  report?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  Indian  delegation  to
 the  Uniteq  Nations  Conference  on
 the  Application  of  Science  and  Tech-
 nology  for  the  Benefit  of  the  Less
 Developed  Areas  helg  in  Geneva  from
 the  4th  to  20th  February,  963  con-
 sisted  of  the  following:—

 l,  Prof,  M.  S.  Thacker,  Member,
 Planning  Commission  (Leader);

 2.  Prof.  P.  C.  Mahalanobis,  Mem-
 ber,  Planning  Commission;

 3.  Dr.  H.  J.  Bhabha,  Secretary,
 Department  of  Atomic  Energy;



 73095  Written  Answers

 4  Dr.  S.  H,  Zaheer,  Director-
 General,  Council  of  Scientific
 and  Industrial  Research;

 5.  Dr.  M.  8.  Randhawa,  Adviser
 (Resourggs),  Planning  Com-
 mission;

 6.  Dr.  V.  K.  R.  Vv.  Rao,  Director.
 Institute  of  Economic  Growth;

 7.  Dr.  S.  R.  Sen,  Joint  Secretary,
 Planning  Commission;

 8.  Shri  J.  R.  D,  Tata,  Chairman,
 Air  India;

 9.  Shri  K.  R.  K.  Iyengar,  Deputy
 Wireless  Adviser,  Ministry  of
 Transport  and  Communica-

 tions  (Deptt.  of  Communi-
 cations  and  Civil  Aviation);

 i0.  Shri  A.  S.  Mehta,  Permanent
 representative  of  India  to  the
 European  Office  of  the  UN  in
 Geneva  (joineg  the  delegation
 in  Geneva).

 ll.  Shri  8.  K.  Kathpali,  Vice-
 Consul,  Consulate  General  of

 India,  Geneva  (who  was
 appointed  ag  Secretary  of  the
 delegation  for  administrative
 liaison).

 (b)  No,  Sir.

 भारत  प्रतिरक्षा  नियमों  के  भ्रन्तगंत  विरुद्ध
 व्यक्ति

 २५८३.  श्री  कछवाय  :  क्‍या  गृह-कार्य
 मन्त्री  यह  बताने  की  कृपि  करेंगे  कि  :

 .

 (क)  भारत  प्रतिरक्षा  नियमों  के
 झन्तगंत  सम्पूर्ण  देश  में  भारतीय  जनसंघ  दल
 से  सम्बन्धित  कितने  व्यक्तियों  को  १  भ्रप्रैल,
 १६६३  तक  गिरफ्तार  किया  गया  ;  और

 (ख)  उनमें  से  कितनों  को  १  अप्रैल,
 १६६३  तक  रिहा  कर  दिया  गया  ?

 गृह-कार्य  मन्त्रालय  में  राज्य  मन्त्री  (श्री

 हज़र नवीस  )  :  (क)  दो  v

 (ख)  किसी  को  नहीं  ।
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 Eye-sight  Standard  for  Engineering
 Students

 Shri  Naval  Prabhakar:
 2584.  <  Shri  Balmiki:

 |  Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Scientific

 Research  and  Cultural  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  for
 admission  to  the  Engineering  Colleges|
 Institutes,  the  correcteg  cye-sight  of
 a  student  with  glasses  should  not  ex-
 ceed—3.5;

 (b)  whether  it  is  also  a  fact  that
 for  employment  in  big  mercantile
 concerns  like  Tata  Iron  and  Steel  Co.,
 or  Indian  Iron  and  Stee]  Co.  the
 corrected  eye-sight  of  an  engineer
 with  glasses  should  not  exceed—2‘0  or
 —2.5;

 (c)  the  prescribed  eye-sight  for  an
 engineer  for  entry  into  Government
 service;  and

 (d)  whether
 to  bring  about
 matter?

 Government  propos«
 uniformity  in  the

 The  Minister  of  Scientific  Research
 ang  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (b)  Government  is  not  aware  of  it.

 (c)  For  the  Engineering  Services
 the  standards  prescribed  are  85
 below:—

 Distant  better  eye  Distant  worse  eye
 6/9  6/9
 or  or
 616  6/72

 (d)  Does  not  arise.

 दिल्‍ली  के  ग्रामीण  क्षेत्र  में  सड़क  का  निर्माण

 पूरा  न  होना
 २५८५.  श्री  नवल  प्रभाकर  :  क्‍या  गह-

 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रधान  मन्त्री
 जी  ने  दिल्ली  के  ग्रामीण  क्षेत्र  के  मुंडका  से
 कराना  तक  रानी  खेड़ा  होकर  जाने  वाली
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 सड़क  का  उद्घाटन  १६५४  में  किया  था;
 कौर

 (ख)  यदि  हां,  तो  गत  नौ  वर्षों  में
 इस  सड़क के  पूर्ण  न  होने  का  क्या  कारण  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज़र नवीस)  :  (क)  जी  हां  ।

 (ख)  भूमि  के  न  मिलने  के  कारण,
 क्योंकि  लडका  के  ग्रामीण  भ्र पनी  भूमि  छोड़ने
 के  लिये  तैयार  नहीं  हैं  ।

 दिल्ली  प्रशासन  द्वारा  हिन्दी  का  प्रयोग

 २५८६.  श्री  नवल  प्रभाकर:  क्‍या  गह-
 कार्य  मन्‍त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  दिल्‍ली  प्रशासन  ने  १६६२-६३
 में  हिन्दी  के  प्रयोग  में  क्या  प्रगति  की  है  ;  कौर

 (ख)  दिल्‍ली  प्रशासन  के  सरकारी  काम-
 काज  में  हिन्दी  का  प्रचलन  कब  तक  हो  जाने
 की  तराशा  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (श्री
 हजरनवोस)  :  (क)  और  (ख).  हिन्दी  के
 प्रयोग  में  जो  शब  तक  प्रगति  हुई  है,  उसका
 विवरण  नीचे  है  —

 (१)  पुलिस  विभाग  और  डिप्टी  कमि-
 इनर  के  कार्यालय  में  सरकारी
 कागजों  की  प्रतिलिपि  हिन्दी  में
 देने  का  प्रबन्ध  किया  गया  है  ।

 (२)  उत्तर  प्रदेश,  राजस्थान  गुजरात
 व  बिहार  की  सरकारों  तथा
 हिमाचल  प्रदेश  प्रशासन  से  हिन्दी
 में  पत्र-व्यावहार  करने  की
 व्यवस्था  को  गयी  है  1

 (३)  यथासम्भव  मामूली  टिप्पणियों
 और  पत-व्यवहार  में  हिन्दी  का
 प्रयोग  किया  जाता  है  1  हिन्दी  में
 प्राप्त  चिटिठयों  का  उत्तर  हिन्दी
 में  दिया  जाता  है  1

 (४)  प्रपत्रों  को  हिन्दी  में  भी  जारी
 किया  जाता  है

 (५४)  प्रशासन  के  प्रत्येक  विभाग  में
 हिन्दी  के  प्रयोग  की  प्रगति  को
 देखने  के  लिये  एक  उच्च  अधि-

 करी  नियुक्त  किया  गया  है  ।

 (६)  सभी  साइन-दो  तथा  नाम-पट्टी
 हिन्दी  में  भी  बनवाये  गये  हैं  ।

 (७)  १६६२-६३  के  श्रन्तग्गंत  दिल्ला
 शासन  के  ३३८३  कमंचारो
 केंद्रों  सरकार  के  हिन्द;  प्रशिक्षण
 योजना  के  अधीन  होने  वालों
 विभिन्न  परीक्षाओं  में  सम्मिलित
 हुए  ।  इनके  अतिरिक्त  १५०
 कर्मचारियों  ने  हिन्दा  टाइपराइ-
 टिंग  में  भी  प्रशिक्षण  प्राप्त  किया  ।
 जानवरों,  १६६३  से  आ्राशुलिपि
 प्रशिक्षण  भी!  प्रारम्भ  कर  दिया
 गया  है  |

 २.  फाइलों  में  हिन्द!  में  टिप्पणियां
 लिखने  व  पुलिस  विभाग  तथा  अदालतों  के
 काम  में  हिन्द  के  प्रयोग  को  कौर  भ्र धिक  बढ़ाने
 का  विचार  है।  गजट  के  दिल्‍ल।  से  सम्बन्धित
 भाग  में  अभ्रधिसूचनाओों  शादी  को  भा  हिन्दा  में
 प्रकाशित  करने  के  बारे  में  विचार  किया  जा
 रहा  हूँ  |

 Women’s  Polytechnic  at  Calicut

 Shri  Pottekkatt:
 Shri  A.  V.  Raghavan:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 2587

 (a)  what  progress  has  been  made
 in  the  establishment  of  a  Polytechnic
 for  Women  at  Calicut;

 (b)  when  the  institute  is  likely  to
 be  started;

 (c)  the  courses  of  study  proposed
 to  be  introduced  and  the  intake  of
 the  students;  and
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 (d)  the  amount  sanctioned  for  tne
 year  1963-64?

 The  Minister  of  Scientific  Research
 &  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  According  to  the  report
 received  from  the  State  Government,
 a  suitable  site  for  the  polytechnic  is
 being  acquired  and  staff  recruited.

 (b)  In  1963-64,

 (c)  To  begin  with,  the
 courses  are  proposed  to  be
 with  20  admissions  each:

 following
 started

 (i)  Stenography  and  _  Secretarial
 practice  including  Business
 Correspondence,

 (ii)  Civil  Engineering  Draughts-
 manship.

 (iii)  Costume  design  and  Dress-
 making.

 (d)  An  amount  of  Rs.  42,000  has
 been  provided  in  the  State  Budget
 for  1963-64.

 Polytechnic  at  Cannanore

 2588  J  Shri  Pottekkatt:
 |  Shri  A,  V.  Raghavan:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  proposed  to  ex-
 pand  the  intake  of  students  in  the
 Government  Polytechnic  at  Canna-
 nore;

 (b)  if  so,  to  what  extent;
 (c)  the  progress  made  to  attain

 prescribed  standard  in  instructional
 facilities  in  this  Institute;  and

 (d)  the  amount  of  Central  aid
 sanctioned  for  1963-647

 The  Minister  of  Scientific  Research
 &  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  By  66  seats.

 (c)  The  southern  Regional  Com-
 mittee  is  making  an  estimate  of  the
 additional  instructional  facilities  re-
 quired.
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 (d)  The  Central  Government  will
 provide  50  per  cent  as  grant  according
 to  established  practice,

 High  Court  in  Delhi
 nv

 2589  J  Shri  A,  V.  Raghavan:
 me  Shri  Pottekkatt:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Delhi  Bar  Associa-
 tion  has  demanded  the  establishment
 of  an  independent  High  Court  with
 both  original  and  appellate  jurisdic-
 tion  in  the  Capital;  and

 (b)  whether  the  proposal  has  been
 examined  and  the  decision  taken  in
 the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  The  Government  of  ndia  have
 received  only  recently  a  copy  of  a
 report  from  the  Bar  Council  of  Delhi
 in  which  the  Council  has  demanded
 tho  establishment  of  an  independent
 High  Court  with  original  jurisdiction
 in  Delhi.

 (b)  No.

 Hostels  for  Technical  Institutes  in
 Kerala

 f  Shri  Pottekkatt:
 al  Shri  A,  V.  Raghavan:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 2590.

 (a)  whether  there  is  a  scheme  to
 provide  hostels  for  the  students  study-
 ing  in  the  Technical  Institutes  in
 Kerala;

 (9)  the  amount  sanctioned  by  the
 Central  Government  for  the  scheme;
 and

 (c)  the  places  where  they  are  pro-
 posed  to  be  constructed  and  the  names
 of  centres  to  be  taken  up  during  1963-
 64?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  Loans  aggregating  Rs.  77°87
 lakhs  have  so  far  been  approved  for
 construction  of  hostels  at  some  of  the
 Technical  Institutions  in  Kerala,  Out
 of  this  a  sum  of  Rs,  48°47  lakhs  has
 already  been  paid.

 (९)  (i)  Hostels  have  already  been
 constructed  at  the  undermentioned
 Technical  institutions:—

 (l)  Engineering  College,  Trivan-
 drum,

 (2)  Maharaja’s  Technical  Insti-
 tute,  Trichur.

 (3)  Government  Polytechnic,  Kal-
 amassary.

 (4)  Engineering  College,  Trichur.

 (5)  Government
 Kozhikode,

 Polytechnic,

 (ii)  Hostels  are  now  under  cons-
 truction  at  the  institutions  mentioned
 below:—

 qd)  NSS,  Polytechnic,
 lam.

 Panda-

 (2  LV  Carmel  Polytechnic,  Alleppey.
 (3)  Sree  Narayana

 Quilon.
 Polytechnic,

 (4  )  Thangal  Kunju  Musaliar  Col-
 lege  of  Engineering,  Quilon.

 (5  )  Regional  Engineering  College,
 Calicut.

 (6§  Government  Polytechnic,  Can-
 nanore.

 (7  -  Thiagarajar  Polytechnic,  Ala-
 gappanagar.

 (iii)  In  addition  to  the  above  it  is
 proposed  to  sanction  loans  during
 1963-64  for  construction  of  hostels  at
 the  following  institutions:

 (1)  Govt.  Polytechnic,  Kottayam.

 (2)  Central  Polytechnic,  Trivand-
 rum,

 (3)  Government  Polytechnic,  Per-
 inthalmana,

 (4)  N.S.S.  College  of  Engineering,
 Palghat.

 (5)  Sree  Rama  Polytechnic,  Vala-
 pad,

 (6)  M.A,  College  of  Engineering,
 Kothamangalam.

 Junior  Technical  Schools  in  Cannanore
 and  Calicut

 Shri  Pottekkatt:
 aia  Shri  A.  V,  Raghavan:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whetrer  there  is  a  scheme  to
 convert  the  Industrial  Schools  at  Can-
 nanore  and  Calicut  into  Junior  Techni-
 cal  Schools;

 (b)  whether  it  is  also  proposed  to
 attach  them  to  the  nearest  Polytech-
 nics  in  the  area;  and

 (c)  when  the  scheme  will  be  im.
 plemented  and  the  amount  of  Cen-
 tral  aid  sanctioned  for  1963-64  for
 this  purpose?

 The  Minister  of  Scientific  Research
 &  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b)  Yes,  Sir.

 (c)  According  to  the  information
 received  from  the  State  Government,
 the  scheme  will  be  implemented  in
 1963-64.  The  amount  of  Central  grant
 will  be  decided  on  the  basis  of  the
 actual  expenditure,  but  the  present
 estimate  is  about  Rs.  10  lakh.

 Development  of  Ladakh

 2592,  Shri  Buta  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  of  money  budgeted
 for  the  development  of  Ladakh  in
 ‘1962-63;

 (b)  the  revised  estimates  of  the
 money  spent;  and
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 (c)  the  expenditure  on  establish-
 ment  and  administrative  personnel?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  Rs.  61°52  lakhs.

 (b)  Rs,  20  lakhs.

 (c)  Rs.  2°50  lakhs.  The  includes
 Government  of  India’s  share  of  other
 non-development  expenditure  also.

 पिछड़े  वर्गों  का  कल्याण

 २५६३.  श्री  नवल  प्रभाकर  :  कया  गृह-
 कार्य  मन्त्र;  यह  बताने  को  कृपा  करेंगे  कि

 (क)  योजना  आयोग  क  प्लैन  रोजे  ट
 समिति  ने  सार्वजनिक  सामाजिक  कल्याण  आर
 पिछड़े  वर्गों  के  कल्याण  सम्बन्ध  जो  अध्ययन
 दल  नियुक्त  किया  था  उसका  रिपोर्ट  के  अनु-
 सरण  में  सरकार  ने  कौन  से  कदम  उठाये  हैं  ;
 कौर

 (ख)  इससे  निकलने  वाले  परिणाम
 का  ब्यौरा  क्या  है  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्रीमतो
 चन्द्र  शेखर):  (क)  और  (ख)  तृतीय  पंच-
 वर्षीय  योजना  तैयार  करते  समय  इस  अध्ययन
 दल  क।  सिफारिशों  पर  विचार-विमर्श  किया
 गया  था,  और  तृत/य  योजना  का  स्कीमों  को
 कार्यान्वित  करते  समय  उनका  ध्यान  रखा  जा
 रहा  है।

 दिल्ली  में  अनुसूचित  जातियों  के  विद्यार्थियों
 को  मौद्रिक  बाद  को  छात्रवृत्तियां

 २५६४.  श्री  नवल  प्रभाकर  :  क्या  शिक्षा
 मन्त्र  यह  बताने  क  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ल  के
 कालेजों  में  पढ़ने  वाले  अनुसूचित  जातियों  के
 छात्रों  को,  पिछड़े  वर्गों  को  मैट्रिक  पास  करने  के
 बाद  छात्रवृत्तियां  देने  का  योजना  के  अन्तर्गत
 बर्ष  १६६२-६३  के  लिये  ८  प्रप्रैल,  १६६३

 तक  छात्रवृत्तियां  प्राप्त  नहीं  हुई  थीं;  कौर
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 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली  )  :
 (क)  जा  हां  ।

 (@)  दिल्ल।  प्रशासन  द्वारा  विद्याथियों
 के  चुनाव  को  अन्तिम  रुप  दिए  जाने  में  देखा
 की  वजह  से  कालेजों  द्वारा  उन्हें  अदायगी।  नहीं
 क।  जा  सका  ।  किन्तु  संस्थाओं  के  प्रधानों  ने
 छात्रवृत्ति  क।  राशि  ३१  मार्च  १६६३  से  पहले
 ही  निक/ल  ला  थ।  कौर  सम्बन्धित  विद्यार्थियों
 को  अदायगी  की  जा  रह।  है  ।

 Indo-Pak  Compaign  to  Liquidate
 Dacoits  in  Rajasthan

 2595  Jf  Shri  P.  R.  Chakraverti:
 a  Shri  P,  0.  Borooah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 joint  Indo-Pakistan  campaign  to
 liquidate  the  gang  of  dacoits  on
 Rajasthan  border  has  resulted  in  8
 dacoits  being  killed  and  four  captured
 early  in  April,  1963;

 (b)  whether  large  quantities  of  arms
 and  ammunition  have  been  recovered
 from  them;  and

 (c)  what  further  steps  have  been
 taken  to  continue  these  joint  cfforts
 so  as  to  liquidate  the  entire  gang?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis)  :
 (a)  Joint  operations  by  Pakistan
 Rangers  and  Rajasthan  Anti-Dacoity
 Force  and  Armed  Constabulary  for
 liquidating  Indian  trans-border  dacoits
 started  from  lst  April,  963  and  con-
 tinued  upto  8th  April,  1963.  During
 the  operations  one  dacoit  was  _  shot
 dead;  the  alleged  gang-leader  and  nine
 others  were  arrested.

 (9)  Some  arms  and  ammunition
 were  recovered  from  the  dacoits,

 (c)  Whenever  nesessary,  such  joint
 efforts  will  continue  to  be  made.
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 India  International  Centre

 2596,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  ev  Education  be  pleased  to
 state:

 (a)  the  organisational  pattern  res-
 posible  for  running  the  India  Interna-
 tional  Centre  in  New  Delhi;

 (b)  the  total  accommodation  pro-
 vided  by  the  Centre  and  whether  the
 facilities  at  the  Centre  are  restricted
 to  any  particular  class  of  people;  and

 (c)  the  estimated  income  from  the
 Centre?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  The  India  International
 Centre  is  a  voluntary  organisation  re-
 gistered  under  the  Societies  Registra-
 tion  Act  of  860  and  is  managed  in
 accordance  with  its  Memorandum  of
 Association  and  Rules  and  Regula-
 tions.

 (b)  The  Centre  has  a  64-bed  hostel
 and  its  use  is  regulated  by  the  mana-
 gement.

 (c)  The  Government  does  _  not
 derive  any  income  from  the  Centre
 which  is  a  private  body,

 Marriages  and  Divorces  in  Laccadives

 Shri  A.  V.  Raghavan: 2597.»  Shri  Pottekkatt:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  early  marriages  and
 divorces  are  very  rampant  in  tne
 Union  Territory  of  Laccadives;

 (b)  whether  there  is  any  law  or
 regulation  which  provides  for  alimony
 or  maintenance  to  the  wife  after
 divorce;  and

 (c)  the  steps  taken  to  carry  out
 social  reforms  in  these  Inlands?

 The  Minister  of  state  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  The  Child  Marriage  Act  929  is
 not  applicable  in  the  territory  and  so
 early  marriages  and  divorces  are
 frequent.

 (b)  Maintenance  is  granted  to  the
 wife  after  divorce  under  customary
 muslim  law,  but  no  statutory  provi-
 sion  exist  for  the  purpose.

 (c)  The  question  of  extension  of
 the  Child  Marriage  Act,  929  to  this
 Territory  is  under  consideration.

 Teachers’  Workshop  Project

 8  JS  Shrimati  Savitri  Nigam:
 ‘|  Shri  Maheswar  Naik:

 Will  the  Minister  fo  Education  be
 pleased  to  state  the  main  features  of
 the  teachers’  workshop  project  of
 UNESCO  to  be  constituted  by  Indian
 National  Commission  for  Co-operation
 with  UNESCO?

 259)

 The  Minister  of  Education  (Dr.  K.
 L.-  Sarimali):  The  Indian  National
 Commission  for  Cooperation  with
 Unesco  has  launched  a  project  for
 education  in  international  under-
 standing  in  furtherance  of  the  Associa-
 ted  Schools  Project  of  Unesco.  About
 20-30  secondary  schools  and  teachers’
 colleges  from  each  State  have  been  in-
 vited  to  take  part  in  the  project.  The
 participating  institutions  will  take  up
 experimental  activities  centred  round
 three  themes  viz.  learning  about  other
 countries,  respect  for  human  rights
 and  fundamental  freedoms,  and  teach-
 ing  about  the  United  Nations  and
 Specialised  Agencies.  Workshops  will
 be  organized  for  the  orientation  of
 teachers  of  participating  institutions
 in  developing  this  experimental  pro-
 gramme.  One  workshop  for  the  tea-
 chers  of  participating  schools  in  Delhi
 was  held  in  New  Delhi  on  April  5—
 19,  1963.

 Edinburgh  Music  Festival

 9  J  Shrimati  Savitri  Nigam:
 au  Shri  Maheswar  Naik:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  90९87
 ed  to  state:

 259

 (a)  the  number  of  Indians  going  to
 attend  the  Edinburgh  Music  Festival;
 and
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 (b)  whether  Government  are  help-
 ing  them  financially  to  attend  the
 festival?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayu2
 Kabir):  (a)  The  proposal  is  stili  under
 consideration  by  the  Festival  autho-
 Tities.

 (b)  The  Government  has  agreed  in
 principle  to  subsidise  the  transporta-
 tion  costs  of  the  selected  artistes  to
 the  extent  of  about  Rs.  50,000/-.

 Manganese  Ore  Ltd.
 2600.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Mines  amd  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  de-
 cided  to  purchase  shares  in  the  Man-
 ganese  Ore  Ltd;

 (b)  if  so,  to  what  extent;  and

 (c)  the  reasons  which  prompted
 Government  to  take  this  decision?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (c)
 The  Government  of  India  itself  float-
 ed  the  Company  by  the  name  of
 Manganese  Ore  (India)  Limited,  in
 June  1962.

 M/s.  Central  Provinces  Manganese
 Ore  Co.  Ltd.,  a  sterling  company,  had
 been  mining  some  large  manganese-
 bearing  areas  in  Maharashtra  and
 Madhya  Pradesh  since  90l.  Their
 leases  could  not  be  further  renewed
 and  there  was  also  some  litigation  by
 way  of  writ  petitions  etc.  in  the
 Courts.  The  blends  of  manganese  ore
 mined  by  them  had,  however,  eslab-
 lished  good  markets  abroad.  There-
 fore,  in  the  interests  of  manganese  ex-
 port  trade  and  with  a  view  to  the  im-
 plementation  of  Industrial  Policy
 Resolution,  Government  of  India  en-
 tered  into  an  agreement  with  M/s.
 Central  Provinces  Manganese  Ore  Co.
 Ltd.  under  which  this  new  Company
 was  formed  to  take  over  all  the  mines
 (except  one)  formerly  held  by  the
 Central  Provinces  Manganese  Ore  Co.
 Ltd.  Government  of  India,  together
 with  the  Governments  of  Maharashtra
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 and  Madhya  Pradesh  will  hold  5l  per
 cent  of  the  Equity  capital  and  the
 balance  upto  49  per  cent  will  be  heid
 by  M/s.  Central  Provinces.  Man-
 ganese  Ore  Co.  Ltd.

 (b)  So  far,  the  Central  and  the
 State  Governments  have  _  purchased
 58,286  Equity  shares  and  19,400  Pre-
 ference  shares  of  Rs.  100/-  each.  After
 the  valuation  of  the  fixed  assets  of  the
 Central  Provinces  Manganese  Ore  Co.
 Ltd.  taken  over  by  the  new  Company,
 is  completed,  more  shares  will  be  pur-
 chased  by  the  Central  and  State  Gov-
 ernments  in  terms  of  the  agreement.

 राजस्थान  में  फ्लोराइड  की  खोज

 २६०  १.  श्री  रतन  लाल  :  क्या  खान  कौर
 इंधन  मन्त्री  यह  बनने  क।  कृपा  करेंगे  कि  :

 (क)  राजस्थान  के  डूंगरपुर  जिले  में  पाल
 मांडव  स्थान  पर  फ्लोराइड  का  खोज  में  भ्रम
 तक  क्या  प्रगति  हुई  है  ;

 (ख)  इस  पर  शब  तक  कितना  व्यय
 किया  जा  चुका  है  ;  शर

 (7)  तुल्य  योजना  की  शेष  अ्रवधि  में
 फ्लोराइड  क।  खोज  का  विस्तार  करने  सम्बन्धों
 योजना  का  ब्यौरा  क्‍या  है  ?

 खान  और  इंधन  मंत्री  (श्री  के०  दे०

 मालवीय)  :  (क)  राजस्थान  सरकार  ने
 जिला  डूंगरपुर  के  दण्ड।  को  पाल  नामक
 स्थान  पर  विस्तृत  पूर्वेक्षण  सर्वेक्षण  कार्य  किया

 है  कौर  १०  प्रतिशत  से  लेकर  २०  प्रतिशत  तक
 कैल्सियम  फ्लोराइड  से  युवक  लगभग  दो
 मिलियन  टन  के  फ्लोराइड  के  संचय  सिद्ध
 किये  हैं  ।  खान-क्षेत्र  में  रिहायश/  क्वार्टरों  से
 सम्बन्धित  निर्माण  कार्य  पूरा  हो  चुका  है  और

 पहुंच  सड़क  का  निर्माण  हो  रहा  है  t  परियोजना
 के  खनन/पीसने  वाले  भाग  के  लिए  पराग्वे-
 दाताओं  की  नियुक्ति  भो  राज्य  सरकार  के
 विचाराधीन  है  t

 (ख)  राज्य  सरकार  द्वारा  इस  सम्बन्ध
 में  लगभग  १२  लाख  रुपये  खर्च  किये  गये  हैं  1
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 (7)  राज्य  सरकार  ने  यह  भी  बताया

 है  कि  ज्यों  हो  परामशंदाताओ्ों  को  नियुक्ति  को
 अन्तिम  रुप  दिया  जायेगा  और  सम्भाव्य  रिपोर्ट
 प्राप्त  होग।  त्यों  हा  खनन  और  पीसने  वाले  प्लांट

 क  स्थापना  का  योजना  पर  विचार  किया  जायेगा।
 १६६५-६६  के  अन्त  तक  इस  योजना  में  प्रति
 व  में  फ्लोरा:ट  सांद्रा  (fluor'te  concentrate  )
 का  १२,०००  टन  का  उत्पादन  शामिल  है  |

 राजस्थान  में  निम्नलिखित  फ्लोराइड
 निक्षेपों  के  अतिरिक्त  गुजरात  और  मध्य  प्रदेश
 में  भी  पूर्व क्षण  खनन  कार्य  किया  जा  रहा  है  :

 (१)  राजस्थान  सरकार  ने  खान  तथा

 भूविज्ञान  निदेशालय ने  झुंझुनूं  जिले
 में  छापोली  और  डूंगरपुर  तथा

 उदयपुर  के  निकटस्थ  क्षेत्रों  में
 फ्लोराइड  निक्षेपों  के  पूर्वेक्षण
 कार्य  को  हाथों  में  लिया  हे  ।

 (२)  भारतीय  भूगर्भीय  सर्वेक्षण  विभाग
 द्वारा  बरोदा  जिले  के  लम्बा-

 डूंगर  तथा  का रां पानी  स्थानों  में
 फ्लोराइड  निक्षेपों  का  अन्वेषण
 कार्य  किया  जा  रहा  है  ।

 (३)  १६६१  से  रायपुर  जिले  के  चांदो

 डुंगर/  नामक  स्थान  में  भिलाई
 स्टाल  परियोजना  अब  फ्लोराइट
 का  खनन  कर  रह।  है  ।  वे  इस
 इलाके  में  अपने  कार्यकलापों  को
 बढ़ाने  का  कार्यक्रम  रखते  हैं  v

 Scholarships  to  Poor  Students

 2602.  Shri  Ulaka:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  number  of  poor  but  merito-
 rious  students  under  the  National
 Scholarships  Scheme  who  have  been
 given  Scholarships  during  1962-63;  and

 33II0

 (b)  whether  this  number  is  going
 to  be  raised  during  1963-647,

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali):  (a)  2400  students  whose
 parerfts/guardians’  income  did  not  ex-
 ceed  Rs.  1,000/-  per  months  were
 awarded  scholarships.

 (b)  No,  Sir.

 Organisation  of  a  Conference  of
 English  Teaching  Experts

 2603.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have  or-
 ganised  a  conference  of  English  Teach-
 ing  Experts  in  New  Delhi  recently;

 (b)  whether  foreign  English  Teach-
 ing  Experts  have  also  been  invited;
 and

 (c)  the  aims  and  objects  of  the  con-
 ference?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (ce).  8  meeting
 convened  by  the  National  Council  of
 Educational  Research  and  Training  of
 experts  in  the  field  of  teaching  English
 was  held  during  the  period  ‘14th  to
 20th  April,  963  for  a  study  of  the
 position  and  problems  of  teaching  of
 English  as  a  foreign  language  in
 Schools  in  India.  Only  Indian  Experts
 participated  in  the  conference  through-
 out  its  duration  but  one  foreign
 linguist  from  a  technological!  institute
 in  India  also  participated  for  one  day
 by  invitation.

 Pending  Cases  in  Andhra  Pradesh
 High  Court

 2604.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Home  Affairs  be  plvas-
 ed  to  state:
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 (a)  the  number  of  pending  ९०३९४  in
 Andhra  Pradesh  High  Court,  Hydera-
 bad  at  the  end  of  1962;  and

 (b)  the  steps  taken  to  clear  the
 pending  cases  in  the  High  Court  of
 Andhra  Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarmavis):
 (a)  22882.

 (b)  The  information  is  being  obtain-
 ed  and  will  be  laid  on  the  Table  of  the
 Lok  Sabha.

 Welfare  of  S.C.  and  S.T.  in  Andhra
 Pradesh

 2605.  Shri  E.  Madhusudan  Rao:  W2)l
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  amount  given  to  varivus
 non-official  organisations  in  Andhra
 Pradesh  for  the  removal  of  untouch-
 ability  and  also  for  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  State  during  1962-63  and
 ‘1963-64;  and

 (b)  the  names  of  such  organisations
 with  the  amount  given  to  each  during
 the  above  period?

 The  Deputy  Minister  In  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  and  (b).  The  informa-
 tion  has  been  called  for  from  the  State
 Government.  A  statement  will  be  laid
 on  the  Table  of  the  House  as  soon  as
 the  information  is  received.

 China  Clay  Mining  in  Kerala

 2606.  Shri  P.  Kunhan:  Will  the  Mi-
 nister  of  Mines  and  Fuel  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 China  clay  mining  in  Kerala  is  in  a
 crisis  due  to  lack  of  demand  for  clay:
 and
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 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  relicve  the  situation?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.
 The  production  at  present  is  not  ade-
 quate  to  meet  the  demands.

 (b)  Does  not  arise.

 Language  Statistics  for  Rajasthan
 2607.  Shri  G.  S.  Musafir:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  latest  language
 statistics  in  respect  of  Rajasthan  State
 have  been  compiled  by  Census  Com-
 missioner;  and

 (b)  if  so,  the  number  of  persons
 speaking  Hindi/Punjabi|Urdu|Gujarati
 in  Ganganagar  District  of  Rajasthan
 State?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  Provisional  4963
 figures  for  languages  in  Rajasthan  have
 been  compiled.  They  are  now  under
 scrutiny.

 (b)  The  provisional  figures  for  Gan-
 ganagar  District  are:

 persons  speaking  Hindi  738,146
 Punjab  285,837
 Urdu,  2,738
 Gujarati  92

 Notified  Area  of  Rajasthan  State
 2608.  Shri  Tan  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  Central  Govern-
 ment  have  received  any  request  from
 the  Rajasthan  Government  to  declare
 the  Western  border  area  of  the  State
 a  notified  area;  and

 (b)  if  so,  the  decision  of  the  Central
 Government  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  Yes.

 (b)  The  matter  is  under  considera-
 tion.
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 कोयला  धोने  के  कारखाने

 २६०६.  श्री  श्रोंकारलाल  बैरवा  :  क्‍या
 खान  शौर  इंजन  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 कोयला  धोने  के  आठ  कारखाने  स्थापित  करने
 की  कोई  योजना  बनाई  है  ;

 (ख)  यदि  हां  तो  इन  कारखानों  को
 किन-किन  स्थानों  पर  खोलने  का  विचार  है;
 और

 (ग)  ये  कारखाने  हर  महीने  कितना
 कोयला  साफ  करेंगे  ?

 खान  और  इंधन  मंत्री  (श्री  के०  दे०

 मालवी4)  :  (क)  से  (ग).  तीसरी  योजना

 शुरू  होने  से  पहले  ही  निम्नलिखित  कोयले
 धोने  के  कारखाने  स्थापित  थे  :--

 वे  तीसरी  योजना  में  पूरी  की  जायेंगी  ic

 हिन्दुस्तान  स्टील  लि०

 कच्चे  कोयले  के  रूप  में
 वार्षिक  उत्पादन

 स्थान  (मिलियन  टनों  में)

 गर-सरकारो  क्षेत्र

 १.  जाम दो वा  १४

 २.  पश्चिमी  बोकारो  ०.७

 3.  लौटना  ०.४

 ४.  नोवरोजाबाद  ०.५

 सरकारो  क्षेत्र

 १.  कारगली  (राष्ट्रीय  कोयला
 विकास  निगम )  .करे

 २.  दुर्गापुर  (हिन्दुस्तान
 स्टील  लि०)  १.५

 निम्नलिखित  तीन  कोयला  धावनशालायें

 दूसरी  योजना  में  भी  शामिल  की  गई  थीं  किन्तु

 १.  डूडा  १  २.४
 २.  भोजुडीह  १.२
 ३.  पथेरडीह  २.०

 तीसरी  योजना  में  सात  कौर  निम्नलिखित
 कोयला  धावनशालाशग्रों  को  स्थापित  करने
 का  प्रस्ताव  है  :--

 हिन्दुस्तान  स्टील  लि०

 १.  डूडा  २.४
 २.  भोजुडीह  (विस्तार)  ०.८

 राष्ट्रीय  कोयला  विकास  निगम

 १.  कथा रा  ३.०
 २.  चाल करी  (कारगली  का

 विस्तार)  ०.४
 ३.  स्वांग  ०.७५

 ४.  रामगढ़  १.५
 ५.  गिडी  (कानपुर )  २.  पढे

 दिल्ली  में  बी०  ए०  बी०  टी०  अध्यापक

 ी  प्रकाशकों  शास्त्री  :
 २७१०.  <  श्री  काशीराम  गुप्त  :

 श्री  wo  wo  गोपालन  :

 क्या  शिक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली
 प्रशासन  के  सरकारी  स्कूलों  में  काम  करने
 वाले  बी०  ए०  बी०  टी०  अध्यापकों  के  दो
 वेतन  हैं  ;

 (ख)  यदि  हां,  तो  समान  अहंताश्रों  वाले
 शर  एक  ही  प्रकार  का  काम  करने  वाले  अध्यक्ष-
 पक्षों  के  लिए  दो  अलग-अलग  वेतन-क्रम  रखने
 का  क्‍या  कारण  है  ;

 (ग)  १  जनवरी  १६६३  को  दोनों
 वेतन-क्रमों  में  कितने  कितने  अध्यापक  थे;
 कौर
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 (घ)  क्या  सरकार  इस  भ्रातृ  को  दूर
 करना  चाहती  है  शर  यदि  हां,  तो कब  तक  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली
 (क)  बी०  ए०  बी०  टी०  अध्यापकों  के  दो
 वेतन-मान  हैं,  एक  मिडिल  स्कूलों  के  अध्यक्ष-
 पक्षों  के  लिये  और  दूसरा  उच्चतर  माध्यमिक

 स्कूलों  के  अध्यापकों  के  लिये  ।

 (ख)  उच्चतर  माध्यमिक  स्कूलों  के
 अध्यापकों  का  वेतन-क्रम  अधिक  है  जिसका
 कारण  यह  है  कि  उच्चतर  माध्यमिक  स्कूलों
 में  मिडिल  स्कूलों  की  अपेक्षा  पढ़ाई  का  स्तर
 ऊंचा  तथा  काम  ज्यादा  जिम्मेदारी  का  है  ।

 (ग)  झ्रावश्यक  सूचना  एकत्रित  की
 जा  रही  है  और  यथा  समय  लोक  सभा  पटल
 पर  रख  दी  जायगी  ।

 (घ)  इस  प्रश्न  पर  वेतन  आयोग  ने  भी
 विचार  किया  था  लेकिन  उन्होंने  इस  को  आव-
 इक  नहीं  समझा  कि  मिडिल  स्कूलों  और
 उच्चतर  माध्यमिक  स्कूलों  के  बी०  ए०  बी०
 टी०  अध्यापकों  के  वेतन-मान  एक  जैसे  किए
 जाए  ।  सरकार  ने  वेतन  आयोग  की  इस  सिफा-
 रिश  को  स्वीकार  कर  लिया  है  1

 सेक्शन  'भ्रफसर  ग्रेड  परीक्षा

 श्री  प्रकाशवीर  शास्त्री:
 १६९९.

 7 ,॥  काशीराम  गुप्त  :

 क्या  गृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 सचिवालय  सेवा  में  सेक्शन  अफसरों  के  ग्रेड
 में  पदोन्नति  के  लिये  अगस्त,  १६६३  में  एक
 परीक्षा  होने  वाली  है  ;

 (ख)  यदि  हां,  तो  इस  समय  इस
 परीक्षा  के  लिए  इस  ग्रेड  में  कितने  स्थान  सुर-
 क्षित  हैं  ;  और

 (ग)  क्‍या  ऐसी  परीक्षा यें  हर  वर्ष  ली
 जायेंगी  ?
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 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (की
 हज़र नवीस)  :  (क)  जी  हां,  इस  उद्देश्य  से
 एक  सीमित  प्रतियोगी  परीक्षा  अगस्त,  १६६३
 में  होगी  ।

 (ख)  इस  परीक्षा  के  उम्मीदवारों  के
 लिये  कोई  रिक्त  स्थान  सुरक्षित  नहीं  हैं  ।
 सुयोग्य  उम्मीदवार  सेक्शन  अफसरों  के  ग्रेड
 की  प्रवर  सूची  (  Select  lit  )  में
 नियमों  के  अनुसार  शामिल  किये  जायेंगे।
 इस  प्रकार  प्रवर  सूची  में  शामिल  किये  जाने
 वाले  व्यक्तियों  की  संख्या  अभी  निर्धारित  नहीं
 की  गई  है

 (ग)  जी  हां,  ऐसा  ही  विचार  है  ।
 Loans  to  States  from  Education

 Ministry
 2612.  Shri  Krishna  Deo  Tripathi:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  various  kinds  of  loans  to
 States  granted  by  the  Education  Mi-
 nistry  during  the  First  and  Second
 Plan  periods  and  the  first  two  years
 of  the  Third  Five  Year  Plan  State-
 wise;

 (b)  which  of  the  schemes  in  regard
 to  these  loans  have  now  been  ahan-
 doned  and  the  reasons  therefor;  and

 (c)  whether  there  was  any  auota
 fixed  by  the  Education  Ministry  for
 various  States  to  ensure  equitable  al-
 location  of  loans?

 The  Mijnister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  A  statement  is  laid
 on  the  Table  of  the  House,  [placed  in
 the  library,  see  No.  LT-273|63.]

 (b)  The  scheme  of  loans  for  the
 construction  of  hostel  buildings  to  tn-
 stitutions  working  in  the  field  af
 Social  Education  and  the  scheme  for
 the  grant  of  loans  or  hostels  of  basic
 institutions  have  been  dropped  for
 lack  of  adequate  response.

 (c)  Statewise  quotas  were  fixed
 only  in  the  case  of  loans  sanctioned  for
 the  construction  of  hostels  by  affiliat-
 ed/constituent  colleges.
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 Indian  Institute  of  Astronomical  and
 Sanskrit  Research

 2613.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  of  grants  given  to
 the  Indian  Institute  for  Astronomical
 and  Sanskrit  Research,  New  ‘Delhi
 during  the  last  five  years;

 (b)  the  object  for  which  such  grants
 were  given;

 (c)  the  work  done  by  the  Institute
 for  implementation  of  those  projects;
 and

 (d)  whether  Government  have  re-
 ceived  any  audited  statement  of  ac-
 counts  from  the  institute  correspond-
 ing  to  the  grants  given  by  the  Minis-
 try  and  whether  any  resume  of  the
 work  done  by  the  Institute  has  also
 been  received  from  the  Institute?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humaynn
 Kabir):  (a)  and  (b).  The  following
 grants  were  paid  by  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs  to  the  Institute  during  the  last
 five  years:—

 “Year  Amount  Purpose

 Rs.
 1958-59  8,350  Publication  of  ‘Vat-

 eshwar  Siddhant’’
 (ist  instalment).

 1950-60,  6,500  Strengthenirg  of  the
 Library.

 I960-6i  2,500  Publication  of
 «eVateswar  Siidhant”
 (2nd  instalment),

 96I-62  13500  Publication  of
 “Brahm  Siddhant  ”
 (ist  instalment).

 ‘1962-63,  3,500  Publication  of
 “Brahm  Siddhant  ”
 (2nd  instalment),

 1962-63,  t,300  Publication  of
 “Vateshwar  Sidd-
 hant’”’?  (3rd_  instal-
 ment),

 Yoar  Amount  Purpose

 Rs.
 ‘1962-63  10,000  Publication  of

 “Brahm  Siddhant”
 (3rd  instalment).

 1962-63  ¥£9,r00  Publication  of
 “Samrat  Siddhant”
 and  ‘‘Panch  Sid-
 dhantika  oe  (ist
 instalment),

 (c)  and  (d).  The  work  “Vateshwar
 Siddhant”  has  already  been  brought
 out  and  the  other  work  “Brahm  Sid-
 dhant”  is  in  the  Press.

 The  audited  statements  of  accounts,
 utilization  certificates,  etc.,  in  respect
 of  the  various  grants  paid  in  earlier
 years  have  been  received  and  the
 accounts  and  certificates  for  1962-63
 are  awaited.  Since  the  grants  have
 been  given  for  publication  of  standard
 texts,  the  question  of  any  resume  does
 not  arise.

 टेक्निकल  अफसरों  का  स्थानान्तरण

 २६१४.  श्री  ब्रज बिहारी  महरोत्रा  :  क्या
 खान  कौर  इंघन  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इण्डियन  ब्यूरो  श्राफ  माइन्स,
 जियोलाजिकल  सर्वे  आफ  इंडिया  तथा  घायल
 एण्ड  नेचुरल  गैस  कमीशन  के  कितने  गजेटेड
 साइण्टिफिक  तथा  टैक्निकल  अफसरों  के  दूसरे
 विभागों  के  लिए  प्रार्थना-पत्र,  पिछले  छ:
 महीनों  में  रोक  लिये  गये  ;  और

 (ख)  उपरोक्त  प्रियंका-पत्रों  को
 रोकने  के  क्‍या  कारण  थे  ?

 खान  शौर  इंधन  मंत्री  (श्री  के०  दे०

 मालवीय)  :  (क)  भारतीय  खान  ब्यूरो  के
 दो  श्रीधर,  भारतीय  सर्वेक्षण  विभाग  के
 चौबीस  अफसर  और  तेल  एवं  प्राकृतिक  गैस
 झ्रायोग  के  चार  अफसर  |

 (ख)  भारतीय  भूगर्भीय  सर्वेक्षण
 विभाग  और  भारतीय  खान  ब्यूरो  में  तकनीकी
 व्यक्तियों  की  कमी  ।
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 तेल  और  प्राकृतिक  गैस  आयोग  में
 आवेदकों  (प्राणियों)  को  ,उनकी  भर्ती-
 नियमावली  की  शर्तों  उनको  दिये  गये  प्रशि-
 क्षण  के  नियमों  के  अनुसार  अपने  विभागेतर
 पदों  के  लिये  प्रार्थना  पत्र  भेजने  की  आज्ञा  नहीं
 थी।

 Indian  EcOnomic  and  _  Statistical
 Services

 2615.  Shri  R.  6.  Dubey:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  lists  of  officers  in-
 cluded  in  the  Indian  Economic  Service
 and  the  Indian  Statistical  Service  have
 been  finalised;  and

 (b)  if  so,  the  number  of  officers  in
 each  of  the  four  grades  and  the  num-
 ber  of  Scheduled  Caste  and  Scheduled
 Tribe  officers  absorbed  in  different
 grades  of  the  two  services?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  The  lists  have  not  yet  been  fina-
 lised.

 (b)  Does  not  arise.

 Coal  Mines  in  Madhya  Pradesh

 266  3  ‘Shri  Hari  Vishnu  Kamath:
 \Shri  Yashpal  Singh:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  in  view  of  the  urgent
 need  for  utilization  of  all  available
 resources  during  the  Emergency,  Gov-
 ernment  propose  to  work  the  coal
 mines  at  Mohpain  and  Gotitoria,  in
 Narsinghpur  District,  Madhya  Pra-
 desh;

 (b)  if  so,  whether  in  the  public  or
 private  sector;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Mines  and  Fuel
 (Shri  झ्.  D.  Malaviya):  (a)  No.

 (b)  Does  not  arise.
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 (c)  The  above  mines  were  not  in-
 cluded  in  the  programme  for  addi-
 tional  production  during  the  current
 Plan.  Besides,  the  coal  supply  posi-
 tion  is  at  present  maintained  at  a
 satisfactory  level  and  as  such  the
 question  of  development  of  these
 mines  has  not  been  considered.

 India’s  Map  Shown  in  ‘The  Rotarian’

 J  Shri  Hari  Vishnu  Kamath:
 |  Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  map  of
 India  appearing  on  page  64  of  ‘The
 Rotarian’  of  January,  1963,  published
 by  Rotary  International;

 2617.

 (b)  if  so,  whether  the  map  shows
 the  State  of  Jammu  and  Kashmir  as
 not  being  part  of  the  Indian  Union;
 and

 (c)  what  action  has  been  or  is
 being  taken  by  Government  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  and  (b).  Yes,  Sir.

 (c)  The  Rotary  Club  of  Deli
 brought  the  wrong  presentation  of
 facts  to  the  notice  of  the  Rotary  In-
 ternational  who  have  expressed  regret
 and  promised  to  exercise  care  in  such
 matters  in  the  future.  Government  do
 not,  therefore,  propose  to  take  any
 action  in  the  matter.

 Coal  Deposits  in  Assam  and  Orissa

 2618.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  according  to  the  latest
 assessment  of  the  National  Coal
 Development  Corporation  large  oppor-
 tunities  of  discovery  of  hidden  coal
 exist  in  Assam  and  Orissa;  and

 (b)  if  so,  the  steps  being  taken  to
 explore  the  hidden  reserves?



 I3I2I  Written  Answers  VAISAKHA  l],  885  (SAKA)  Written  Answers  I3I22

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Prospect-
 ing  work  undertaken  by  various  agen-
 cies  like  the  Geological  Survey  of
 India,  the  Indian  Bureau  of  Mines  and
 the  National  Coal  Development  Cor-
 poration  has  shown  the  presence  of
 large  quantities  of  coal  in  both  Assam
 and  Orissa.

 (b)  With  a  view  to  exploiting  the
 coal  reserves  in  the  Garo  Hills  of  As-
 sam,  the  National  Coal  Deve'opment
 Corporation  is  expected  to  take  up  de-
 tailed  prospecting  work  after  the
 monsoon,  that  is,  by  about  the  middle
 of  October,  1963.  The  Geological  Sur-
 very  of  India  has  already  proved  in
 this  area  a  reserve  of  25  million  tons.
 In  the  Talcher  area,  the  National
 Coal  Development  Corporation  has
 already  planned  for  establishing  three
 coal  mines,  viz.  South  Balanda,  Nan-
 dira  and  Jagannath.  The  Corporation
 expects  to  take  up  shortly  further
 exploratory  work  in  two  new  blocks,
 one  on  the  West  of  Nandira  and_  the
 other  on  the  West  of  Jagannath.

 तिब्बती  च्च्चों  फे  लिये  बाल-ह

 २६१६.  श्री  श्रोंकारलाल  बैरवा  :  क्‍या
 शिक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच है.  कि  मसूरी  में
 तिब्बती  बच्चों  के  लिए  पाठ  बाल-गृहं  खोले
 गये  हैं  ;

 (ख)  यदि  हां,  तो  इस  समय  इन  बाल-
 गृहों  में  कितने  तिब्बती  लड़के  रह  रहे  हैं;

 (ग)  ये  बाल-गृह  किसकी  देख-रेख
 में  चल  रहे  हैं;  और

 (घ)  उन  पर  सालाना  कितना  व्यय
 किया  जाता  है  ?

 शिक्  मंत्री  (डा०  का०  ला०  भ्रीमालो )  :
 (क)  जी  हां  t

 (ख)  १६३  बच्चे  :  ्  लड़के  तथा
 ह्  लड़कियां  |

 (ग)  तिब्बती  गृह  संस्थापन  ।

 (घ)  ये  गृह  हाल  ही  में  स्थापित  किए
 गए  हैं  और  इन  पर  होने  वाला  वार्षिक  व्यय
 कुछ  समय  के  बाद  ही  मालूम  हो  सकेगा  ।
 जहां  तक  शिक्षा  मन्त्रालय  का  सम्बन्ध  है  यह
 संस्थापन  को  गृह  के  निवासियों  के  अनुरक्षण
 व्यय  के  लिए  प्रति  निवासी  ५०-००  रुपये
 प्रतिमास  तक  का  अनुदान  देगा  ।

 विज्ञान  गोष्ठी

 २६२०.  श्री  श्रोंकारलाल  बैरवा  :  क्‍या
 शिक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  एक
 विज्ञान  गोष्ठी  करने  का  विचार  कर  रही
 है  ;

 (ख)  यदि  हां,  तो  इस  गोष्ठी  में  किस-
 किस  जगह के  भ्र ध्या पक  बुलाये  गये  हैं  ;

 (ग)  यह  गोष्ठी  कहां  होगी  ;  द्रोह

 (घ)  उसके  कब  तक  होने  की  सभा-
 वना  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली  )  :
 (क)  से  (घ).  श््र्भी  तक  सरकार  का

 विज्ञान  गोष्ठी  करने  का  कोई  विचार  नहीं  है  ।
 किन्तु  शैक्षणिक  भ्रनुसन्धान  भर  प्रशिक्षण  की
 राष्ट्रीय  परिषद्‌,  सेकेंडरी  स्कूलों  के  भ्रध्यापकों
 के  लिए  निम्नांकित  विषयों  में  प्रशिक्षण  पाठ्य-
 क्रम  शुरू  करने  का  विचार  कर  रही  है

 (१)  १०  मई  से  हैदराबाद  कौर
 २०  मई  से  देहरादून  में  एक-एक
 महीने  का  सामान्य  विज्ञान  में
 पाठ्यक्रम  ;

 (२)  मई,  १६६३  के  मध्य से  भोतिकी,
 गणित,  रसायन  झ्र ौर  जीव-विज्ञान
 में  दिल्‍ली,  उदयपुर,  पूना  कौर
 मद्रास  में  क्रमानुसार  आठ-पाठ
 सप्ताह  का  पाठ्यक्रम  |

 सामान्य  विज्ञान  के  दोनों  पाठ्यक्रमों
 में  ६०-६०  ब्रोकर  बाकी  के  चार  पाठ्यक्रमों
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 में  ४०-४०  शिक्षक  प्रशिक्षार्थी  होंगे  ।  श्रध्दा-
 पक्षों  का  चुनाव  राज्य  सरकारों  की  सिफारिशों
 पर  विभिन्न  राज्यों  के  माध्यमिक  स्कूलों  से
 किया  जाएगा  |

 Rare  Images  Found  in  Ballia

 262l.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (aj)  whether  it  is  a  fact  that  rare
 images  of  Lord  Siva  and  Surya  were
 discovered  from  Lakhaneshwari  in
 Ballia  district  of  U.P.;

 (b)  if  so,  what  are  the  rare  features
 of  these  images;  and

 (c)  whether  this  had  led  to  any
 historical  discoveries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  M.  Das):  (a)  Image  of
 Vishnu  and  several  Siva  Lingams
 were  discovered  at  Lakhaneshwarij  in
 1960.

 (b)  Nil.

 (c)  The  site  belongs  to  post  Gupta
 period.

 Ancient  Relics  in  an  Allahabad  Village
 2622,  Shri  P.  Venkatasubbaiah:  Will

 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  any  ancient  relics  were
 discovered  from  a  ruined  temple  near
 the  village  of  Jafot  in  Allahabad  dis-
 trict  of  Uttar  Pradesh;

 (b)  what  is  the  nature  of  these  re-
 lics;  and

 (c)  whether  any  historical  factors
 have  been  found  out?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  M.  Das):  (a)  to  (c).
 The  Government  of  India  have  no
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 knowledge,  except  what  has  appeared
 in  the  press.

 Polytechnics  in  Punjab
 2623.  Shri  Daljit  Singh:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  number  of  polytechnics  pro-
 posed  to  be  opened  in  Punjab  during
 the  Third  Five  Year  Plan  period;

 (b)  the  amount  allocated  for  the
 said  purpose  during  the  Third  Plan
 period;  and

 (९)  whether  location  of  Una  and
 Nangal  has  been  included  in  the  pro-
 gramme?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Twelve  including  reorga-
 nisation  and  development  of  three  pri-
 vate  polytechnics.

 (b)  About  Rs.  220.00  lakhs.

 (c)  No,  Sir.

 Grants  for  Books  on  Social  Education
 in  Punjab

 2624.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  financial  assistance
 was  given  by  the  Union  Government
 to  the  publishers,  printers  and  book-
 sellers  of  Punjab  in  the  field  of  Social
 Education  literature  during  96i-62
 and  1962-63;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b).  No  direct
 assistance  was  given  to  publishers,
 printers  and  booksellers  of  Punjab
 during  1961-62.  and  1962-63.  However,
 under  the  scheme  of  prize  competi-
 tions  for  books  for  Neo-literates,  500
 copies  of  each  of  the  four  prize  win-
 ning  books  were  purchased  from  pub-
 lishers  of  Punjab  as  per  statement
 given  below.
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 STATEMENT

 Year  Title  of  Name  of  Amount
 Book  Publisher  paid

 purchased

 Rs.
 96i-  LokRaj  M/s.  Univer-
 62  sity  Pub-

 lishers,  Rail-
 way  Road.
 Jullundur
 City.  7§0°00

 ‘1962-  Char  New  Book
 63  Meel  Company,

 Lambi  Mai  Hiran
 Sarak  Gate,

 Jullundur  3,320°00

 Surag  Lahore  Book
 Savera  Shop,  Clock

 Tower,
 Ludhiana.  35350°00

 Sanjhi  Do.  ‘1,080 ° 00
 Kheti.

 Grants  for  Increase  in  Pay  of  Teachers
 2625.  Shri  Daljit  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  affiliated  coleges
 and  high  schools  of  the  Punjab  Uni-
 versity  and  Punjabi  University  of
 Punjab  have  been  given  financial  as-
 sistance  by  the  University  Grants
 Commission  for  improvement  in  pay
 scales  of  teachers  during  (1962-63;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.  K.

 L.  Shrimali):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  the  Library.  See  No.  LT-
 1274/63].

 Central  Welfare  Committee
 2625-A.  Dr.  Sarojini  Mahishi:  Wil!

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  a  Central  Wel:are
 Committee  has  been  formed  to  look
 after  the  Welfare  of  Government  em-
 ployees  in  certain  colonies  in  Delhi;
 and

 (b)  if  so,  how  this  Committee  wil:
 function?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 54(Ai)  LSD—4.
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 drasekhar):  (a)  and  (b).  There  is  no
 special  Committee  as  such.  But  the
 Central  Welfare  Organization  looks
 after  the  welfare  of  all  Central  Gov-
 ernment  employees,  both  in  offices  and
 in  residential  colonies.

 2  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  DRASTIC  CUT  IN  PIG  IRON  QUOTA

 SUPPLIED  TO  TOUNDRIES  IN  PUNJAB
 Shri  Yashpal  Singh  (Kairana):  I

 call  the  attention  of  the  Minister  of
 Stee]  and  Heavy  Industries  to  the
 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:

 “Tho  reported  drastic  cut  in  pig
 iron  quota  supplied  to  the  foun-
 dries  in  Punjab.”
 The  Minister  of  Stee]  and  Heavy

 Industries  (Shri  C.  Subramaniam):
 Sir,  the  quota  system  of  pig  iron
 allotment  has  been  abolished  from  Ist
 July,  1959.  Indents  are  being  enter-
 tained  from  ccnsumers  and  planned  on
 Producers,  after  screening,  with  refer-
 ence  to  past  consumption  and  assessed
 capacity.  The  main  reason  for  the
 present  shortage  of  foundry  grade  pig
 iron  js  that  while  the  demand  has  gone
 up  ccnsiderably,  due  to  the  foundry
 capacity  having  developed  rapidly,  the
 availability  has  not  correspondingly
 increased,  as  the  schemes  licenced  for
 production  of  pig  iron  have  not  mate-
 rialised  as  originally  anticipated.
 Remedial  measures  are,  therefore,
 being  taken,  such  as  import  of  pig
 iron,  setting  up  of  short  term  schemes
 for  increased  production,  etc.,  to  in-
 crease  the  availability,  as  quickly  as
 possible.  e

 The  Third  Five  Year  Plan  envisaged
 a  production  of  °5  million  tons  of  pig
 iron  by  ‘1965-66,  The  position  has
 since  been  reviewed  in  consultation
 with  the  Planning  Commission  and  the
 production  is  now  being  planned  on
 the  basis  of  a‘probable  demand  of
 about  2  million  tonnes  at  the  end  of
 the  Third  Plan  period.

 Demand  fr  pig  iron  is  at  present
 much  in  excess  of  availability—the
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 {Shri  C.  Subramaniam]
 production  of  pig  iron  in  the  country
 is  about  l  million  tonnes,  against  the
 present  estimated  foundry  capacity  of
 abcut  2  million  tonnes  (l:l  million
 tonnes  Central  List  foundries  and
 about  0°9  million  tons  State  List  foun-
 dries).  A  number  of  schemes  for  the
 production  of  pig  ircn  of  a  total  capa-
 city  of  541,000  tonnes  have  been  licenc-
 ed  in  the  Private  Sector.  Except  for
 Kalingas  in  Barbi]  (Orissa),  others
 have  not  materialised.  Even  Kalingas
 expansion  will  take  some  time.  The
 questicn  of  cancelling  licences  of  the
 schemes  which  are  slow  in  coming  up
 is  also  under  consideration.

 To  ensure  that  available  supplies  are
 equitably  distributed  to  all  types  of
 consumers.  a  revised  scheme  of  distri-
 bution  has  been  introduced,  effective
 from  1-4-1963.  Within  the  °  overall
 availability  of  about  l:]  million  tonnes
 during  ‘1963-64  an  allocation  of  120,000,
 tonnes  has  been  earmarked  for  State
 Ust  foundries  in  the  country  and
 176,000  tonnes  for  Central  list  foun-
 dries.  This  is  in  addition  to  what
 they  may  get  for  executing  orders
 placed  by  various  Government  De-
 partments  on  them.  The  intention  is
 to  limit  the  supplies  to  the  actual
 quantity  available,  thus  avoiding  over-
 indenting  or  over-allocation.  which
 only  leads  to  accumulation  of  orders
 by  the  Producers  resulting  in  the  un-
 necessary  blocking  up  of  capital  of
 the  indentors.  It  is  also  proposed  to
 fix  the  annual  entitlement  of  each
 foundry.  big  or  small,  within  the
 cetling  indicated.  Each  foundry  should
 get  during  1963-64.  its  entitlement.

 It  is  obvious  that  Punjab  State,  like
 other  States.  will  get  this  year  less
 than  what  their  demand  is,  but  they
 will  get  4  fair  share  of  the  available
 supplies.  It  is  not  quite  correct  to  s3y
 nat  there  has  been  a  drastic  shortfall
 in  the  supplies  of  Pig  Iron  to  Punjab
 State  as  during  the  last  three  years
 the  despatches  to  this  State  were: —

 (In  "000  metric  tons)
 960  77
 796]  70
 962  63
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 The  object  is  to  restrict  the  quantum
 of  supplies/despatches  to  actual  avail-
 ability.  A  quota  by  itself  has  no  mean-
 ing  unless  it  is  translated  into  actual
 supplies.  as  ctherwise  it  would  only
 go  ‘o  swell  the  outstandings.

 The  action  being  taken  to  improve  or
 augment  existing  supplies  is  as
 follows:

 ()  A  scheme  of  the  Andhra  Pra-
 desh  Industrial  Development
 Corp  ration  in  the  public  sec-
 tor  for  a  pig  iron  plant  of
 -1,00,000,  tons  has  been  approv-
 ed  in  principle.

 (2)  The  Government  of  Punjab
 have  also  agreed,  at  our  sug-
 gestion,  to  put  up  a  pig  iron
 plant  in  the  public  sector  in
 the  Punjab.  Their  formal
 application  is  awaited.

 (3)  The  Government  of  Gujarat
 have  also  indicated  their  de-
 sire  to  set  up  a  pig  iron  plant
 in  the  public  sector  but  no
 application  has  yet  been  re-
 ceived  from  them.

 (4)  The  possibility  of  anticipating
 the  Fourth  Plan  expansion  of
 Bhilai  by  initiating  immediate-
 ly  the  erection  of  a  large  blast
 furnace  is  being  examined.
 Hindustan  Steel  Ltd.  have
 been  asked  to  prepare  a  de-
 tailed  report  for  the  setting  up
 cf  a  large  sixth  blast  furnace
 at  Bhilai,  This  furnace
 should  make  available  about
 half  a  million  tons  of  pig  iron
 pending  the  installation  of
 further  steel  melting  capacity
 in  the  Fourth  Plan.

 (5)  The  possibility  of  utilising
 the  nut  coke  available  at
 Bhilai,  Durgapur  and  Rour-
 kela  Plants  is  being  examined
 by  Hindustan  Steel  Ltd.  who
 have  been  asked  to  put  up
 Project  Reports  very  shortly.
 These  are  likely  to  be  small
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 furnaces  of  00  or  200  or  300-
 ton  capacity.

 (6)  In  addition,  to  relieve  imme-
 diate  sh-rtage,  since  the  other
 schemes  may  take  a  little
 time  to  mature,  the  possibility
 of  importing  certain  quantity
 of  pig  iron  is  also  being  ex-
 plored.
 Instructions  are  being  issued
 to  reduce  the  allocation  of
 pig  iron  for  the  larger  sizes  of
 spun  pipes  so  as  to  increase
 their  availability  for  other
 foundry  uses.

 Shri  Yashpal  Singh:  Have  Govern-
 men‘  assessed  the  extent  cf  damage
 and  losses  to  the  foundries  as  a  result
 ef  this  action  in  Punjab,  and  why  no
 advance  notice  was  given  of  this
 move?

 (7  -

 Shri  C.  Subramaniam:  It  is  not  pos-
 sible  to  make  an  assessment  cf  the
 so-called  damages,  After  all,  we  have
 to  distribute  only  the  pig  iron  which
 is  available  in  the  country.

 Shri  Kapur  Singh  (Ludhiana):  May
 I  know  whether  Government  have
 taken  note  of  the  recent  asseveration
 of  the  president  cf  the  Punjab  Branch
 of  the  Engineering  Assoctation  of  India
 that  the  present  scheme  of  distribution
 amounts  to  84  per  cent.  cut  in  the  pre-
 vious  allocation  and  that  it  affects
 ab-ut  five  thousand  industrial  units
 and  about  twenty  thousand  workers.
 and  if  so,  what  Government  propose
 to  do  about  it?

 Shri  0.  Subramaniam:  I  do  not
 accept  the  calculation  that  there  is
 a  cut  of  84  per  cent.  As  I  have  already
 stated,  we  have  allocated  for  the  State
 list  foundries  and  the  Central  list
 foundries.  In  addition  to  that,  these
 foundries  will  be  entitled  to  get  the
 pig  iron  they  need  for  fulfilling  any
 contract  which  they  may  enter  into
 with  the  railways  or  with  the  Central
 Government,  and  separate  quotas  wil]
 be  available  for  that  purpose.

 Shri  Buta  Singh  (Moga):  I  heard
 the  hon.  Minister  saying  that  about

 Re:  Point  of  33I30
 Privilege

 eight  to  ten  steps  have  been  taken  by
 Government  at  the  initial  stages,  and
 that  some  cf  the  applications  have
 been  received  and  some  are  still
 under  consideration,  May  I  know
 whether  his  attention  has  been  drawn
 to  the  press  reports  that  the  Iron  and
 Steel  Controller  has,  it  is  gathered,
 allotted  ab  ut  5,000  tons  of  pig  iron
 for  the  financial  year  ‘1963-64  against
 the  total  assessed  capacity,  on  a  single-
 shift  basis,  of  about  40.000  tons  per
 annum?  May  I  know  whether  Gov-
 ernment  are  aware  that  this  quota  re-
 duction  has  threatened  with  closure
 ab-ut  20  foundries  employing  nearly
 500  workers  in  Batala  alone,  in
 Punjab,  and  if  so,  what  Government
 propose  to  do  about  it?

 Shri  C.  Subramaniam:  I  cannot
 vouch  for  the  figures  ‘which  the  hon.
 Member  has  given.  But,  as  I  have
 already  stated,  a  fair  allocation  of  the
 available  quantity  of  pig  iron  is  being
 made  to  every  State,  and  it  is  not
 merely  the  question  of  Punjab,  but
 the  hardship  is  with  reference  to  the
 entire  country.  As  I  have  already
 stated,  we  are  taking  positive  steps  to
 increase  the  availability  as  far  as
 possible.

 32.09  hrs.
 RE:  POINT  OF  PRIVILEGE

 Mr.  Speaker:  Now,  Papers  to  be
 laid  on  the  Table.

 Shri  Hem  Barua  (Gauhati):  Before
 you  take  up  the  next  item,  may  I
 draw  your  attention  to  a  fundamental
 issue  that  challenge  the  foundation  of
 this  parliamentary  institution?  This
 is  about  the  remark  of  our  Prime
 Minister,  saying  that  goondaism  has
 crept  into  Parliament,  May  I  submit
 that  I  had  tabled  a  privilege  motion
 on  this,  but  I  do  not  stick  to  that,
 since  you  have  refused  consent?  But,
 then.  I  shall  be  happy  to  know  from
 the  Prime  Minister  how  far  it  was
 correct,  whether  it  was  correctly  re-
 ported  or  not.  I  am  concetned  about
 this  fundamental]  dignity  of  this  House
 over  which  you,  Sir,  have  the  proud
 privilege  of  presiding.
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 Mr.  Speaker:  I  am  also  as  much
 nsoncerned,  and  when  he  says  that  he
 had  given  nétice  of  8  privilege
 motion....

 Shri  Hem  Barua:  I  do  not  stick  to
 that.

 Mr,  Speaker:  If  he  does  not  stick
 to  that,  that  matter  is  finished  there.

 Shri  Hem  Barua:  No.

 Mr.  Speaker:  He  gave  notice  of  a
 sivilege  motion,  I  disallowed  it,  and

 he  accepts  it  and  says  that  he.  does
 not  stick  to  that,  and  he  does  not  want
 to  pursue  it,  So,  that  matter  is
 finished,  so  far  as  that  notice  was  con-
 cerned.  If  he  wants  to  take  it  up  in
 any  other  form,  then  he  may  write  t9
 me,  and  I  ghall  consider  whether  !
 can  allow  him.

 Shri  Hem  Barua:  I  wanted  to  know
 whether  the  Prime  Minister  has  been
 correctly  reported.

 Mr.  Speaker:  He  should  not  inter-
 rupt  the  proceedings  in  this  manner.
 He  can  write  to  me  and  I  will  send  it
 on  to  the  Prime  Minister.  That  would
 be  a  different  thing  altogether.

 Shri  Hem  Barua:  May  I  submit  that
 I  was  asked  to  see  you  in  your

 Mr.  Speaker:  Yes,  I  would  be  very
 happy  if  he  comes  to  me.

 Shri  Hem  Barua:  On  this  particular
 matter....

 Mr.  Speaker:  Order,  order.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  I  want  to  point  out  one
 thing,  Shri  Hem  Barua  could  get  up
 at  any  moment  and  say  anything  he
 likes...

 Mr.  Speaker:  Order,  order.  I  am
 here  to  look  after  that.

 Shrimati  Renu  Chakravartty:  I  had
 also  sought  permission  from  you  to
 raise  a  point.  You  had  asked  me  not
 to  raise  it  now,  and  you  will  consider
 it  in  the  evening.  But  Shri  Hem
 Barua  just  gets  up  and  goes  on  con-
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 tinu:usly  talking  and  there  is  no  way
 to  prevent  him  from  holding  us.  to
 ransom  everyday.

 Shri  Hem  Barua:  Ona  point  of
 personal  clarification.

 Mr.  Speaker:  Order,
 should  resume  his  seat.

 Shrimati  Renu  Chakravartty  has
 this  complaint,  She  wrote  to  me  just
 now  that  she  wanted  to  raise  some
 point.  I  asked  her  that  she  should
 not  raise  it  just  at  this  moment,  she
 eculd  see  me  in  my  Chamber,  I
 would  consider  it  and  if  I  allow  her
 49  raise  that  matter,  she  could  take
 fit  up,  In  obedience  to  that,  she  zat
 silent  and  did  not  raise  it.  But  now
 when  Shri  Hem  Barua  has  been  told
 that  his  privilege  motion  has  been  dis-
 allowed,  he  gets  up  with  the  same
 point  again.  Of  course,  that  is  not  fair
 and  it  should  not  be  repeated  again
 and  again  and  every  day.  He  knows
 he  can  come  to  me  and  I  would  cer-
 tainly  discuss  it  with  him,  But  if  he
 gets  up  at  every  moment  and  begins
 to  say  whatever  he  likes,  certainly
 that  is  objectionable  and  it  should  not
 be  resorted  to.  I  have  told  him  so
 many  times  and  I  repeat  it.  If  he  is
 allowed  once,  of  course  all  other
 Members  would  also  be  entitled  to
 take  the  same  course  and  there  would
 be  no  crder  maintained  here  in  the
 House.

 order.  He

 I  would  request  him  now  to  take
 this  into  his  heart  and  not  repeat  it.
 Everytime  he  can  come  to  me  and
 discuss  it;  if  the  point  is  in  order,  I
 will  certainly  allow  him  to  raise  it.

 Shri  Hem  Barua:  On  a  point  of
 personal  explanation.  Since  you  have
 become  the  Speaker  and  since  you
 have  told  us  not  to  interrupt  you,
 there  has  never  been  a  single  case—
 yeu  cannot  cite  a  single  case  from  the
 proceedings—where  we  have  done
 this.  And  jf  we  have  drawn  any  ins-
 viration,  of  which  Shrimati  Renu
 Chakravartty  has  now  complained,  we
 have,  unfortunately,  drawn  the  inspi-
 ration  from  the  Deputy  Leader  of  the
 Communist  Group  who  did  the  same
 thing  yesterday  on  an  adjournment
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 motion,  in  spite  of  the  fact  that  you
 had  disallowed  it.

 Mr.  Speaker:  Order,  order.
 Shri  Hem  Barua:  Therefore,  she

 should  not  criticise  us.  We  have  been
 always  loyal  to  you.  This  is  something
 that  is  very  serious.

 Mr,  Speaker:  I  am  happy  that  at
 least  in  ceriain  objectionable  things  he
 gets  inspiration  from  the  Deputy
 Leader  of  the  Communist  Group!—He
 ought  to  get  inspiration  in  some  good
 things  and  not  in  these  things.

 Shri  Hem  Barua:  That  inspiration
 we  would  get  from  you.

 Wir.  Speaker:  Order,  order.  Papers
 to  be  laid  on  the  Table.

 2.3  hrs.

 PAPERS  LAID  ON  THE  TABLE

 INTERNATIONAL  COPYRIGHT  (SECOND
 AMENDMENT)  OrDER,  ANNUAL  REPORT
 or  CSIR,  ANNUAL  ACCOUNTS  AND  AUDIT

 REPORT,  AND  ANNUAL  TECHNICAL
 Report  or  CSIR

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:

 (i)  The  Internaticnal  Copyright
 (Second  Amendment)  Order,
 963  published  in  Notification
 No.  S.O.  1022,  dated  the  4th
 April,  1963,  under  section  43
 of  the  Copyright  Act,  1957.
 [Placed  in  Library,  See  No.
 LT-249  (63).

 (ii)  Annual  Report  of  the  Council
 of  Scientific  and  Industr‘al
 Research  for  the  year  1962-63
 along  with  the  Annual  Ac-
 counts  for  the  year  1961-62,
 and  the  Audit  Report  thereon.
 [Placed  in  Library,  See  No.
 LT-249/63],

 (iii)  Annual  Technical  Report  of
 the  Council  of  Scientific  and
 Industrial  Research  for  the
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 year  96l-62.  [Placed  in  lib
 rary,  See  No.  LT-250/63.]

 NOTIFICATIONS  UNDER  ALL  _  INDIA
 Services  ACT

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Hajar-
 navis):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Notifica-
 tions  under  sub-section  (2)  of  section
 3  of  the  All  India  Services  Act,  ‘1951:

 (i)  G.S.R,  No.  5I5,  dated  the
 30th  March,  963  making  cer-
 tain  amendment  to  schedule
 TII  to  the  Indian  Police  Service
 (Pay)  Rules,  ‘1954.

 (ii)  G.S.R.  No,  607,  dated  the  I3th
 April,  963  making  certain
 amendment  to  Schedule  III  to
 the  Indian  Administrative
 Service  (Pay)  Rules,  1954.
 [Placed  in  Library,  See  No.
 LT-25/63.]

 PAPERS  UNDER  Deposir  INSURANCE
 CORPORATION  ACT

 Shri  Hajarnavis:  On  behalf  of  Shri
 8.  R.  Bhagat,  I  beg  t>  lay  on  the
 Table  a  copy  of  Report  on  the  work-
 ing  of  the  Deposit  Insurance  Corpora-
 tion  for  the  year  ended  3lst  Decem-
 ber  1962,  along  with  the  Annual
 Acccunts  and  the  Audit  Report
 thereon.  under  sub-section  (2)  of  sec-
 tion  32  of  the  Deposit  Insurance  Cor-
 poration  Act,  96l.  [Placed  in  Library,
 See  No.  LT-252/63.]

 EXCHANGE  REGULATION
 (AMENDMENT)  RULES

 FOREIGN

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Foreign  Exchange  Regu-
 lation  (Amendment)  Rules,  1963,  puk
 lished  in  Notification  No,  GSR  461,
 dated  the  4th  March,  1963,  under  sub-
 section  (3)  of  section  27  of  the  Foreign
 Exchange  Regulation  Act,  1947.
 [Placed  in  Library,  See  No.  LT-253/

 63.)
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 22.5  hrs,
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-FIRST  REPORT
 Shri  Krishnamoorthy  Rao  (Shi-

 moga):  I  beg  to  present  the  Twenty-
 firs:  Report  .f  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions.

 42.I52  hrs,

 MOTION  RE:  TERMINATION  OF
 SUSPENSION  OF  MEMBER

 Shri  Bade  (Khargone):  I  beg  to
 move  the  following:

 “That  the  order  of  suspension
 made  against  Shri  Hukam  Chand
 Kachwai  by  resolutivn  of  this
 House  adepted  on  13-4-1963,  be
 terminated  and  period  of  suspen-
 sion  already  undergone  by  the
 Member  be  treated  as  sufficient
 punishment  and  in  view  of  his
 letter,  dated  (22-4-1963  to  the
 Speaker.  he  may  be  allowed  to  re-
 sume  his  duties  in  the  House  from
 today.”
 I  am  moving  this  motion,  as  there  «६:

 a  proviso  under  rule  374(2)  which
 says:

 “Provided  that  the  House  may,
 at  any  time,  on  a  motion  being
 made,  resolve  that  such  suspension
 be  terminated.”
 I  was  nut  present  here  on  the  l3th

 when  some  incident  occurred  here.
 After  the  incident  Shri  Kachhavaiya
 told  me  that  he  saw  you,  and  that  he
 felt  very  unhappy  over  the  incident.
 He  js  a  member  of  the  Scheduled
 Castes,  and  when  he  saw  that  the
 Swamiji  was  lifted  from  his  place  he
 became  emotiona]  and,  therefore,  that
 thing  happened  here.  Of  course,  in
 the  newspapers  it  was  reported  that  he
 gave  some  abuses,  but  that  was  a
 wrong  report,

 He  told  us  he  was  very  sorry,  and
 we  asked  him  to  write  a  letter  to  you.
 He  wrote  the  letter  on  the  22nd,  say-
 lag  in  Hindi:
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 “उत्तेजना  में  श्र  कर  में  ने उस  दिन  जो
 कुरु  किया  उस  के  लिये  मुझे  खेद  हूँ”

 He  has  shown  his  repentance,  and  it
 was  not  done  intenticnally,  After  he
 left  the  House,  this  decision  was  taken
 by  the  House.  I  submit  he  has  under-
 gone  sufficient  punishment  and.  there-
 fore,  it  may  be  reconsidered.

 I  referred  to  the  other  Members,
 and  Shri  Kamath  told  me  that  in  the
 First  Lok  Sabha  there  was  an  inci-
 dent  like  this,  and  that  the  period  of
 suspension  was  terminated  on  a
 motion  being  moved,

 My  party  also  feels  that  it  was  not
 a  good  performance,  and  therefore,  we
 also  feel  sorry  for  the  whole  affair.
 Therefore,  I  move  this  motion,

 Shakespeare  has  said:
 “The  quality  of  mercy  is  not  strained
 It  droppeth  as  the  gentle  rain  from

 heaven
 Upon  the  place  beneath.  It  is  twice

 blest.
 It  blesseth  him  that  gives  and  him

 that  takes.”

 Therefore,  I  appeal  to  the  House  to
 reconsider  it  and  accept  the  motion.  I
 submit  that  the  punishment  of  sus-
 pension  for  8  days  that  he  has  under-
 gone  is  sufficient.

 Mr.  Speaker:  Before  I  placed  the
 motion  before  the  House,  because  my
 name  has  been  mentioned  and  that
 Shri  Kachhavaiya  saw  me,  I  want  to
 inform  the  House  of  that  also,  so  that
 the  House  might  be  aware  of  it  when
 it  takes  any  decision.  Of  course,  there
 is  no  need  of  any  argument,  The
 House  is  supreme,  and  the  House  can
 terminate  the  suspension  any  moment
 it  likes.  There  is  no  doubt  about  it.

 About  5  or  20  minutes  after  that
 thing  had  happened,  Shri  Kachhavalya
 came  to  me  in  the  chamber.  He  did
 say  that  what  he  did  was  all  in  ex-
 citement  and  he  was  sorry  for  that.
 But  then  I  told  him  that  it  was  not  in
 my  hands;  it  had  been  done  by  the
 House,  and  therefore,  a  motion  would
 have  to  be  brought  before  the  House.
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 A  letter  was  sent  to  me.  That  has
 now  been  circulated  to  all  the  Mem-
 bers  of  the  House.  I  had  told  Shri
 Kachhavaiya,  and  then  afterwards  the
 leader  of  the  Jana  Sangh  Party,  Shri
 Trivedi,  also,  that  if  any  of  them
 wanted  to  move  that  motion,  there
 ought  to  be  an  unequivocal  expres-
 sion  of  regret  and  an  apology  that  in
 future  it  shall  not  so  happen  at  least
 so  far  as  that  Member  was  concern-
 ed.  I  made  that  clear,  but  s-mehow.
 I  do  no:  know  why  that  has  not  been
 done,  In  his  letter  that  was  address-
 ed  to  me  on  the  22nd,  he  has  argued
 that  he  has  not  been  fairly  reported
 in  the  Press  and  that  he  had  not
 abused  the  Prime  Minister  nor  had  he
 any  intention  to  do  that.  After  argu-
 ing  all  that,  the  basis  for  the  discus-
 sion  of  this  motion  that  we  find  in  his
 letter  is  this:  he  says:

 उत्तेजना  में  हराकर  म॑  ने  उस  दिन  जो  कद्रू
 कहा  उसके  लिये  मुझे  खेद  है  |

 That  is  all  that  he  has  said.  Now  it
 is  for  the  House.  This  is  the  motion
 that  I  am  placing  before  the  Hcuse
 and  that  has  been  moved  by  Shri
 Bade:

 “That  the  order  of  suspension
 made  against  Shri  Hukam  Chand
 Kachwai  by  resolution  of  this
 House  adopted  on  the  3th  April,
 1963,  be  terminated.”

 The  other  is  cnly  an  argument.  So
 far  as  the  Rules  are  concerned,  that  is
 all  that  is  wanted  here.  I  have  read
 only  that  much  of  the  motion.  That
 is  now  before  the  House.

 Dr.  M.  S.  Aney  (Nagpur):  I  support
 the  motion.  I  do  not  want  to  add  any
 argument.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  Hon.  Members  should

 not  take  more  than  two  mintues  each.
 Shri  Ranga  (Chittoor):  Sir,  I  also

 support  that  motion.  The  word
 ‘khed’  ought  to  be  treated  as  suifi-
 cient  so  far  as  this  purpose  is  con-
 cerned;  it  should  be  considered  as
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 sufficient  amend.  In  addition  to  that
 he  has  also  given  us  a  guarantee.  J
 request  you  and  the  House  to  accept
 his  expression  of  regret  in  regard  to
 whatever  has  happened  that  day  with
 regard  to  that  behaviour  and  I  re
 quest  you  to  accept  this  motion.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  I  also  support  this
 motion.  The  sentence  which  you  read
 out  in  Hindi  from  his  letter  expresses
 his  regret.

 Mr.  Speaker:  If  the  hon.  Members
 want  to  participate  and  take  some-
 time  then  I  will  postpone  it  to  the
 afternoon.

 Some  Hon.  Members:  No,  no.  {t
 may  be  disposed  of  now.

 Mr.  Speaker:  So  many  hon.  Mem-
 bers  rise  and  if  they  insist  on  speak-
 ing  then  we  will  have  to  do  so....
 (Interruptions).

 Shri  Tyagi  (Dehra  Dun):  |  do  not
 think  there  is  any  opposition  to  it
 The  House  wants  to  be  generous  to
 their  colleagues.  If  he  has  expressed
 his  regret,  I  think  you  may  accept  tt.

 Shri  A.  K.  Gopalan  (Kasergod):  Sir,
 I  support  the  motion.

 Shri  Khadilkar  (Khed):  It  is  a  ques-
 tion  of  preserving  the  dignity  of  the
 House  and  I  could  not  agree  with  Shri
 Tyagi  on  this  matter...  (Interrup-
 tions).

 Shrj  A.  K.  Gopalan:  Sir,  I  support
 the  matoon.  He  has  expressed  his
 regret.  In  future  also  from  his  be-
 haviour  we  can  see  whether  it  is
 genuine  expression  of  regret  or  not.

 Shri  0.  K.  Bhattacharyya  (Raiganj):
 My  submission  is  that  the  language  to
 be  used  by  the  hon.  Member  should
 be  exactly  the  same  as  the  language
 that  was  used  by  Shri  Maniram  Bagrl
 If  that  is  exactly  the  same  we  have
 ncthing  to  object.  If  that  is  not  exact-
 ly  the  same,  the  text  should  be  chang-
 ed  and  the  language  that  was  used  by
 Shri  Bagri  should  be  used  _  here
 also  (Interruptions).
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 Mr.  Speaker:  |  find  that  there  is
 some  difference  of  opinion  in  this  res-
 pect.  I  do  not  think  that  such  a  deci-
 sion  should  be  taken  by  a  vote  of  the
 House.  I  will  take  it  up  after  some-
 time  and  ]  would  request  the  hon.
 Members  to  discuss  it  among  them-
 selves  so  that  a  unanimous  decision
 might  be  taken.  We  should  not
 divide.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  May  I  submit,  Sir,  that  गा
 matters  of  this  description  it  is  the
 universal  convention  in  parliamentary
 life  that  the  Leader  of  the  Housc
 takes  the  principal  part.  The  Leader
 of  the  House  is  not  present  here  and
 the  Minister  of  Parliamentary  Affairs
 who  is  here  does  not  seem  to  do
 Anything  at  all  about  this
 (Interruptions).

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 l  think  the  Government’s  opinion
 would  be  communicated  to  the  House
 after  all  the  hon.  Members  who  want-
 ed  to  participate  in  the  debate  have
 done  so....  (Interruptions).

 Mr.  Speaker:  Order,  order.  I  will
 postpone  it  to  the  afternoon.  L  am
 calling  upon  the  Law  Minister  now.
 We  might  take  it  up  at  4  O'clock.
 Would  it  be  convenient?  Or,  I  think
 5  O’clock  would  be  all  right.

 Shri  Priya  Gupta  (Katihar):  The
 House  should  not  be  extended  beyond
 5  O'clock  today,  because  today  is  May
 Day.  (Interruption).

 Shri  Hari  Vishnu  Kamath  (Hoshang-
 abad):  We  can  have  it  tomorrow.

 Shrj  Surendranath  Dwivedy:  After
 Question  Hour.

 Mr.  Speaker:  If  the  House  agrees,
 we  can  take  it  up  tomorrow.

 Shri  Satya  Narayan  Sinha:  Yes.

 Mr.  Speaker:  We  will  take  it  up  to-
 morrow.
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 2.26  hrs.

 CONSTITUTION  (FIFTEENTH
 AMENDMENT)  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  A.  K.
 Sen  on  the  29th  April,  1963,  namely:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as  re-
 ported  by  the  Committee,  be  taken
 into  consideration.”

 Snrj  A.  K.  Sen.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Mr.  Speaker,  Sir,  I  was  dealing
 yesterday  with  the  points  made  by
 Shri  Tridib  Kumar  Chaudhuri,  Shri
 Daji  and  a  few  others,—

 Shri  Priya  Gupta  (Katihar)  We  can-
 not  hear,  Sir.

 Mr.  Speaker:  If  hon.  Members  will
 stop  talking,  then  they  will  be  able  to
 hear.  If  these  conversations  go  on,
 certainly  it  is  difficult  to  hear.

 Shrj  A.  K.  Sen:  It  is  quite  true,  be-
 cause  I  had  paused  several  times  in
 order  that  4  may  be  audible  after
 there  is  calm  in  the  House’  As  I  said,
 Shri  Tridib  Kumar  Chaudhuri,  Shr
 Daji  and  a  few  others  criticised  the
 provisions  by  which  we  propose  to
 determine  in  case  of  dispute  the  age
 of  a  judge,  whether  he  is  60  or  not,
 after  consultation  with  the  Chief
 Justice  It  has  been  said  that  this  is
 a  method  of  coercing  the  judiciary,
 and  the  judgment  of  the  Calcutta  High
 court  has  been  quoted  by  several  hon.
 Members  inciuding  Shri  Daji  and  Shri
 Tridib  Kumar  Chaudhuri,  which  is
 completely  different  from  the  judg-
 ment  of  the  Punjab  High  Court  on
 this  point;  and  the  matter  is  sub  judice
 because  the  Supreme  Court  has  given
 special  leave  to  appeal  against  that
 particular  judgment,  Since  portions
 of  that  judgment  have  been  quoted,  I
 am  constructed  to  say  that  I  may  have
 to  deal  with  these  criticisms  of  the
 learned  judges  and  I  may  have  to  say
 that  it  is  unfair  that  some  judges  take
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 a  long  view  of  their  role  and  travel
 beyond  the  realms  of  judiciary,  to  the
 realms  of  politics  and  try  to  criticise
 policies  of  Government  with  which
 they  are  not  concerned.  They  are
 only  concerned  with  interpreting  the
 policies  when  they  are  translated  into
 law.  Shri  Daji  saig  here  is  a  judge-
 ment  appealing  to  Parliament.  It
 would  be  the  end  of  tie  judiciary  if
 the  judiciary  appeals  either  to  Parlia-
 ment  or  to  the  Government.  The
 judiciary  will  never  appeal  to  anyone,
 and  I  hope  that  the  interpretation  put
 on  the  judgment  that  the  judges  have
 appealed  to  Parliament  is  not  correct.
 In  any  event,  the  judgment  has  been
 quoted;  we  have  not  got  a  copy  of  the
 judgment  yet.

 Shri  Dajj  (Indore):
 copy.

 I  have  got  a

 Shri  A.  K.  Sen:  I  will  read  from  his
 speech  the  relevant  portion  that  he
 has  quoted.  It  says:

 “  ...if  the  Judges  of  this  Court
 are  so  much  at  the  mercy  of  the
 Executive  that  Executive  fiat
 would  be  enough  to  retire  them
 and  to  terminate  their  tenure,
 that  would  mean  the  end  of  judi-
 cial  independence  in  this  country.
 Independence  of  the  Judiciary
 would  then  be  a  thing  of  the  past
 and  the  cherished  safeguards  of
 the  age,  so  fondly  enshrined  in  the
 Constitution  in  that  behalf,  would
 become  useless  and  unmeaning
 and  would  be  reduced  to  a  moc-
 kery.  I  shudder  to  think  of  such
 consequences.  I  was,  therefore,
 immensely  relieved,  when  I
 found....”

 May  I  put  the  question  in  a  different
 way?  The  independence  of  the  judi-
 ciary  and  the  rights  of  citizens  will
 be  reduced  to  a  mockery  if  they  find
 that  Judges  have  delivered  judg-
 ments  either  in  their  favour  or  in
 favour  of  the  State  or  against  the  State
 and  the  judgements  are  challenged  -in
 a  court  of  law  as  ultra  vires  on  the
 ground  that  the  Judge  has  reached
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 the  age  of  60  years.  If  after  years
 of  litigation,  after  a  lapse  oi  7  or  8
 years,  the  judgments  passcd  7  or  8
 years  ago  were  declared  ultra  vires
 and  the  man  who  had  obtained  a
 judgment  or  the  State  which  has  got  a
 verdict  either  in  a  criminal  or  civil
 action  would  find,  after  7  or  8  years,
 that  the  decree  of  the  civil  court  is
 ultimately  negatived  by  the  Supreme
 Court,  I  say  with  conviction  that  in
 such  a  case,  the  rights  of  the  citizens
 would  be  reduced  to  a  mockery.

 It  is  inherent  in  a  Constitution
 where  an  age  is  fixed  that  the  age  is
 to  be  determined  by  someone  apart
 from  the  Judge  himself.  It  will  be  a
 mockery  again  if  a  Judge  thinks  that
 about  the  age,  whatever  he  gives  is
 the  final  thing  and  it  can  never  be
 challenged.  It  is  conceded  that  it
 can  be  challenged  in  a  court  of  law.
 I  was  amazed  to  hear  that  you  should
 let  it  be  determined  by  uncertain
 decisions  of  dozens  of  munsiffs’  courts
 going  up  to  the  Supreme  Court.  When
 I  asked  Mr.  Setalvad,  “Do  you  think
 it  is  more  consistent  with  the  dignity
 and  independence  of  the  judiciary
 that  these  matters,  including  wrong
 statements  made  by  a  Judge  are  agi-
 tated  in  a  munsiff’s  court,  they  are
 subjected  to  cross-examination,  evi-
 dence  is  adduced  and  then  the  matter
 is  dragged  up  to  the  Supreme  Court;
 and  in  the  meantime,  the  litigant  is
 uncertain  whether  the  judgment  that
 the  learned  Judge  will  be  delivering
 will  be  valid  or  not,  or,  is  it  not
 proper,  as  has  been  the  practice,  that
 the  President  in  consultation  with  and
 on  the  advice  of  the  Chief  Justice
 determines  the  age?”,  there  was  no
 answer.  He  only  said,  “No,  still  the
 civil  court  should  decide”.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 I  beg  to  interrupt  the  hon.  Law  Minis-
 ter.  Mr.  Setalvad  definitely  stated
 that  there  is  nothing  so  sacrosanct  as
 not  to  be  subjected  to  decision  by  a
 court  of  justice.

 Shri  A.  KX  Sen:  It  is  not  a  question
 of  sacrosanct;  it  is  a  question  of  great
 public  mischief  arising  when  judg-
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 ments  of  a  Judge  are  not  certain  and
 when  they  are  liable  to  be  challenged
 as  ultra  vires  on  the  ground  that  the
 Judge  has  reached  60  years.  Ordinary
 citizens  are  entitled,  as  Mr.  Setalvad
 admitted,  to  challenge  it  in  a  munsiff’s
 court  and  8  year  later,  it  may  either
 be  determined  or  not  be  determined
 whether  the  judgment  delivered  all
 these  years  are  valid  or  not.

 I  am  absolutely  certain  that  the
 Government's  decision  is  not  only  in-
 tended  to  avoid  that  great  public  mis-
 chief,  but  it  is  more  conducive  to  the
 preservation  of  the  dignity  and  inde-
 pendence  of  the  judiciary  than  what
 the  learned  Judges  have  said.  I  am
 censtrained  to  say  again  with  due  res-
 pect  to  these  Judges  that  they  have
 completely  ignored  the  concurrent
 judgment  of  the  Punjab  High  Court,
 which  was  not  allowed  to  be  appeal-
 ed  against  to  the  Supreme  Court;
 there  is  not  a  reference  to  it.  They
 have  gone  into  realms  which,  in  my
 humble  opinion,  are  not  meant  for
 judges.  They  have  criticised  an
 amendment  which  is  before  Parlia-
 ment.  It  is  for  the  Parliament  to
 decide  whether  in  their  wisdom  they
 will  a:low  such  an  amendment  or  not
 by  way  of  clarification.  But  for
 Judges  to  say  that  such  amendments
 are  bad,  without  hearing  the  pros  and
 cons  of  it,  negatives  the  very  judicial
 mind  with  which  we  have  been  so  far
 familiar.  How  can  they  possibly  cri-
 ticise  that  amendment  without  going
 into  the  merits  of  it?  The  Joint  Com-
 mittee  were  still  in  session  then;  they
 were  still  deliberating  the  matter.
 Their  report  was  still  to  come  to  Par-
 liament.  Here  three  learned  Judges
 sit  and  pass  a  judgment  without  even
 hearing  the  Government’s  point  of
 view.  No,  Sir;  I  must  say  that  it  will
 be  a  bad  day  for  the  judiciary  if
 Judges  try  to  enter  the  realm  of
 rolitics.  In  recent  times,  there  has
 veen  a  noticeable  temptation  on  the
 part  of  Judges  to  do  so.  In  England,
 repeatedly  the  Judges  have  cautioned
 themselves  and  others  that  it  is  not
 for  the  courts  to  dea)  with  policies  of
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 legislation.  It  is  for  them  to  inter-
 pret  and  to  say  what  it  means  in  the
 language  which  has  been  employed.  I
 hope,  Sir,  that  that  golden  rule  will
 be  followed  here  as  it  has  been  follow-
 ed  so  far.

 Now,  Sir,  as  I  said,  it  has  been
 forgotten  and  completely  ignored  by
 those  who  have  said  that  it  should  be
 left  to  the  decisions  of  civil  courts
 what  result  will  follow  when  in  case
 of  dispute  about  a  judge’s  age  the
 whole  thing  is  kept  hanging  and  the
 Chief  Justice  is  not,  according  to  these
 views,  to  take  any  action  whatsoever
 and  it  is  left  to  be  determined  by  a
 series  of  civil  actions  which  may
 either  be  in  favour  of  the  judge  or
 against  him.

 Further,  this  is  hardly  a  case—the
 case  which  has  been  cited—which  will
 do  credit  to  the  judiciary.  Shri
 Daji  said  that  a  judge  is  sitting  and
 just  before  his  vacation  he  is  asked  to
 quit.

 Shri  Daji:  I  did  not  say  that.  I
 said  that  he  has  retirtd,  he  is  taking
 a  holiday  and  when  he  ig  taking  a
 party  he  is  called  back.

 Shri  A.  K.  Sen:  That  is  a  different
 thing.

 Shri  Daji:  I  referred  to  the  case  in
 the  Pakistan  High  Court  where  the
 powers  were  abused.  We  may  not
 have  such  powers  so  that  they  may
 not  be  open  to  abuse  here  tomorrow.

 Shri  5.  K.  Sen:  It  ignores  the  great
 tradition  which  has  been  followed  in
 dealing  with  the  judiciary.  That
 answers  the  point  raiseq  by  Shri
 Tridib  Kumar  Chaudhuri.  Even  in
 matters  where  the  Chief  Justice  is
 not....

 Shri  Daji:  That  tradition  has  been
 violated  when  a  judge  went  from  the
 Punjab  High  Court  to  the  Supreme
 Court  and  the  very  same  judge  went
 from  the  Supreme  Court  to  the
 Calcutta  High  Court  Saying  that  his
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 age  is  something,  the  President  says
 his  age  is  something  else  and  so  on.
 Therefore,  that  tradition  has  gone.
 We  have  to  take  such  precautions  as
 to  see  that  no  such  thing  occurs  in
 future.

 Shri  A.  K.  Sen:  It  is  for  us  to  see
 that  traditions  are  not  gone  because  of
 the  folly  of  one  particular  individual.

 Shri  Daji:  Therefore,  my  point  is
 that  you  finalise  the  age  in  the
 warrant  of  appointment,  and  let  it  be
 the  final  age  and  let  not  the  President
 or  the  Chief  Justice  have  any  say  on
 it.  Let  it  be  finalised  once  and  for
 al]  when  he  is  appointed.

 Shri  A.  K.  Sen:  I  did  listen  to  Shri
 Daji  when  he  spoke  yesterday.  I  will
 deal  with  all  his  points.  In  fact,  I
 am  dealing  with  them.  As  far  as
 new  appointments  are  concerned,  the
 Government  has  already  made  it  a
 rule  that  at  the  time  of  appointment
 their  age  has  to  be  verified.  But
 these  disputes  have  occurred  in  re-
 gard  to  appointments  already  made.

 It  was  a  bad  day  when  judges  had  to
 have  their  age  verified,  because  in
 olden  days  the  age  they  gave  was  ac-
 cepted.  And,  it  does  not  do  credit  for
 the  judiciary  that  several  judges  have
 given  their  ages  which  have  come  to
 be  disputeq  later  on  even  by  their
 colleagues.  But,  anyway,  the  new  ap-
 pointments  are  certainly  made  on  the
 basis  of  verification  of  age.  The  dis-
 putes  are  with  regard  to  old  appoint-
 ments  which  were  never  verified.

 Shri  Tridib  Kumar  Chaudhuri  (Ber-
 hampur):  What  is  the  objection  of
 Government  in  making  the  statement
 of  age  in  the  warrant  of  appointment
 as  final?

 Shri  A.  K.  Sen:  That  is  a  different
 matter.  At  the  present  moment  we
 are  verifying  the  disputes.

 Shri  Tridib  Kumar  Chaudhuri:  That
 would  set  at  rest  all  disputes.  Make
 whatever  enquiries  you  think  proper
 at  the  time  of  appointment  and  make
 it  final.
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 346

 Shri  Daji:  As  long  as  there  is  no
 provision  in  the  Constitution,  even  if
 we  take  their  age  at  the  time  of  ap-
 pointment  as  final  any  citizen  can
 still  challenge  it.  Therefore,  unless
 you  make  a  constitutional  amendment
 it  is  not  possible.

 Shri  A,  K,  Sen:  Shri  Daji  thinks
 that  he  has  not  made  his  points  clear.
 They  are  quite  clear  to  us.  We  are
 prepared  to  deal  with  them  as  we  are
 dealing  with  them.  Simply  reiterat-
 ing  them  will  not  make  them  clearer.
 As  I  said,  Sir,  it  was  a  bad  day  for
 the  judiciary  when  from  958  Govern-
 ment  was  so  constrained  to  have  the
 ages  of  judges  who  are  going  to  be
 appointed  verified.  It  was  never  done
 in  olden  days.

 I  was  dealing  with  the  individual
 case  which  has  been  more  or  _  less
 canvassed  here.  It  is  a  bad  case  to  be
 canvassed.  I  gave  the  facts  origi-
 nally.  I  understand,  Sir,  the  parti-
 cular  gentleman  is  here  in  Delhi  when
 the  Parliament  is  going  on  and  _  has
 been  seeing  Members  of  Parliament
 and  giving  them  extracts  from  the
 judgment  of  the  Calcutta  High  Court.

 Sir  Daji:  Sir,  I  rise  to  a  point  of
 order.  It  is  hardly  fair  on  the  part
 of  the  Minister  to  say  so.  We  have
 not  canvassed  any  case,  neither  my-
 self  nor  my  colleague  Shri  Chaudhuri.
 He  says  that  the  judge  has  been  in
 Delhi  and  seeing  Members  of  Parlia-
 ment  and  canvassing.  It  is  certainly
 unfair.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  He  is  not  here  to  answer.

 Shri  Daji:  It  is
 coming  from  the
 reflects  an  impression  on  us.
 have  not  met  anyone.

 certainly  unfair,
 Law  Minister.  It

 We

 Shri  A.  K.  Sen:  It  is  a  bad  thing....

 Shri  Ramanathan  Chettiar  (Karur):
 Sir,  I  rise  to  a  point  of  order.  You
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 have  ruled  that  no  hon.  Member  can-
 nct  refer  to  anybody  and  canvass  for
 the  same  person  in  this  hon.  House.
 Just  now,  the  hon.  Law  Minister  re-
 ferred  to  some  hon,  Member  canvas-
 sing  on  behalf  of  a  particular  retired
 Judge.  So,  I  would  like-  to  be  en-
 lightened  on  that.

 Shri  3  छू  Sen:  I  have  never  said
 that.

 Mr,  Speaker:  Not  that  any  member
 has  been  going  on  canvassing.  The
 objection  that  was  taken  by  _  Shri
 Daji  was  that  an  allegation  had  been
 made  that  some  judge  had  been  going
 round  to  present  his  case,  or  canvass
 support,  or  brief  them  to  take  that
 case  up.  That  was  a  different  thing
 altogether,

 Shri  Ramanathan  Chettiar.  I  will
 make  myself  clear.  I  am  only  sup-
 porting  the  viewpoint  of  the  hon.
 ‘Law  Minister.  Because,  the  hon.  Law
 Minister  said  that  it  is  a  very  bad
 policy  to  canvass  support  in  this
 House.  I  think  he  said  that  no  hon.
 Member  is  permitted  to  canvass  on
 behalf  of  another  person,  much  less
 to  canvass  for  a  High  Court  judge.
 Only  two  or  three  weeks  ago  there
 was  a  ruling  on  this  subject.

 Shri  Daji  The  hon.  Minister  first
 said  that  some  Members  canvassed
 for  him  and  then  he  said  that  canvas-
 sing  is  bad.  Only  two  Members  have
 spoken  on  this,  myself  and  Shri
 Tridib  Kumar  Chaudhuri.  We  have
 never  even  mentioned  his  name  and
 we  do  not  hold  any  brief  for  him.  We
 did  not  say  anything  about  his  action,
 whether  it  was  right  or  wrong.  We
 have  not  expressed  any  opinion  on
 his  action  in  going  to  the  Supreme
 Court  or  any  other  court.  We  have
 not  been  canvassed  by  him  and,  cer-
 tainly,  we  are  above  canvassing  by
 any  one,  be  it  a  High  Court  judge  or
 be  it  any  other  high  dignitary.  It  is
 not  fair  10.  make  such  charges.  (In-
 terruptions)

 Shrimati  Renu  Chakravartty  (Bar-
 rackpur):  Sir,  this  cannot  stand  be-
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 cause,  on  a  earlier  occasion,  when
 your  predecessor  was  in  the  Chair,
 one  of  the  Ministers  who  is  now  no
 longer  a  Minister,  said  that  -a  ques-
 tion  that  I  had  raised  was  motivated
 by  the  idea  of  propagating  something
 which  I  wanted  to  do.  Then  the
 Speaker  ruled  that  such  words  should
 not  be  used  and  they  were  expunged.
 So,  I  would  humbly  request  that  this
 sort  of  expression  should  not  be  per-
 mitted  and  should  be  expunged.

 Shri  Tyagi  (Dehra  Dun):  Sir,  I
 protest  against  this.  I  have  never
 made  that  remark  and  |  am  the  only
 ex-Minister  here.

 Shrimati  Renu  Chakravartty:  He
 need  not  be  so  touchy  about  it.  He  is
 not  the  only  ex-Minister.

 Mr.  Speaker:  The  objection  that
 has  been  taken  by  Shri  Daji  is  on  the
 ground  that  the  remark  has  a  restric-
 ted  application  because  only  two
 hon.  Members  have  spoken,  There-
 fore,  it  can  be  attributed  only  to
 them—cither  of  them  might  have
 been  approached  or  both  of  them
 might  have  been  approached.  He  says
 (hat  neither  of  them  has  been  approa-
 ched.  But  the  position  is  that,  ordi-
 narily,  aggrieved  persons  or  those
 that  are  interested  in  any  legislation
 can  go  to  Members.  They  have  got
 the  right  to  go  to  the  Members.

 Shri  Nath  Pai  (Rajapur):  That  is
 representation;  not  canvassing,

 Mr,  Speaker:  Therefore,  I  say  that
 any  person  interested  in,  or  affected
 by,  any  measure  or  legislation  can  go
 to  any  Member  and  explain  to  him
 his  point  of  view  so  that  it  might  be
 put  before  the  House  and  there  is  no
 harm  in  that.  Even  if  any  judge
 might  have  gone  to  any  Member,
 though  certainly  it  would  not  look
 nice  and  would  not  be  in  keeping  with
 his  dignity  to  approach  a  Member,
 there  is  nothing  that  we  should  now
 take  exception  to  here  at  this  moment.
 If  somebody  is  interested  in  getting
 a  law  passed  or  not  passed,  because
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 he  would  be  affected,  he  can  go  to
 any  Member  he  likes.

 Shri  H.  N,  Mukerjee:  In  this  case,
 the  judge  whom  the  Law  Minister  is
 referring  to  is  trying  frantically  in
 courts  of  Jaw  to  get  redress,  and  if  in
 Parliament  an  insinuatory  statement
 is  made  about  his  activities  in  Delhi
 in  order  wrongly  to  influence  Mem-
 bers  of  Parliament  in  his  behalf,  and
 he  is  not  in  a  position,  because  he  is
 not  present  in  the  House,  to  answer
 the  accusation  which  the  Law  Minis-
 ter  quite  openly  made,  then  surely  it
 ig  a  contravention  of  the  approved
 procedure  of  this  House,  and  _  this
 kind  of  thing  cannot  be  permitted.

 Shri  Hari  Vishnu  Kamath  (Hos-
 hangabad):  Sir,  you  would  agree  that
 the  word  “canvassing”,  if  I  heard  him
 aright,  is  malodorous  and  improper
 in  this  context  and,  therefore,  it  has
 to  be  expunged.  Canvassing  by  itself
 is  not  right.  This  is  even  worse  than
 that.  Sir,  you  have  ordered  the  ex-
 punction  of  my  remarks  some  time
 ago.

 Mr.  Speaker:  I  think  that  expunc-
 tion  is  weighing  heavily  on  Shri
 Kamath.

 Shri  Hari  Vishnu  Kamath:  Because
 it  did  not  deserve  to  be  expunged.

 Shri  Tridib  Kumar  Chaudhuri:  What
 Shri  Daji  said  is  not  correct.  In  point
 of  fact,  I  did  refer  yesterday  to  the
 case  of  Shri  J.  P.  Mitter,  and  from
 personal  knowledge  I  can  say  that
 Shri  J.  P.  Mitter  is  in  Delhi.  He  is  in
 Delhi  because  his  case  is  coming  up
 for  hearing  before  the  Supreme  Court
 tomorrow,  on  the  2nd.  To  my  know-
 ledge,  he  has  not  come  here  to  can-
 vass,  and  [  do  not  know  what  other
 knowledge  or  information  the  Law
 Minister  has  got  to  say  that  he  has
 come  to  canvass  his  case.  I  might
 also  point  out  that  so  far  as  this  case
 is  concerned,  the  Special  Bench  of  the
 Calcutta  High  Court  did  not  go  into
 the  question  of  the  corrections  of  his
 age.  It  is  only  said......
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 Mr,  Speaker:  That  is  all  right  now.
 We  have  the  facts  now.  JI  wil!  advise
 the  hon.  Law  Minister  not  to  use  the
 word  “canvassing”  unless  he  hag  got
 some  reliable  information  with  him.

 Shri  Tridib  Kumar  Chaudhuri:  I
 was  just  saying  that  it  was  a  rule  nisi
 und  the  only  question  that  was  decided
 by  the  Special  Bench  of  the  Court
 was  whether  the  executive  govern-
 ment  had  any  power  to  retire  a  judge
 by  any  executive  action  without
 referring  the  matter  to  the  Parliament.

 Shri  Hari  Vishnu  Kamath:  I  am
 confident,  Sir,  that  with  regard  to
 expunction  and  other  matters  you
 have  an  equal  eye  for  all  Members
 and  would  not  use  two  standards  for
 Members  and  Ministers.

 Mr.  Speaker:  I  am  also  confident
 that  he  would  not  throw  any  reflec.
 tion  on  the  Chair.

 Shri  H.  N,  Mukerjee:  He  has  al-
 ready  done  so.  He  has  already  reflec-
 ted  and  you  have  not  stopped  him.
 You  have  not  even  directed  him  not
 to  make  further  reflections.

 Mr.  Speaker:  Whom?

 Shri  Hari  Vishnu  Kamath:  The  hon.
 Minister,  Sir.

 Mr.  Speaker:  I  have  asked  him.

 Shri  H.  N.  Mukerjee:  You  have  as-
 ked  him  now  not  to  continue  in  the
 manner  in  which  he  did  before.

 Mr.  Speaker:  I  have  asked  him.  I
 have  said  that  the  hon.  Minister
 should  not  say  that  unless  he  has  got
 reliable  information....  (Information).
 That  is  exactly  what  I  have  told  him.

 Shri  H.  N.  Mukerjee:  I  ask  your
 ruling  in  this  regard.  Even  assuming
 that  the  hon.  Minister  has  got  some
 information  against  the  judge  concer-
 ned,  is  it  permissible  when  the  judge
 is  nowhere  on  the  scene  to  refer  to
 these  matters?  n  regard  to  officers  of
 Government  we  never  make  —  such
 accusations  though  we  may  have  a
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 prma  facie  a  lot  of  allegations.  we
 never  present  them.  Is  the  hon.  Min-
 ister  justified  to  do  this  kind  of  a
 thing?

 Shri  A.  K.  Sen:  It  is  my  duty  to
 answer  many  of  the  insinuations  that
 are  made  against  the  Government.  It
 was  said  that  the  sword  of  Damocles
 was  hanging  on  their  heads  and  that
 they  were  being  retired  because  they
 were  not  popular  and  so  on.

 Mr.  Speaker:  Of  course,  hon.  Mem-
 bers  have  the  right  to  criticize  the
 Ministers  and  the  Government.

 Shri  A.  K.  Sen:  J  have  never
 doubted  it.

 Mr.  Speaker:  But  as  regards  other
 persons  who  are  not  here,  the  usual
 procedure  that  we  follow  is  that  we
 do  not  make  any  reference  to  them
 that  is  derogatory  to  them  because
 they  have  no  opportunity  to  defend
 themselves.  Unless  the  hon.  Minister
 has  got  cogent  evidence  or  informa-
 tion  with  him,  he  should  not  do  so.

 Shri  A.  K.  Sen:  I  entirely  agree  with
 you.  As  I  said,  we  have  not  men-
 tioned  this  particular  name.  It  was
 specifically  mentioned  by  Shri  Tridib
 Kumar  Chaudhuri.  That  is  why  I
 said  that  it  is  hardly  a  case  which  is
 worth  canvassing  here.  The  word
 “canvass”  is  meant  in  the  ordinary
 way.  This  case  is  being  canvassed  be-
 cause  it  was  specifically  mentioned  as
 an  example  how  the  Government  dealt
 with  the  judges.

 As  I  have  said,  the  facts  of  the  case
 which  I  read  out  when  it  was  raised
 on  the  first  occasion  are  contained  in
 the  judgment  of  the  Punjab  High
 Court  and  they  hardly  do  any  credit
 to  the  person  concerned.

 In  any  event  it  is  absolutely  neces-
 sary,  as  I  said  that  these  matters  can-
 not  be  left  to  the  uncertainties  of
 civil  litigation  and  must  be  deter-
 mined.  As  I  said  originally  and  J
 repeat  it  now,  the  Government  has
 never  decided  on  such  matters  except
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 on  the  advice  of  the  Chief  Justice  and
 the  cases  that  I  have  given  to  the
 House  are  all  cases  in  which  the
 President  had  made  the  order  exactly
 as  the  Chief  Justice  of  India  had  ad-
 vised  and  there  was  no  variation  from
 it.  Even  in  this  case  that  was  so
 done.

 With  regard  to  the  question  about
 article  311,  Shri  Daji  pointed  out,  as
 other  representatives  of  civil  servants,
 that  they  never  wanted  the  right  to
 adduce  further  evidence,  but  that  they
 only  wanted  the  right  to  make  a  rep-
 resentation  on  the  proposed  penalty.
 When  the  representatives  of  the  civil
 servants  saw  me,  they  gave  me  a  draft
 which  contained  the  words  “but  only
 on  the  evidence  already  adduced”.
 Instead  of  the  word  “already”  we
 have  used  the  words  “adduced  dur-
 ing  the  inquiry”.

 Shri  Priya  Gupta:  In  case  some
 documents  are  not  produced  and  the
 witnesses  are  not  called  that  should
 be  allowed.

 Shri  A.  K.  Sen:  By  this  process  we
 shal]  miss  l  o‘clock.  I  intend  to  stop
 at  five  minutes  to  l.

 Now,  Sir,  as  I  explained,  when  the
 motion  was  first  before  the  House  and
 before  it  went  to  the  Joint  Committee

 >it  was  never  the  intention  of  the  Gov-
 ernment  to  vary  rule  25  of  the  civil
 service  rules  which  provided  for  re-
 presentation  by  the  civil  servant
 against  the  penalty  proposed.  The
 point  taken  was  that  in  future  some
 irresponsible  Government  might  do
 away  with  rule  25  ignoring  the  assu-
 Trance  given  to  Parliament.  Well,
 then,  I  tolq  the  representatives  of  the
 civil  servants  and  other  representa-
 tives  of  the  INTUC  who  had  come  to
 see  me  to  give  me  a  draft  which  would
 make  it  quite  clear  that  the  represen-
 tation  against  the  penalty  proposed
 would  not  include  any  right  to  insist
 on  further  hearing  and  further  evi-
 dence  being  given.  They  gave  me  that
 draft  which  I  have  accepted  with  a
 slight  modification.  And  I  was  reallv
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 surprised  that  Mr,  Priya  Gupta,  after
 all  this,  had  put  in  an  amendment
 omitting  that  altogether,

 Shri  Priya  Gupta:  I  was  not  a
 party  to  that.

 Shri  A.  K.  Sen:  JI  am  not  saying
 that.  You  know  what  was  done.

 Shri  Priya  Gupta:  I  explained  the
 circumstances  as  to  why  I  had  given
 my  amendment.

 Shri  A.  K.  Sen:  Now,  Mr.  Daji  said
 that  the  law  already  is  this  and  he
 took  pains  to  read  from  the  Supreme
 Court  judgments  to  make  it  quite
 clear  that  the  right  of  representation
 on  the  penalty  did  not  include  the
 right  of  re-hearing  or  adducing  fur-
 ther  evidence.  If  that  is  so,  as  I  told
 so,  a  clarfiication  would  hardly  be  a
 matter  to  which  objection  can  be
 taken.  But  I  was  surprised  that  when
 Mr.  Krishna  Menon  spoke  he  did  not
 agree  with  Mr.  Dajj  and  he  said  that
 by  denying  a  right  of  re-hearing  we
 are  really  taking  away  a  constitutional
 safeguard.  That  proves  the  truth  of
 what  I  said.  It  is  seriously  contend-
 ed  by  no  less  than  a  man  like  Mr.
 Krishna  Menon  that  even  at  this  stage
 of  representing  on  the  penalty  propos-
 ed  the  Constitution  provides  a  right  of
 re-hearing  and  giving  evidence  and
 Mr.  Menon,  in  his  usual  characteristic
 manner,  emotionally  ended  by  saying
 that  a  great  safeguard  is  being  taken
 away,  completely  contradicting  Mr.
 Daji  and  Mr.  S.  M.  Banerjee  who  have
 taken  pains  all  these  months  to  in-
 form  me  that  even  now  no  hearing  is
 insisteq  upon  at  this  stage  when  re-
 presentation  is  given  on  the  penalty
 proposed.

 Shri  Bade  (Khargone):  After
 second  stage,  in  departmental  en-
 quiries,  no  evidence  is  taken.

 Shri  A.  K,  Sen:  If  that  is  so,  then
 Mr  Gupta  should  be  addresseq  to  by
 vou.

 Shri  Priya  Gupta:  References  to
 certain  witnesses  not  cross-examined
 and  evidence  not  brought  in  should  be
 given  chance  in  the  second  hearing.

 Shri  A.  K.  Sen:  That  was  the  evi-
 dence,  Mr.  Gupta.
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 Mr.  Speaker:  Now  he  should  con-
 clude.

 Shri  A.  K.  Sen:  |  will  finish  now.
 I  was  pained  to  hear  from  Mr.

 Krishna  Menon,  when  he  said  that
 Government  presided  over  by  _  the
 Prime  Minister  is  still  in  power  and
 we  shall  be  taking  away  this  szfe-
 guard.  We  have  done  our  utmost  to
 see  that  the  civil  servant  is  com-
 pletely  protected.  We  gave  the  assu-
 rance  that  rule  25  will  not  be  varied.
 ven  then,  we  had  put  in  this  amend-
 ment  and,  Sir,  to  be  charged  that  we
 are  taking  away  vital  rights  of  the  civil
 servant  is  hardly  fair.  I  do  not
 agree  with  Mr.  Menon  that  the  Prime
 Minister  is  the  only  democrat  here.
 We  all  respect  him  ang  we  are  ull  cer-
 tainly  proud  that  he  leads  us.  But
 we  certainly  do  not  concede  that  we
 are  no  democrats  and  the  Prime
 Minister  is  the  only  democrat.

 An  Hon.  Member:  ‘That  will  be  de-
 rogatory  to  Parliament.

 Shri  A.  K.  Sen:  We  shall  be  fail-
 ing  in  our  devotion  to  the  Prime
 Minister  if  we  do  not  subscribe  fully
 to  his  ideals  of  democracy.

 Shri  Tyagi:  The  Prime  Minister
 meant  the  whole  party.  The  Prime
 Minister  did  not  mean  his  person,  He
 meant  the  whole  party.

 Shri  A.  K.  Sen:  J,  therefore,  dis-
 pel  any  idea,  if  there  is  any,  that  there
 hag  been  any  deviation  from  the  ideals
 of  democracy  and  preservation  of  the
 vital  rights  not  only  of  civil  servants
 but  of  the  citizens.  I  hope  we  shall
 never  deviate  from  that  course  be-
 cause  it  is  our  great  strength  and  it  is
 through  the  processes  of  democracy
 that  we  are  functioning,  not  through
 the  processes  of  fear  or  force.

 With  these  words,  I  commend  the
 Bill  to  the  House.

 Mr.  Speaker:  Now  there  is  an
 amendment  by  Mr.  Tridib  Kumar
 Chaudhuri.

 Shri  Tridib  Kumar  Chaudhuri:
 Before  you  put  my  amendment  to  the
 vote  of  the  House.  J]  have  two  short
 questions  to  ask  from  the  Minister.



 I3I§5  Constitution

 Mr.  Speaker:  We  will  have  further
 proceedings  and  ‘he  can  participate  in
 the  clause-by-clause  consideration  of
 the  Bill.

 Shri  Tridib  Kumar  Chaudhuri:
 Otherwise,  we  may  not  be  able  to
 make  up  our  minds,

 Mr,  Speaker:  He  has  made  a  long
 speech  of  40  minutes.

 Shri  Tridib  Kumar  Chaudhuri:
 I  know.  I  only  want  to  ask  two  short
 questions.  nothing  more.

 Mr.  Speaker:  But  the  answers  also
 he  would  require.

 Shri  Tridib  Kwaar  Chaudhuri:
 Otherwise,  I  may  not  be  able  to  make
 up  my  mind  whether  to  ask  for  a
 division  or  not.

 3  hrs.
 Mr.  Speaker:  I  think  he  had  enough

 of  it.  Now  I  put  the  amendment  of
 Mr,  Tridib  Kumar  Chaudhuri  that  the
 Bill  as  reported  by  the  Joint  Ccom-
 mittee  be  circulated  for  the  purpose  of
 eliciting  opinion  thereon  by  the  3lst
 of  July,  1963.

 The  question  is:
 “That  the  Bill  as  reported  by

 the  Joint  Committee  be  circulated
 for  the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  of  July  1963.”
 (i).
 Those  in  favour  may  kindly  say

 ‘Aye’.
 Some  Hon.  Members:  ‘Aye’.
 Mr.  Speaker:

 kindly  say  ‘No’.
 Several  Hon.  Members:  ‘No’.
 Mr,  Speaker:  The  ‘Noes’  have  it,

 the  ‘Noes’  have  it.

 Those  against  may

 The  amendment  is  lost.
 The  motion  was  negatived.

 Mr.  Speaker:  Then,  there  is  amend-
 ment  No.  9  by  Mr.  S.  M.  Banerjee.

 Shri  Tridib  Kumar  Chaudhuri:
 Sir,  I  made  a  mistake  I  wanted  to  ask
 for  a  division.

 Mr.  Speaker:  Then,  he  might  call
 it  on  the  second  one.

 MAY  1,  963  (Fifteenth  Amendment)  73756
 Bill

 The  question  is:
 “That  the  Bill  as  reported  by  the

 Joint  Committee  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  Ist  day  of  the  next
 sesson.”  (2).

 Those  in  favour  may  kindly  say
 ‘Aye’.

 Some  Hon.  Members:  ‘Aye’.
 Mr.  Speaker:

 kindly  say  ‘No’,
 Those  against  may

 Several  Hon.  Members:  ‘No’.

 Mr.  Speaker:  The  ‘Noes’  have  it,  the
 ‘Noes’  have  it.

 Shri  Tridib  Kumar
 The  ‘Ayes’  have  it.

 Chaudhuri:

 Mr.  Speaker:  Then,  he  is  too  slow.
 But  I  will  allow  him  that  now.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  This  is  another  amendment
 by  Mr.  5.  M.  Banerjee.

 Mr.  Speaker:  There  are  two  amend-
 ments.  The  second  one  is  by  Mr.  S.
 M.  Banerjee.  Lobbies  may  be  cleared.

 The  question  is:

 “That  the  Bill  as  reported  by
 the  Joint  Committee  be  circulated
 for  the  purpose  of  eliciting  opi-
 nion  thereon  by  the  Ist  day  of  the
 next  session.”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as  re-
 ported  by  the  Joint  Committee,
 be  taken  into  consideration.”

 The  Lok  Sabha  Divided.
 Shri  N.  Sreekantan  Nair  (Quilon):

 I  have  put  abstention  instead  of
 ‘Noes’.

 Shri  Noatar2ja  Pillai  (Trivandrum):
 ‘Ayes’.

 Some  Hon,  Members  rose—
 Mr.  Speaker:  Five  additional  ‘Ayes’;

 Five  additional  ‘Noes’.



 १3757  Constitution

 Division  No.  26]
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Alagesan,  Shri
 Alva,  Shri  A.  S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayao
 Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri
 Balmiki,  Shri
 Banerjce,  Dr.  R.
 Basappa,  Shri
 Basumatari,  Shri
 Besra,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bist,  ShriJ.B.S.
 Borooah,  Shri  P.  C.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.  N.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chav  Ja,  Shrimati
 Chetuar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Colaco,  Dr.
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.  C,
 Deshmukh,  Shri  8.  0.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Gackwad,  Shri  Fatehsinhrao
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
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 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jha,  Shri  Yogendra
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kajrolkar,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  com  M.
 Keishing,  Shri  Risbang
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Krishna,  Shr  M.  R.
 Krishnamachari,  Shri  T.  T.
 Kureel,  Shri  re  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.  e
 Laxmi  Bai,  Shrimati
 Laxmi  Dass,  Shri
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Maniy  angadan,  Shri
 Mantri,  Shri
 Masuriya  Din,  Shri
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 Matcharaju,  Shri
 Mehdi,  Shri  S.A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.  R.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishre,  Shri  Bibbuti
 Mishra,  Shri  Bibudbondra
 Mishra,  Shri  M.  P.
 Misra,  Shri  Mahesh  Dutta
 Mohiuddin,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  5,  8.
 Mukane,  Shri
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  8.  5.
 Murti,  Shri  M.  5.
 Musafir,  Shri  G.  S.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nanda,  Shri
 Naskar,  Shri  P.  S.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  ShriR.  S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  ९.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  J.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  8.
 Patil,  Shri  S.  K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  0.  0.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
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 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.R.
 Ram  Sewak,  Shn
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Ranjit  Singh,  Shri
 Rao,  Dr,  K.  L.
 Rao,  Shri  Jaganatha
 RaoJShri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola]
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwaneth
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  5.  C.
 Samnani,  Shri

 Bade,  Shri
 Barua,  Shri  Hem
 Barua,  Shri  R.
 Basant  Kunwari,  Shrimati
 Bhattacharya,  Shri  Dinen
 Buta  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Chatterjee,  Shri  ्.  P.
 Chaudhuri,  Shri  Tridib  Kumar
 Daji,  Shri
 Dharamalingam,  Shri
 Dwivedy,  Shri  Surendranath
 Gopalan,  Shri  A.  K.
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanshi  Ram
 Gupta,  Shri  Priya
 Himmatsinhji,  Shri

 Mr.  Speaker:  The  result  of  the  Divi-
 sion  is:

 Ayes  270;  Noes  5l.
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 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.  K.
 Sen,  Shri  P,G.
 Shah,  Shri  Manabendra
 Shah,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  K.  K.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri

 NOES

 Imbichibava,  Shri
 Ismail,  Shri  Muhammad
 Kamath,  Shri  Hari  Vishnu
 Kandappan,  Shri  S.
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Kohor,  Shri
 Kunhan,  Shri  P.
 Manoharan,  Shri
 Marandi,  Shri
 Mukerjee,  Shri  H.  N.
 Murmu,  Shgi  Sarkar
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Nath  Pai,  Shri
 Pandey,  Shri  Sarjoo
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 Surendra  Pal  Singh,  Shri
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  ShriR.  5.
 Tombi,  Shri
 Tirpathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 UVikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  8.7.
 Yusuf,  Shri  Mohammad

 Pottakkatt,  Shri
 Raghavan,  Shri  A.V.
 Rajyalaxmi,  Shrimati
 Ranga,  Shri
 Reddy,  Shri  Narasimha
 Roy,  Dr.  Saradish
 Sen,  Dr.  Ranen
 Sezhiyan,  Shri
 Shashank  Manjari,  Shrimata
 Singh,  Shri  J.  8.
 Singha,  Shri  Y.  N.
 Singhhvi  Dr.  L.  M.
 Soy,  Shri  H.  C.
 Swamy,  Shri  Sivamurthi
 Utya  Shri
 Warior,  Shri

 by  a  majority  of  not  less  than  two-
 thirds  of  the  Members  present  and
 voting.

 ‘Ayes’  have  it;  ‘Ayes’  have  it.  The
 motion  is  carried  by  a  majority  of  the
 total  membership  of  the  House  and

 The  motion  was  adopted,

 Mr.  Speaker:  We  now  take  up
 clause  by  clause  consideration,
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 Clause  2—(Amendment  of  article  24)
 Shri  Sumat  Prasag  (Muzaffarnagar):

 I  beg  to  move:

 Page  l,  for  lines  7  to  9  substitute—

 ““(2A)  If  any  question  arises
 as  to  the  age  of  any  Judge  of  the
 Supreme  Court,  the  question  shall
 be  decided  by  the  President  in
 consultation  with  a  Board  con-
 sisting  of  three  Judges  of  the
 Supreme  Court  nominated  by  the
 President.  The  age  so  determin-
 ed  shall  not  be  questioned  in  any
 court  of  law.”’.  (10).

 Shri  P.  R.  Patel  (Patan):  I  beg  to
 move:

 Page  l,  for  lines  7  to  9  substitute—
 7  (2.8)  The  age  of  a  Judge  of

 the  Supreme  Court  admitted  at
 the  time  of  his  appointment  shall
 not  be  questioned  after  his
 appointment.”.’  (11),

 Shri  Tridib  Kumar  Chaudhuri:
 I  am  not  moving.

 Shri  Braj  Behari  Mehrotra
 (Bilhaur):  I  am  not  moving’  the
 amendment.

 Shri  S.  N,  Chaturvedi  (Firozabad):
 I  beg  to  move:

 Page  ,  for  lines  7  to  9  substitute--

 ‘“(2A)  The  age  of  a  Judge  of
 the  Supreme  Court  shall  be  deter-
 mined  by  the  President  after  con-
 sultation  with  the  Chief  Justice
 of  India,  and  such  determination
 shall  be  final’.’,  (22).
 Shri  Tridib  Kumar  Chaudhuri:

 I  want  to  move  amendment  No.  23  in
 list  No.  5.

 Mr,  Speaker;  All  right;  No.  23  also
 moved.

 Shri  Tridib  Kumar  Chaudhuri:
 I  beg  to  move:

 Page  l,  for  lines  7  to  9  substitute—
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 ““(2A)  The  correct  age  of  a
 Judge  of  the  Supreme  Court
 shall  be  determined  by  the  Presi-
 dent  at  the  time  of  his  appoint-
 ment  and  shall  be  entered  into  the
 warrant  of  his  appointment,

 (2B)  If  a  question  arises  as  to
 the  age  of  a  Judge  of  the  Supreme
 Court  other  than  the  Chief  Jus-
 tice,  the  question  shall  be  refer-
 red  to  the  President  and  his  deci-

 ‘sion  shall  be  final.

 (2C)  Before  giving  decision  on
 any  such  question,  the  President
 shall  obtain  the  opinion  of  the
 Chief  Justice  of  India  and  shall
 act  according  to  such  opinion.

 (2D)  If  a  question  arises  as  to
 the  age  of  the  Chief  Justice  of
 India,  the  question  shall  be  decid-
 ed  by  the  President  and  his  deci-
 sion  shall  be  final.

 (2E)  Before  giving  any  decision
 on  any  such  question,  the  Presi-
 dent  shall  obtain  the  opinion  of  a
 Board  of  three  Judges  of  the
 Supreme  Court,  other  than  the
 Chief  Justice,  to  be  nominated  by
 the  President  for  the  purpose  and
 he  shall  act  according  to  such
 opinion:

 Provided  that  where  the  age  of
 a  Judge  of  the  Supreme  Court
 has  been  stated  in  his  warrant  of
 appointment  that  statement  of  his
 age  shall  be  final.”.’  (23).

 Shri  Sumat  Prasad:  Mr.  Speaker,
 in  this  Bill,  provision  has  been  made
 for  the  determination  of  the  age  of  a
 Judge  of  a  High  Court,  but  no  pro-
 vision  has  been  made  for  the  deter-
 mination  of  the  age  of  a  Supreme
 Court  Judge.  Clause  2  provides  that
 a  separate  Bill  has  got  to  be  moved.

 The  Minister  of  Parliametary  Affairs
 (Shri  Satya  Narayan  Sinha):  May  we
 have  an  idea  as  to  when  the  next
 voting  will  take  place?

 Shri  Hari  Vishnu  Kamath:  After
 2°30.
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 Mr.  Speaker:  So  far  as  voting  is
 concerned,  we  might  put  it  a  little
 later,  about  4  o’clock,  because  all  the
 clauses  we  might  discuss  and  having
 the  voting  at  one  time.

 Shri  Sayta  Narayan  Sinha:  The
 voting  will  take  place  at  4  o’clock?

 Shri  Hari  Vishnu  Kamath:  May  |
 submit,  Sir,  there  is  some  objection  to
 that  procedure,  because  some  of  the
 clauses  are  inter-dependent,  clauses
 4  and  6,  regarding  the  raising  of  the
 age  to  62.  If  the  earlier  clause  is
 defeated,  the  second  clause  cannot  be
 discussed.  Unless  the  result  of  the
 earlier

 nr.  Speaker:  Only  the  time  that
 was  spent  in  the  discussion  must  have
 been  lost.

 Shri  Hari  Vishnu  Kamath:  It  is  in-
 fructuous.

 Mr,  Speaker:  Of  course.  We  must
 give  an  idea  to  the  Members  so  that
 they  might  come

 Shri  Hari  Vishnu  Kamath:  Those
 clauses  only  which  are  not  inter-de-
 pendent  can  be  taken.  Those  which
 are  so  dependent  cannot  be  taken.

 Mr.  Speaker:  We  will  take  up  one
 by  one.  Only  discussion  will  take
 place.  Voting  takes  place

 Shri  Hari  Vishnu  Kamath:  May  I
 explain?  Clause  4  relates  to  the  rais-
 ing  of  the  age  of  retirement  of‘a  Judge
 from  60  to  62,  Clause  6  substitutes
 62  for  60.  Suppose  the  earlier  clause
 is  rejected,  the  clause  6  will  not  arise.

 Mr.  Speaker:  It  would  be  rejected
 by  a  vote.

 Shri  Hari  Vishnu  Kamath:  Unless
 voting  is  done...

 Mr.  Speaker:  Only  the  time  spent
 woulg  have  gone  un-utilised:  that  is
 what  he  says.

 Shri  Hari  Vishnu  Kamath:  The
 time  taken  on  the  discussion  of  the
 later  clause  will  be  wasted.
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 Mr.  Speaker:  I  also  say  that  it  will
 be  wasted,  Members  want  some  idea
 about  voting.  Therefore,  I  have  to
 give  it.  I  realise  that.

 Shri  Sumat  Prasad:  Clause  2  says:

 “The  age  of  a  Judge  of  the  Sup-
 reme  Court  shall  be  determined  by
 such  authority  and  in  such  man-
 ner  as  Parliament  may  by  law
 provide.”
 The  amendment  that  I  have  moved

 says:
 “Tf  any  question  arises  as  to

 the  age  of  any  Judge  of  the  Sup-
 reme  Court,  the  question  shall  be
 decided  by  the  President  in  con-
 sultation  with  a  Board  consisting
 of  three  Judges  of  the  Supreme
 Court  nominated  by  the  President.
 The  age  so  determined  shall  not  be
 questioned  in  any  court  of  law.”
 In  this  Bill,  there  is  a  provision  for

 the  determination  of  the  age  of  a
 High  Court  Judge.  I  see  no  reason
 why  provision  should  not  be  made  in
 this  Bill  itself  for  the  determination
 of  the  age  of  a  Supreme  Court  Judge
 and  why  a  separate  Act  should  be
 made  for  this  purpose.

 Shri  Tridib  Kumar  Chaudhuri;  Sir,
 I  also  more  or  less  agree  in  principle
 with  the  previous  speaker  about  the
 question  of  the  age  of  a  Judge  of  the
 Supreme  Court.  This  and  the  ques-
 tion  about  the  age  of  a  Judge  of  the
 High  Court  should  be  decided  on  the
 Same  principle  and  the  whole  thing
 should  be  taken  out  of  the  purview
 of  the  courts  and  provision  should  be
 incorporated  in  the  Constitution  so  as
 to  make  it  non-justiciable.  This  is
 what  I  have  tried  to  provide  in  my
 amendment  with  regard  to  clause  2
 of  the  Bill:  which  speaks  about  the
 age  of  a  Judge  of  the  Supreme
 Court.

 I  do  not  think  I  need  add  anything
 more  to  what  I  have  said  at  the  time
 of  the  discussion  of  the  Consideration
 motion.  The  only  point  I  want  to  add
 is  that  the  age  should  be  finally  deter-
 mined  at  the  time  of  appointment  and
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 it  should  be  entered  in  the  warrant
 of  appointment  of  the  Judges  and  that
 entry  shall  be  final,  and  it  shall  not
 be  called  into  question  before  any
 court  of  law.  Only  difficulty  would
 arise  in  the  case  of  the  existing
 Judges.  There,  I  am  prepared  to  meet
 the  Government  point  of  view  half
 way  that  the  question  mry  be  referred
 to  the  Chief  Justice.  os  “hief  Jus-
 tice  shoulg  decide  this  quesiion  in  his
 judicial  capacity.  The  Chief  Justice
 should  not  be  associated  in  any  admi-
 nistrative  decision  of  the  Government
 which  the  present  practice  of  the
 Government  amounts  to  whatever
 might  be  the  intention  of  the  Gov-
 ernment.  That  is  why  I  want  to  en-
 sure  firstly  that  the  age  of  a  judge
 ghould  be  entereqd  into  his  warrant
 of  appointment.  Secondly,  if  any
 question  arises  as  to  the  correct  age
 of  a  judge,  that  should  be  referred  to
 the  Supreme  Court.  In  this  case,  I
 have  simply  copied  the  language  in
 article  03  of  the  Constitution  where
 the  question  of  disqualification  of
 Members  of  Parliament  has  been  dealt
 with.  If  any  question  arises  as  to
 whether  any  sitting  Member  of  Par-
 liament  has  become  subject  to  dis-
 qualification,  then  that  question  can
 only  be  referred  to  the  President
 under  the  Constitution,  and  the  Presi-
 dent’s  decision  is  final  but  the  Presi-
 dent  is  not  a  free  agent,  for,  before
 coming  to  a  decision,  he  has  to  refer
 the  matter  to  the  Election  Commission
 and  he  is  bound  by  the  opinion  ex-
 pressed  by  the  Election  Commission.
 I  have  simply  copied  the  language  of
 article  03  in  this  matter.

 Shri  Joachim  Alva  (Kanara):  It  is
 a  great  pity  that  this  clause  has  got
 to  be  included  in  this  Bil]  in  regard  to
 the  age  of  the  judges,  This  question
 raises  the  entire  question  in  regard  to
 the  character  and  appointment  of  the
 judges.  If  that  point  had  been  settled
 firmly  and  in  a  well  laid-out  manner,
 all  these  things  could  not  have  arisen.
 I  am  surprised  that  this  matter  of  age
 has  arisen  in  regard  to  the  judges.

 In  my  own  community,  wherever  I
 am  born,  my  age  is  immediately  not-
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 ed  down,  because  the  Church  regis-
 ter  ig  there.  Whichever  church  it
 may  be,  whether  it  ig  a  church  of  50
 people  or  500  people,  that  register  is
 scrupulously  maintained,  and  the
 matter  is  settled  straightway,
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 Thig  also  raises  a  very  important
 point  that  it  is  time  that  in  the  Indian
 law  ag  a  whole,  we  formulate  an  en-
 actment  by  which  the  age  of  every
 child  of  every  community,  in  every
 language,  in  every  district  and  even
 in  a  tiny  village  is  registered  imme-
 diately  after  a  birth.  This  is  a  lacuna
 which  exists  at  present.  When  we
 find  that  even  the  age  of  a  judge  is
 in  doubt,  what  is  going  to  happen?
 It  almost  seems  ag  if  the  foundations
 of  our  State  are  in  doubt.  I  say  this
 with  all  the  sense  of  responsibility
 that  if  a  gentleman  comes  and  says,
 this  is  my  age,  I  must  believe  him,
 If  the  gentleman  has  given  his  age
 from  his  childhood  onwards,  in  his
 matriculation  certificate,  in  his  B,  A.
 register,  at  the  time  of  marriage,
 when  he  had  his  first  child)  when  he
 applied  for  his  first  job,  when  he
 applied  for  Membership  of  Parliament
 and  so  on,  if  his  age  is  consistent
 from  the  beginning  up  to  the  last
 stage,  then  the  veracity  cannot  be
 doubted.
 3.2  hrs,  f)

 (Mr.  Deputy-SPEAKER  in  the  Chair}
 At  least  give  him  a  chance  to  say
 lhe  is  a  gentleman  and  he  has  given
 it  correctly.

 Today,  if  this  Parliament  has  to
 debate  about  the  point  in  regard  to
 the  age  of  a  judge,  I  do  not  know
 where  we  have  come  to.  We  seem  to
 have  lost  the  character  of  the  great
 judges  who  ruled  over  us,  whether
 they  were  British  judges  or  Indian
 judges,  who  were  great  judges  and
 scholars,  ang  whose  word  was  the
 last  word  in  law.  Even  if  we  were
 harshly  dealt  with  by  them  and  sent
 to  jail,  we  felt  happy  that  we  had
 justice  meted  out  to  us,  and  we  felt
 justice  meted  out  at  the  hands  of  a
 strict  and  humanitarian  judge  and  a
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 [Shri  Joachim  Alva]
 judge  who  never  caed  for  any  kind
 of  influence,  religious,  communal,
 family  or  even  national,

 But,  today,  when  we  are  debating
 the  question  of  the  determination  of
 the  age  of  a  judge,  I  am  really
 wondering  where  we  have  come  to.
 This  is  what  I  feel,  I  who  have  been
 hauled  up  before  six  High  Court
 judges,  three  of  them  the  ablest
 judges  of  India;  and  thank  God,  I
 got  off  from  the  executive  action
 which  was  proposed  by  the  British
 raj,  This  is  what  I  who  have  survey-
 ed  the  character,  the  deportment  and
 personality  of  the  judges  fee]  in  re-
 gard  to  this  matter.

 In  fact,  I  had  once  gone  to  the
 Nagpur  High  Court  to  see  what  kind
 of  a  judge  he  was  who  handled  a
 particular  case,  because  I  had  written
 an  article.  ‘Halt  this  march  to  the
 gallows’,  and  that  article  was  re-
 produced  in  Nagpur,  and  Mr.  Mani
 or  some  otner  journalist  was  hauled
 up.  I  went  to  see  what  kind  of  judge
 he  was.  It  was  a  hot  afternoon,  and
 I  went  to  see  Mr.  Justice  Vivian  Bose,
 ang  the  rmpression  about  him  which
 was  in  my  mind  fifteen  years  ago  has
 been  more  than  fortified  by  the  char-
 pcter  of  Mr,  Vivian  Bose.  we  want
 judges  of  the  character  of  Mr,  Vivian
 Bose  whose  word  is  the  last  law  in
 the  land.  I  went  also  to  see  two  other
 judges  of  the  Allahabad  High  Court,
 and  one  of  those  judges  was  an  Euro-
 pean  judge.  Mr.  B.  6.  Hornimann,
 one  of  our  greatest  journalists  had
 written  an  inoffensive  two-line  re-
 ference  in  his  paper,  the  Bombay
 Sentinel  most  harmless,  most  infor-
 mal,  but  the  Allahabad  High  Court
 Decree  was  that  the  judges  decreed
 that  the  body  of  Mr,  Hornimann  shall
 be  produced  before  the  Allahabad
 High  Court.  I  think  that  that  was
 one  of  the  last  briefs  at  the  lower
 Jevel  which  I  had  handled,  and  I  am
 very  proud  of  the  briefs  which  I
 handled  on  behalf  of  Mr.  Hornimann,
 particularly  the  one  in  which  this
 greatest  journalist  was  involvcd,  and
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 I  won  all  those  cases.  He  was  very
 keen  that  I  should  come  to  the  High
 Court  also,  where  Mr.  Munshi  argu-
 ed  out  his  case.  The  Euro-
 pean  Chief  Justice  of  the  Bombay
 High  Court,  one  of  the  ablest  and
 Une  fairest  among  the  judges,  Sir
 John  Beaumont  just  threw  out  the
 case  and  said  that  the  body  of  Mr.
 Hornimann  shall  not  be  handed  over
 to  the  Allahabad  High  Court.  This  is
 the  character  of  the  judges  which  we
 want,  Sir  John  Beaumont  when  he
 came  from  England  just  confirmed  the
 death  sentence  on  four  famous  Shola-
 Pur  patriots,  and  they  were  hanged.
 And  how  did  Sir  John  Beaumont
 come  to  that  judgment?  I  know  this
 because  I  discussed  it  with  him.  At
 that  time  he  was  Chief  Justice  of  the
 Bombay  High  Court,  and  later  on,
 he  became  a  judge  of  the  Privy
 Council]  in  England.  He  said  that  he
 had  thought  that  a  police  writ  or
 police  evidence  containeg  unchalleng-
 ed  veracity  ang  whatever  the  police
 wrote  was  law.  He  had  come  from
 England  and,  therefore,  he  said  ‘I
 confirm  this  sentence’,

 Mr,  Deputy-Speaker:  The  hon.
 Member  has  to  address  the  Chair.

 Shri  Joachim  Alva:  Sir,  you  ard  J
 always  clash  with  each  other.  I  did
 not  get  My  chance  yesterday.  I  am
 coming  to  the  point.  You  and  I  al-
 ways  clash  with  each  other.  You  did
 not  give  me  a  chance  yesterday,  This
 is  a  matter  affecting  our  future.
 Therefore,  please  allow  ‘me  ६0  go  on,

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  have  to  address  the
 Chair  and  not  be  turning  this  side
 and  that  side,

 Shri  Joachim  Alva:  I  have  been
 hauled  up  before  six  judges.  There-
 fore,  please  hear  me.  I  am  mention-
 ing  what  happened  then.  Mr,  Bhula-
 bhaj  Desai,  who  was  one  of  our  grea-
 test  patriots,  the  man  who  defended
 the  INA—TI  lived  with  him  in  Nasik
 dail,  and  when  he  died,  I  wept—...
 in  the  appeal.
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 Mr,  Deputy-Speaker:
 clause  2  now.

 We  are  |  on

 Shri  Joachim  Alva:  He  argued  out
 the  appeal  of  the  Sholapur  accused,
 and  the  Chief  Justice  Sir  John  Beau-
 mont  within  no  time  came  to  the  con-
 clusion  that  whatever  the  police  had
 put  up  before  the  High  Court  was
 correct,  and  true.  But  later  on  rea-
 lising  the  truth  he  began  to  slash  at
 the  police  and  hammer  the  police,  so
 much  so  that  the  British  raj  was
 shaken  up  and  felt  ‘What  is  this  Chief
 Justice  doing?  He  was  a  European
 Chief  Justice  brought  from  England,
 and  was  later  throwing  out  all  the
 cases  brought  up  by  the  police’.  And
 that  happened,  of  course,  at  the  cost
 of  four  great  patriots,  who  were
 hanged,  and,  therefore,  nothing
 coulg  be  done.

 Mr.  Deputy-Speaker.  What  hag  all
 this  to  do  with  the  clause?

 Shri  Joachim  Alva:  I  am  coming  to
 the  question  of  the  character  of  the
 judges.

 Mr,  Deputy-Speaker:  We  are  on
 clause  2  now.

 Shri  Joachim  Alva:  Please  do  not
 interrupt  me.  If  you  want,  I  shall
 sit  down,

 Mr,  Deputy-Speaker:  We  are  con-
 cerned  with  the  age  of  the  Supreme
 Court  Judges.

 Shri  Joachim  Alva:  If  I  am  a  judge
 of  the  High  Court,  and  if  I  make  a
 declaration  in  regard  to  my  age,  and
 it  is  challenged,  then  there  is  some-
 thing  rotten  somewhere,  which  we
 have  got  to  put  right.  That  is  what  I
 am  coming  to.  If  you  do  not  under-
 stand  my  line  of  argument,  I  can  sit
 down.

 Mr,  Deputy-Speaker:  We  are  con-
 cerned  with  the  age  of  the  Supreme
 Court  judges  in  clause  2.

 Shri  Joachim  Alva:  We  are  con-
 eerned  with  that.  I  do  know  that.
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 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  has  to  be  relevant,

 73770

 Shri  Joachim  Alva:  In  all  humility,
 I  may  point  out  that  you  are  barricad-
 ing  me  for  nothing.  If  you  want,  I
 shal]  sit  down.  It  is  a  very  important
 point.  The  character  of  the  judges  is
 at  stake,

 Mr,  Deputy-Speaker:  We  are  not
 concerned  with  the  chanacter  of  the
 judges.

 Shri  Joachim  Alva:  Please  allow  me,
 Sir,  to  continue,

 Mr,  Deputy-Speaker:  We  are  con-
 cerned  only  witth  the  age,  in  this
 clause,

 Shri  Joachim  Alva:  We  are  con-
 cerned  with  the  age.  But  you  are
 not  allowing  me  to  develop  my  point.

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  character  of  the
 judges.  We  are  concerned  only  with
 the  age  of  the  judges  of  the  Supreme
 Court  in  clause  2,

 Shri  Joachim  Alva:  What  I  mean  to
 say  is  that  when  a  judge  makes  a
 statement  in  regard  to  his  age,  it  must
 be  sacrosanct  and  it  must  not  be
 challenged.  It  must  be  sacrosanct  and
 it  must  not  be  challenged;  that  is  what
 I  am  submitting.  It  is  a  great  pity
 that  this  Parliament  is  being  called
 upon  to  debate  about  the  age  of  the
 judges.  The  age  is  also  connected  in
 many  cases  with  many  other  things,
 such  as  an  association,  an  appoint-
 ment,  nationality,  religion,  his
 being  the  next-door  neighbour  of
 somebody,  his  brother-in-law  and  so
 on,

 One  of  the  Ministers  of  a  State  in
 South  India  who  is  now  here  moved
 the  whole  law  to  be  changed  because
 he  had  a  relation  of  his  to  be  brought
 in  ag  a  High  Court  judge.  I  say  no-
 thing  other  than  what  I  saw  in  the
 newspapers.  If  the  Chief  Justice  of
 the  Supreme  Court  of  India  attends  a

 party  thrown  in  his  honour  by  a
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 gentleman  who  is  involved  in  a  report
 we  are  going  to  take  up,  then  it  is
 time  that  we  picked  up  strength  and
 put  matters  right.  I  am  saying  no-
 thing  whidn  has  not  appeared  in  the
 newspapers,  In  all  humility,  I  re-
 peat  that  a  gentleman  whose  conduct
 is  impugned  by  the  Vivian  Bose  Com-
 mission’s  report  threw  a  party  in
 honour  of  the  present  Chief  Justice  of
 India  on  his  sixtieth  birthday,  I  ask
 whether  the  Chief  Justice  could  attend
 that  party.  These  are  the  points  that
 we  have  got  to  consider.  We  have  to
 consider  what  these  things  will  come
 to.

 I  submit  that  the  age  of  a  judge
 must  be  settled  in  a  sacrosanct
 manner.  Either  it  should  be  in  the
 municipal  record  or  jn  the  record  of
 the  legislature,  or  we  should  come
 to  some  arrangement  by  which  every-
 body’s  age  will  be  registered  in  a  per-
 fect  and  fool-proof  manner,  which  can
 never  be  challenged  by  anybody.
 What  is  the  use  of  embarrassing  a
 judge  by  saying  that  the  President  of
 India  will  decide  his  age  or  that
 somebody  else  would  decide  it,  What
 an  embarrassment  it  will  be  if  some-
 body’s  age  is  challenged  tomorrow.
 If  I  have  been  giving  my  age  correct-
 ly,  right  from  birth  up  to  the  last
 point,  in  a  uniform,  correct  and  con-
 sistent  manner,  then  no  one  can  qare
 challenge  it.

 Shri  S.  N.  Chaturvedi:  I  have  an
 amendment  to  this  clause,  and  I  shall
 not  take  very  long.  It  is  very  unfor-
 tunate  that  the  question  of  the  deter-
 mination  of  age  of  judges  has  to  be
 brought  before  this  House.  But,  as
 has  been  pointed  out  by  the  hon.
 Minister,  circumstances  have  arisen
 and  we  have  seen  the  unedifying
 spectacle  of  the  age  of  a  judge  being
 disputeq  in  courts  and  in  public
 forums  ad  that  has  necessitateg  this
 legislation  meet  that  contingency,

 My  objection  to  the  proposed  arti-
 cle  2A  ig  that,  first  of  all,  it  does  not
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 agree  with  the  article  which  has
 been  provided  for  the  determina-
 tion  of  the  age  of  Judges  of  High
 Courts.  There  should  be  some  uni-
 formity  of  procedure  in  these  mat-
 ters;  there  is  no  justification  for  any
 differentiation,  Secondly,  I  think  it
 is  not  at  all  unnecessary  for  Parlia-
 ment  to  pass  a  separate  law  for  the
 Purpose.  My  amendment  reads:

 “The  age  of  a  Judge  of  the
 Supreme  Court  shal)  be  determin-
 ed  by  the  President  after  con-
 Sultation  with  the  Chief  Justice
 of  India,  ang  such  determination
 shall  be  final’.

 I  think  a  lot  has  been  said  about  the
 possibility  of  the  Judiciary  being
 subjected  to  Executive  pressure,  if
 the  power  of  determination  of  age  of
 the  judges  is  vested  in  the  President.
 If  the  amendment  as  proposed  by
 me  is  accepted,  the  President  will
 exercise  this  power  in  consultation
 with  the  Chief  Justice  of  India,  If
 he  cannot  be  trusted  to  exercise  im-
 partial  judgment  even  in  consultation
 with  the  Chief  Justice,  I  am  _  really
 surprised  what  things  are  coming  to.
 We  cannot  trust  the  head  of  the  State
 ang  the  head  of  the  Judiciary  sitting
 together  ang  deciding  the  question
 about  the  age  of  Judge;  we  are  think-
 ing  in  terms  of  forming  a  Board  of
 three  Judges  and  framing  other  dec-
 rees.  But  we  cannot  do  the’  very
 simple  thing  that  is  available  to  us.
 We  asked  some  of  the  very  eminent
 witnesses  who  appeared  before  the
 Joint  Committee  what  was  the  alter-
 native,  They  said  this  matter  could
 be  agitated  in  courts  of  law.  The
 spectacle  we  are  seeing  is  by  no
 means  very  edifying  where  a  Bench

 of  a  High  Court  is  issuing  writs  against
 the  orders  of  its  own  Chief  Justice.
 Ts  the  question  of  the  age  of  a  High
 Court  Judge  or  Supreme  Court  Judge
 going  to  be  agitated  or  decided  in  a
 munsif’s  court?  Will  that  be  condu-
 cive  to  the  dignity  of  our  judiciary,
 of  the  High  Courts  and  the  Supreme
 Court?
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 The  Joint  Committee  has  suggested
 that  the  age  of  a  Judge  of  the  Sup-
 reme  Court  shall  be  determined  by
 such  authority  and  in  such  manner
 as  Parliament  may  by  law  provide,  I
 have  already  said  that  a  separate  law
 is  not  necessary.  But  the  contingency
 about  disputes  about  age  arising  has
 to  be  met.  My  amendment  provides
 for  it.  Most  of  the  Members  who
 have  spoken  are  of  the  opinion  that
 the  age  of  a  Judge  should  be  deter-
 mined  at  the  time  of  his  appointment
 and  it  should  be  entered  into  the  war-
 rant  of  appointment.  At  that  time,  it
 can  be  easily  done.  My  amendment
 provides  for  that.  I  have  also  left
 room  open  for  cases  of  those  Judges
 whose  age  has  not  been  so  determin-
 ed  ang  who  are  still  in  service  and  a
 question  has  arisen  or  may  arise  about
 their  age.  My  amendment  provides
 for  that  also.  So  I  think  it  will  be  a
 very  fit  and  suitable  amendment  and
 there  will  be  no  dispute  for  which
 provision  has  not  been  made.  Instead
 of  Parliament  having  to  legislate
 again  on  this  point,  I  think  it  will  be
 very  desirable  to  accept  my  amend-
 ment.

 Another  point  made  is  that  it  will
 not  be  right  and  proper  to  involve
 the  President  and  especially  the  Chief
 Justice  in  such  sort  of  administrative
 decisions.  May  I  point  out  that  this
 is  the  whole  scheme  of  the  Constitu-
 tion?  It  appears  that  we  have  swal-
 lowed  a  camel  ang  are  straining  at  a
 gnat.  The  President  has  the  power
 of  appointment,  first  and  foremost,  in
 consultation  with  the  Chief  Justice.
 He  has  the  power  of  appointing  tem-
 porary  Chief  Justice  or  officiating
 Chief  Justice  without  even  consulta-
 tion  with  the  Chief  Justice.  He  has
 the  power  of  transferring  Judges  of
 High  Courts  from  one  place  to  an-
 other  in  consultation  with  the  Chief
 Justice.  All  these  powers  are  there.
 But  merely  the  power  of  determina-
 tion  of  age  of  a  Judge  will  give  him
 some  power  which  will  affect  the  in-
 dependence  and  dignity  of  the  judi-
 ciary—I  fail  to  see  the  logic  of  this
 argument,
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 I  think  my  amendment  is  fully
 consistent  with  the  scheme  of  the
 Constitution  and  I  commend  it.

 33I74,

 Shri  P.  BR,  Patel:  I  do  not  under-
 stand  the  amendment  proposed  by
 Government.  It  is  not  at  all  desir-
 able  to  bring  a  Bill  and  discuss  it
 and  pass  it  according  to  which  the  age
 of  a  Supreme  Court  Judge  will  be
 determined.  A  Supreme  Court  Judge
 generally  comes  from  a  High  Court.

 Shri  A.  K.  Sen:  May  I  correct  the
 hon.  Member?  The  amendment  in
 clause  2  was  moved  by  Shri  Kamath
 in  the  Joint  Committée,  it  is  not  a
 Government  amendment,

 Shri  P.  R.  Patel:  It  is  provided  that
 the  age  of  a  Judge  of  the  Supreme
 Court  shall  be  determined  by  such
 authority  ang  in  such  manner  as  Par-
 liament  may  by  law  provide.  Instead’
 of  that,  I  am  proposing  the  amend-
 ment  that  the  age  of  a  Judge  of  the
 Supreme  Court  admitted  at  the  time  of
 his  appointment  shall  not  be  question-
 ed  after  his  appointment.  What  I
 desire  is  that  once  ३  Judge  is  appoint.
 ed  in  the  Supreme  Court,  the  ques-
 tion  of  his  age  should  not  be  raised
 by  him  or  by  anybody  else.  What
 will  happen  We  have  today  Judges
 in  the  Supreme  Court.  Tomorrow
 the  executive  may  think  that  the  age
 entereg  of  certain  Judges  is  not  cor-
 rect  and  the  matter  crops  up.  Is  that
 desirable  in  the  interest  of  the  digni-
 ty  and  independence  of  our  Supreme
 Court?  Such  questions  should  not  be:
 raised  at  all.  We  must  put  a  stop  to
 it.  So  I  am  Proposing  that  whatever
 age  is  admitted  at  the  time  of  his
 appointment  should  be  taken  as  final
 and  nobody  should  be  allowed  to
 question  it.

 Today  our  Supreme  Court  is  known
 for  its  integrity  and  independence.  We
 know  that  an  independent  judiciary
 is  the  bulwark  of  our  democracy.  If
 we  weaken  our  judiciary,  our  demo-
 cracy  will  fall  to  the  ground.  Noth-
 ing  should  be  done  which  would
 weaken  or  tend  to  weaken  the  judi-
 ciary.  Such  questions  of  age  and
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 other  small  things  should  not  be
 allowed  to  be  raised,  and  the  Gov-
 ernment  also  should  decide  not  to
 raise  such  questions.  J  know  the  in-
 dependence  of  our  judiciary  and  I  am
 very  proud  of  it.  Very  recently  there
 was  an  election  case  in  which  the
 Gujarat  High  Court  delivered  a
 judgment,  and  those  who  wanted  to
 appeal  asked  for  copies  and  they
 could  not  get  them  even  though  one
 month  passed.  They  came  to  the
 Supreme  Court  and  the  Supreme
 Court,  without  hesitation  or  delay,
 wired  the  Chief  Justice  of  the  Guja-
 rat  High  Court  asking  whether  the
 judgment  was  ready.  So,  the  Sup-
 reme  Court  is  absolutely  independ-
 ent  and  it  could  do  it.

 If  there  is  anything  which  would
 weaken  our  Judges,  I  think  that
 would  be  a  bad  day  for  the  country
 and  for  democracy.  If  my  amend-
 ment  is  not  proper,  we  should  con-
 sider  some  way  out  to  put  an  end  to
 this  question  of  age  of  the  Supreme
 Court  or  High  Court  Judge,

 What  has  happened  in  Calcutta  is
 not  a  good  thing  I  know.  The  Bench
 issueg  a  writ  against  the  Chief  Jus-
 tice.  Whether  it  is  good  or  bad,  it
 shows  the  independence  of  the  judi-
 ciary,  and  it  could  pass  an  order
 against  the  Chief  Justice  under  whom
 jt  was  working.  It  is  a  worthy  and
 good  thing,  and  we  want  to  maintain
 it.

 Appointments  of  High  Court  Judges
 are  now  taking  place  as  a  result  of
 consultations  between  the  Chief  Jus-
 tice  ang  the  Chief  Minister.  I  think
 the  opinion  of  the  Chief  Minister  of
 the  State  should  not  be  taken.  It
 should  be  the  concern  of  the  judiciary
 only,  ang  at  the  earliest  possible  mo-
 ment  the  judiciary  should  be  sepa-
 rateg  from  the  executive  absolutely,  I
 hope  the  Minister  will  consider  it.

 Mr.  Deputy-Speaker:  Shri  Prabhat
 Kar.  I  want  the  hon.  Members  to  take
 only  two  or  three  minutes.  We  are
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 on  amendments.  He  has  no  amend-
 ments.

 Shri  Prabhat  Kar  (Hooghly):  Shri
 Daji  has  moved  an  amendment.

 Mr.  Deputy-Speaker:  No,  he  has
 not  moved  any  to  Clause  2.  There
 are  no  amendments  of  his  party.

 Shri  Prabhat  Kar:  I  agree  entirely
 that  so  far  as  the  age  of  the  Supreme
 Court  or  High  Court  Judges  is  con-
 cerned—here  it  is  concerned  with
 Supreme  Count  Judges  only—under

 no  circumstances  should  any  question
 be  allowed  to  be  raised  either  by  the
 Government  or  by  the  Judge  himself.

 The  Supreme  Court  Judges  are  ap-
 pointed  generally  after  serving  some
 time  as  High  Court  Judges,  or  they
 should  have  had  practice  for  ten
 years  aS  advocate.  They  are  educat-
 ed  persons  and  have  got  their  bache-
 lor’s  degree.  Naturally,  their  age  is
 recorded  all  right.  Whenever’  they
 are  appointed,  they  know  the  age
 that  is  entered  and  also  the’  time
 when  they  would  be  retiring.  There-
 fore,  no  controversy  should  be  raised
 either  by  Government  or  the  Judge
 himself.

 Mr,  Deputy-Speaker:  In  this  clause
 we  are  concerned  only  with  the  age
 of  the  Supreme  Court  Judge.  He  may
 confine  himself  to  this  clause.  The
 age  of  the  High  Court  Judges  is  com-
 ing  in  another  clause.

 Shri  Prabhat  Kar:  Generally  he
 would  have  been  a  Judge  of  the  High
 Court  for  some  time.  That  means  his
 age  is  already  recorded  as  a  Judge.
 That  is  why  under  no  circumstances,
 the  question  should  be  allowed  to  be
 reopened.

 Secondly,  article  124 (4)  states:

 “A  Judge  of  the  Supreme  Court
 shall  not  be  removeg  from  his
 office  except  by  an  order  of  the
 President  passeq@  after  an  address
 by  each  House  of  Parliament
 supported  by  a  majority  of  the
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 total  membership  of  that  House

 But  now  a  Judge  of  the  Supreme
 Court  who  otherwise  cannot  be  re-
 moveg  can  be  removcg  by  the  Presi-
 dent  at  the  instance  of  the  Govern-
 ment  because  the  Government  can  suo
 moto  raise  this  question  and  _  refer
 the  matter  to  the  President.  This  is
 in  contradiction  with  the  article  I
 have  referreq  to.  Therefore,  I  do  not
 agree  with  this  amendment,

 Shri  Kashi  Ram  Gupta  (Alwar):
 This  clause  has  been  inserted  on  two
 grounds,  One  is  that  it  is  not  good
 to  put  in  such  a  thing  as  age  in  the
 Constitution,  but  if  it  is  at  all  to  be
 put,  it  should  be  in  a  way  which  is
 quite  in  agreement  with  the  basic
 principles  of  the  Constitution.

 if  the  age  of  a  person  is  questioned
 at  all,  it  has  to  be  decideg  by  a  court
 of  law,  ang  not  by  any  one  else,  Even
 the  evidence  before  the  Joint  Com-
 mittee  was  like  that.

 When  this  clause  was  substituted,
 the  main  purpose  was  that  there
 should  be  power  to  the  President  by
 himself  or  in  concurrence  with  the
 Chief  Justice  to  determine  the  age,  As
 a  matter  of  fact,  the  Law  Minister  hag
 given  his  opinion  that  this  question
 might  not  at  all  arise,  but  if  it  did
 arise,  this  was  the  only  good  way  to
 face  it.

 My  predecessors  have  given  the
 argument  that  a  Judge  of  the  Sup-
 reme  Court  may  generally  be  pro-
 moted  from  the  High  Courts,  ang  be-
 cause  their  age  would  have  been
 decided  already,  the  question  may  not
 arise.  If  that  is  so,  this  amending article  put  in  by  the  Joint  Committee
 is  all  right.  and  I  think  it  should  be
 retained.

 Shri  Man  Sinh  P.  Patel  (Mehsana):
 I  have  heard  the  hon,  Members  who
 have  spoken  in  support  of  their
 amendments  on  the  Clause.  I  would
 only  like  to  support  the  main.  clause
 of  the  Joint  Committee.
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 What" we  are  considering  is  not  the
 character  of  the  Judges  or  the  cir-
 cumstances  under  which  their  ap-
 pointments  might  have  been  made,
 but  how  to  decide  the  question  of  age
 if  sometimes  it  is  agitated.

 It  has  been  clearly  stated  before
 the  Joint  Committee  that  in  the  last
 5  years  no  question  of  the  age  of  a

 Supreme  Court  Judge  was  ever  agi-
 tated,  but  now  as  the  number  of  the
 Supreme  Court  Judges  has  increased
 because  of  the  increasing  volume  of
 work,  there  is  a  possibility  that  in
 future  the  question  might  be  agitated.
 How  should  it  be  decided  then?

 Originally,  Government  came  for-
 ward  with  a  proposal  to  amend  the
 Constitution.  Now  the  Joint  Com-
 mittee  has  suggested  that  Parliament
 shoulq  once  and  for  all  decide  how
 it  should  be  decided.  If  necessary,
 the  Law  Minister  will  come  forward
 with  a  new  Bill.

 My  friends  suggested  that  general-
 ly  a  High  Court  Judge  is  appointed
 a  Judge  of  the  Supreme  Court,  and
 therefore  his  age  would  have  been
 determined.  I  do  not  take  this  argu-
 ment  at  its  face  value.  The  Consti-
 tution  provides  that  even  outsiders
 with  eminent  practice  might  be
 directly  appointed.  Further.  we  know
 that  the  birth  registers  are  no.  NOMS
 rate.  In  the  case  of  some  eminent
 people  born  in  small  rural]  places,
 there  are  no  notings  ‘of  their  birth.
 Sometimes.  such  eminent  persons
 are  not  anxious  to  join  the  judicial
 service.  but  at  the  invitation  of  some
 eminent  Judges  of  the  High  Court,
 they  join  the  service  in  order  to  serve
 the  people  through  the  judiciary
 They  have  never  known  at  that  time
 what  was  their  actua]  age  or  that  a
 particular  date  is  being  registered.
 There  may  be  a  date  in  the  matricu-
 jation  or  university  certificate.  He
 may  never  have  dreamt  that  he  would
 join  the  service.  So,  if  some  question
 arises,  there  should  be  a  judicious
 decision  of  it.  The  judgment  is  not
 only  to  be  judicious  but  it  should  be
 understood  that  it  is  judiciouslv a  There  are  three  or  four
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 amendments  which  are  suggesting
 smal]  ang  trivial  remedies,  They  will
 not  serve  the  rea]  purpose.  Some
 friends  ask:  why  different  legisla-
 tions  for  deciding  the  age  of  High
 Court  Judges  and  Supreme  Court
 Judges.  When  the  matter  concerns  a
 High  Court  the  Chief  Justice  of  the
 Supreme  Court  will  be  in  a  position
 to  guide  the  President.  The  Chief
 Justice  is  himself  a  Judge  of  the
 Supreme  Court  and  so  the  question
 arises  as  to  who  should  direct  it  and
 what  shoul@  be  the  procedure,  There
 should  not  be  the  slightest  doubt  or
 ambiguity  in  the  minds  of  the  people
 about  the  @ossibility  of  the  so-called
 interference  of  the  executive  or  of
 the  Government.  Some  Members
 even  referred  to  it.  Here  the  special
 legislation  will  help.  Therefore,  I
 support  this  clause.

 Mr.  Deputy-Speaker:  The  hon.  Law
 Minister.

 Shri  0.  K.  Bhattacharyya:  Sir,  I
 want  to  speak.

 Mr.  Deputy-Speaker:  Every  Mem-
 ber  cannot  go  on  speaking  like  this.
 I  can  understang  those  who  have
 tableq  amendments  wanting  to  speak.
 We  have  to  finish  this  by  4  O’clock.

 Dr.  L.  M.  Singhvi  (Jodhpur):  If
 that  is  the  view  taken,  the  point  of
 view  of  the  Select  Committee  would
 have  to  go  by  default,  that  is  if  only
 those  who  have  moved  amendments
 are  to  be  permitted.

 Mr.  Deputy-Speaker:  I  have  allow-
 ed  others  also  to  speak  but  there
 should  be  some  Jimit.  The  others
 may  take  2-3  minutes....(Interrup-
 tions.)

 Shri  con  K.  Bhattacharyya:  Sir,  I
 will  take  only  two  or  three  minutes.
 This  particular  amendment  creates  a
 discrimination.  While  the  age  of  the
 High  Court  Judge  is  being  put  in  the
 Constitution  itself,  the  age  of  the
 Supreme  Court  Judge  is  left  to  be
 determined  by  Parliament  by  law,  In
 case  the  age  of  a  High  Court  Judge
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 has  got  to  be  changeg  the  Constitu-
 tion  will  have  to  be  changed  but  the
 age  of  the  Supreme  Court  Judge  can
 be  changed  by  modification  of  com-
 mon  law  that  Parliament  may  pass.
 In  this  matter  the  Supreme  Court
 Judges  are  being  put  in  a  disadvant-
 ageous  position  as  compared  to  the
 High  Court  Judges.

 My  second  submission  is  this,  I  do.
 not  see  any  need  for  this  amendment
 at  all.  This  amendment  invests  Par-
 liament  with  power  of  passing  a  law
 to  fix  the  age  of  Supreme  Court
 Judges.  I  have  gone’  through  the
 Constifution  ang  I  do  not  fing  any-
 where  in  the  Constitution  where  it
 denies  the  Parliament’s  power  of  pas-
 sing  such  law.  When  Constitution
 does  not  deny  the  Parliament  the
 power  to  pass  such  8  law  what  ig  the
 use  of  putting  this  in  the  Constitution
 again  so  that  Parliament  may  have  a
 power  which,  I  believe,  it  already  has.

 Dr.  L.  M.  Singhvi:  I  have  to  say
 only  a  few  words.  My  submission  is
 that  the  Select  Committee  arriveq  at
 the  proposed  draft  after  prolonged
 discussion  anq  consideration  of  the
 matter.  There  were  conflicting  con-
 siderations  both  for  the  insertion  and
 exclusion  of  such  a  draft.  It  is  true
 that  some  of  the  distinguished  wit-
 nesses  who  appeared  before  us
 thought  it  better  to  leave  the  matter
 as  it  was  but  the  form  in  which  the
 draft  is  put  has  made  it  clear  that
 the  processes  ang  methods  for  the
 determination  of  the  age  of  a  Sup-
 reme  Court  Judge  is  left  to  be  deter-
 mined  by  meang  of  legislation  under
 the  common  law  of  the  land.  By  this
 draft  we  have  actually  been  able  to
 steer  clear  of  the  pitfalls  of  leaving
 it  to  executive  decision  or  even  to
 executive  decision  aided  by  judicial
 advice.  This  draft  represents  a  com-
 promise  of  the  various  conflicting  con-
 siderations  and  it  should  commend
 itself  for  acceptance  by  the  House.

 al  सिंहासन  सिह  (गोरखपुर)  :  उठा-
 अध्यक्ष  महोदय,  यह  जो  इस  धारा  के  द्वारा
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 ड्राप  सं  विधान  में  संशोधन  करने  जा  रहे  हैं,
 यह  समझ  में  नहीं  जाता  है।  एक  घटना  हो  गई
 कलकत्ता  की  और  उसको  लेकर  आप
 संविधान  में  परिवर्तन  करें  यह  संविधान  के
 लिए  भी  शोभा  नहीं  देता  है.

 एक  माननीय  सदस्य  :  ज्यादा  हुए  हैं  |

 श्री  सिहासन  सिह  :  चाहे  कितने  भी  केस
 हुए  हों,  यह  चीज  शोभा  नहीं  देती  है  ।

 यहां  पर  सुप्रीम  कोर्ट  और  हाई  कोर्ट  के
 जजों  की  अवस्था  का  सवाल  है  और  उस  पर
 विचार  किया  जा  रहा  है  |  नगर  आप  देखें  तो
 इनकी  अवस्था  का  ही  सवाल  नहीं  है,  शौर  भी

 बहुत  सी  स्पीचेस  हैं,  जिनकी  अवस्था  का
 सवाल  पैदा  हो  सकता  है  |  यूनियन  कमीशन  है,
 स्टेट  कमीशन  हैं,  उनके  मेम्बरों  की  अ्रवस्था
 ६५  बरस  और  ६०  बरस  दी  हुई  है  ।  फिर
 पालिमेंट  के  मेम्बरों  की  अ्रवस्था  का  भी
 सवाल  पैदा  होता  है  ।  उनकी  अवस्था  भी  कहा
 गया  हैँ  कि  पच्चीस  साल  से  कम  नहीं  होनी
 चाहिये  |  क्या  आप  इन  सब  की  अवस्थाश्रों
 का  फैसला  इस  तरह  से  करते  फिर  सकते  हैं  ।
 आदमी  एक  बार  पैदा  होता  है,  बार  बार  पैदा
 नहीं  होता  है  ।  झ्रादमी  की  अ्रवस्था  एक  होती  है,
 वह  बदला  नहीं  करती  है  ।  जब  वह  पैदा  होता
 है  तो  उसकी  अवस्था  एक  ही  होती  है  ।  उसका
 रिकार्ड  भी  होता  है,  वह  अवस्था  म्यूनिसिपल-
 पलटी  के  रिकार्ड  में  दर्ज  रहती  है,  गांव  के
 चौकीदार  के  पास  दर्ज  रहती  है,  गांव  सभा  में
 दर्ज  रहती  है।  इसके  अलावा  वह  जब  स्कूल
 में  पढ़ने  के  लिए  जाता  है  तो  उसके  मां  बाप
 उसकी  ऐज  वहां  दर्ज  कराते  हैं।  वह  हाई
 स्कूल  पास  करता  है,  बी०  ए०  पास  करता  है,
 एम०  Uo  पास  करता  है,  हर  जगह  उम्र
 दर्ज  होती  है  ।  इस  सबके  बावजूद  भी  अगर
 झगड़ा  होता  है  तो  इसका  मतलब  केवल  यही
 निकल  सकता  है  कि  कहीं  गड़बड़ी  है,
 हमारे  ख्याल  में  गड़बड़ी  है  अप  इस  तरह
 का  प्राविधान  संविधान  में  करके  चरित्र  को  नीचे
 करने  जा  रहे  हैं  भौर  उम्र  को  भी  झगड़े  में  रख
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 रहे  हैं  ।  मेरे  विचार  में  ये  दोनों  बातें  लाना
 हाईकोर्ट  और  सुप्रीम  कोट  के  लिए,  इस  सदन
 को  शोध  नहीं  देता  है  1  जो  भी  कानून  आप
 बनायें  सबके  लिए  एक  सा  बनायें  |  भ्रमर  श्राप
 इनके  लिए  इस  तरह  से  करते  हैं  तो  क्या  आप
 आई०ए०एस०  में  जो  हैं,  या  तो यूनियन  कमीशन
 में  हैं  या  दूसरे  हैं,  उन  सबके  झगड़े  मिटाते
 फिरेंगे  ।  फिर  लोकसभा  की  सदस्यता  के  लिए
 जो  पचीस  साल  की  उम्र  रखी  गई  है,  उसको
 कौन  तय  करेगा,  पटवारी  तय  करेगा,  हम  तय
 करेंगे,  कौन  करेगा  |  यूनियन  पब्लिक  सर्विस
 कमीशन  के  सदस्यों  की  जो  पैंसठ  साल  की
 उम्र  रखी  हुई  है,  उसको  कौन  तय  करेगा  ।
 कौन  तय  करेगा  कि  यह  साठ  का  हो  गया  है
 या  नहीं,  पैंसठ  का  हो  गया  है  यथा  नहीं
 बंगाल  के  एक  दो  केसिस  को  लेकर  जो  झगड़ा
 हो  गया,  उसको  लेकर  श्राप  जो  संविधान  में
 परिवर्तन  कर  रहे  हैं,  वह  उचित  नहीं  है  ।  मैं
 उसका  विरोध  करता  हूं  ।  यह  संविधान  के
 लिए  शोभा  की  बात  नहीं  है  |  जब  संविधान
 बनाया  गया  था  तो  बहुत  सोच  समझ  कर
 बनाया  गया  था  और  उम्मीद  की  गई  थी  कि
 सभी  हाईकोर्ट  के  जज  अपनी  उम्र  ठीक
 बतायेंगे  ।

 सुप्रीम  कोर्ट  के चीफ  जस्टिस  ने  भ्र पनी
 एक  चिट्ठी  में  जो  इसके  बारे  में  लिखा  था,
 जम्म  के  झगड़े  के  बारे  में  लिखा  था,  उसको
 पढ़  कर  मैं  आपको  सुनाना  चाहता  हूं  ।  उन्होंने
 उसमें  कहा  था  कि  हमारी  डीवीडी  के  लिए,
 आ्रापकी  डिगनिटी  के  लिए  यह  बड़ा  जरूरी  है
 कि  हम  लोग  उम्र  का  झगड़ा  न  उठायें,  जो

 मंद्रिकुलिशन  के  सर्टिफिकेट  में  उम्र  दर्ज  है,  या
 जो  यूनिवर्सिटी  में  दर्ज  है,  उसी  को  रखें  ।
 झपकी  जानकारी  के  लिए  उस  चिट्ठी  में  से

 थोड़ा  सा  हिस्सा  आपको  पढ़  कर  मैं  सुनाना
 चाहता  हूं  t

 “Neither  the  Government  of
 India,  nor  anybody,  far  less  the
 Supreme  Court,  would  do  any-
 thing  to  detract  from  the  prestige
 of  a  High  Court  which  must  de-
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 pend  upon  the  respect  in  which
 the  Judges  of  the  Court  are  held
 by  all  concerned.  Certainly  we
 would  not  do  anything  to  cast  as-
 persions  on  the  veracity  of  a
 Judge  of  a  High  Court;  but
 in  order  to  save  the  Judge
 himself  and  the  Government  from
 any  embarrassment  in  Court  and
 out  of  Court  this  policy  has  been
 adopted.”
 Mr.  Deputy-Speaker:  It  is  not  con-

 cerned  with  this  clause.  You  yourself
 are  a  lawyer.

 Skri  Sinhasan  Singh:  They  are  for-
 mulating  a  policy.  The  letter  con-
 tinues:

 “In  pursuance  of  this  policy,  I
 understand,  all  those  who  have
 been  appointed  as  High  Court
 Judges  in  recent  years  have  been
 asked  to  submit  their  matricula-
 tion  certificate  or  any  other  evi-
 dence  of  age,  as  it  appears  in  the
 University  records.”
 Mr.  Deputy-Speaker:  That  is  as

 regards  high  court  judges.

 Shri  Sinhasan  Singh:  But  there  is
 no  provision  in  regard  to  the  Supreme
 Court  judges  here.  I  say  that  the
 whole  basis  of  the  amendment  is
 wrong.  You  are  having  two  standards
 for  two  categories  of  judges:  you  are
 having  one  standard  for  the  high  court
 judges  and  another  standard  for
 the  Supreme  Court  judges.  That  is
 also  wrong.  If  the  judges  are  to  have
 one  standard,  the  standard  should  be
 same  for  both  the  Supreme  Court
 judges  and  the  high  court  judges.  So,
 my  submission  is  that  we  are  not
 enhancing  either  the  prestige  or  the
 independence  of  the  judiciary  by  this
 provision.  I  therefore  submit  that
 the  hon.  Minister  should  not  press  it
 and  he  should  withdraw  it.

 Shri  A.  K,  Sen:  Mr.  Deputy-Speaker,
 Sir,  the  Joint  Committee  after  hear-
 ing  the  Government  and  the  diverse
 points  of  view  have  decided  upon  this
 particular  form.  It  is  no  doubt  diffe-

 MAY  1,  963  (Fifteenth  Amendment)
 Bill

 3384

 rent  from  the  Government  point  of
 view.  In  fact,  appearing  for  the  Gov-
 ernment,  I  did  say  that  we  would  not
 be  sorry  if  there  was  no  provision  for
 the  Supreme  Court  Judges,  and  I
 stated  that  the  problem  would  not  be
 very  important  because  in  the  case  of
 most  of  the  judges  appointed  in  the
 Supreme  Court  after  958,—those  who
 are  now  serving—the  age  has  already
 been  verified  at  the  time  of  their
 appointment.  There  would  be  only  a
 few  who  have  been  appointed  before
 1958,  and  in  their  case  the  question
 would  be  completely  academic.  Shri
 Kamath  apparently  had  a_  better
 advocacy  than  myself  when  he  carried
 the  Joint  Committee  with  him.

 Shri  Hari  Vishnu  Kamath:  Because
 you  agreed  with  me.

 Shri  A.  K.  Sen:  Since  the  Joint
 Committee  had  passed  it,  we  have  kept
 it.  There  is  no  objection  on  principle,
 because  the  power  is  given  to  Parlia-
 ment.  If  the  Parliament  thinks  that
 the  problem  does  not  arise,  we  will
 not  pass  any  law.  But  it  is  absolutely
 necessary  that  the  power  is  taken
 away  from  every  individual  to  go  to
 court  and  challenge  the  age.  That  is
 what  is  necessary,  because  we  do  not
 want  any  odd  individual  to  go  to  court
 and  challenge  a  judge’s  age  which  has
 the  effect  of  invalidating  all  his  judg-
 ments  during  the  period  of  the  litiga-
 tion.

 Shri  S.  N,  Chaturvedi:  Then,  would
 it  not  be  essential  to  pass  a  law?

 Shri  A.  K.  Sen:  As  a  point  of  fact,
 it  is  not  so  necessary.

 Shri  S.  N.  Chaturvedi:  Anybody
 might  challenge  it.

 Shri  A,  K.  Sen:  If  such  a  problem
 arises,  the  Parliament  can  think  it
 necessary.  What  I  am  saying  is  in  the
 case  of  the  Supreme  Court  it  has  not
 arisen  up  till  now  and  it  is  unlikely
 to  arise.  But  if  any  occasion  like  this
 arises,  Parliament  takes  the  power  to
 do  so,  instead  of  giving  it  by  way  of
 a  constitutional  amendment—
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 Shri  Sinhasan  Singh:  You  must  have
 a  law  before  a  case  arises.  If  you  go
 on  making  laws  after  every  case,  then
 I  think  it  will  be  bad.

 Shri  A.  K.  Sen:  It  is  not  every  case.
 It  is  general.  Therefore,  I  think  we
 better  have  it.

 Mr.  Deputy-Speaker:  Are  you
 accepting  any  amendment?

 Shri  A.  K.  Sen:  I  am  not  accepting
 any  amendment.

 Mr.  Deputy-Speaker:  Is  Shri  Sumat
 Prasad  pressing  his  amendment?

 Shri  Sumat  Prasad:  I  beg  leave  to
 withdraw  the  amendment.

 Amendment  No.  0  was,  by  leave,
 withdrawn.

 Shri  Tridib  Kumar  Chaudhuri:  I  do
 not  press  my  amendment  No.  23.

 Amendment  No.  23  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  Amendment
 No.  ll  by  Shri  P.  R.  Patel.  He  is
 absent.  I  shall  put  it  to  the  vote.

 Amendment  No,  l  was  put  and
 negatived.

 Shri  Ss.  N.  Chaturvedi:  I  am  not
 pressing  my  amendment.

 Amendment  No.  22  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  We  will  hold
 over  the  voting  on  clause  2  till  a  later
 hour....
 Clause  3—(  Amendment  of  article  28)

 Mr.  Deputy-Speaker:  There  are  two
 amendments.  Shri  Daji,  Shri  S.  M.
 Banerjee  and  Shri  Mohammed  Elias
 are  not  here.

 Shri  Prabhat  Kar:  I  beg  to  move:

 Page  l,  after  line  13,  insert—

 ‘(b)  after  the  existing  proviso,
 the  following  new  _  proviso  shall
 be  inserted,  namely:

 “Provided  further  that  the
 appointment  shall  be  for  a
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 definite  period  not  exceeding
 three  months”.”  (24)

 The  question  is  about  the  judges
 who  have  already  retired  being  again
 re-appointed.  My  amendment  is
 because  of  this:  because  of  the
 accumulation  of  work,  or  due  to  some
 other  extraordinary  circumstances,  it
 may  be  felt  that  a  judge  whom  we
 have  retired  should  be  reappointed,
 but  then  it  should  be  for  a  very  short
 period.  That  is  why  I  have  moved
 this  amendment,  although  I  had  said
 earlier  that  we  do  not  agree  that
 judges  who  have  already  retired
 should  again  be  appointed.

 Shri  A.  K.  Sen:  I  explained  earlier
 why  we  do  not  want  to  fix  a  period,
 because  the  very  purpose  of  appoint-
 inf  an  ad  hoc  judge  would  be  frus-
 trated.  The  necessity  for  appointing
 ad  hoc  judges  arises  during  the  tem-
 porary  absence  of  a  sitting  judge
 either  through  illness  or  otherwise.
 The  appointment  is  to  be  made  during
 the  period  of  the  temporary  absence
 of  a  sitting  judge.  As  I  said,  it  is
 quite  different  from  the  appointment
 of  additional  judges.  We  do  not,
 therefore,  know  how  long  the  tem-
 porary  absence  will  continue.  If  you
 put  a  time-limit,  it  will  frustrate  the
 very  object.  ,

 Mr.  Deputy-Speaker:  Those  _  in
 favour  of  amendment  No.  24  will
 please  say  Aye.  But  then,  are  you
 pressing  your  amendment,  ,  Shri
 Prabhat  Kar?

 Shri  Prabhat  Kar:  No.

 An  Hon,  Member:  After  his  reply.

 Dr.  L.  M.  Singhvi:  Is  clause  3  of  the
 Bill  being  finished  like  this?

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  replied.

 Dr.  L,  M.  Singhvi:  This  is  very
 strange.  After  all,  clause  3  is  an
 important  clause.  We  want  to  speak
 on  it  and  we  want  to  explain  as  to
 why  we  were  persuaded  to  append  a
 note  of  dissent.
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 Mr.  Deputy-Speaker:  He  did  not
 get  up.

 Dr.  L.  M.  Siaghvi:  How  could  I  get
 up  while  another  hon.  Member  was
 speaking?

 Mr.  Deputy-Speaker:  I  called  the
 hon.  Minister,  and  he  has  replied.

 Dr.  L.  M.  Singhvi:  I  thought  the
 Law  Minister’s  reply  was  to  a  parti-
 cular  query  raised  by  Shri  Prabhat
 Kar.

 Mr,  Deputy-Speaker:  The  hon.
 Member  moved  an  amendment  and  he
 spoke  on  the  amendment;  the  hon.
 Minister  was  called  and  he  has  replied.
 Dr.  Singhvi  did  not  get  up.  I  am
 sorry.

 Dr,  L,  M.  Singhvi:  I  certainly  feel
 that  this  is  an  important  question.
 (Interruption).

 Mr.  Deputy-Speaker:  I  cannot  re-
 open  the  question.

 Dr,  L.  M.  Singhvi:  The  Law  Minis-
 ter  was  asked  only  to  give  an  answer
 to  the  query  raised  by  Shri  Prabhat
 Kar.

 Mr.  Deputy-Speaker:  It  was  not  a
 query.  He  moved  an  amendment.
 Are  you  withdrawing  vour  amend-
 ment,  Shri  Prabhat  Kar?

 Shri  Prabhat  Kar:  Yes.

 Mr,  Deputy-Speaker:  Those  in
 favour  of  withdrawal  of  amendment
 No.  24  will  please  say  Aye.

 Some  Hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  please  say  No.

 Dr.  L.  M.  Singhvi:  No.  He  does  not
 have  leave  to  withdraw.  The  Noes
 have  it.  You  put  this  question  to  the
 House  and  the  House  said  No.  (Inter-
 ruption).

 Shri  Hari  Vishnu  Kamath:  When
 you  asked  whether  the  hon.  Member
 had  the  leave  of  the  House,  he  said
 “No”.

 Mr.  Deputy-Speaker:  Shall  I  put  the
 samendment?
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 Shri  Hari  Vishnu  Kamath:  The
 leave  of  the  House  to  withdraw  the
 amendment  should  be  granted  unani-
 mously.

 Mr.  Deputy-Speaker:  I  will  put  the
 question  again.  The  question  is:

 “That  leave  be  granted  to  Shri
 Prabhat  Kar  to  withdraw  his
 amendment.”

 Those  for  the  motion  will  please  say
 Aye.

 Some  Hon,  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 it  will  please  say  No.

 Dr.  L.  M.  Singhvi:  No.

 Mr.  Deputy-Speaker:  So,  I  shall  put
 the  amendment  to  the  vote.

 Amendment  No.  24  was  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  voting  on
 clause  3  will  be  held  over.

 Clause  4.—  (Amendment  of  article  27)

 Shri  Hari  Vishnu  Kamath:  I  beg  to
 move:

 (i)  Page  —
 omit  lines  5  and  16.

 (ii)  Page  2,—

 for  lines  3  to  6,  substitute—

 #3)  If  any  question  ariscs  as
 to  the  age  of  a  Judge  of  a  High
 Court,  the  question  shall  be  decid-
 ded  by  such  authority  and  in  such
 manner  as  Parliament  may  by
 law  provide”.’  (31)
 Shri  हू,  0.  Sharma  (Sardhana):  I

 beg  to  move:

 (i)  Page  l,  line  6,—

 for  “sixty-two  years”  substitute—
 “sixty-five  years”.  (2)

 (ii)  Page  2,  line  4,—

 for  “President”  substitute—
 “Chief  Justice  of  the  High

 Court”.  (4)
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 Dr.  L.  M.  Singhvi:  I  beg  to  move:
 Page  l,  line  6,—
 for  “sixty-two  years”,  substitute—

 “sixty-four  years”.  (42)
 (ii)  Page  2,—

 for  lines  3  to  6,  substitute—

 83)  The  age  of  a  Judge
 of  a  High  Court  shall  be  deter-
 mined  by  such  authority  and  in
 such  manner  as  Parliament  may
 by  law  provide.”’  (44)

 (iii)  Page  2,—
 for  lines  3  to  6,  substitute—

 ‘“(3)  The  age  of  a  Judge  of  a
 High  Court  shall  be  stated  in  the
 warrant  of  his  appointment  and
 ‘shall  not  be  questioned  in  any
 court  of  law  or  otherwise.”.’  (45)
 Shri  Kashi  Ram  Gupta:  I  beg  to

 move:  a
 (i)  Page  l,  line  6,—

 for  “sixty-two  years”  substitute—

 “sixty-five  years,  with  no  right
 to  practise  after  retirement,”  (26)
 Shri  0.  K.  Bhattacharyya:  I  beg  to,

 Page  2,—
 for  lines  3  to  6,  substitute—

 ‘“(3)  The  age  of  a  Judge  of  p
 High  Court  shall  be  determined
 by  such  authority  and  in  such
 manner  as  Parliament  may  by  law
 provide.”.’  (30)
 Shri  Tridib  Kumar  Chaudhuri:  I

 beg  to  move:

 Page  2,—

 for  line  3  to  6,  substitute—

 #63)  The  correct  age  of  a  Judge
 of  a  High  Court  shall  be  deter-
 mined  by  the  President  and  en-
 tered  into  the  warrant  of  his
 appointment.

 (4)  If  any  question  arises  as  to
 the  age  of  a  Judge  of  a  High
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 Court,  the  question  shall  be  refer-
 red  for  the  decision  of  the  Presi-
 sident  and  his  decision  shall  be
 final.

 (5)  Before  giving  any  decision
 on  any  such  question,  the  Presi-
 dent  shall  obtain  the  opinion  of
 the  Chief  Justice  of  India  and  shail
 act  according  to  such  opinion:

 Provided  that  where  the  age  of
 a  Judge  has  bcen  stated  in  his
 warrant  of  appointment,  that
 statement  about  his  age  shall  be
 final.”.”  (28)  ‘

 Shri  Prabhat  Kar:  I  beg  to  move:
 Page  2,—

 for  lines  3  to  6,  substitute—

 #H3y  The  age  of  a  Judge  of  a
 High  Court  shall  be  stated  in  the
 warrant  of  his  appointment  and
 the  date  So  stated  shall  be  final.”,’
 (29)

 Shri  85,  N.  Chaturvedi:  I  beg  to
 move:

 Page  2,—

 for  lines  3  to  6,  substitute—

 £43),  The  age  of  a  Judge  of
 a  High  Court  shall  be  determined
 by  the  President  after  consultation
 with  the  Chief  Justice  of  India
 and  such  determination  shall  be
 final.”,’  (27)

 Shri  C.  K.  Bhattacharyya:  I  beg  to
 move:

 (i)  Page  2,  line  5,—

 for  “after”  substitute  “in”  (32)

 (ii)  Page  2,  lines  5  and  6,—

 for  “the  decision  of  the  President”
 substitute  “such  decision”.  (33)

 Shri  K.  C.  Sharma:  Mr.  Deputy-
 Speaker,  Sir,  this  is  an  important
 question  about  the  retirement  age  of
 judges.  It  is  not  a  question  of  em-
 ployment  as  such  as  some  hon.  friends
 have  taken  it  or  have  understood  it,
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 but  it  is  the  question  of  the  function-
 ing  of  a  judge.  A  judge  interprets
 the  law.  But,  at  the  same  time,  he
 also  make  the  law.  It  is  a_  strange
 irony  that  in  India  we  have  now  the
 seventh  Chief  Justice  within  twelve
 years,  while  in  USA  the  seven  Chief
 Justices  have  been  presiding  over  the
 deliberations  of  the  Supreme  Court  for
 over  70  years.  From  789  up  to  the
 Present  day,  only  4  Supreme  Court
 Chief  Justices  have  taken  their  seats

 USA.  Some  of  the  Chief  justices
 ere  have  held  office  for  as  long  as

 30  years.  So,  my  respectful  submis-
 sion  is  that  the  Judge’s  tenure  of
 office  should  not  be  looked  upon  as  8
 matter  of  job  or  employment,  but  as
 a  matter  of  function,  as  a  matter  of
 service  to  the  people  and  laying  down
 the  foundations  of  a  valiq  law  for
 generations  to  come.

 4  hrs.

 My  suggestion  is  that  the  High
 Court  Judge  should  be  appointed  at
 the  age  of  55  and  should  be  in  office
 up  to  65.  In  l0  years,  a  mature  Judge
 can  lay  down  the  law  for  future  Judges
 to  look  into  and  for  the  people  to  get
 justice  in  the  right  way  and  in  a  valid
 way.  For  Supreme  Court  Judges,  I
 put  in  a  Bill,  which  has  not  come.  I
 requested  the  Law  Minister  and  he
 agreed  with  me  that  a  Supreme  Court
 Judge  should  remain  in  office  up  to
 70.  It  is  not  that  I  want  they  shculd
 get  emp:oyment  up  to  70  years.  For
 employment,  I  agree  with  Mr.  Menon
 that  they  should  be  appointed  for  life.
 That  is  not  the  question.  The  simple
 question  is,  at  the  age  of  60  a  High
 Court  Judge  comes  to  the  Supreme
 Court  and  for  0  years  he  remains
 there.  He  lays  down  certain  doc-
 trines  of  constitutional  Jaw,which
 would  be  a  guide  for  the  future  gener-
 ations.  My  respectful  submission  is
 that  the  age  of  retirement  for  High
 Court  Judges  should  be  raisea  to  63
 years.  I  appeal  to  the  lawyers’  con-
 science  of  the  Law  Minister  whether
 these  2  years  of  extension  are  going
 to  help.  Are  we  reducing  the  High
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 Court  Judge  to  the  position  of  a  clerk
 in  the  office?  I  say  it  is  insulting  to
 introduce  this  sort  of  amendment  and
 bring  it  before  this  august  House.
 65  years  will  have  some  meaning.  At
 least  in  India,  we  generally  think  in
 terms  of  5,  10,  50,  00  and  so  bn,  and
 not  like  as  at  the  shop  who  think  in
 terms  of  2  and  3.  My  friend  here
 tells  me  that  not  even  at  the  shop
 they  think  like  that.  Have  we  re-
 duced  the  High  Court  Judge  to  a  posi-
 tion  worse  than  the  men  at  the  shop?

 It  is  a  fantastic  conception  that  it
 will  help  the  Judges  in  any  way  and
 it  is  bad  in  logic,  because  the  gentle-
 men  whi  are  competent  to  give  opi-
 nion  on  this  have  given  the  opinion
 that  the  age  should  be  raised  to  65.
 It  is  bad  logic  not  to  accept  their
 opinion  based  on  experience  ang  have
 an  arbitrary  and  illogical  extension  of
 2  years.

 I  have  put  in  an  arhendment  that
 the  age  of  the  High  Court  Judge
 should  be  decided  by  the  Chief  Justice
 of  the  High  Court.  My  respectful  sub-
 mission  in  regard  to  that  provision  is
 that  they  have  the  doctrine  of  estop-
 pel  in  the  Evidence  Act  under  section
 115.  When  a  Judge  is  appointed,  he
 puts  down  his  age  at  the  time  of
 appointment  as  Judge  or  at  the  time
 of  enrolment  as  an  advocate.  Once
 having  given  his  age,  he  is  estopped
 frdm  contesting  it.  What  is  good  for
 a  citizen  in  the  street  must  be  fol-
 lowed  in  the  case  of  a  Judge  also,
 because  the  Judge  lays  down  the  law
 for  the  man  jn  the  street.  Therefore,
 it  is  not  open  to  him  to  question  what
 he  has  given  at  the  time  of  appoint-
 ment  as  Judge  or  enrolment  as  advo-
 cate.  If  a  larger  question  arises,  that
 should  be  left  to  the  Chief  Justice.  I
 do  not  think  the  Chief  Justice  wil!  do
 any  injustice  to  his  own  colleague,
 from  that  exalted  Chair.  This  is  my
 submission,  Sir.

 Shri  Prabhat  Kar:  I  have  said  in
 my  amendment  No.  29  that  the  follow-
 ing  should  be  substituted  in  place  of
 sub-clause  (3):
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 “The  age  of  a  Judge  of  a  High
 Court  shall  be  stateq  in  the  war-
 rant  of  his  appointment  and  the
 date  so  stated  shall  be  final.”

 Sub-clause  (3)  as  it  stands  reads  as
 fo'lows:

 “If  any  question  arises  as  to  the
 age  of  a  Judge  of  a  High  Court,
 the  question  shall  be  decided  by
 the  President  after  consultation
 with  the  Chief  Justice  of  India
 and  the  decision  of  the  President
 shall  be  final.”

 So  far  as  the  first  part  is  concerned,
 while  the  Constitution  (Fifteenth
 Amendment)  Bill  was  being  referred
 to  a  Joint  Committee,  at  that  time  I
 drew  the  attention  of  the  House  to  the
 fact  that  there  was  no  reason  why
 there  should  be  any  difference  bet-
 ween  the  High  Court  Judge  and  the
 Supreme  Court  Judge  in  the  matter
 of  age  of  retirement  and  why  if  a
 Supreme  Court  Judge  can  carry  on
 up  to  65,  a  High  Court  Judge  iso
 cannot  go  up  to  65.  But  I  find  that
 the  Joint  Committee  has  not  agreed  to
 that  proposition  ang  it  has  made  a
 difference  between  the  age  of  Supreme
 Court  Judge  ang  High  Court  Judge.

 So  far  as  the  second  part  of  it  {s
 concerned,  it  is  very  unfortunate  that
 very  recently  this  question  has  given
 rise  to  so  many  controversies  and  also
 court  proceedings.  A  Judge  is
 appointed  from  eminent  people  in  the
 Bar  and  raised  to  the  Bench.  In  the
 case  of  educated  persons,  their  age
 is  recorded  in  their  matriculation  ccr-
 tificate  ang  a'so  in  the  degrees.  Not
 nly  that.  When  they  are  called  to
 the  Bar,  their  age  is  recorded.  So,
 how  can  there  be  any  controversy
 about  the  determination  of  a  Judge’s
 age?  At  the  time  of  appointment,  he
 must  have  given  an  age,  which  has
 been  verified.  So,  I  do  not  see  why
 that  age  should  not  be  the  final  thing;
 I  am  really  sorprised  at  this.  So  far
 as  the  particular  amendment  sugges-
 ted  in  this  Bill  is  concerned,  appre-
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 hensiong  have  been  raised  even  in  the
 Bar  Associations.  I  may  just  draw
 attention  to  the  resolution  adopted  by
 the  Calcutta  Bar  Association:

 “This  Association  feels  that  the
 security  of  tenure  of  office  of  a
 High  Court  Judge  as  fixed  at  the
 time  of  his  appointment  is  the
 very  essence  of  the  indepedence
 of  the  Judiciary.  It  is  only  during
 a  fixed  tenure  of  office  that  a
 Judge  can  discharge  his  judicial
 duties  without  fear  or  favour  and
 without  interference,  executive  or
 otherwise.  Therefore,  this  Asso-
 ciation  apprehends  that  the  provi-
 sion  for  any  possible  dispute  about
 age  and  its  determination  by  the
 President  after  it  has  been  once
 determined  at  the  time  of  his
 appointment,  will  leave  the
 tenure  of  office  of  a  High  Court
 Judge  in  perpetua]  peril  and  in-
 evitably  affect  his  judicial  inde-
 pendence.”

 At  the  time  of  appointment,  the  age  is
 required  to  be  given  and  at  that  time
 that  age  is  verified.  Once  the  age
 has  been  verified,  the  question  of
 raising  any  dispute  over  it  either  by
 the  Judge  himself  or  by  the  Govern-
 ment  should  not  be  allowed.  Earlier
 the  Law  Minister,  while  speaking,
 made  certain  references  to  a  par-
 ticular  case  of  a  Calcutta  High  Court
 Judge.  I  do  not  hold  any  brief  for
 anybody.  So,  I  say  that  neither  the
 Judge  will  be  alloweq  to  raise  any
 dispute  about  the  age  which  has  been
 already  given  rightly  or  wrongly  nor
 the  Government  will  have  the  right
 to  raise  a  dispute  about  the  age  of  a
 Judge.  The  Law  Commission  has  aiso
 made  reference  that  various  extra-
 neous  circumstances  are  taken  into
 consideration  at  the  time  of  appoint-
 ment  of  a  Judge.

 Mr.  Deputy-Speaker:  Your  amend-
 ment  relates  to  future  appointments.
 The  Law  Minister  has  already  made
 it  clear  that  they  are  taking  particular
 eare  about  future  appointments.
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 Shri  Prabhat  Kar:  Already,  in  the
 case  of  the  sitting  judges,  their  ages
 have  been  recorded.  No  further  ques-
 tion  should  be  raised  about  that.

 Mr.  Deputy-Speaker:  Your  amend-
 ment  does  not  read  like  that.

 Shri  Prabhat  Kar:  Already  there  is
 &  warrant  of  appointment  in  which  the
 age  has  been  recorded.  That  age  which
 has  beenn  recorded  should  not  be
 controverteq  by  the  judge  himself  or
 by  the  Government.  That  should  be
 the  final  thing.  In  view  of  certain
 disputes  which  have  been  raised,  these
 apprehensions  have  come  in  that  there
 might  be  some  difference  of  opinion.
 My  point  is,  whatever  be  the  differ-
 ence  of  opinion,  whether  the  record
 is  right  or  wrong,  the  judge  as  well
 as  the  Government  should  not  be
 allowed  to  raise  any  dispute.

 Aa  I  pointed  out  earlier,  if  this  mat-
 ter  is  left  to  the  Government—because
 the  “President”  means  that  the  Presi-
 dent  will  act  on  the  advice  of  the  Mi-
 istry  and  Ministry  means  a  goverment
 department—there  will  be  perpetual
 apprehensions  in  the  minds  of  the
 people  that  the  independence  of  the
 judiciary  is  being  interfered  with.
 What  do  we  find  today?  It  has  been
 said  here  on  the  floor  of  the  House
 that  at  the  time  of  appointment  cer-
 tain  extraneous  matters  are  taken
 into  consideration.  If  again  at  the
 time  of  retirement  this  question  can
 be  raised  and  a  controversy  can  be
 raised  by  the  judge  or  by  the  Govern-
 ment  anq  it  has  to  be  settled  by  the
 Government,  then  the  independence  of
 the  judiciary  will  be  interfered  with.
 That  is  why  we  do  not  want  at  any
 stage  any  dispute  to  be  allowed  to  be
 raised.  All  disputes  should  be  set  at
 rest  at  the  time  of  appointment,  and
 the  age  put  in  the  warrant  of  appcint-
 ment  should  be  taken  as  final.  There-
 fore,  Sir,  we  do  not  agree  with  the
 amendment  that  is  proposed.

 Shri  Hari  Vishnu  Kamath:  Mr.  De-
 puty-Speaker,  Sir,  I  move  amendments
 Nos.  25  and  3l  standing  in  my  name.
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 Mr.  Deputy-Speaker:  They  were
 taken  as  moved.

 Shri  Hari  Vishnu  Kamath:  I  shall
 briefly  deal  with  each  one  of  them,  I
 shall  first  take  my  amendment  No.  25
 which  seeks  to  omit  the  sub-clause  re-
 lating  to  the  raising  of  the  retirement
 age  of  High  Court  judges,  Yesterday,
 I  briefly  referred  to  this  matter,  but
 for  lack  of  time  I  could  not  adequately
 deal  with  the  curious  argument  made
 by  the  Law  Minister  in  th->  course  of
 his  speech  in  the  first  reading,  that  we
 have  got  some  experienced  judges,
 some  very  experienced  judes,  and  that
 it  will  be  unfortunate  for  the  country
 if  we  are  forced  or  compelled  to  !ose
 the  benefit  of  their  services  for  the
 High  Courts,  for  the  country.  This,
 Sir,  to  say  the  least,  is  a  very  strange
 argument  embodving,  what  I  may,  the
 doctrine  of  indispensability  of  indivi-
 duals  in  human  affairs.  I  do  not  at  all,
 and  I  am  sure  my  colleagues  also  do
 not,  subscribe  to  the  doctrine  of  indis-
 pensability  of  individuals  in  human
 affairs  and,  if  I  may  sav  so  with  all
 respect,  only  God  is  indispensable  and
 no  individual  however  preat  can  he
 deemed  to  be  indispensable.  Indivi-
 duals  are  important.  some  are  more
 important  than  others,  some  are  more
 necessarv  than  others:  but  to  say  that
 any  individual  is  indisnencahle  or
 even  to  hint  at  such  a_  possibility  is
 derogatorv  to  all  conceptions  of  human
 history  that  we  have  been  taught  to
 believe  in.  Great  men  have  come  and
 gone  and  vet  the  world.  yet  India
 goes  on.  and  Iam  sure  the  High  Court
 and  the  Supreme  Court  also  will  go
 on  whether  some  judges  are  there  or
 some  judges  are  not  there  Yesterday
 I  demanded—T  do  not  know  whether
 the  Speaker  took  it  in  the  spirit  in
 which  TI  hod  said  it—what  the  facts
 are.  J  हगती,  let  us  have  the  facts  so
 that  this  House  can  bring  to  bear  an
 unhiased  and  serious  view  on.  the
 matter  and  come  to  a  decision.  Who
 has  written  to  wham?  Hos  the  Chief
 Justice  of  India  written  ta  the  Law
 Minister  ता  to  the  Prime  Minister  that
 such  ond  such  judges  are  very  ex-
 perienced,  very  competent  that  it
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 may  be  difficult  to  find  substitutes  for
 these  judges  and  therefore  some  law
 must  be  passed  by  Parliament  to
 accommodate  individual  judges?
 whether  judges  or  somebody  else,  this
 Constitution,  however,  embodying  the
 eternal  verity  of  justice,  lihorty,
 equality  and  fraternity  in  the  pream-
 able,  is  not  meant,  and  I  hope  it  will
 not  be  meaht,  to  accommodate  a  few
 individuals  at  every  turn  of  history.
 That  will  be  a  sad  day  for  our  coun-
 try  if  the  Constitution  will  be  prosti-
 tuted  to  accommodate  individuals.  I
 use  the  word  advisedly.  The  Con-
 stitution  should  embody  principles,
 should  embody  certain  policies,  should
 embody  certain  ideals  and  those  that
 we  have  been  taught  to  believe  in.

 But,  Sir,  today  we  had  the  said
 spectacle  of  the  Law  Minister  of  the
 country  coming  and  telling  the  House
 that  just  because  there  are  a  few
 judges  who  retire  on  such  and  such  a
 date  and  if  they  retire  it  will  be  a
 Toss  to  the  High  Courts,  we  should  try
 to  ensure  their  continuity  in  service.
 What  will  happen  after  one  year  when
 they  retire  at  the  age  of  62?  We  are
 raising  the'r  age  to  62.  After  8  year
 and  half  or,  I  suppose,  after  two  years,
 they  will  retire  or  they  will  be  com-
 pelled  to  retire.  What  will  happen
 then?  Will  the  same  argument  be
 trotted  out  by  the  Law  Minister  say-
 ing  that  they  are  retiring  at  their  age
 of  62,  we  will  lose  their  services  and
 therefore  we  should  amend  the  Con-
 stitution  again?  I  think,  Sir,  that
 this  sort  of  argument  should  not  have
 been  reared  by  the  Law  Minister.
 He  should  have  brought  out  some
 other  argument  saying  that  some  of
 the  judges  are  retiring  at  60  and  that
 they  should  be  enabled  to  serve  till
 they  reach  62  when  they  may  retire.
 But  he  has  not  answered  this  query,
 this  counter-argument  as  to  what  will
 happen  when  they  become  62,  What
 will  happen  then?  They  will  have  to
 retire  then,  How  will  you  stop  them
 from  retiring?  How  will  you  enable
 them  to  continue  in  service  then?
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 Therefore,  Sir,  I  am  constrained  to
 say  that  ever  since  this’  Bill  was
 brought  on  the  anvil  of  Parliament—
 just  before  that  or  perhaps  soon  after
 that—not  merely  the  case  of  Mr.
 Justice  Mitter  has  been  brought
 before  the  House—it  has  been  referred
 to  by  the  Law  Minister  and  _  other
 Members  of  the  House  also—but  I
 have  got  a  signed  letter  from  a  friend
 in  a  State—I  will  pass  it  on  to  the
 Law  Minister  and  I  hope  he  will  en-
 quire  into  the  matter,  because  I  do
 not  know  whether  the  facts  he  has
 quoted  are  true—saying  that  the  Chief
 Justice  in  a  State—a  service  judge
 unlike  Justice  Mitter—who  has  all
 along  given  his  date  of  birth  as  one
 thing  according  to  which  in  December,
 1962....

 Mr.  Deputy-Speaker:  You  may  write
 a  letter  to  the  Law  Minister  instead  of
 bringing  it  before  the  House.

 Shri  A.  K.  Sen:  You  better  pass  it
 on  to  me.

 Shri  Hari  Vishnu  Kamath:  He  has
 recently  changed  his  date  of  birth,
 that  is  what  I  am  told.  I  will  pass
 on  this  letter  to  the  Law  Minister  to
 enquire  into  the  matter.  As  you  say,
 I  will  pass  it  on  to  him  for  such  en-
 quiry  as  he  may  deem  fit.  But  it  is
 very  bad  that  this  sort  of  infection  is
 spreading  all  round.

 I3I98

 Now,  Sir,  I  will  come  to  the  second
 amendment.  It  is  unfortunate  that
 these  two  sub-clauses  which  deal  with
 separate  matters  have  been  lumped  to-
 gether,  because  those  of  my
 colleagues  who  may  like  to  vote  for
 one  and  may  not  like  to  vote  for
 the  other  sub-clause  may  not  vote
 at  all  now.  I  do  not  know  whether
 when  it  come  to  voting  you  will  be
 pleased  or  the  Speaker  will  be  pleased
 to  direct  that  the  two  sub-clauses  may
 be  put  separately.  They  are  quite
 different  matters.  I  do  not  want  that
 they  should  be  jumbled  together.  This
 Bill  is  jumbled  even  as  it  is,  and  this
 may  make  it  still  worse.

 The  second  part  of  my  amendment
 No.  3l  seeks  to  put  the  High  Court
 Judges  on  a  par  with  Supreme  Court



 हे  I99  Constitution

 (Shri  Hari  Vishnu  Kamath]
 Judges.  Because  clause  2  has  been
 accepted  by  the  Government—I  can-
 not  say  accepted  by  the  House  because
 so  far  the  House  has  not  voted  on  it,
 but  as  the  Minister  has  accepted  |  it,
 the  Government  has  accepted  it  and
 I  am  sure  the  ruling  party  will  vote
 for  it  and  there  is  no  question  of  the
 ruling  party  not  voting  for  it  when
 once  the  Minister  has  accepteg  it,  and
 I  take  it  that  the  House  has  accepted
 ciause  2..........

 Shri  Sinhasan  Singh:  You  cannot
 say  that  the  House  has  accepted  it
 because  it  has  not  yet  been  voted
 upon.

 Shri  Hari  Vishnu  Kamath:  I  hope  it
 does  not  occur.  Necessarily,  uniform-
 ly,  whenever  Government  accepts  a
 thing  the  ruling  party  accepts  it.  I
 know  this  House  has  not  been  an  ex-
 ception  to  that  rule.  Unfortunately,
 there  are  no  exceptions  to  that  rule.
 J  wish  there  were  exceptions  to  that
 rule  where  even  when  the  Govern-
 ment  accepts  the  ruling  party  votes
 against.  Now,  coming  to  the  second
 amendment,  Government  have  accep-
 ted  clause  2,  seeking  to  provide

 Mr.  Deputy-Speaker:  Clause  2  is  in
 the  Bill.

 Shri  Hari  Vishnu  Kamath:  In  the
 Joint  Committee,  Government  were
 not  willing  to  accept  it,  but  the  Joint
 Committee  decided  in  favour  of  it.
 Now  the  Minister  has  accepted  it.  It
 seeks  to  provide  that  the  age  of  a
 Judge  of  the  Supreme  Court  shall  be
 determineg  by  such  authority  and  in
 such  manner  as  Parliament  may  by
 law  provide.  I  am  glad  to  see  that  a
 colleague  of  mine  of  the  Congress
 Party,  Shri  C.  K.  Bhattacharyya,  is
 also  of  the  same  view,  shares  my  view
 in  this  matter.  He  has  tabled  an
 amendment  almost  on  the  same  lines
 as  I  have  done.

 Shri  Kashi  Ram  Gupta:  I  have  also
 tableq  an  amendment.
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 Shri  Hari  Vishnu  Kamath:  But  you are  in  the  opposition.  We  are  together.

 The  Congress  Party  is  in  a  different
 boat,  I¢  it  is  carried,  if  he  convinces
 the  Law  Minister  of  the  soundness  of
 his  amendment,  I  would  be  glad,
 because  then  my  amendment  will  not
 come  to  voting;  otherwise,  my  amend-
 ment  will  come  for  voting.

 Then,  so  far  as  High  Court  judges are  concerned,  I  submit  that  the  Pre-
 sident  should  not  be  brought  into  the
 picture.  The  President  is  the  execu-
 tive  head  of  the  Union,  and  the  Pre-
 sident,  as  I  said  yesterday  briefly,  acts
 On  the  advice  of  the  Council  of
 Ministers.  So,  whatever  the  Presi-
 dent  does  in  this  matter  means  ipso
 facto  what  the  Council  of  Ministers, or  that  particular  Minister,  says  in
 the  matter.  How  he  advises  the  Pre-
 sident  in  the  matter  or  how  the  Pre-
 Sident  obtains  the  advice  is  not  rele-
 vant.  In  any  case,  it  is  not  his  indi-
 vidual  judgment;  it  is  not  acting  in
 his  discretion.  When  he  acts  on  the
 advice  of  the  Ministers,  here  also  it
 will  be  some  Secretary  of  the  Govern-
 ment  in  the  Law  Ministry  or  the
 Home  Ministry  who  will  decide  the
 question,  or  it  will  be  even  at  a  lower
 level,  by  the  Deputy-Secretary  or  the
 Joint  Secretary,  and  it  will  be  placed
 before  him  for  his  approval.  I  am
 sure  in  most  cases  of  this  type  the
 President  will  ditto  what  the  Minister
 has  said  or  the  Ministry  has  said.
 Therefore,  I  am  very  reluctant  to  drag
 the  President  into  such  controversial
 matters.  I  would  be  very  happy  if
 the  matter  is  sought  to  be  determined
 in  exactly  the  same  manner  as  the
 age  of  the  Supreme  Court  Judge  is
 sought  to  be  determined.

 Dr.  L,  M.  Singhvi:  Mr.  Deputy-
 Speaker,  Sir,  the  proposed  amend-
 ment  before  us,  which  is  emobodied
 in  clause  4,  seeks  two  objectives—one
 is  to  raise  the  age  of  retirement  of
 High  Court  Judges  from  60  to  62  years
 and  the  other  is  to  provide  for  cases
 in  which  the  age  of  a  High  Court
 judge  might  become  subject-matter  of
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 8  dispute.  I  have  moved  certain
 amendmegts  to  clause  4,  and  I  com-
 mend  them  for  the  consideration  of
 this  House.

 My  amendment  No.  42  seeks  to  raise
 the  age  of  retirement  to  64  years.  My
 second  amendment,  No.  44,  seeks  to
 provide  for  the  determination  of  the
 age  of  a  judge  of  a  High  Court  in  the
 Same  manner  as  it  is  sought  to  be  pro-
 vided  in  ciause  2  of  the  Bill  before
 us.  My  third  amendment,  No.  45,
 seeks  to  provide  for  the  statement  of
 the  age  of  a  High  Court  judge  in  the
 warrant  of  his  appointment  and  make
 it  unquestionably  final  in  any  court  of
 law  or  otherwise.

 Mr.  Deputy-Speaker,  You  would
 recall  that  the  Joint  Committee,  over
 which  you  presided  with  distinction,
 had  to  devote  itself  at  great  length
 in  this  matter,  because  this  has  been
 a  much  vexed  question,  this  has  been
 @  question  on  which  conflicting  opi-
 nions  were  available  to  us  and  on
 which  the  policy  considerations  weigh-
 ing  with  the  Government  were  defi-
 niteiy  at  variance  with  some  of  the
 evidence  that  was  adduced  before  us.

 So  far  as  the  general  question  of
 age  is  concerned,  I  shall,  first  of  all,
 deal  with  the  idea  of  giving  retrospec-
 tive  effect,  which  was  suggested  by
 many  members  of  the  Joint  Committee
 and  which  has  been  discussed  and
 bandied  about  on  the  floor  of  this
 House  time  and  again.  It  seems  tv
 Mme  that  the  Government  have,  in
 their  wisdom,  adopted  a  policy  of  sheer
 opportunism,  a  policy  which  has  been
 shifting  and  swinging  from  one  posi-
 tion  to  another,  policy  which  bespeaks
 lack  of  legislative  leadership  and  ini-
 tiative.  I  feel  this  has  actually  made
 the  matter  much  worse  than  what  it
 would  have  been  otherwise.  Now,
 naturally,  motives  are  imputed  when
 arguments  are  advanced  as  if  persons
 who  had  suggested  giving  retrospec-
 tive  effect  to  this  particular  provision
 of  the  Constitution  were  interested  in
 one  particular  judge  or  another,  Sir,
 I  repudiate  the  suggestion,  because  I
 have  also  made  this  suggestion  in  an
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 indirect  way  by  saying  that  the  Gov-
 ernment  had  greatly  delayed  the  pas-
 sing  of  this  Bill  and  thereby  denied  a
 certain  number  of  distinguished  High
 Court  judges  the  opportunity  of  serv-
 ing  in  their  respective  High  Courts  for
 a  longer  term.

 So  far  as  the  general  question  of
 raising  the  age  of  retirement  is  con-
 cerned,  I  shall  invite  the  attention  of
 the  House  to  what  the  Law  Commis-
 sion  had  to  say  in  the  matter.  The
 Law  Commission  says:

 “The  information  gathereg  by  us
 shows  that  a  large  number  of  re-
 tired  judges  of  the  High  Courts
 have  been  in  Government  employ-
 ment  of  some  kind  or  other  after
 retirement.  The  recent  constitu-
 tional  change  which  permits  retir-
 ed  judges  to  practise  in  the
 Supreme  Court  has  resulted  in  2
 fair  number  of  them  setting  up
 practice  in  the  Supreme  Court.”

 Then  it  goes  on  to  say:

 “No  doubt,  we  have  been  told
 of  a  few  cases  in  which  the  High
 Court  Judges  have  not  been  able
 to  reach  even  the  age  of  60  years
 with  their  physical  or  mental
 capacity  unimpaired.  These,  how-
 ever,  are  exceptions.  We  think
 that  we  are  justified  in  conclud-
 ing  that  the  average  and  the  nor-
 mal  High  Court  Judge  would  be
 able  to  discharge  his  duties  effi-
 ciently  even  if  the  age-limit  is
 raised  to  sixty-five  years.  It  wil!  be
 remembered  that  there  is  no  age-
 limit  for  the  retirement  of  High
 Court  Judges  in  other  countries
 and  where  the  age  limits  exists
 they  are  higher  than  sixty-five
 years.  So  great  is  the  importance
 attached  to  a  judge’s  ripe  ex-
 perience  that  justices  of  foreign
 countries  who  have  visited  India
 have  often  expressed  surprise  at
 the  age-limit  of  retirement  which
 prevails  in  our  country.  These
 considerations  leaq  us  to  recom-
 mend  that  the  age  limit  of  High
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 Court  Judges  be  raised  to  sixty-
 five  years.”

 Mr.  Deputy-Speaker:
 brief.

 Please  be

 Dr,  L.  M.  Singhvi:  As  a  matter  of
 fact,  I  am  speaking  on  this  Bill  for
 the  first  time.  So,  I  have  to  speak  at
 some  length.  Further,  this  is  an  im-
 portant  Bill.

 Mr.  Deputy-Speaker:  This  is  the
 amendment  stage.

 Dr.  L.  M.  Singhvi:  I  of  speaking  on
 the  amendments.  I  am  not  speaking
 on  the  general  question.  I  am  saying
 why  the  age  limit  should  not  be  62  or
 65.

 Mr,  Deputy-Speaker:  We  have  to
 finish  all  the  stages  by  4  o'clock.
 Then,  there  are  other  hon.  Members
 who  are  wanting  to  speak  on  this.

 Dr.  L.  M.  Singhvi:  In  that  case,  cer-
 tainly,  the  time  must  be  extended.  Or,
 I  shall  not  speak.  Because,  after  all,
 it  is  not  possible,  to  do  justice  to  the
 subject  matter  within  8  very  short
 time.  This  is  a  matter  of  great  cons-
 titutional  significance.  If  you  simply
 desire  me  to  say  “yes”  or  “no”,  or  say
 things  in  a  perfunctory  manner,  cer-
 tainly,  I  refuse  to  participate  in  the
 debate.  If  that  is  your  pleasure,  I
 will  sit  down.  If  even  the  Constitu-
 tion  is  to  be  discussed  in  the  way  in
 which  sometimes  routine  legislation  is
 being  passed  in  this  House,  Well,  I
 certainly  take  exception  to  it.

 Mr.  Deputy-Speaker:  I  would  re-
 quest  the  hon.  Member  to  be  as  brief
 as  possible.

 Dr.  L,  M.  Singhvi:  In  suggesting
 the  age  of  64  years,  I  was  persuaded
 by  the  consideration  that  was  before
 the  judges  of  the  then  Federal  Court
 and  the  Chief  Justices  of  the  High
 Courts  at  the  time  of  constitution-
 making.  They  had  felt  at  that  time
 that  the  difference  of  three  or  five
 years  between  the  age  of  retirement
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 of  High  Court  judges  and  the  age  of
 retirement  of  Supreme  Court  judges
 should  be  maintained,  This  is  a  mat-
 ter  which  has  been  dealt  with  by  the
 Law  Commission  in  this  manner.  The
 Law  Commission  says

 “We  have  already  indicated
 elsewhere  that  the  appointment
 of  High  Court  Judges  at  8  late
 age  to  the  Supreme  Court  is  not
 necessarily  an  advantage.  If
 judges  are  selected  at  8  younger
 age  from  the  High  Court  for  the
 Supreme  Court  we  shall  have
 among  other  things  succeeded  in
 having  in  the  Supreme  Court,
 judges  with  long  tenurcs”.

 a  matter  to  which  Shri  Sharma  refer-
 red  during  the  discussion  on  another
 clause.  This  then  would  be  a_  real
 solution.  The  Law  Commission  has
 also  observed  that  subsequent  expe-
 rience  does  not  justify  the  recommen-
 dation  made  that  there  should  be
 substantial  difference  between  the  age
 of  retirement  of  a  High  Court  Judge
 and  the  age  of  retirement  of  a  Sup-
 reme  Court  Judge.

 They  have  also  recommended  that  it
 should  be  stipulated  the  service  condi-
 tions  of  all  High  Court  Judges  neces-
 sarily  to  accept  appointment  to  the
 Supreme  Court.  This,  I  say,  because
 there  have  been  cases  in  the  _  past
 where  some  judges  of  the  High  Court
 were  sought  to  be  elevated  to  the
 Supreme  Court,  and  even  though  the
 status  of  the  Supreme  Court  judges
 is  higher,  certain  High  Court  judges
 had  expressed  their  reluctance  ‘c
 agree  to  be  elevated  to  the  Supreme
 Court.  Therefore,  this  problem  has
 to  be  resolved  by  providing  it  as  a
 service  condition,  as  recommended  by
 the  Law  Commission.

 In  this  connection,  I  should  like  to
 justify  why  I  have  suggested  64  ycars
 of  age.  The  idea  is  that  there  should
 be  at  least  8  difference  of  one  year,
 and  this  difference  of  one  year  may,
 in  some  cases,  prove  to  be  decisive  in
 certain  cases  of  Judges  or  Chief
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 Justices  of  ripe  experience  of  the  High
 Courts  in  enabling  them  to  accept
 judgeship  of  the  Supreme  Cour;  so
 that  they  may  serve  for  one  more
 year.  Sir,  above  all,  our  consideration
 should  be  to  secure  efficient  judges  in
 the  High  Courts.  .In  that  respect  I
 should  like  the  Government  to  con-
 sider  the  recommendations  made  by
 the  Law  Commission  to  recruit  them
 at  a  younger  age,  to  “catch  them  while
 they  are  young”,  if  I  may  use  a
 somewhat  lighter  phrase  uscd  at  one
 time  by  the  Chief  Justice  of  India,
 and  not  to  delay  the  appointments  till
 the  age  of  fifty-five  when  the  prospect
 of  elevation  becomes  rather  unattrac-
 tive.

 In  respect  of  the  second  amend
 ment  of  mine  which  seeks  that  the
 age  of  a  High  Court  judge  shall  be
 determined  by  such  authority  and
 in  such  manner’  as_  Parliament
 may  by  law  provide,  I  am_  per-
 suaded  to  suggest  this  amendment  be-
 cause  I  find  that  this  is  precisely  the
 formula  which  we  have  adopted  in
 clause  2  of  this  Bill.  There  is  no  rea-
 son  why  there  should  be  a  distinction.
 The  duality  is  a  denial  of  all  consti-
 tutional  consistency  and  logic,  as  I
 have  submitted  in  my  note  of  dissent.
 After  all,  what  reasons  impel  us  to
 provide  a  different  procedure  in  deter-
 mining  the  age  of  a  judge  of  the  High
 Court  and  in  determining  the  age  ofa
 judge  of  the  Supreme  Court?  There
 is  absolutely  no  logic,  no  justification
 for  making  this  distinction.  I  suggest
 therefore  that  in  the  interests  of  con-
 stitutional  consistency,  in  the  inter-
 ests  of  logic,  in  the  interests  of  a  pro-
 per  arrangement  of  the  articles  of  the
 Constitution,  it  is  necessary  to  adopt
 and  to  repeat  the  same  formula  for
 the  determination  of  the  age  of  a  High
 Court  judge  ag  we  have  adopted  in
 the  case  of  Supreme  Court  judges.

 I  would  also  mention  here,  in  pas-
 sing,  that  if  we  have  to  attract  judges
 of  calibre  to  the  High  Court.  we  must
 increase  the  pensions.  I  would  invite
 the  attention  of  the  House  and  the
 Government  to  the  fact  that  this  was
 consistently  the  point  made  by  all  the
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 spokesmen  of  the  All  India  Bar  Asso-
 ciation  and  the  Indian  Law  Institute,
 who  came  to  tender  evidence  before
 the  Joint  Committee.  Sir,  this  a  mat-
 ter  which  requires  to  be  approached
 by  the  Government  with  an  open
 mind,  with  an  undaunted  mind,  be-
 cause  they  perhaps  feel  that  they
 would  then  be  laying  themselves  open
 to  the  charge  that  by  increasing  these
 emoluments  they  are  increasing  eco-
 nomic  disparities  in  our  national  life.
 This  is  not  so,  This  is  an  argument
 which  is  very  unrealistic,  and  I  would
 plead  with  the  Government  through
 you,  Sir,  that  the  matter  of  pensions
 and  salaries  and  other  benefits  avail-
 able  to  judges  should  be  reviewed  in
 a  wholesale  manner  so  as  to  attract
 the  best  possible  talent  and  so  as  to
 arrest  the  visible  decline  in  judicial
 standards  in  our  country.
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 Before  I  conclude,  I  would  like  to
 say  a  word  or  two  about  clause  4(b),
 because  I  feel  that  clause  4(b)  has
 been  prompted  more  by,  what  I  may
 be  permitted  to  call,  vendetta  or  by
 personal  considerations  or  by  conside-
 rations  of  a  particular  case  which  has
 been  engaging  the  attention  of  the
 Government  in  a  very  disproportion-
 ate  measure.  I  do  not  think  that  it
 behoves  us  in  this  House,  nor  does  it
 behove  the  Government,  to  bestow  so
 much  attention  to  a  particular  case.
 This  almost  presents  the  spectacle  of
 deliberate,  calculated  victimisation.
 The  matter  is  suwb-judicc;  the  matter
 is  being  adjudicated  upon  by  the
 courts  of  law  under  the  law  of  the
 land  in  this  country.  The  Law  Min-
 ister  time  and  again  bandies  words
 which  are  neither  respectful  to  the
 judiciary  in  this  country  nor  proper
 in  the  perspective  of  Parliamentary
 deliberations.  It  is  likely  to  cause
 prejudice  to  the  proceedings  which
 are  pending.  My  friend  Mr.  Chau-
 dhuri  mentioned  that  the  case  is  due
 to  be  heard  tomorrow  in  the  Supreme
 Court.  But  just  before  he  mentioned
 this,  the  Law  Minister  had  talked
 rather  freely  about  the  case  and  a
 particular  judgment.  I  think  this  is
 a  tendency  which  at  least  those  who
 are  interested  and  committed  to  the
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 preservation  of  the  rule  of  law  in  this
 country  must  avoid.

 I  would  suggest  that  so  far  as  clause
 4(b)  is  concerned,  the  determination
 of  the  age  of  a  judge  of  the  High
 Court,  if  disputed,  should  be  made  in
 accordance  with  the  same  formula  that
 we  have  adopied  for  the  determination
 -of  age  of  the  judges  of  the  Supreme
 Court  and  that  the  age  should  be
 stated  in  the  warrant  of  appointment.

 Shri  Kashi  Ram  Gupta:  Mr.  Deputy
 Speaker,  Sir,  so  far  as  the  question
 of  this  age  limit  is  concerned,  after
 hearing  the  Law  Minister  I  came  to
 the  conclusion  that  there  is  no  logic
 or  solid  groung  behind  what  he  has
 said.  The  thing  is  otherwise.  It  seems
 that  he  was  under  the  influence  of  that
 feeling  that  so  many  judges  are  going
 to  retire,  and  most  probably  those
 judges  or  some  agency  on  their  behalf
 must  have  given  out  that  if  two  more
 years  are  given  to  them,  that  will
 suffice  for  them.  Otherwise  there  is
 no  logic  at  all  in  putting  the  figure
 2  over  60.  Of  course,  he  argues  what
 logic  there  can  be  if  it  is  to  be  sixty-
 five  or  beyond.  The  logic  is  very
 simple.  The  age  limit,  the  general
 age  limit  of  people  in  India  has  in-
 creased  much  above  this,  and  we  have
 to  see  it  from  the  point  of  view  of  the
 benefits  to  the  people  and  not  only
 of  the  benefits  to  the  judges,  Raising
 the  age  to  sixy-five  will  benefit  both
 the  people  as  well  as  the  judges.  It
 will  benefit  the  people  in  this  way
 that  those  judges  who  are  mature,  they
 will  continue,  and  people  will  benefit
 by  their  judgments.  It  will  benefit
 the  judges  because  they  will  have  at
 least  a  sufficient  period  before  them
 during  which  they  can  work,  act  satis-
 factorily  and  silently.  At  present  the
 age  is  sixty.  Now,  if  it  is  only  raised
 to  sixty-two,  how  can  the  person  who
 is  working  as  a  judge  today  feel  that
 after  two  years  he  will  be  quite  safe
 and  sound  in  his  house—-when  the  eco-
 nomic  conditions  are  what  they  are,
 when  this  particular  Constitution  is
 going  to  provide  for  so  many  other
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 things  about  them,  when  the  question of  poor  pension  is  there,  And  the
 foremost  thing  is  that  these  people who  come  from  the  Bar,  they  get little  time  to  work  on  the  Bench,  and
 providing  them  the  right  of  practice means  demoralising  them.  So  the
 Governmen,  has  taken  to  a  step  which, instead  of  benefiting  the  judges  or  the
 people,  will  demoralise  the  people, will  demoralise  the  judges  to  this
 extent  that  they  will  think  “all  right, let  us  have  two  years  more,  and  after
 that  we  will  be  able  to  practise  some-
 where  or  get  a  job  here  or  there”.
 That  way  of  thinking  is  not  condu-
 cive  to  the  good  of  the  country.  And
 when  we  talk  of  the  high  standard
 of  morality  of  our  judges  of  High
 Courts  and  the  Supreme  Court,  it  must
 follow  that  our  Constitution  provides such  things  which  may  not  go  against the  interests  of  judges  and  against the  interests  of  the  public.

 We  have  been  hearing  the  argue ments  of  so  many  hon.  Members  here.
 Most  of  the  Members,  even  in  the  Joint
 Committee  and  also  here,  have  becn
 in  favour  of  raising  the  age  to  sixty- five.  The  Law  Commission  in  its  re-
 port  has  recommended  it.  The  evi-
 dence  before  the  Joint  Committee
 was  all  in  its  favour.  I  fail  to  under-
 stand  what  then  are  the  reasons  be-
 hind  all  this  logic  of  our  Law  Minister,
 Most  probably  the  reason  may  be
 that  there  may  have  been  some  party
 pressures  or  matters  of  that  sort,  or
 the  decision  must  have  been  taken  in
 a  hurry  without  giving  due  cons  dera-
 tion  to  it.  So  when  all  the  hon.  Mem.

 Mr.  Deputy-Speaker:  The  hon
 Member's  time  is  up.

 Shri  Kashi  Ram  Gupta:  Sir,  let  me
 have  some  more  time,  because  I  could
 not  speak  earlier,  being  a  Member  of
 the  Joint  Committee.

 Mr.  Deputy-Speaker:  There  is  only
 one  amendment,  and  he  was  a  Mem-
 ber  of  the  Joint  Committee.
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 Siri  Kashi  Ram  Gupta:  I  had  no
 chance  to  speak  here  in  the  general
 discussion.  It  is  an  important  point
 and  I  am  elaborating  on  it.  (An  hon
 Member:  Very  important).

 It  is  not  only  from  the  opposition
 side,  but  Members  on  the  other  side
 of  the  House  are  also  in  agreement
 with  us,  and  to  a  large  extent.  So,  in
 the  face  of  all  these  arguments  there
 must  be  no  ground  for  refusing  to
 raise  the  age-limit  to  sixty-five.  No
 doubt  there  should  be  a  limit,  and  I
 have  in  my  amendment  put  in  that
 he  mus;  not  have  the  right  to  prac-
 tise.  That  too  must  be  there,  because
 this  practice  is  rather  derogatory  to
 the  status  of  judges.  So  all  these
 points  lead  us  only  to  one  conclusion
 and  it  is  that  our  Law  Minister  has
 not  based  his  decision  to  put  the  age
 at  sixty-two  on  any  scientific  grounds.
 It  may  be  on  some  grounds  which  may
 be  best  known  to  him.  At  least  his
 Teasonings  have  not  convinced  any-
 body  in  this  House.  So,  through  you,
 Sir,  I  again  request  the  hon.  Law  Min.
 ister  to  see  to  the  wishes  of  the  House
 in  this  respect,  amend  the  article  and
 raise  the  age  to  65  years.

 As  for  my  second  amendment  J
 have  nothing  much  to  say.  Already
 my  hon.  friends,  Shri  Kamath  and
 Dr.  Singhvi,  have  elaborated  this  as
 also  Shri  Bhattacharyya.  This  8
 completely  in  line  with  clause  2  and,
 I  think,  the  hon.  Law  Minister  is  only
 hesitating  because  certain  decisions
 have  been  taken  by  the  Government
 regarding  certain  judges.  He  wants
 to  validate  those  decisions  by  putting
 this  clause  in  the  Constitution;  other-
 wise,  that  clause  has  no  meaning  and
 it  will  give  rise  to  so  many  complica-
 tions  later  on.

 Shri  Tridib  Kumar  Chaudhuri:  In
 discussing  clause  4  which  seeks  to
 raise  the  retirement  age  of  High

 Court  Judges  to  62  years,  I  am  intri-
 gued  with  one  question  which  I  had
 also  put  at  the  time  of  the  general
 discussion  and  about  which  I  have  got
 no  satisfactory  answer  in  the  course
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 of  the  reply  given  by  the  hon.  Law
 Minister.  The  hon.  Law  Minister  told
 ug  that  the  Government  is  seriously
 considering  the  question  of  giving  the
 benefit  of  this  raising  of  the  age  to  62
 years  to  a  number  of  High  Court
 Judges  who  were  due  to  retire  on  the
 lst  January  this  year.

 Shri  A,  K.  Sen:  I  said  that  we  shall
 consider  seriously  Shri  Tyagi’s  amend-
 ment.  But  I  understand  that  he  is
 not  moving  it.

 Mr.  Deputy-Speaker:  That  will
 come  later  on.  He  should  confine  his
 remarks  to  his  own  amendment.

 Shri  Tridib  Kumar  Chaudhuri:  I
 am  not  discussing  Shri  Tyagi’s  amend-
 ment.  This  is  another  question.  I
 wanted  to  know  as  to  what  the  deci-
 sion  has  been  with  regard  to  those
 judges  who  were  due  to  retire  on  the
 Ast  January,  1963.

 Shri  A.  K.  Sen:  They  have  retired.
 They  could  not  but  retire.  If  Shri
 Tyagi’s  amendment  is  moved  and  ac-
 cepted,  the  effect  would  be  to  rein-
 state  them  with  effect  from  the  date
 of  retirement.

 Shri  Sinhasan  Singh:  Is  it  not  being
 moved?

 Shri  A,  K.  Sen:  So  I  hear.  He  is  not
 here.

 Shri  0.  K.  Bhattacharyya:  Let  us
 not  raise  that  question  now.

 Shri  Tridib  Kumar  Chaudhuri:
 Anyway;  the  next  thing  is  my  subs-
 tantive  amendment  as*to  how  he
 question  about  the  correct  age  of  a
 Judge  of  the  High  Court  shall  be  de-
 termined.  I  have  more  or  less  sug-
 gested  the  same  procedure  as  I  sug-
 gested  in  the  case  of  Supreme  Court
 Judges  and  have  said  that  the  correct
 age  of  a  Judge  of  the  High  Court  shall
 be  determined  at  the  time  of  appoint-
 ment  by  the  Presiden,  and  entered
 into  the  warrant  of  appointment  and
 if  any  question  arises  at  any  subse-
 quent  stage.  which  can  very  well  arise
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 [Shri  Tridib  Kumar  Chaudhuri]
 in  the  case  of  the  existing  judges,  im
 that  case  the  question  shall  be  refer-
 red  to  the  President  and  the  President
 will  have  to  refer  the  whole  matter
 to  the  judicial  decision  of  the  Chief
 Justice  of  India  and  shall  have  to  act
 according  to  that.  I  do  not  want  to
 add  anything  to  what  I  have  _  said
 earlier.

 Shri  Bakar  Ali  Mirza  (Warangal):
 Mr.  Deputy-Speaker,  Sir,  the  question
 before  the  House  is  as  to  what  should
 be  the  retiring  age  of  a  Judge  of  the
 High  Court,  whether  it  should  be  62
 or  65  or  whether  the  sky  should  be
 the  limit.  The  independence  of  the
 judiciary  is  highly  important  for  the
 mainienance  of  a  democratic  govern-
 ment.  No  good  government  =  can
 really  exist  without  a  sound  and  fear-
 less  judiciary.  It  follows  then  that
 even  a  good  government  should  not
 only  not  interfere  in  the  administra.
 tion  of  justice  but  should  not  alse
 have  the  power  or  the  opportunity  to
 make  such  an  interference  or  to  affect
 the  judicial  mind  of  a  judge.  So,  any-
 thing  that  we  examine  today  will  have
 to  stand  that  test.

 I  submit  that  judges  are  expected
 to  be  very  impartial,  independent,
 fearless  and  all  that.  Compare  them
 with  the  members  of  the  Public  Ser-
 vice  Commissions.  A  membcr  of  the
 Public  Service  Commission  who  func-
 tions  only  in  a  limited  field  and  that
 too  for  a  period  of  six  years  cannot
 become  either  an  Ambassador  to  any
 country  or  the  Chairman  of  any  pub-
 lic  undertaking.  He  cannot  hold  any
 office  under  the  Government.  Then,
 why  can  a  Judge  before  he  retires,
 or  even  during  his  service.  be  shift-
 ed  as  Ambassador  here  or  as  Chairman
 of  some  Commission  and  so  on  and  80
 forth?  If  the  restriction  placed  on
 the  members  of  the  Public  Service
 Commission  is  in  the  interest  of  creat-
 ing  an  atmosphere  of  impartiality,
 surely  those  conditions  are  not  dif-
 ferent  in  the  case  of  the  judges;  rather,
 the  requirement  is  much  more,  There-
 fore  if  the  Government  is  not  going
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 to  have  the  same  prohibitions  for
 the  judges  as  they  have  for  members
 of  Public  Service  Commissions  then
 this  problem  could  be  solved  by  tack-
 ling  this  question  of  age.

 Some  say  that  it  should  be  62  years
 and  some  say  that  it  should  be  65.  I
 might  say  that  it  is  arbitrarily  fixed
 for  no  apparent  good  reasons  in  the
 interest  of  administration.  They  want
 the  judges  to  continue.  They  are  not
 finding  talent  and  all  that.  That  is
 not  the  basis  on  which  a  Constitu-
 tion  is  made.  Therefore  I  submit  to
 the  House  that  if  we  put  no  limit  to
 the  age  of  a  Judge  and  have  a  Judge
 for  life  then  with  one  sweep  we  re-
 move  all  these  difficulties  that  I  have
 just  now  mentioned.  You  cannot
 offer  any  other  office  to  him  then  and
 he  is  not  in  a  position  to  accept.  So,
 temptation  is  out  of  the  way  in  the
 judges’  garden.  No  Eve  is  allowed  to
 enter  there;  there  are  only  the  apples.
 This  question  is  very  important  and
 Iam  in  complete  agreement  with
 Shri  Krishna  Menon  who  yesterday
 pleaded  for  having  the  appointment
 of  judges  for  life.

 Further,  it  will  also  save  in  pension.
 Now  we  are  paying  the  Judge  who  is
 working  and  we  are  also  paying  pon-
 sion  to  the  ex-Judge.  The  proposal  is
 to  raise  the  pension.  Why  not  raise
 it  q  little  further  and.  instead  of  hav-
 ing  one  milking  cow  and  one  dry  cow,
 have  one  good  cow.

 Dr.  Singhvi  suggested  thn:  it  should
 be  64  or  65,  as  if  we  are  trying  to
 tempt  them  or  we  are  putting  a  net
 to  get  these  judges  in.  After  all,  if
 a  little  life  of  one  year  more  of  ser-
 vice  is  so  important  then  that  man
 is  not  worth  having.  Before  this,  peo-
 ple  who  had  been  earning  Rs.  20,000/-
 to  Rs.  30,000/-  came  for  Rs.  3,000|-  or
 Rs.  4,000/-  They  considered  it  as  an
 honour.  So,  if  we  have  judges  for
 life  then  we  will  find  a  better  adminis-
 tration  of  justice  and  this  question  of
 determination  of  age  will  also  be  solv-
 ed  because  then  there  will  be  no  ques-
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 tion.  There  will  be  no  need  for  de-
 claring  his  age.

 One  last  word  and  I  am  through.
 If  you  think--and  that  is  in  the  Cons-
 titution  itself;  the  idea  is  there—that
 a  judge  is  capable,  when  about  60
 years  or  so,  of  fishing  out  an  old  horo-
 scope  from  his’  grandfather’s  chest
 giving  an  age  which  now  gives  him  an
 opportunity  to  serve  one  or  two  years
 more.  Look  at  the  approach  and  stan-
 dard  that  you  have  set  un.  If  you  have
 that  mental  reservation  in  your  mind
 while  you  are  framing  the  Constitu.-
 tion  naturally  it  will  not  have  a  good
 effect.  I,  therefore,  plead  that  the
 judges  be  appointed  for  life  according
 to  the  suggestion  of  Mr.  Krishna
 Menon.

 Shri  C.  K.  Bhattacharyya:  Sir,  we
 have  already  accepted  the  amendment
 to  clause  2.  The  hon.  Law  Minister
 gave  out  his  mind  that  he  did  not
 like  the  age  of  the  judge  to  be  deter-
 mined  by  the  courts  of  justice.  But
 the  amendment  that  has  been  accept-
 ed  already  leaves  it  open  for  the
 Parliament  to  pass  any  law,  that  the
 age  of  the  judge  could  be  determined
 by  the  courts  of  justice.  What  the
 hon.  Law  Minister  wanted  not  to  be
 done  has  really  been  opened  to  be  done
 by  the  amendment  to  caluse  2  that
 has  already  been  accepted.  Accord-
 ing  to  that,  Parliament  may  pass  any
 law  for  determining  the  age  of  the
 judges  and  in  passing  such  a  law,  Par-
 liament,  of  course,  may  decide  that
 the  age  of  the  judge  will  be  deter-
 mined  by  the  courts  of  justice.  Here,
 we  are  adopting  a  different  method,
 that  is,  in  regard  to  the  judges  of  the
 High  Courts,  we  are  invest-
 ing  the  power  in  the  President

 the  question  shall  be  decided  by
 the  President  after  consultation  with
 the  Chief  Justice  of  India.  That  is
 what  I  feel.  High  Court  judges  are
 put  on  a  different  pedestal.  I  do  not
 want  the  High  Court  judges  to  have
 any  advantages  which  are  not  open  to
 the  Supreme  Court  judges  and  I  do
 not  want  them  to  suffer  any  disadvan.
 tages  from  which  the  Supreme  Court

 VAISAKHA  11,  885  (SAKA)  (Fifteenth
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 Judges  do  not  suffer.  In  fact,  this
 also  introduces  another  element  in  the
 Constitution  to  which  Mr.  Setalvad
 took  objection.  He  said,  “by  invest-
 ing  the  President  with  the  authority
 of  determining  the  agcs  of  the  judges,
 we  will  be  introducing  in  the  Consti-
 tution  his  acting  on  individual  judge-
 ment  which,  I  think,  would  not  be
 wise  to  do.’  That  was  the  ex-Attorney
 General’s  comment  on  the  _  proposal
 that  ‘is  embodied  in  the  Bill  now.

 32I4

 I  have  two  suggestions  more  to
 make.  Firstly,  I  want  to  change  the
 word  ‘after’  to  ‘in’.  The  reason  for  this
 is  this.  If  it  is  that  the  President
 after  consultation  with  the  Chief
 Justice  decides  the  age,  that  means
 after  consulting  the  Chief  Justice,
 when  he  decides,  he  decides  indivi-
 dually  and  that  he  may  ignore  the
 advice  of  the  Chief  Justice  altogether.
 By  changing  the  word  ‘after’  into  ‘in’,
 my  intention  is,  when  the  President
 decides  the  age  of  the  judge,  that  is
 a  joint  decision  of  the  President  and
 the  Chief  Justice  together.  That  is
 my  intention.  That  is  why  I  have
 also  given  another  amendment  that
 on  page  2  in  lines  5  and  6,  for  “the
 decision  of  the  President”  substitute
 “such  decision”.  That  was  my  object
 in  puting  forward  this  amendment.

 Mr,  Deputy-Speaker:  The  Law
 Minister.

 Shri  S,  N.  Chaturvedi:  There  is  my
 amendment  also.  I  also  want  to
 speak,

 Mr.  Deputy-Speaker:  All  right.
 The  hon.  Member  may  take  two
 minutes,

 Shri  S.  N.  Chaturvedi:  The  Law
 Minister  has  already  accepted  that  the
 age  of  a  judge  should  henceforth  be
 determined  at  the  time  of  his  appoint-
 ment.  In  this  case,  as  the  clause
 stands,  if  any  question  arises  as,  to
 the  age  of  the  judge  of  the  High
 Court,  the  question  shall  bo  decided
 by  the  President  after  consultation
 with  the  Chief  Justice.  What  is  being
 done  now  is  under  executive  orders.
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 {Shri  S.  N,  Chaturvedi]
 It  has  no  sanction  of  the  Constitution.
 If  my  amendment  is  accepted  then  it
 wil]  have  the  authority  of  the  Consti-
 tution.  This  matter  will  not  wait
 until  a  question  arises  about  the  age
 of  a  judge.  But  it  will  be  done  auto-
 matically  at  the  time  of  appointment.
 So,  that  is  the  advantage  I  see  if  my
 amendment  is  accepted.  I  think  it  is
 not  also  desirable  that  we  should
 leave  the  question  of  the  determina-
 tion  of  the  age  of  a  judge  to  a  time
 when  a  question  arises.  Now,  what
 we  are  doing  is  that  it  is  determined
 at  the  time  of  his  appointment  so  that
 no  future  question  may  arise.  That  is
 the  advantage  I  see  which,  I  think,  my
 draft  will  give  over  the  present  one.
 That  is  why  I  commend  it  for  the
 acceptance  of  the  House.

 Shri  A.  K.  Sen:  Mr.  Deputy-Spea-
 ker,  Sir,  I  have  really  made  my  point
 in  the  course  of  my  reply  to  the  main
 motion.  I  have  explained  why  it  has
 been  thought  necessary  to  have  a
 determination  of  the  age  of  a  High
 Court  judge  apart  from  leaving  it  to
 the  courts  of  law  which  is  a  highly
 unsatisfactory  and  uncertain  state  of
 affairs.  The  only  point  that  was  made
 in  the  Joint  Committee  was  that  the
 assurance  to  Parliament  that  this  po-
 wer  will  never’  be  exercised  except
 jn  consultation  with  the  Chief  Justice
 of  India  should  be  translatec  into  a
 constitutional  measure  and  we  agreed
 tto  it.  I  do  not  see  how,  after  this,
 anything  more  can  be  said  against  the
 provision  as  it  now  stands  after  the
 Joint  Committee’s  report.

 Shri  C.  K.  Bhattacharyya:  The  hon.
 Law  Minister  may  kindly  explain  the
 reason  for’  differentiating  between
 High  Court  judges  and  Supreme
 Court  judges  in  choosing  the  method
 of  determining  the  age.

 Shri  A.  K.  Sen:  I  said  so  even  in
 reply  to  the  other  clause,  that  is,
 clause  2,  that  the  Supreme  Court  is
 Supreme  Court,  the  High  Court  is
 High  Court.  There  are  very  few  jud-
 ges  of  the  Supreme  Court,  There  are
 many  more  judges  of  the  High  Court
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 The  problem  has  arisen  in  the  High
 Court.  It  has  not  arisen  in  the  Sup-
 teme  Court.  The  problem  is  not
 likely  to  arise  in  the  Supreme  Court
 It  is  likely  to  arise  in  the  High  Court.

 Shri  Tyagi:  My  friend  does  not  rea-
 lise  that  the  spelling  is  different.

 Shri  Hari  Vishnu  Kamath:  Words,
 not  spelling.

 Shri  A.  K.  Sen:  As  I  said,  the  ques-
 tion  of  discrimination  is  relevant  in
 respect  of  equals—equality  for  equals,
 When  peoples  are  placed  differently,
 it  does  not  mean  any  discrjmination  if
 the  provisions  are  made  different.
 Therefore  there  is  no  question  of  that.
 The  power  shou!’  ‘>  exercised  in
 consultation  with  the  Chief  Justice  as
 it  has  been  done  so  far.  It  becomes  a
 constitutional  provision.  The  only
 point  made  by  Mr.  Bhattacharyya  is
 that  the  wordjng  should  be  ‘in  con-
 sultation’  and  not  ‘after  consu]tation’.
 The  wording  ‘after  consultation’  has
 been  introduced  as  has  been  used  in
 the  Constitution  itself  in  regard  to  the
 appointment  of  High  Court  judges  and
 Supreme  Court  judges.  This  is  the
 expression  used:

 “Every  Judge  of  the  Supreme
 Court  shall  be  appointed  by  the
 President  by  warrant  under  his
 hand  and  sea]  after  consultation
 with  such  of  the  Judges  of  the
 Supreme  Court  and  of  the  High
 Courts  in  the  States  as  the  Presi-
 dent  may  deem  necessary....”.
 Shri  0.  K.  Bhattacharyya:  But

 there  the  President  does  not  decide
 a  question  of  fact.  Here  he  will  have
 to  decide  a  question  of  fact.

 Shri  A.  K.  Sen:  He  decides  a  very
 important  question  of  fact,  namely,
 whether  a  particular  person  is  fit  and
 proper  to  be  a  judge  of  the  Supreme
 Court.

 Shri  C.  K.  Bhattacharyya:  It  is  a
 matter  of  opinion.

 Shri  A.  K.  Sen:  Of  course,  not.
 He  has  to  decide  a  question  of  fact.
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 Dr.  L.  M.  Singhvi:  It  js  a  mixed
 question  perhaps.

 Shri  A.  K.  Sen:  Of  course,  not.  It
 is  a  pure  question  of  fact.  He  has  ‘o
 find  out  who  is  the  most  capable  per-
 gon  under  the  circumstances  amongst
 a  large  number  of  people.  He  has  to
 evaluate  the  history,  the  capabilities
 and  various  other  things  of  various
 persons.  As  to  whether  it  is  a  ques-
 tion  of  fact  or  not  js  immaterial.  The
 question  is,  he  has  to  have  the  con-
 Bultation  with  the  President.  The
 expression  that  we  have  borrowed  has
 been  used  already  in  the  Constitution
 itself.  Therefore,  we  thought  it  pro-
 per  to  keep  the  same  form  of  ex-
 pression  as  has  been  used  when  he
 provision  for  consultation  with  the
 Chief  Justice  has  been  provided  for
 in  the’  other  articles.  Therefore,
 there  is  no  valid  reason  in  my  sub-
 mission,  with  due  respect  to  those
 who  have  moved  the  amendments,
 why  we  should  not  accept
 port  of  the  Joint  Committee.

 Mr,  Deputy-Speaker:  There  is  an
 amendment  No.  25  of  Mr.  Kamath.
 Does  he  want  to  press  it?  Am  I  |  to
 put  it  to  the  vote  of  the  House?

 Shri  Hari  Vishnu  Kamath:  Yes.
 Mr.  Deputy-Speaker:  There  is  an-

 other  imendment  No.  3]  also  by  Mr.
 Kamath.  Shall  I  put  them  together?

 Shri  Hari  Vishnu  Kamath:  No,  Sir.
 They  may  be  put  separately.

 Mr.  Deputy-Speaker:  All  right.
 The  question  is:

 “Page  l,—
 Omit  lines  5  and  16,  (25)

 Those  in  favour  may  kindly  say
 ‘Aye’.  tf

 Some  Hon.  Members:  ‘Aye’.
 Mr.  Deputy-Speaker:  Those  against

 may  kindly  say  ‘No’.
 Several  Hon.  Members:  ‘No’.
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it.

 Shri  Hari  Vishna  Kamath:  The
 ‘Ayes’  have  it.

 VAISAKHA  II,  885  (SAKA)

 the  re-'

 (Fifteenth
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 Mr,  Deputy-Speaker:  All  right.  You
 want  to  have  a  division  on  jt?

 Shri  Hari  Vishnu  Kamath:  I  want
 to  have  a  division  on  this.

 I3278

 Mr.  Deputy-Speaker:  So,  voting  on
 amendment  No,  25  is  held  over,

 Now,  I  put  amendment  No,  3l  to
 the  vote  of  the  House.  The  question
 is:

 ‘Page  2,—

 for  lines  3  to  6,  substitute—

 “(3)  if  any  question  arises  as  to
 the  age  of  a  Judge  of  a  High
 Court,  the  question  shal]  be
 decided  by  such  authority
 and  in  such  manner  as  Parlia-
 ment  may  by  law  provide.”
 (3l)

 Those  in  favour  may  say  ‘Aye’.
 Some  Hon.  Members:  ‘Aye’.
 Mr.  Deputy-Speaker:  Those  against.

 may  kindly  say  ‘No’.
 Several  Hon.  Members:  ‘No’.
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it...

 Shri  Hari  Vishnu  Kamath:  The
 ‘Ayes’  have  it.

 Mr,  Deputy-Speaker:  All  right.  You
 want  a  division  on  this  also.

 Shri  Harj  Vishnu  Kamath;  Yes.

 Mr.  Deputy-Speaker:  So,  this
 amendment  also  is  held  over.

 Voting  on  both  the  amendments
 Nos.  25  and  3l  is  held  over.

 5  hrs.

 Mr.  Deputy-Speaker:  Shri  K.  com
 Sharma:  Does  he  press  his  amend-
 ments?

 Shri  K.  0.  Sharma:  Yes.
 Mr.  Deputy-Speaker:  Both  of  them?
 Shri  K.  C.  Sharma:  Yes.

 Mr.  Deputy-Speaker:  Shall  I  put
 them  together?

 Shri  K,  C.  Sharma:  Yes.
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 Mr.  Deputy-Speaker:  The  question
 is.

 (i)  Page  ,  line  16,  for  “sixty-two
 years”  substitute—

 “sixty-five  years”.  (2).
 (ii)  Page  2,  line  4,  for  ‘President’

 substitute  “Chief  Justice  of
 the  High  Court.”  (4).

 The  motion  was  negatived.
 Mr.  Deputy  Speaker:  The  question

 is:

 Page  1,  line  ‘16,  for  “sixty-two
 years”  substitute  “Sixty-four
 years”.  (42)

 The  motion  was  negatived.
 Mr  Deputy-Speaker:  Amendment

 No.  44  is  the  same  as  30.  I  will  put
 amendment  No.  30  first.

 Shri  C,  K.  Bhattacharyya:  I  do  not
 press  it.

 Shri  Kashi  Ram  Gupta:  I  press.
 Mr.  Deputy-Speaker:  The  question

 4 is

 Page  2,  for  lines  3  to  6,  substitute—
 #3)  The  age  of  a  Judge  of  a

 ‘High  Court  shall  be  determined
 by  such  authority  and  in  such
 manner  as  Parliament  may  by
 law  provide.’  (30).
 Those  in  favour  may  say  ‘Aye’.
 Some  Hon.  Members:  ‘Aye’.
 Mr.  Deputy  Speaker:

 against  may  say  ‘No’.
 Those

 Some  Hoa.  Members:  ‘No’,
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it.
 Shri  Kashi  Ram  Gupta:  The  ‘Ayes’ have  it.

 Mr.  Deputy-Speaker:  A]  right. Amendment  No.  44  is  barred.
 The  question.  is:

 Page  2,  for  lines  3  to  6,  substi-
 tute—

 #3)  The  age  of  a  Judge  of  a
 High  Court  shall  be  stated
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 in  the  warrant  of  his  uap-
 pointment  and  shall  not  be
 questioned  in  any  court  of
 law  or  otherwise.”’  (45),

 The  motion  was  negatived,
 Mr.  Deputy-Speaker:  The  question

 is:

 Page  l,  line  16,  for  “sixty-two
 years”  substitute—

 “sixty-five  years,  with  no  right
 to  practice  after  retirement,”  128).
 Those  in  favour  may  say  ‘Aye’.
 Some  Hon.  Members:  ‘Aye’.
 Mr.  Deputy-Speaker:  Those  against

 may  say  ‘No’.
 Some  Hon,  Members:  ‘No’.
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it.
 Shri  Kashi  Ram  Gupta:  The  ‘Ayes’

 have  it.
 Mr.  Deputy-Speaker:  You  want  a

 division?
 Shri  Kashi  Ram  Gupta:  Yes.

 Mr.  Deputy-Speaker:  Held  over.
 Amendment  No.  28  Shri  Tridib  Kumar
 Chaudhuri  is  not  here.

 The  question  is:
 Page  2,  for  lines  3  to  6,  substitute—

 83)  The  correct  age  of  a  Judge
 of  a  High  Court  shall  be  deter-
 mined  by  the  President  and  en-
 terej  into  the  warrant  of  his
 appointment.

 (4)  If  any  question  arises  as  to
 the  age  of  a  Judge  of  a  High
 Court,  the  question  shall  be  refer-
 red  for  the  decision  of  the  Presi-
 dent  and  his  decision  shall  be
 final.

 (5)  Before  giving  any  decision
 on  any  such  question,  the  Presi-
 dent  shall  obtain  the  opinion  of
 the  Chief  Justice  of  India  and
 shall  act  according  to  such  opinion:

 Provided  that  where  the  age  of  a
 Judge  has  been  stated  in  his  war-
 rant  of  appointment,  that  state-
 ment  about  his  age  shall  be  final’.”
 (28).

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:
 is:

 The  question

 a  iho  oe
 Page  2;  for  lines 3  to  6,  substitutess

 103)  The  age  6f  a  Judge  5
 High  Court  shall  be  ‘stated  in  the
 Warrant  of  his  appointtient
 the  date  so  stated  shall  be  fina fr  y
 Those  in  favour  may  say  ‘Aye
 Some  Hon.  Members  ‘Ayes
 Mr.  Deputy-Speaker:  Those  against

 may  say  ‘Now  em

 Some  Hon.  Members:  ‘No’.

 Mr.  ‘DeputySpeaker:  The  ‘Noes’
 have  ity?  Te

 Shri  Prabhat  Kar:,  The  Ayes’  have
 it.  Se

 Mr.  Deputy-Speaker:  Held.  over.
 Amendment  No.  27.  Doeés-‘e  «press?

 Shri  S.  N.  Chaturvedi:  -No-*
 Amendment  No,  27  was,  by  leave,

 withdrawn
 Mx,...  Deputy-Speaker:  Amendment

 Nos.  32  and  33.4  ७.  wow  wee  te
 Shri  C.  K.  Bhattacharyya:  do  not

 press.
 Amendments  Nos,  32  dvd  33  "were,  by

 leave,  withdrawn,
 Mr.  Deputy-Speaker:

 up  the  amendments,  four  of  them,
 which  are  held  over  and  the  olquse.
 afterwards.  Clause  5

 Clause  5—(Amendment  of  artigle 222)
 Shri  Kashi  Ram  Gupta:  I  beg  to

 move:
 Page.  2p  for  lines  0  to  16,  substi-

 tute:
 “«“(2)  When  a  Judge  has  been  or

 is  so  transferred,  he  shall,“auring  7
 the  period  he  serves  after  the
 commencement  of  the  CanStitution
 (Fifteenth  Amendment)  a  963
 as  a  Judge  of  the  other  High
 Court,  not  be  entitied  to,  receive
 any  tdémpénsatory  allowance,  in
 adthtitn  to  his

 salary,”  (84),
 Dr.  L.  M.  Singhal  beg  to  move:
 Page  2,  line  t6¢@=fers“by  order  fix”

 subgtitute—  teow  १)
 54  (Ai)  LSD—7.

 VAISAKHA  ]l,  488  (SAKA)

 a  provision  for

 We  ‘wil  -take.

 (Fifteenth
 Amendment)  Bill

 “fix  by  notification  to  be  pub-
 lished  in  the  official  Gazette  and
 laid.  on  the  Table  of  both  Houses
 of  Parliament  as  5506  “aa  ‘nftly  ‘be’
 (46)
 Shri  Kashi  Ram  Gupta:  Mr.  Deputy-

 Speaker,  after  seeing-~this  amend-
 ment  for  allowing  allgwances  to
 Judges,  it  came  to  my  mind  thak-ynless
 an  amendment  in  the_way  .I  have  put
 it  comes  in,  ;the.  matter,  may  be
 worsened  in,.the  future."  I  am  not
 able  -fo  ,upderstand  the  logic  behind
 this  question  of  giving  allowances  on
 transfer...  Gur  putting  it  in  the  Con-
 Stitutign  itself,  is  all  the  more  an
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 important.  matter.  There  are  thou-
 sands  of.  government  _  servants,
 senior  government-rseRvants  ७  get-
 more  or  less  the:  zame--pay  as
 Judges  of  the.,.High  Courts  It
 is  said  because  there  is  a  con-
 vention  not,tg  transfer.  them,  that
 convention  now  can  be:oonverted  into

 transfer  +,only_-,  if
 allowances  are  given  to  them.  -Fhis  is
 a  Yery  peculiar  argument..tIt  means
 that  we  are  going  to  make  the  Judges
 moneyeminded  and  nothing  else.  If
 at  al]  .they.  are  not  adequately  paid,
 the  pay  -may  be  raised.  If  their  pen-
 sion,  is  poer  as  it  is,  the  pension  may
 be  raised.  But,  to  put,insa  discrinal
 natory  clause  like  this.-in  the  Gan
 Stitution  itself  does  go  agajps,  ,the
 very,  spirit  of  the  Gangtitytion.  People
 in  other.  countries  will  try  to  formu-
 late  thgrapinien  that  Indian  Judges  of
 High  -Courts  arg:  persons  who.  get
 themsplves.  transferred  only  if  they
 are,  given  ay.allowance,  and  _other-
 wisg,  they:  will  not  prefer.  The  Law
 Migister  himself.  has  said  that  unless
 this;  pravision  ..is.  there,

 why
 shguld  a

 Judge  -get.  himself.  transferred  at  _all.
 Y  do  not.understand  all  that  logic.at
 all,  This  is  a  country  which  pas  keen
 a  country  of  saints  and  sages,  a
 country  in  which  at  least  one  class,
 brahmins  has.-  “tbeen  the  picture,
 symbol  of  sacrificée  and  dedication.
 Judges  comé  in  “that-  category  of
 Brahimin.  If  Judges’  canmetzgacrifice
 like  that,  I  do  not  know.  ,Alxterrup-
 tion)  Ancient  Brahmin“:  or  ‘modetn
 Brahmin,  everything-  is  the  same.
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 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Kashi  Ram  Gupta:  The  defini-

 tion  applies  equally  to  both.  Please
 do  not  object  to  the  word  brahmin.
 It  is  a  scientific  word.  When  these
 very  people  as  lawyers  who  had  a
 practice  of  Rs,  20,000  or  50,000  and
 who  are  expected  to  pay  honestly
 income-tax  on  it—because,  otherwise
 had  there  been  no  _  honesty,  these
 people  could  not  be  taken  as  Judges
 at  all—when  they  are  honest  people,
 and  they  have  sacrificed  so  much  and
 they  have  come  to  the  Bench,  in  that
 Position,  how  can  be  satisfy  their  ego
 by  providing  them  with  a_  small
 allowance  of  Rs.  400  or  500  a  month?
 My  request  is  that  this  point  may  not
 be  taken  Jightly.  This  is  very  serious.
 If  this  would  not  have  had  far-reach-
 ing  repercugsions,  I  would  not  have
 come  forward  with  this  amendment
 in  the  opposite  direction.  The  amend-
 ment  in  the  opposite  direction  is  there
 to  show  that  Judges  shal]  never  care
 for  having  transfer  on  the  basis  of
 having  allowances.  This  point  is  also
 connected  with  the  other  aspects  of
 this  amendment.  I  may  add  one  thing
 very  clearly  that  the  whole  edifice  of
 appointment  and  functioning  of
 Judges  is  now  being  built  on
 monetary  thinking  and  nothing  else,
 and  even  that  in  a  crude  way.  Any
 persons  who  come  to  this  post,  when
 they  sacrifice  so  much,  they  must  be
 regarded  as  persons  above  others,  and
 not  as  ordinary  people.  This  will  be
 a  discriminatory  provision.  This  can
 be  challenged  in  a  court  of  law.
 Because,  in  our  constitution  we  can-
 not  provide  a  certain  thing  for  one
 class  of  persons  which  is  not  the  same
 for  another  class  of  persons.  From  this
 point  of  view,  I  am  of  opinion  that-
 this  clause  should  be  deleted,  or
 otherwise  my  amendment  should  be
 accepted.

 Dr.  L.  M.  Singhvi:  Sir,  unfortu-
 nately,  appointment  of  Judges  of  High
 Courts  has  not  been  free  from  poli-
 tical  strings  and  stigma,  As  a  matter
 oY  fact,  a  body,  so  well  placed  to  pass
 a  judgment  in  the  matter  as  the  Law
 Commission  was,  has  itself  more  than

 MAY  ,  963  (Fifteenth  Amendment)
 Bill

 casually  reflected  on  the  deficiencies
 which  attend  and  surround  recruit-
 ment  to  the  High  Court.  In  this  con-
 nection,  I  need  hardly  cite  what  the
 Law  Commission  had  to  say,  particu-
 larly  in  respect  of  the  State  Govern-
 ments  having  rival  nominations  for
 recruitment  to  the  High’  Court
 judiciary.

 3224

 Sir,  the  Law  Commission  had  sug-
 gested  a  specific  amendment.  I  ex-
 press,  in  the  first  place,  my  regret
 that  while  the  Government  has  been
 so  alert  and  has  exhibiteg  so  much
 alacrity  in  bringing  as  many  as  a
 dozen  amendments  to  the  Constitu-
 tion,  it  has  not  acted  in  consonance
 with  the  recommendations  of  the  Law
 Commission  to  amend  article  217  (l)
 of  the  Constitution  as  recommended
 by  the  Law  Commission.

 In  this  respect,  I  would  like  to  pay
 a  tribute  to  the  work  of  the  Joint
 Committee  of  which,  in  all  humility,
 I  too  happened  to  be  a  Member.  The
 House  would  recall  that  the  Bill  as
 it  was  introduded  in  the  House
 contained  a  highly  objectionable
 and  obnoxious  provision  in  the
 form  of  enabling  retireq  Judges  to  go
 back  to  their  respective  High  Courts
 and  to  practise  as  Advocates  in  those
 High  Courts  also.

 The  House  would  recall  that  there
 is  a  ban  on  this  at  present  in  the
 Constitution,  and  it  is  a  very  salutary
 provision  of  the  existing  Constitution,
 which  precludes  a  judge  retired  from
 a  particular  High  Court  from  going
 back  to  his  own  former  jurisdiction
 and  from  practising  there.  This  par-
 ticular  proposal  of  the  Government,
 when  the  Bill  was  introduced,  was
 outvoted  and  abandoned  at  the  stage
 of  the  Joint  Committee.  I  am  glad
 that  the  Government  have  shown  in
 this  particular  respect  a  certain  res-
 ponsiveness  to  the  demand  _  almost
 unanimously  made  by  the  withnesses
 who  appeared  before  us,  by  the  coun-
 try  at  large,  by  the  Bar  Association  of
 India  and  by  the  Members  of  the  Joint
 Committee,  in  giving  up  this  provi-
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 sion  which  would  have  otherwise
 enabled  retired  judges  to  practise  in
 their  own  High  Courts.

 I  would  draw  the  attention  of  the
 House  only  to  two  pieces  of  evidence
 before  us,  at  pages  ll  and  35  of  the
 Joint  Committee’s  report,  that  is,  the
 evidence  part  of  it.  Mr,  Setalvad  had
 this  to  say  in  answer  to  a  question  by
 me.  He  said:

 “The  view  of  the  _  Institute
 seems  to  be  that  any  alarm  which
 tends  to  make  a  judge  seek  some
 favour  either  from  his  Chief  Jus-
 tice  or  from  the  executive  is  to  be
 deprecated.  That  I  understand
 to  be  the  principle  behind  the
 memorandum.

 Thus,  in  respect  of  the  proposed
 amendment  in  clause  5,  in  which  it
 is  provided  that:

 “When  a  Judge  has  been  or  is  so
 transferred,  he  shall,  during  the
 period  he  serves,  after  the  com-
 mencement  of  the  Constitution
 (Fifteenth  Amendment)  Act,
 1963,  as  a  Judge  of  the  other  High
 Court,  be  entitled  to  receive  in
 addition  to  his  salary  such  com-
 pensatory  allowance  as  may  be
 determined  by  Parliament  by
 law,  and  until  so  determined,
 such  compensatory  allowance  as
 the  President  may  by  order  fix.”,

 I  have  appended  a  note  of  dissent.
 In  appending  this  minute  of  dissent,
 I  have  made  certain  submissions,  one
 of  which  I  shall  read  out  before  the
 House.  I  have  said:

 “The  provision  of  compensatory
 allowance  is  not  altogether  under-
 sirable  in  itself,  but  as  a  pecu-
 niary  inducement  to  facilitate
 transfer  of  Judges  from  one  High
 Court  to  another,  it  has  nothing
 to  commend  itself;  indeed,  several
 undersirable  and  unbecoming  con-
 sequences  may  arise  particularly
 by  way  of  patronage  and  by  way
 of  opening  up  possibilities  of
 manipulation  of  seniority  with
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 an  eye  on  Chief  Justiceship  in
 this  or  that  High  Court.”.

 And  I  have  submitted  this  on  the
 strength  of  certain  memoranda  sub-
 mitted  before  the  Joint  Committee,  as
 you,  Sir,  are  very  well  aware.

 I  would  also  invite  the  attention  of
 the  House  to  page  35  of  the  evidence
 part  of  the  report,  wherein  one  of  the
 distinguished  withnesses  who  appeared
 before  us  in  the  Joint  Committee  had
 this  to  say.  My  question  was:

 “Would  you  like  in  case  of
 thransferes  to  completely  preclude
 any  transfer  without  the  consent
 of  the  judge  sought  to  be  trans-
 ferred?  Would  you  say  that  the
 Chief  Justice  of  India  may  tender
 such  advice  to  the  President  as  it
 is  provided  in  the  present  provie
 sions  on  transfer  of  a  judge?  Or
 would  you  say  that  in  all  cases,
 the  consent  of  the  judge  must  be
 the  necessary  prerequisite  to  the
 transfer  of  any  judge  from  one
 court  to  another?”.

 The  witness  who  appeared  on  behalf
 of  the  Bar  Association  of  India,  Mr.
 Purushottam  Trikamdas  had  this  to
 say:

 “A  Convention  to  that  effect
 has  grown.  I  would  like  that
 convention  to  remain  and  to  be
 respected,  and  if  the  convention
 is  not  being  respected,  then  it  is
 time  enough  for  you  to  consider
 an  amendment  and  put  it  in  the
 Constitution.”.

 It  is  clear  that  the  evidence  before
 the  Joint  Committee  was  persuasive
 enough  and  was  forceful  enough  to
 convience  us  that  transfers  should  not
 be  countenanced  as  a  rule,  that  trans-
 fers  should  be  discourged,  _parti-
 cularly  because,  apart  from  the
 reasons  already  given  by  me  _  just
 now,  there  would  also  be  the  diffi-
 culties  of  the  understanding  of  a
 judge  of  the  language  of  another
 State,  and  the  records  cannot  be  pre-
 pared  at  the  expense  of  the  litigants



 3227  Constitution »

 {Dr,  L.  M.  Singhvi]
 either  in  English  or  in  the  language
 which  is  known  to  the  judge  50
 transferred  to  a  different  court.

 3  would  also  like  to  invite  your
 attention  to  another  observation  that
 I  have  made  in  my  minute  of  dissent’
 in  regard  to  this  question  of  transfer
 of  judges.  I  have  said:

 “Transfer  as  a  means  of  pro-
 Moting  national  ‘integration  is
 arrelevant  axcept  as  a  homage  of
 hypocrisy  to  a  slogan.  Transfers
 from  one  court  to  another  are  also
 fraught  with  practical  difficulties
 of  an  insurmountable  character’
 because  the  records  of  8  large
 number  of  cases  even  at  the  level
 of  a  High  Court  are  kept  in  the
 language  commonly  spoken’  in
 that  State.”.  eve

 oe  ul
 To  say  that  such  transfers  on  a
 large  scale  would  promote  national
 integration,  EG  I  have  said,  is  very
 hypocritical™  and  will  not  serve  the
 interests  OY  judicial  integrity  and
 judicial  efficiency.

 De  uty-Speaker  The  hon
 Member’s  aniendmént  is  to  the  effect
 that  the  emolument  so  should  be  fixed
 by  notification  in  the  Official  Gazette.
 All  that  the  hon.  Member  has  said  so
 far  has  nothing  to  do  with  that
 amcndment.

 Dr,  LU.  M.  Singhvi:  I  should  also  like
 to  say  that,  after  all,  the  Bill  as  intro-
 duced  in  the  House  did  provide  for
 certain  things.  The  present  proposal
 before  the  House  has  omitted  that.
 There  should  be  some  reasons  for
 that;  the  House  is  entitled  to  know
 why,.there  have  been  these  changes.

 There’  was  a”  large  volume  of  opi-
 nion  in  the  evidence  tendered  before
 the  Joint  Committce,  and  in  this  case,
 the  Members  of  the  Joint  Committee
 aliost  unanimously  agreed;  so,  I  feel
 should  be  a  complete  or  as  a  large  a
 measure  as  possible  that  fhere  of  ban
 or  prohibition  written  in  the  Consti-
 tution  against  enabling  a  retired  judge

 MAY  I,  963  afbifteenth  Amendment)  3228
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 to  practise  after  his  retirement.  This.
 ought  to  be  provided,  and  if  this  is
 not  provided,  then,  many  complica-
 tions  will  arise,
 5.6  hrs,

 [Mr,  ‘SPEAKER  in  the  Chair]

 My  amendment  to  clause  5  is  of  a
 limited  character.  Clause  5  says  that
 the  compensatory  allowances  may  be
 fixed.  by  order  by  the  President,  yntil
 the  Parliament  may  by  law  provide*
 otherwise.  I  have  suggested  that  the
 compensatory  allowances  should  be
 fixed  by  notification  to  be  published
 in  the  Officia]  Gazette  and  laid  on  the
 Table  of  both  Houses  of  Parliament
 ag  s0on  aS  may  be.  I  hope  that
 the  Law  Minister  could  mot  have
 any  cbjection  to  inserting  this  re-
 latively  inoccuous  and  unexcep-
 tionable  safeguard  so  that  Parliament
 may  take  cognizance  of  such,ap.order
 being  made  under  this  constitutional
 amendment.  I  commend  this  amend-
 ment  to  the  acceptance  of  the  House,
 and  I  hope  that;.the  Law  Minister
 would  gagree  to  insert  this  amendment
 proppsed  by  me  “Y

 Shri  A.  छू,  Sen:  I  have  already  made
 my  submissions  on  these  points  in
 detail,  and  I  am  afraid  that  I  am  un-
 able  to  aecept  the  amendment  of  Dr.
 L.  M.  Singhvi  or  any  of  the  other
 amendments.

 Mr.  Speaker:  Should  I  put  the  am-.
 endments  to  vote?

 Dr.  L.  M.  Singhvi:  ‘Yes,  you  may  put
 them  to  vote.

 Mr.  Speaker:  I  shall  now  put’  am-
 endment  No.  46  to  vote.  What  about
 amendment  No.  34  standing  in  the
 name  of  Shri  Kashi  Ram  Gupta?

 Shri  Kashi  Ram  Gupta:  I  have  al-
 ready  asked  for  a  devision  on  that.

 Dr.  L.  M.  Singhvi:  After  all,  the
 Law  Minister  has  in  a  very  brief  man-
 ner  and  summarily  declared  that  he
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 cannot  entertain  these  amendments
 So,  they  might  be  put  to  vote.  With-
 out  giving  any  réasons  he  has  declined
 to  entertain  them  and,  therefore,  J
 have  no  real  option.

 Mr.  Speaker:  The  reasons  may  not
 be  there.  We  are  only  concerned  now
 with  whether  he  insists  on  a  division.

 Dr.  L.  M.  Singhvi:  I  shall  press  my
 amendment  to  a  devision  unlegs,  wa-
 sons  are  given.  ey

 Mr.  Speaker:  Then,  these  “gménd-
 ments  will  also  be  taken  up  at  4  p.m.

 Clause  6  (Amendment  of  article.
 224).

 Mr.  Speaker:  We  shall  now,  take  up
 clause  6.

 Shri  Hari  Vishnu  Kamath:  I  Kave.an
 objection  to  this  clause  being  taken
 up  now,  which  I  have  mentioned
 earlier  to  you,  that  unless  clause  2  is
 finally  decided  one  way  or  the  other, we  cannot  proceed  with  the  discus-
 sion  of  this  clause.

 Mr.  Speaker:  We  can  have  the  dis-
 cussion,  even  though,:#fta  decision  is
 taken  otherwise,  the  -tiné  spent  ,on_  it
 might  probably  have  been  lost  .or
 wasted,  as  he  says,  to  which  I  agree
 but,  of  course,  we  cannot  keep  it  pend-
 ing  without  discussion  Te

 So,  we  shall  now  take  up  clause  6.
 Are  there  any  amendments  to  zis
 clduse?  -

 Dr.  L.  M.  Singhvi:,}.  have  an  amend-
 ment.  But  the  reasons  are  quite  the
 same  as  have  been  given  by  me
 before.

 a

 Shri  A.  K.  Sen:  I  may  say,  with.re-
 gard  to  Dr;-L.  M.  Singhvi’s  amend-
 ment  to  clause  5:that  we  do  propose
 to  put  such  notifications  or  such
 orders  of  the  President  before  Parlia-
 ment

 Dr.  L.  M.  Singhvi:  This  could  have
 been  stated  at  least  in  reply  to  the
 discussion  on  that  clause.  We-~eannot
 poss%ly  appreciate  a  complete  and
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 summary  denial  of  any  explanation  to
 us,  tae:

 Mr.  Speaker:  Now  that  he  has  given,
 I  think  the  hon.  Member  may  not
 press  it  to  a  division.
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 Dr.  L.  M.  Singhvi:  I  would  not  १८४९
 wanted  to  press  it  to  a  devision  if'we
 had  had  this  explanation  then.:  ‘=

 Shri  Kashi  Ram  Gupta:  I.-beg  "to
 move:

 Page  2,  line  8,—for
 years”,
 (35).

 “sixty-two
 substitute—“sixty-five  years”

 I  do  not  want  to  make  a  speech  on
 this,  because  it  is  connected  with  the
 other  thing  and  the  same  reasons  hold
 good  here.

 re  i: .Dr.  L.  M.  Singhvi:  I  beg  to  move:

 Page  2,  line  8—for
 -years’”>:

 years  (47).

 “sixty-two
 substitute—“sixty-four

 ‘“@he-  reasons  ‘are  the  same  as  I  have
 already  ‘stated.

 Mr,  Speaker:  These  amendments  are
 moved.  Shall  I  put  them  to  a  voice
 vote?

 Shri  Kashi  Ram  Gupta:  These  can
 be  voted  only  after  the  other  amend-
 ments  are  voted  on.

 ~Mr.  Speaker:  I  will  hold  over  these
 amendments  as  well  as  the  clause.

 “Clause  %—(Insertion  of  new  article
 224A)

 Shri  P.  R.  Patel:  I  beg  to  move:

 Page  2,  line  25—after  “State”
 insert—“for  a  petiod  not  exceeding
 three  months”.  (18)

 Mr.  Speaker:  Almost  all  views  have
 been  expressed  now.  He  need  not
 make  a  speech.

 Shri  P.  R.  Patel:  I  only  say  this.  The
 services  of  a  retired  Judge  may  be

 had,  according  to  this  clause.  I  fail
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 to  understand  why.  when  there  are  so
 many  young  persons  in  the  Bar,  the
 services  of  retired  Judges  should  be
 had.  If  at  all  it  is  necessary,  it  should
 be  for  a  period  of  three  months  and
 not  more.

 Shri  Daji:  We  have  finished  with
 that  clause.

 Shri  P.  R.  Patel:  If  more  experience
 is  necessary,  the  age  limit  may  be
 ruised  from  62  to  65.  Once  they  re-
 tire,  they  should  not  be  called  back,
 because  that  will  lead  to  temptation.
 Those  retired  Judges  who  would  be
 in  the  favour  of  the  Chief  Justice  or
 of  the  executive  may  get  the  chance.
 We  should  maintain  the  integrity  and
 independence  of  the  Judges;  if  at  all
 it  is  necessary  to  have  their  services,
 after  retirement,  it  should  be  for  a
 period  not  more  than  three  months.
 That  is  my  submission.

 Shri  Prabhat  Kar:  |  beg  to  move:

 Page  2,—after  line  33,  insert—
 “Provided  further  that  the  appoint-
 ment  shall  be  for  a  definite  period
 not  excec  ling  three  months”.  (36)

 I  have  already  spoken  on  this  amend-
 ment.

 Mr.  Speaker:  Amendments  Nos.  8
 and  36  are  before  the  House.

 श्री  सिंहासन  सिंह  :  अध्यक्ष  महोदय,  इस

 एमेंडमेंट  के  ज़रिये  श्राप  आर्टिकल  ३२४  का
 श्मेंडमेंट  करने  जा  रहे  हैं  ।  मुझे  बड़े  खेद  के
 साथ  कहना  पड़ता  है  कि  इसके  द्वारा  आप

 हाई  कोर्ट  के  जजों  में  सुप्रीम  कोर्ट  के  जजों  में
 जो  आज  इतनी  ईमानदारी  पाई  जाती  है
 उस  पर  व्याघात  करने  जा  रहे  हैं  शाप  उनको

 लालच  देने  जा  रहे  हैं  कि  किसी  हाई  कोर्ट
 के  जज  को  फिर  से  थोड़े  ज्य्सें  के  लिए  प्वांइट
 (किया  जा  सकता  है  |  उसको  अगर  इस  बात
 का  आशा  हो  जाए  कि  रिटायर  होने  के  बाद
 फिर  से  उसको  रखा  जा  सकता  है,  तो  इससे
 उसकी  इंडिपेंडेंस  में  ग्रुप  कुछ  ग्या घात  करेंगे  ।

 दूसरा  बात  यह  है  कि  किसी  स्विस  की  ईमान-
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 दारी  के  लिए  यह  चीज  बहुत  जरूरी  है  कि  अगर
 उसने  कोई  ऐसा  काम  किया  तो  उसका
 प्रोमोशन  रुक  सकता  है,  उसकी  तरक्की
 रुक  सकती  है  ।  मैं  उसूलन  इस  बात  के  खिलाफ

 हुं  कि  रिटायर  होने  के  बाद  किसी  आदमी  को
 फिर  से  प्वांइट  किया  जाए  ।  रिटायर  होने
 के  बाद  उसको  कोई  डर  नहीं  रहता  है  कि उसका
 प्रोमोशन  रुकने  वाला  है,  तरक्की  रुकने  वाली
 है  और  अगर  वह  बेईमानी  करना  चाहता  है
 तो  खुले  श्राम  कर  सकता  हूँ  और  अगर  कोई
 नाराज  हो  जाता  है  तो  वह  उसके  खिलाफ  कुछ
 नहीं  कर  सकता  हैं  क्योंकि  वह  हटा  हया  तो
 है  ही  ny  अगर  हाई  कोर्ट  के  जज  में  इस  तरह
 की  कोई  भावना  रही  कि  चीफ  जस्टिस  या
 कोई  उसका  जूनियर,  उसके  ६२  साल  की
 उम्र  क  बाद  रिटायर  हो  जाने  पर,  उसको

 दुबारा  रख  सकता  हें,  तो  इससे  उसकी  जो
 इंडिपेंडेंस  हे,  उस  पर  व्याधित  पहुंचेगा  ।  वह
 उनके  पास  जाकर  प्रार्थना  करेगा  कि  मुझे
 रख  लो  1

 फिर  आपने  यह  भी  कहीं  नहीं  कहा  है  कि
 कितने  ऐसे  के  लिए  उसको  रखा  जा  सकता

 है  ।  कितने  दिनों  के  लिए  रखा  जा  सकता  हे
 एक  बरस  के  लिए,  दो  बरस  के  लिए,  एक
 महीने  के  लिए  या  तीन  महीने  के  लिए  और  क्या
 इनकी  उम्र  होना  चाहिये  ।  आर्टिकल  २२४  के
 अन्दर  आपको  यह  पावर  मिली  हुई  है  कि  श्रगर
 जरुरत  पड़ें  तो  नए  आदमी  को  रखा  जा  सकता
 है,  टैम्पो रे री  अजीज़  मुकरंर  किए  जा  सकते
 हैं  ।  ऐसी  हालत  में  हाईकोर्ट  का  जो  जज
 रिटायर  हो  चुका  है,  उसको  फिर  से  लेने  की
 क्या  जरुरत  आपको  पड़ो  |  क्‍या  हमारे  देश
 में  टेलेंट  की  कर्मा  आपको  दिखाई  देती  हे?
 यह  बात  अगर  कही  जात  है  तो  इसको  माना
 नहीं  जा  सकता  है  ।  मैं  चाहता  हैँ  कि  आप
 कोर्ट  के  अजीज़  को  इस  तरह  का  कोई  मौका
 नदें  कि  वे  फिर  से  नोचे  गिरे  और  अगर  ऐसा
 होता  है  तो  इससे  उनकी  इंडिपेंडेंस  पर  बड़ा
 व्याघात  पहुंचेगा  ।
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 Dr.  L.  M.  Singhvi:  Politics  has  al-
 ways  been  plagued  by  the  demon  of
 patronage.  Under  the  banner  of  the
 proposed  article  224A,  I  sense’  the
 likesihood  of  the  demon  of  patronage
 seeking  entrance.  I  feel  the  Govern-
 ment  should  have  respected  the  more
 or  less  unanimous  opinion  in  this  mat-
 ter  of  the  various  professional  asso-
 ciations  and  of  distinguished  jurists
 who  felt  that  there  was  no  great  need
 for  the  creation  of  the  institution  of
 ad  hoc  Judges.  As  a  member  of  the
 Constituent  Assembly,  Sir,  you  would
 recal]  that  the  institution  of  ad  hoc
 Judges  was  not  countenanced  in  our
 Constitution,  and  for  very  good  rea-
 son.  I  hope  that  there  is  time  enough
 even  now,—though  usually  at  this
 stage  the  Government  is  not  in  a  res-
 pons..¢  enough  mood  to  listen  to
 arguments,  howsoever  persuasive  they
 may  be—to  rectify  matters.  I  feel  that
 it  is  unfair  and  invidous  to  the  Cons-
 titution  which  is  a  product  of  great
 historic  deliberations  to  seek  to  change
 any  and  every  provision  of  it  every
 now  and  then  in  a  casual  and  cavalier
 manner.  The  proposal  embodied  in
 the  proposed  clause  7  would  open  the
 floodgates  for  the  distribution  of  pat-
 ronage  by  Government  or  by  those
 who  count  in  the  elevation  of  members
 of  the  Bar  to  the  Bench.  I  hope  the
 the  House  will  not  countenance  the
 proposed  amendment.

 Shri  Harj  Vishnu  Kamath:  At  the
 outset,  may  I  appeal  to  you  earnestly
 to  see  that  this  Bill  being  a  Bill  to
 amend  the  Constitution,  it  is  all  the
 more  necessary,  more  than  in  the  case
 of-ordinary  Bills,  that  discussion  on
 it  should  not  be  throttled  or  the  de-
 bate  should  not  be  hustled?  We  would
 look  up  to  you  to  ensure  that  that  is
 not  done—I  am  sure  you  will  see  that
 it  is  not  done,  and  if  necessary,  the
 time  would  be  extended.  A  Bill  to
 amend  the  Constitution  is  a  very  seri-
 ous  matter  and  cannot  be  dealt  with
 as  if  it  is  the  same  as  minor  Bills,  and
 the  time,  if  necessary,  must  be  extend-
 ed.  I  am  sure  you  would  do  it,  if  you
 fee!  that  the  House  needs  more  time.

 VAISAKHA  I,  885  (SAKA)  (Fifteenth
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 Shri  Kapur  Singh  (Ladhiana):  He
 is  so  sure  of  yourself.
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 Shri  Hari  Vishnu  Kamath:  May  I
 refer  you  to  article  224,  to  which  this
 is  a  bit  remotely,  not  directly,  related?
 That  article  provides  for  the  appoint-
 ment  of  additional  and  acting  Judges
 in  clauses  (l)  and  (2)  thereof.  In
 both  cases,  the  appointment  should  be
 by  the  President.  But  here  is  a  new
 article  sought  to  be  inserted  as  article
 224A,  whereby  the  Chief  Justice  of  a
 High  Court  is  sought  to  be  empowered
 to  make  appointments  as  ad  hoc
 Judges  of  persons  who  have  held  the
 office  of  High  Court  Judge.  That  is,
 after  retirement,  they  will  come  back
 and  function  in  those  High  Courts  with
 all  the  jurisdiction  and  powers  and
 privileges  of  a  High  Court  Judge,  but
 shall  not,  of  course,  be  deemed  to  be
 High  Court  Judges.  I  am  afraid  the
 President  is  only  brought  into  this
 picture  in  so  far  as  his  consent  has
 got  to  be  obtained  by  the  Chief  Jus-
 tice.  I  am  afraid  that  if  this  clause  is
 accepted  by  the  House  and  a  new  arti-
 cle  is  inserted  in  the  Constitution,  it  is
 liable  to  be  misused  for  appointments
 on  grounds  unrelated  to  necessity  or
 public  interest.

 There  is  a  proviso  to  this  clause  to
 the  effect  that  nothing  in  this  article
 shall  be  deemed  to  require  any  such
 person  as  aforesaid  to  sit  and  act  as  a
 Judge  of  that  High  Court  unless  he
 consents  so  to  do.  First  ef  all,  the
 President’s  consent,  and  now  it  has
 been  very  safely  probided  with  a  sort
 of  flourish  that  the  Judge,  who  is
 sought  to  be  appointed  by  the  Chief
 Justice,  must  also  give  his  consent.
 This  is,  if  I  may  use  the  expression,  as
 events  will  prove,  is  a  laughable  pro-
 vision,  because  in  the  words  of  Charles
 Dickens,  of  whom  I  am  told  the  Law
 Minister  is  very  fond....

 Shri  A.  K.  Sen:  I  was  as  a  child.  I
 am  more  sophisticated  now.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  he  is  sophisticated.  It  is  better
 to  be  child-like,  I  do  not  say  childish.
 I  wish  he  had  used  a  word  other  than
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 [Shri  Hari  Vishhu“Kamath]
 “sophisticated”.  I  do  not  know  what
 exactly  is  meant  by  “sophisticated”.

 Mr.  Speaker:  Docs  he  want  me  to
 extend  ‘the’‘ifffe  for  thése  things?

 Shri  Hari-‘Vishnu  Kamath:  No.  I  was
 only  provoked  ‘by  his  own  remarks

 -In-  thet  words  of  the  British  author
 of  awhom  I.  was  told  fhat*  he  ‘is  very
 fond,—it  was  said  by  Dickens  with
 regard  to  Barkis  that  Barkis  w&s  Very
 willing—in  all  these  cases  I  am‘
 every  person,  every  retired  Higt@ourt
 Judge  who  would  be  appointed'{@  the
 High  Court  will  be  found  to  He-very
 willing  Sab  whe

 That  is  all  I  have  got  to.say.  It
 should  not  be  misused

 Shri  Bade:  This  prdvision  was  there
 arginally,  but  it  was  deleted  in  956
 There  is  a  remark  in  a  booklet  which
 I  have  got  here  as  follows:

 -‘The-Bill  adds  similar  provision
 to  Article  224  with‘a  view  to  faci-
 litating  the  retired  judges  of  the
 High  Courts  to  sit  and  act  in  the
 High  Courts.  It  may  be  interest-
 ing  to  note  that  what  has  now
 been  proposed  to  be  added’  to  the

 ;-Constitution  as  Articie-  234A  -oti-
 ginally  occupied’  the  place  of  Arti-

 :Cle  224-and  it  was  deleted  in
 958  and  im  its  place  the  present
 provision  was  substituted.“  The
 reason  advanced  al  that  time  for
 the  omission  of  the’provisior!  was:
 ‘The  provision  in  article.  24  ‘for

 -recalling  retired  judges  to  func-
 -tion  on  the  bench  for  short  periods
 has  been  found  to  be  neither  ade-
 quate  nor  gatisfactory......’”.

 That  was  the  reason  given.

 We  consider  the  Constitution  to  be
 Manu  Smriti.  It  should  not  be  chang-
 ed  now  and  then  like  this,  for  every
 little  thing.  In  956  there  was  Shri
 Datar,  now  it  is  Shri  Sen.  When  the
 Minister  is  changed,  the  Constitution
 is  “changed  according  to  his  whims.
 This  shange  which  was  not  désifed

 MAY  1,  4963  (Fifteenth  Amendment)
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 or  accepted’  in,  Wie.  should  not  be
 brought  forward  befere  the  House
 saying  that  there  diswgrowth  of  argears
 and  therefore  we  employ  them,  just
 as  we  employ  laboyrers  to  cut..,the
 grass,  that  the  arrears  should  be  done
 away  with  by  having  ad  hoc  judges.
 That:  jg:not  desirable.  There  is  criti-
 cig,  of  this  clause  in  all  the  pamph-
 lets  wg  receive

 Shri  Tyagi:  I  want  a_  clarification.
 This  clause  says:

 ....to  sit  and  act  as  a  Judge
 of  the  High  Court  for  that  State,
 and  every  such  person  so  request-
 ed  shall,  while  so  sitting  and  act-
 ing,  be  entitled  to  such  allow-
 ances...)

 There  i$  ‘no  mention  of  his  consent
 here.

 “Dr.  L.  M.  Singhvi:  There  is  proviso
 to  this.

 Shri-  Tyagi:  But  it  should  be  men-
 tioned  in  the  main  clause  instead  of
 in  the  proviso,  because  it  is  stated
 here  that  the  Judge  so  requested  shall
 have  the  powers  and  privileges  of  a
 Judge  of  that  HighCourtes  =  ie

 Shri  A.  K.  Sen:  It  will  be  appre-
 ciated  that  article  224  as  it  now  stands
 gives  power  to  the  President  to
 appoint  an  Additional  Judge  or  an
 Acting  Judge  for  two  reasons:  that  it
 appears  to*the  President  that  there
 are  arrears’  of  work,  or  there  is  a
 temporary  increase  in’  the  business  of
 the  High  Court.  But  there  have  been
 cases  frequently  where,  without  there
 being  an  increase  in’the  volume  of  the
 work,  or  without  the  arrears  having
 ifiéreased,  “due  to  temporary  reasons.
 such  appointments  become  necessary.
 For  instance,  a  Judge  is  absent  either
 due*to  illness  or  leave  or  being  assign-
 ed  some  other  work  When  Shri
 Jagannada  Das  was  sitting  as  a  Sup-
 reme  Court  Judge;  he  was  made  the
 Chairman  of  the  Pay  Commission
 and  in  his  place  we  had  to  appoint  an
 ad  hoe  Sudige.  -  Such'cases  are  not
 covered,
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 Unfortunately,  when  article  224  was
 amended,.dt.was  not  appreciated  that
 there  might  be  cases  where  a  tempo-
 rary  apupintment  might  become  neces-
 sary  though  the  volume  of  work  had
 not  incr¢ascd  or  arrears  had  _  not
 accumuiated.  In  such  case  it  has  heen
 felt  that  it  would  be  improper  to  -.get
 aman  from  the  Bar  just..for  a  few
 months,  so  that  he  goes  back  to  the
 Bar.  It  is  a  practice  which  has  been
 deprecated  by  every  one.  The  charge
 of  nepotism  which  Dr.  Singhvi  has
 given  expression  to  so  frequently  in
 this  debate  is  more  inherent  in  arti-
 cle  224  as  it  is  where  it  is  the  Presi-
 dent  who  has  to  form  an  opinion  and
 appoint,  whereas  the  amendment  says
 it,  will  be  the  Chief  Justice  who  is
 empowered  to  call  upon  -a  rgtired
 Judge  of  the  High  Court

 Dr.  L.  M.  Singhvi:
 tenure  ‘appointments,
 ad  hoc  appointments.

 Those  are  the
 these  are  the

 Shri  A.  K.  Sen:  Therefore,  this  is  in
 line  with  article  28  relating  to’  “the
 Supreme  Court,  where  the  same  power
 is  enjoved  by  the  Chief  Justice  to
 call  upon™eny  retired  Judge  to  sit  at
 the  Supreme  €ourt  when  there  is  a
 temporary  absence  of  a  sitting  Judge.

 Therefore,  it  is  a  highly  necessary
 thing.  Instead  of  getting  a  man  from the  Bar  for  a  few  months,  64  that  he
 goes  back  from  the  Bengk,-tq  the  Bar
 with  added  prestige,  jt  is  better  to
 appoint  for  such  temporary  purposes
 aman  who  has  been  a  Judge  as  in  the
 case  of  the  Supreme  Court.  I  should
 have  thought  that  this  would  be
 welcomed  because  the  Bar  has  every-
 where  deprecated  the  practice  of
 appointing  a’  man’  only  for”  a  ‘ew
 months

 Shri  Joachim  Alva:  One  question.
 What  happens  to  a  High  Court  where
 the  Chief  Justice  does  not  finish  the
 cases  in  his  own  hands?  I  am  talking
 of  a  case  which  I  know,.and  I.  -shall
 hand  it  over  on  a  chit  of  paper  to
 the  hon.  Minister

 Mr.  Speaker:  He  may  hand  it  over.

 VAISAKHA  qv,  885  (SAKA)  (Fifteenth  3238
 Amendment)  Bill

 ‘De.  L.  M.  Singhvi:  There  is  one
 clarification  which  I  would  seek
 because  this  is  a  very  important
 coastitutional  change,  namely  whether
 the  ad  hoc  Judge,  in  the  understand-
 ing  of  the  Law  Minister,  will  be  able
 to  go  back  to’the  Bar,  because  there
 is  at  present  a  ban  on  going  gack  to
 the  Bar?

 Shri  A.  K.  Sen:  An  ex-Judge  can-
 not  go  back  to  the.  Bar.  He  can  only
 80  to  the  Supreme  Court

 Dr.  L.  M,  Singhvi:  Let  me  mention
 that-the  relevant  clause  says:

 “He  shail  be  entitled  to  such
 “allowances  as  the  President  may

 by  order  determine  and  have  all
 he  jurisdiction,  powers  and  privi-

 loges  of,  but  shall  not  otherwise
 ‘be  deemed  to  be,  a  Judge  of  that
 High  Court.”

 Mr.  Speaker:  Already  he  has  been
 a  Judge  there

 Shri  A.  K.  Sen:  The  disability  of
 practising  in  the  High  Court  already
 attaches  to  him.  This  provision  is  to
 distinguish  him  from  a  regular  Judge.

 Shri  Tyagi:  Is  there  any  possibility of  the  Government  accommodating
 those  Judges  who  are  retiring  in  thee
 meantime?

 oe?
 Shri-A.  K.  Sen:  Each  case  we  judge

 on  merits.'*

 Mr.  Speaker:  Clause  8.  a

 I  put  amendment  Nos.  8  and  36  to
 the.vote  of  the  House  .
 Amendments  Nos,  28  and  36  were  put

 and  negatived
 Mr.  Speaker:  There  is  no  amend- ment  to  clause  8.  ee

 Shri  Kashi  Ram  Gupta:  There  is  an
 amendment  for  the  insertion  of  a  new
 clause—-8A

 Mr.  Speaker:  I  am  coming  to  that. He  has  made  sufficient  speeches  and
 he  will  be  brief  now.  .
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 Shri  Kashi  Ram  Gupta:  Sir,  I  beg
 ६0  move  my  amendment.  I  will  be
 brief.  Page  3,—

 after  line  8,  insert.

 8A.  In  article  276  of  the  Consti-
 tution,  the  proviso  to  clause
 (2)  shall  be  omitted.”  (37).

 Due  to  oversight  this  could  not  be
 taken  up  at  the  time  of  the  Joint
 Committee  meeting.  There  were  rep-
 resentations  from  certain  areas  which
 go  to  show  that  in  those  areas  the
 Proviso  to  article  276  applies  and
 naturally  they  have  to  pay  very  much
 more  taxes,  sometimes  4  times  or  even
 eight  times.  The  Joint  Committee
 unanimously  decided  not  to  increase
 Rs.  250  to  Rs.  500.  At  that  time  the
 representations  were  not  before  us
 because  only  one  copy  was  there  and
 copies  were  not  distributed  to  Mem-
 ‘bers.  The  proviso  reads:

 “Provided  that  if  in  the  financial
 year  immediately  preceding  the
 commencement  of  this  Constitu-
 tion  there  in  force  in  the  case  of
 any  State  or  any  such  munici-
 pality,  board  or  authority  a  tax
 on  professions,  trades,  callings  or
 employments  the  rate,  or  the
 maximum  rate,  of  which  exceeded
 two  hundred  and  fifty  rupces  per
 annum,  such  tax  may  continue
 to  be  levied  until  provision  to  the
 contrary  is  made  by  Parliament
 by  law,  and  any  law  so  made  by
 Parliament  may  be  made  either
 generally  or  in’  relation  to  any
 specified  States,  municipalities,
 boards  or  authorities.”

 lf  this  proviso  is  not  deleted,  then
 those  municipalities  or  local  boards
 which  are  authorised  to  do  so  by  this
 proviso  wil]  go  on  multiplying  their
 taxes  and  the  people  will  suffer  for
 no  fault  of  theirs.  We  have  at  present
 come  to  the  decision  that  the  present
 rate  of  Rs.  250  should  not  be  enhanced
 und  naturally  it  should  apply  to  those
 urcus  also  so  that  they  may  be  at  par

 “with  the  other  areas,  Otherwise,  it
 will  be  a  sort  cf  discrimination  and
 fhe  people  there  will  suffer  financial

 MAY  I,  963  (Fifteenth  Amendment)  I3240
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 harassment.  It  is  not  just  that  they
 shall  always  be  harassed  like  this.  I
 request  the  hon.  Minister  to  accept
 this  amendment.

 Shri  A.  K.  Sen:  Mr.  Speaker,  with
 due  respect  to  the  hon.  Member,  I  am
 afraid  that  there  is  not  much  subs-
 tance  in  this  amendment.  Parliament
 can,  if  it  so  chooses,  negative  such  an
 eaactment.  The  proviso  says:

 “Provided  that  if  in  the  financial
 year  immediately  preceding  the
 commencement  of  this  Constitution
 there  was  in  force....a  tax  on
 professions....the  maximum  rate
 of  which  exceeded  two  hundred
 and  fifty  rupees  per  annum,
 such  tax  may  continue....until
 provision  to  the  contrary  is  made om by  Parliament  by  law....”.

 The  existing  taxes  which  wese  there
 before  the  commencement  of  the
 Constitution  are  validated  until  Par-
 liament  by  law  decides  otherwise.  It
 is  not  necessary  to  have  a  constitu-
 tional  amendment  as  Parliament  can,
 if  it  so  chooses,  decide  it.

 Shri  Kashi  Ram  Gupta:  Those
 municipalities  are  authorised  to  levy
 a  tax  upto  5  or  6  times  more.  What
 is  the  remedy  for  it?

 Shri  A.  K.  Sen:  I  said  Parliament
 could  pass  a  law.

 Shri  Kashi  Ram  Gupta:  Is  he  pre-
 pared  to  come  forward  with  that
 law?

 Shri  A,  K.  Sen:  I  cannot  commit  the
 Government  off  hand.

 Mr.  Speaker:  I  shall  now  put  amend-
 ment  No.  37  to  the  vote  of  the  House.

 Amendment  No.  37  was  put  and
 Negatived.

 Mr.  Speaker:  We  shall  take  up
 clause  9.

 Dr.  L.  M.  Singhvi:  Sir  clause  8  is
 very  important  concering  the  jurisdic-
 tion  of  the  High  Courts  and  we  would
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 like  to  speak  on  it,  not  necessarily
 by  way  of  amendment.

 Mr,  Speaker:  I  called  out  that
 clause  and  said  there  were  no  amend-
 ments.

 Dr.  L.  M.  Singhvi:  While  you  were
 standing  we  could  not  possibly  get
 up.

 Mr.  Speaker:  I  am  sorry  that  he  is
 misunderstanding  me.  .I  called  that
 clause  long  ago.  After  that  Shri  Kashi.
 Ram  Gupta  moved  his  amendment  for
 the  insertion  of  a  new  clause  8-A  but
 he  is  referring  to  my  standing  now.

 Shri  Hari  Vishnu)  Kamatu:  Mr.
 Speaker,  I  submit  at  the-outset  that
 the  hon.  Minister  of  Law  should  not
 take  things  for  granted.  Neither  dur-
 ing  his  first  speech  on  the  motion  for
 reference  to  the  Committee  nor  in  his
 speech  yesterday  or  even  today,  did
 he  explain  to  the  House  what  exactly
 this  phrase  ‘continental  shelf’  means.
 I  would  like  to  have  some  light  on  this
 matter.  He  may  get  it  passed  by  the
 majority  that  is  already  assured  ६0
 him  but  he  should  not  think  that  just
 because  it  is  somewhat  a_  technical
 term  used  in  international  law  every-
 body  is  supposed  to  know  it  and  that,
 in  any  event,  there  is  no  need  to  ex-
 plain  it  fully.  It  will  be  passed  in
 any  case  because  of  the  majority  be-
 hing  him  but  we  would  like  to  know
 exactly  what  we  are  voting  for.  He
 must  have  at  least  that  courtesy  to  ex-
 plain  it  to  us,  to  the  House  what  this
 phrase  means.

 Dr.  L.  M.  Singhvi:  Sir,  I  welcome
 the  proposed  clause  9  amending  article
 297  thereby  seeking  to  enlarge  the
 jurisdiction  of  the  Union  in  matters  of
 continental  shelf.  As  is  well  known
 this  amendment  has  been  brought  in
 consonance  with  developments  in  the
 field  of  international  law,  This  amend-
 ment  is  somewhat  belated  but  it  is
 nevertheless  to  be  welcomed  very
 much  that  the  Government  is  enlarg-
 ing  the  jurisdiction  of  the  Union  of
 India  over  the  continental  shelf.  Per-
 hans  in  the  years  to  come  it  will  be  of
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 great  and  decisive  importance  in  the
 economic  growth  and  development  of
 the  country.  I  feel,  Sir,  that  the
 concepts  of  international]  law  which
 are  50  very  important  to  our  econo-
 mic  well  being  should  be  sought  be
 popularised  than  taking  them  for
 granted,  as  my  friend  Shri  Kamath
 said  Just  now.
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 Shrj  A,  X,  Sen:  Sur,  I  must  frankiy
 apologise  to  Mr.  Kamath  for  not  anti-
 cipating  that  he  necded  enlightenment
 on  a  subject  of  which  I  have  no  doubt
 he  has  perfect  knowledge.

 Shri  Hari  Vishnu  Kamath:  No,  no.  I
 am  ignorant  and  that  is  why  I  raised
 that  point.

 Shri  A,  K  Sen:  We  were  mercly
 following  the  well-known  method  of
 not  taking  up  the  time  of  the  House
 on  matters  over  which  there  was  no
 controversy.  This  was  a  step  which
 was  welcomed  when  the  motion  was
 referred  to  the  Joint  Committee  and
 every  single  Member  who  spoke  wel-
 camed  this  provision.  There  was  not
 a  single  voice  against  it.  If  there  was
 any  demand  for  an  explanation  of  it,
 I  would  have  been  too  glad  to  give  it.

 Shri  Masi  Vishw  Kamath:  |  em
 not  against  it.  Please  explain  it.

 Shri  A,  x  Sen.  I  am  not  caying
 against;  why  should  I  be  against  it?
 But  he  did  make  a  point  of  my  _  not
 dealing  with  what  continental  shelf
 meant.  It  is  that  part  of  the  ocean,
 beyond  the  territorial  sea,  which  has
 been  now  regarded  as_  belonging  to
 the  adjoining  State,  so  far  as  the  na-
 tural  resources,  mineral  resources  and
 other  things  are  concerned  which  are
 embodied  in  the  continental  shelf.  It
 has  now  been  agreed  in  the  Law  of
 the  Sea  convention  that  these  resources
 belong  to  the  State  adjoining  the  con-
 tinental  shelf,  because  it  has  been
 found  that  many  important  minerals
 lie  in  the  continental  shelf,  and  so  it
 will  be  best  appropriated  by  the  ad-
 joining  State  itself.  It  is  distinguished
 from  the  territorial  sea  which  accord-
 ing  to  the  Indian  proclamation  extends
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 [Shri  A.  K.  Sen]
 up  to-six  mttes  from  the  coast,  and
 that.  is  part,  of  the  country  itself  for
 all.purpdses;  it  is  a  part  over  which
 the  sovereign  authority  of  the  adjoin-
 ning:  State  completely  extends.

 Shri  Wari  Vishsu  Kamath;  -ias  it
 not  been  increased  to  2  miles  now?

 Shri  A  ४  Sour  So  far  as  india  As
 concerned,  the  proclamation  is  six
 miles.  Burma  also—

 Shri  Ranga  (Chittoor):  Up  to’  what
 distance  gan  India  exercise  -her  right?

 Shri  4.7K  Ser  200  miles,  But  the
 continental  sh::!.  differs  from  the  ter-
 ritorial  waters-in  that  the  State  ad-
 joining  the  continental  shelf  owns  the
 minerals  and  other  natural  ‘resources,
 but  for  other  purposes jit  is  not  part
 of  the  territory  of  the  country.  That  is
 the  difference.  Since  oyy  Constitu-
 tion  did  not  provide  for  the  continen-
 tal  shelf,  which  is-now  agreed  all  over
 the  world  as  belonging  to  the  State
 so  far  as  the  natural  resources  and
 mineral  resources  are  concerned,  we
 are  amending  the  Constitution.  Ne

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  different  countries  have  diffe-
 rent  concepts  with  regard  to  the  ter-
 riotiral  waters?  Some  countries  hav
 stipulated  2  miles  and  others  have
 stipulated  six  miles,  s

 Shri  A.  K.  Sen:  There  has  been  no
 agreetrient  on  the  width  of  terriftBtial
 waters:  “In  fact,  that  is  one  matter
 on  which  thé-conference  on  the  Law
 of  the  Sea  could  not  come  to  an
 agreement.

 Mr.  Speaker:  Now,  we  take  up
 clause  10.

 Clause  0—  (Amendment.  .  of  urticle
 3l).

 Shri  Hari  Vishnu  Kamath:  I  bég  to
 move:

 oe  WARY
 (i)  Page  3,  lines  7  and  8,—
 for  “of  being  heard  in  respect  of

 MAY  1  963  (Fifteenth  Amendment)
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 those  charges”  substitute—“of
 showing  cause  why  the  action
 proposed.  to  .be  taken  against  him
 should  not  be  taken”  (38).

 (ii)  Page  3,  line  8,—
 ddd  at  the  end—

 “and  also  a  reasonable  opportu-
 nity  of  showing  cause  against  the
 action  proposed  to  be  taken
 against  him.”  (40),  «..,.
 Shri  A,  K.  Sen:  I  beg  td  move:,
 Page  3,  line  8,—
 add  at  the  end—

 and  where  it  is  propased,  after
 such  inquiry,  to  impose  on  him
 any  such  penalty,  until  he  has
 been  given  a  reasonable  opportu-

 ‘nity  of  making  representation  on
 the  penalty  proposed  but  only  on
 the  basis  of  the  evidence  adduced
 during  such  inquiry.”  (41).

 *  Shri  Bade:  I  beg  to  move:

 Page  3  line  8,—

 add  at  the  end—

 “and  after  giving  an  oportunity
 of  showing  cause  against  the  ac-
 tion  proposect  to  be  taken  or
 punishment  proposed  to  be’  im-
 posed  on  him”  (20).

 Shrj  Prabhat  Kar:  I  beg  to  move:

 Page  3,  line  i8,—

 add  at  the  end—

 “and  given  an  oportunity  to
 represent  against  the  action  pro-
 posed  to  be  taken  against  him.”  (21)

 Dr.  L.  M.  Singhvi:  I  beg  to  move:

 That  in  the  amendment  proposed  by
 Shri  Asoke  K.  Sen,  printed  as  No.  4l
 in  List  No.  6  of  amendments,—  .  oy

 for  “has  been  given  a  reasona-
 ble  opportunity  of  making  repre-
 sentation  on  the  penalty”
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 substitute—
 erg  Bs ‘his’  also  been  given  a  reason-
 able  opportunity  of  being  heard  in
 respect  of  the  penalty”  (53).

 Shri  Priya  Gupta:  I  beg  to  move:

 (i)  That  in  the  amendment  propos-
 ed  by  Shri  Asoke  K.  Sen,  printed  as
 No,  4]  in  List  No.  6  of  amendments,—

 for  “representation  on”.  gsubsti-
 tute—

 “representation  against”  (5l).

 Ui)  That  in  the  amendment  pro-
 posed  by  Shri  Asoke  K.  Sen,  printed
 as  No.  4  in  List  No.  6  of  amend-
 ménts,—

 aa
 omit  “but  only  on  the  basis  of

 the  evixience  adduced  during
 “such‘inquiry”  (52).

 Shri  Hari  Vishny  Kamath:  Mr.
 Speaker,  Sir,  by  a  remarkable  coinci-
 dence  today,  on  May  Day,  a  day  sacr-
 ed  to  the  cause  of  the-workers  by  head
 and  by  hand  all  over  the  world,  this
 clause  relating  to  the  workers’  rights
 is  being  discussed  in  our  Paniament.,
 the  Lek  Sabha.  (Interruption).  There
 are  workers  by  head  and.  workers  by
 hand  oo

 Shri  A.  K.  Sem:  We  are  workers.

 Shri  Hari  Vishnu  Kamath:  There  ts
 no  doubt  in  my  mind  that  the  amend-
 ment  to  the  clause  as  has.  been  moved
 by  the  Law  Minister  is  8  gross  inva-
 sion  of  the  rights  that  have  been  gua-
 ranted  to  civil  employees.  Not  mere-
 ly.  today  but  even  during  the  British
 regime  the,  workers  have  always  res-
 ponded  magnificently  to  the  call  of
 the  nation  and  even  in  1960  in’  the
 days  of-the  general  strike,  when  strin-
 gent  action  was  taken  against  hund-
 reds  of  workers,  the  workers  behaved
 with  discipline  and  decorum  and  dig-
 nity.  -Reeently,  -whenthe  whole  na-
 tion  rose  as  one  man  to  meet  the
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 challenge  of  the  Chinese  invasion,  the
 workers  “pledged  not  merely  their
 labour  buf“all  their  lives  for  the  sacr-
 ed  cause  of'the  nation,  it  is  unfortu-
 nate  that  after  this’Mirring  episode  in
 our  national  history,  the  “Government
 have  thought  it  fit  to@urtail  the  rights
 guranteed  to  the  employees.  fT

 I3246

 The  Law  Minister  moved  an  amend-
 ment  yesterday-sthe  second  amend-
 ment—which  was  read  out  and  now
 it  has:  been  circulated  to  the-Members.
 He  seems  to  be  willing  to  go  half  way
 or  perhaps  a  quarter  way  to  meet  the
 demands  of  the  Opposition.  I  fail  to
 see  why  even-now  there  is  hesitation,
 this  reluctance—I  would  not  say  in-
 transigence,  but  reluctance,—to  restore
 the  article  to  its-arigémal  pristine  puri-
 ty.  That  wom  be  the  best  way  out
 of  the  difficulty,  the  only  honourable
 course  for  the  Government  to  meet
 the  difficulty“  now*created  by  them-
 selves.  His  ex-colleague,  the  ex-De-
 fenc  Minister,  also  criticiséd”  him  in
 reg  to  this  measute  I  am  doubt-
 ful  whether,  had  he  continued  as,  Mi-
 nister  of  Defence,  he  would  ‘have’  said
 the  same  thing.  Perhaps,  ‘as  his  gol-
 league  in  the  Government  he  would
 not  have  said  so.  I  60  not
 know  whether  the  ex-Defence  Minis-
 ter  would  welcome  such  8  change
 with  regard  to  the  law  and  regula-
 tions  to  employees  in  communist  coun-
 tries  in  Europe  and  elsewhere  over
 which  he  seems  to  have  at  times  a
 sneaking  affection,  I  do  not  know
 about  that—whether  he  would  like  a
 similar  change  with  regard  to  the
 Goverrament  employees  in  those  coun-
 tries.  But  I  woulq  plead  with  the
 Law  Minister  to  restore  the  article
 and  drop  this  amendment  not  shilly-
 shally  about  this  measure.  Do  _  not
 move  amendments  which  .only  make
 matters  worse,  to  make  .  confusion
 worse  confounded.  I  would  request
 him  to  give  an  assurance  to  the  &ém-
 ployees  who’*have  stood  as  one  man,
 who  have  rison’to  the  nation’s  call
 every  time,  to  ehstre  that  their  rights
 are  not  jeopardised  in  any  manner.
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 {Shri  Hari  Vishnu  Kamath]
 I  am  told  that  with  regard  to  the

 railway  employees  there  is  what  is
 called  the  notorious  rule  +149,  in  the
 Railway  Establishment  Code  or  Act,
 whereby  the  General  Managers.  are
 empowered  to  terminate  the  services
 of  railway  employees  without  giving
 any  reasons.  without  any  enquiry.  If
 that  is  so,  it  is  high  time....

 Shri  A.  K.  Sen:  Where?

 Shri  Priya  Gupta:  It  is  rule  49  of
 Indian  Railway  Establishment  Code
 Vol.  I,  under  which  without  assigning
 any  reasons,  they  can  terminate  the
 services  of  even  confirmed  Railway
 employees.

 Shri  Hari  Vishnu  Kamath:  If  that
 is  so—if  the  hon.  Law  Minister  doubts
 it...

 Mr.  Speaker:  He  will  fing  out.

 Shri  Hari  Vishnu  Kamath:  If  that
 is  so,  I  would  urge  that  this  should
 be  deleted  from  the  Code  as  soon  as
 possible,  and  I  would  urge  therefore
 that  my  amendments  be  accepted  by
 the  House.

 श्री  बड़े  :  अध्यक्ष  महोदय,  यह  इलाज
 जब  असेंसमेंट  के  वास्ते  सामने  पाया  तो  मैं
 कहना  चाहता  हूं  कि  जितने  भा  कमंचारो  हैं
 तथा  शासन  के  कमंचाराों  हैं  उन  के  दिल  में
 इसको  लेकर  एक  डर  को  भावना  घर  कर
 गयी  ।  एक  तरफ  तो  कांग्रेस  सोशलिस्टिक
 पैटन  साफ़  सोसाइटी  कायम  करने  जा  रही  है,
 ऐसा  होते  हुए  यह  समझ  में  नहीं  जाता  है  कि

 यह  सेकेंड  भ्रपोरचनिटो  का  जो  राइट  है  उसे

 यह  सरकार  क्‍यों  छानने  जा  रहं।  है  ?

 इस  के  बारे  में  आनरेबल  मिनिस्टर

 साहब  ने जो  अभी  असेंसमेंट  किया  है  उसमें

 यह  लिखा  है  :--

 “and  where  it  is  proposed,  after
 such  enquiry,  to  impose  on  him,
 any  such  penalty  until  he  has
 been  given  a  reasonable  oppor-
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 tunity  of  making  representation
 on  the  penalty  proposed......

 कांस्टट्यशन  का  जो  श्रोरीजनल  पार्टी-
 किल  ३११  (२)  है  उसमें  यह  शब्द  लिखे

 हुए  हैं  :--

 न  until  he  has  been  given
 a  reasonable  opportunity  of  show-

 ‘ing  cause  against  the  action  pro-
 posed  to  be  taken......

 ma  रोजनेफ्त  प्रपोरचुनिटो  श्रॉफ  मेकिंग
 रि प्रेजेंटेशन  इसका  मतलब  बोइंग  काज,  कैसे

 हो  गया  ?  माननोय  मन्त्री  शरोजनल  आर्ट-
 किल  की  जो  विज़  हैं  उनको  कायम  नहीं
 रखना  चाहते  हैं  ।  मेरा  कहना  है  कि  उसमें
 गवर्नमेंट  जो  संशो धन  कर  रहं।  है  उसका  उद्देश्य
 कर्मचारियों  का  जो  सैकेंड  अपौरचुनिर्टी  का
 हक़  है  उसको  नष्ट  करना  हैँ  ।  संविधान  की
 वर्तमान  शब्दावली  के  कायम  रहने  से  कभी
 कभी  हाईकोर्ट  में  शासन  को  नोचा  देखना
 पड़ता  है,  उससे  शासन  इसमें  संशोधन  करके
 हमेशा  के  लिये  खत्म  कर  देना  चाहता  है  t
 इस  कारण  कर्मचारियों  के  इस  बुनियादी
 हक़  पर  इस  प्रकार  से  कुठाराघात  हो  रहा  है  ।

 अगर  यह  सरकार  दस्प्रस्ल  दिल  से  इस
 देश  में  सोशलिस्टिक  पैट्रन  श्राफ  सोसाइटी
 जो  कायम  करना  चाहती  है  श्र  यह  चाहती
 है  कि  सरकारी  कर्मचारियों  के  राइट्स  पर
 कुठाराघात  न  हो  और  वे  सुरक्षित  रहे  और
 जैसा  कि  कल  हाउस  में  मन्त्री  महोदय  ने  कहा
 भी  है  तो  मैं  कहता  हूं  कि  उनको  यह  बोइंग
 काज़  रखने  में कौनसं।  ग्रार्पत्ति  है  ?

 इसलिए  मैं  कहता  हूं  कि  अगर  केवल
 यह  रहेगा  कि  वह  डरपना  रि प्रेजेंटेशन  लिख
 कर  दें  सकता  है  तो  वह  पर्याप्त  न  होगा  और
 इसलिए  मैं  पुनः  कहता  हूं  कि  यह  रिप्रेजेंटशन
 का  शब्द  निकलना  चाहिए  कौर  उसके  बजा
 बोइंग  काज  जैसा  कि  पहले  था  वही  कायम
 रहना  चाहिए  ।  मैंने  यह  देखा  हैँ  कि  राज  के
 जैसा  शासन  का  रवैया  जनता  के  प्रति  है  उसके
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 मुकाबले  जब  कांस्टीट्यूशनल  बन  रहा  था  और
 पास  किया  जा  रहा  था  तब  शासन  कई  जनता
 के  प्रति  उदार  कल्पना  थी  1  शब  सरकार  धीरे-
 घीरे  उस  कल्पना  को  निकाल  कर  एक  दूसरी
 कल्पना  को  अपना  रह।  है  जोर  जनता  के  हकों
 को  अपने  हाथ  में  लेकर  एक  ब्यूरोकेटिक
 गवर्नमेंट  और  हिटलर  क  गवर्नमेंट  स्थापित
 करने  और  आतंक  जमाने  के  उद्देश्य  से  काम
 कर  रहं।  है  ।  मैं  कहना  चाहता  हुं  कि  डेमोक्रेसी
 में  पोलिटिकल  पार्टीज  का  स्थान  होता  है  और
 उन  पोल/टोकल  पार्टीज़  में  प्रजा  सोशलिस्ट

 पार्टी,  जनसंघ  और  कम्युनिस्ट  पार्टी  जैस।
 अपोर्जाशन  पारियां  भी  हैं  3  यदि  कोई  भी  एक
 साध  कर्मचारी  मेरे  पास  या  जनसंघ  के  पास

 गया,  तो  झट  उसके  खिलाफ  एप्लीकेशन  दे

 दी  जातो  है,  क्योंकि  जो  छोट-छोट  नेता  और

 छटभौये  नेता  होते  हैं,  वे  उस  कमंचारी  के

 खिलाफ़  आरोप  लगाने  लगते  हैं  ।  इस  अवस्था
 में  उसके  विरुद्ध  एसक्वायर(  करने  के  बाद  उस
 को  सैकंड  आपरटूनिटी  न  देना  उचित  नहीं  है  t
 डेमोक्रेसी  में  गांव-गांव  में  पो लोटो कल  पार्टीज
 का  वातावरण  रहता  हैं  ।  इसलिए  कर्मचारियों
 के  हकों  को  कायम  रखने  के  लिए
 माननीय  मन्त्री  जे।  को  आरिजिनल

 क्लास  को  हो  रखना  चाहिए  ।
 तो  जनता  और  साधारण  कर्मचारियों  में
 शासन  के  प्रति  विव्वास  उत्पन्न  होगा  ।

 46  hrs.

 Shri  Prabhat  Kar:  Sir,  I  request
 the  Law  Minister  to  withdraw  the
 amendment  sought  to  be  made  in
 article  3l].  So  far  as  the  amendment
 that  he  has  now  moved  is  concerned,
 no  doubt  he  has  granted  a  little  com
 cession,  but  it  does  not  go  a  long  way.
 30  far  as  the  civil  servants  are  con-
 serned,  the  fundamental  right  which
 8  guaranteed  to  them  under  article
 ॥  is  sought  to  be  taken  away.  There
 ‘annot  be  any  presumption  that  this
 ‘ummary  power  will  not  be  exercised
 irbitarily.  Up  till  now  it  has  not  been
 ‘xplained  by  the  hon,  Minister  as  to
 why  it  was  necessary  to  amend  this
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 article  3ll.  This  article  has  given  cer-
 tain  rights  to  the  civil  servants  who
 are  denied  ordinary  rights  under  the
 industrial  legislation.  Under  these  cir-
 cumstances,  to  take  away  this  funda-
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 ‘mental  right  and  put  them  at  the
 mercy  of  the  officers  at  this  particular
 moment  is  wrong.  Already  we  know
 what  part  they  have  played  in  build-
 ing  up  the  administration.  These
 employees  have  manifested  their  in-
 telligence  and  integrity  during  the
 days  of  the  emergency.  At  this  parti-
 cular  moment,  to  ask  Parliament  to
 amend  this  article  3l]  is  very  wrong.
 All  those  who  gave  evidence  before
 the  Joint  Committee  on  this  matter
 have  spoken  against  this  amendment.
 From  every  section  of  the  House  there
 have  been  requests  to  the  Law  Minis-
 ter  that  there  should  not  ‘be  any
 amendment  of  article  3ll.  Therefore,
 I  request  the  hon.  Law  Minister,  even
 now,  to  withdraw  the  amendment  ०
 article  311,

 Shri  Priya  Gupta:  Sir,  I  rise  to
 oppose  the  amendment  proposed  by
 the  Law  Minister,  Just  imagine  what
 the  other  countries  in  the  world  will
 say.  They  will  say  that  the  rights  of
 the  labourers  in  India  have  been
 curtailed  and  the  party  running  the
 Government  must  have’  changed
 There  has  been  some  chagge  in  those
 who  are  the  party  in  power.  What
 is  the  change?  After  independence,
 there  came  the  Avadi  Congress  session
 and  the  Congress  Party  took  the  de-
 cision  to  become  socialistic—establish
 socialist  pattern  of  society.  That  they
 are  going  to  implement  today  by  cur-
 tailing  further  rights  of  the  labourers.
 This  is  the  view  others  outside  will
 take,  because  whenever  there  is  a
 fundamental  change  in  the  country,
 outsiders  Jook  at  it  and  ask,  what  is
 the  reason.

 The  hon,  Labour  Minister  is  sitting
 over  there.  I  would  appeal  to  him,  to
 kindly  refer  to  the  Resolution  on  the
 industrial  truce  that  was  agreed  upon
 by  the  different  central  organisations
 of  labour,  the  employers  and  the  Gov-
 ernment,  and  it  was  decided  that  no
 unilateral  decision  in  respect  of  the
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 sefvace  conditions  will  be  taken  in
 view  of  the  emergency,  Now  there  is
 a  clear  unilateral  departure  from  it  on
 the  part  of  Government,:  When  some-
 body  said  in  the  Raiya-Sabha  that  in
 the  time  of  emergency,  -the  right  to
 strike  should  be  taken...  @way,  our
 Labour  Minister  was  pleased  to  say,
 “No;  this  right  must  remain”,  I  do  not
 under  stand  how  this  amendment  is
 being  made  now.  Already  there  is  pro-
 vision  in  rule.  449  of  Indian  Railway
 Establishment  Code  Vol.  I,  that  an
 employee’s  job  can  be  taken  away
 without  any  reason  being  assigned.  If
 you  look  at  this  paragraph,  there  is
 also  provision  that  this  can  be-  .done
 even  if  employees  are  permanent  and
 confirmed.  I  do  not  understand  this.
 I  appeal  to  the  Law  Ministry.-ang  the
 Home  Ministry  also  that  if  thegeghings
 are  done,  these  will  be  rather.  curtail-
 ing  the  rights  of  the  labourers,  “
 think  this  has  been  done  due  to  the
 change  of  conception  of  “Rights”,
 the  Congress  Party
 unnoticed  infiltration  into  their  minds
 of  Communist  ideology  of  curtailment
 of  civic  rights,  durinf'tHé  Chinese  ag-
 gression  on  India.  The  labourers  will
 not  tolerate-it,  Wé  ‘will  have  it  restor-
 ed.  When  we  get  power,  -we’  will
 show  how  the  Government  runs  more
 smoothly  taking  the  labdtir™  Into  con-
 fidence.  I  protest  and  request  the  Law
 Minister  not  to  take  this  uffwarranted
 step,  This  is  just  curtailment  ofthe
 fundamental  rights  given  under
 Constitution  of  India.  id

 Dr.  L..M.  Singhvi:  Sir,  so  stup-”
 endous  is  the  Government’s  deci-
 sion,  so  large  is  the  number  of
 people  involved  in  ,this  proposed
 amendment  before’  us”  and  so
 great  is’  the  likelihood  of  the
 Stdte  emerging  as  the  main  employer
 in  the  country  in  not  unforseeable
 future,  that  the  concerrnwexpressed  has
 been  countrywide  in’  hiss  matter.  I
 fee]  that  the  detailed  memoranda  and
 emphatic  eyidence  tendered  before  the
 Joint  Committee  are  proof  positive  of
 the  -fact  that  the  amendments  of  the
 Government  initially  proposed  were
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 looked  at  with  great  apprehension.
 I  am  glad  that  in  response  to.  thé  legi-
 timate  pressure  from  the.Members  of
 Parliament  and  indeed  from  all  sectiong
 of  the  country,”  the  Government  have
 finally  agreed  st”  omit  the  proposed
 removal  of  guarantee  in  respect  of  the
 reduction  of  rank,  which  is  at  present
 on  par  with  termination  and  -removal.

 >  age

 Thé Government  had  not*afreed  to
 allow  at  the  Joint’  Committee  stage
 the  continuance  of  -a  second  opportuni-
 ty  in  respect  of  the  proposed  penalty
 to  be  inflicted  on  an  employee.  Now
 the  Law  Minister-has  cothe;,~forward
 with  an  amendment  which  I  welcome,
 though  it  is  entitled  to  our  endorse-
 ment  only  partially.  Tre  baw  Minis-
 ter  has  proposed  .that  the  second
 opportunity  would  remain,  but  that  it
 would  be  only  on  Yhe  basis  of  the
 evidence  adduced  at’  tHe  -énquiry.  The.
 distinguished  Law  Minister  has  said
 that  the.matter  is  not  free  from  doubt,
 but  perhaps  that  is  not  the  correct
 position.  What  is  sought  to  be  pro-
 vided  now  is  mere  representation.  A
 representation,  we  very  well  know,  is
 a  very  mechanical  device;  if  we  know
 the  ~vamwious  official  echelons  in  the
 bureaucracy  in  the  country,  we  know  it
 very  well  that  the  destination  ofare-
 presentation is  the  waste  paper  basket,
 with  a  short  stoppage-og  the  table  of
 the  official  concerned,  As  a  matter  of
 fact,  even  the  second  opportunity  has
 quite  often  been  an  illusion,  but  I  feel
 the  Government:  need  not  destroy  that
 illugion,  and  need  not  cause  alarm  and
 apprehemeion  in  the  country.  I  feel
 the  .f@overnment  should  actually  pro-
 ceed  to  provide  for  a  more  effective
 appeal  on  record  so  that  the  legitimate
 grievances-of  amployees  who  may  have
 been  victims  of  ithegal  or  wilful  actions
 by  their  superiorg:may  be  remedied.

 With  these  words,  I  commend  the
 amendment  which  I  haye  ‘proposed
 and  put  before  the  House,  namely,  that
 the  employee  would  have  the  opportu-
 nity  of  being  heard  in  respect  of  the
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 penalty  proposed  to  be  awarded  to
 him.

 Shri  Ranga:  Sir,  I  endorse  al]  that
 has  been  said  by  my  hon.  friends  on
 this  side  of  the  House  belonging  ४०
 different  parties  I  am  opposed  to
 this  amendment  that  is  proposed  by
 the  hon,  Law  Minister,  Even  ordina-
 rily  it  is  a  dangerous  thing,  because  an
 employee  however  high  placed  he
 may  be  is  always  in  danger  of  being
 treated  in  an  arbitrary  manner  by  his
 superior.  Especially  in  civil  service
 that  danger  becomes  even  more
 glaring,  more  intolerable,  When  we
 know  for  a  fact  through  our  own  bitter
 experience  during  the  past  sixteen
 years  of  our  freedom  that  more  and
 more  of  politics  is  being  brought  into
 all  these  disputes  that  arise  in  regard
 to  the  activities  of  our  aivil  servants
 anq  all  those  who  have  got  to  work
 with  them,  it  is  not  possible  I  am  sure
 for  the  Law  Minister  to  gainsay  the
 experience  that  we  are  having  all  over
 that  political  interests  are  coming
 more  and  more  into  play  and  people
 who  are  in  authority  in  politics  are
 trying  to  interfere,  not  in  all  cases
 but  in  some  cases  at  least,  with  the
 freedom  or  with  the  power  to  use
 their  sense  of  responsibility  and  their
 discretion  which  is  vested  in  so  many
 of  our  civil  servants.  Whichever  em-
 ployee  fails  to  kotow  to  their  political
 superiors  is  in  danger  of  being  victi-
 mised,  punished,  depromoted  and
 made  to  suffer  various  other  disabili-
 ties  because  of  the  frowns  that  he  has
 won  from  his  political  superiors.
 Therefore,  under  these  circumstances,
 it  is  much  better  for  us  not  to  make
 any  change  at  all  in  the  Constitution
 and  we  should  continue  to  allow  our
 civil  service,  which  is  growing  very
 rapidly,  as  we  all  know,  and  Jakhs
 and  Jakhs  of  people  are  coming  with-
 in  its  purview,  the  privilege  of  en-
 joying  the  protection  of  the  Constitu-
 tion  that  was  given  to  them  instead
 of  trying  to  tamper  with  it.

 In  conclusion,  I  would  like  to  say
 that  if  we  are  to  upset  even  this  last
 remnant  of  independent  administra-
 54  (Ai)  LSD—8.
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 tive  element  through  our  political  im-
 patience  with  them  and  their  readi-
 ness,  their  courage  to  exercise  the  ini-
 tiative,  enterprise  and  spirit  of  in-

 dependence,  we  are  likely  to  endanger
 the  very  fcundations  of  our  social
 life  here  in  our  country  as  it  is  being
 buttressed  by  our  Constitution.
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 So  I  appeal  to  the  Government  and
 the  Congress  friends  even  at  this  last
 moment  to  yield  themselves,  not  so
 much  to  the  voice  of  protest  but  to  the
 voice  of  warning  that  is  being
 sounded  not  from  one  political  op-
 position  party  but  all  opposition
 parties  in  this  House,

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Hon.  Members  of  the
 Congress  also  want  to  speak  on  this?
 We  are  already  very  late.

 Shri  S.  १,  Chaturvedi:  Sir,  I  may
 be  given  two  minutes.

 Shri  D.  C.  Sharma  (Gurdaspur):
 There  should  be  some  time  for  the
 Third  Reading.

 Mr.  Speaker:  Hon.  Members  may
 put  one  or  two  questions  if  they  so
 desire—Shri  Chaturvedi.

 Shri  S.  N.  Chaturvedi:  Sir,  we  have
 heard  one  side  of  the  question  that
 has  been  agitating  the  minds  of  every-
 body,  and  I  want  to  put  the  other
 side  of  the  case.  As  compared  to
 the  common  man  the  Government
 employees  are  very  well  organised
 and  they  are  almost  a_  privileged
 ciass  in  this  country.  It  is  possible
 sometimes  that  they  might  suffer
 injustice  at  the  hands  of  their  super-
 iors.  But  for  a  common  man  it  is
 very  difficult  to  get  redress  against
 an  injustice  that  is  done  to  him  by  a
 Government  servant.  If  we  compare
 the  opportunities  that  are  afforded  for
 defending  themselves  in  this  country
 with  what  is  given  in  other  countries
 like  the  United  States,  Australia  and
 other  countries,  we  fing  that  they
 are  much  better  secure  and
 protected  here  than  anywhere  else.  In
 other  countries  a  charge-sheet  is
 given  and  they  are  asked  to  submit
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 their  explanations  within  five  or  seven
 days.

 Shri  Priya  Gupta:  Let  the  common
 man’s  privilege  be  given  to  us;  we  do
 not  mind  it.

 Mr.  Speaker:  Order,  order.  He  has
 had  his  chance,  He  should  hear  others
 now.

 Shri  S.  N.  Chaturvedi:  I  am  only
 pleading  that  we  should  look  at  this
 question  with  the  background  of  the
 common  man  who  is  helpless  and
 unorganised,  and  I  dare  say  that  we
 are  voicing  vociferously  the  case  of
 the  government  servants  because  they
 are  organised  and  they  have  strength
 behind  them.  Besides,  as  I  have  said,
 they  have  ample  safeguards  to  protect
 them.  Here  is  a  study  made  by  the
 Indian  Law  Institute  about  the  utility
 of  this  second  opportunity.  I  will
 read  out  only  two  or  three  sentences
 from  this.  In  the  Disciplinary  Pro-
 ceedings  Against  Government  Ser-
 vants,  a  case  study  conducted  by  the
 Indian  Law  Institute,  it  is  said:

 “It  is,  therefore,  believed  on  the
 basis  of  this  study  that  the  second
 opportunity  given  to  the  accused
 officer  in  disciplinary  proceeding
 does  not  seem  to  be  serving  any
 aseful  function.  It  only  protracts
 the  proceedings”.  Placing  a  tech-
 nical  construction  on  the  expres-
 SiOn  ‘action  proposed’  it  may  be
 easy  for  one  to  ask:  what  is  the
 harm  in  giving  two  opportunities?
 But  it  is  also  difficult  to  answer
 the  counter  question:  why  should
 there  be  two?  The’  explanation
 that  at  that  stage  an  accused  offi-
 cer  can  plead  for  the  reduction  in
 the  proposed  penalty  is  not  con-
 vincing  especially  after  Hukam
 Chand’s  case  where  the  Supreme
 Court  not  only  upheld  a  _  notice
 in  which  all  the  possible  major
 penalties  were  inserted  but  sought
 to  rationalise  it.  Even  admitting
 that  the  above  is  a  valid  consi-
 deration,  still  it  is  not  intelligible
 why  a  distinct  opportunity  is  to
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 be  given  to  an  accused  officer  for
 this  limited  purpose.  He  can  as
 well  plead  for  a  lesser  penalty
 even  if  he  is  given  one  opportu-
 nity.  Further,  he  has  ample
 opportunity  to  address  himself  to
 this  aspect  in  an  appeal.  Indeed
 our  study  discloses  that  at  the
 appellate  stage  the  accused  offi-
 cers  often  successfully  prosecute
 their  case  for  the  mitigation  of
 the  penalties.”

 Sir,  I  will  quote  only  one  sentence
 more  and  ‘then  conclude.

 Mr.  Speaker:  Is  that  as  long  as  the
 previous  one?

 Shri  S.  N.  Chaturvedi:  I  will  quote
 only  one  sentence  and  then  conclude.
 Here  it  is  said:

 “In  response  to  the  second
 notice  the  accused  officers  almost
 invariably  repeat  the  very  conten-
 tions  that  they  had  _  already
 raised  in  their  defence  statement
 though  by  that  time  the  stage
 would  be  too  much  advanced  to
 canvass  the  correctness  of  findings
 of  fact.  Their  anxiety  even  at
 that  stage  was  not  so  much  to
 plead  for  the  reduction  in  the
 quantum  of  punishment  proposed
 in  the  second  show-cause  notice
 as  to  establish  their  innocence.
 They  would  think  presumably
 that  such  plea  might  be  construed
 as  an  admission  of  guilt.  When
 the  disciplinary  authority  came
 to  a  finding  of  guilt  on  the  basis
 of  the  evidence  supplied  by  the
 accused  officer  as  well  85  the
 department  during  the  enquiry,
 it  would  be  unlikely  that  he
 would  arrive  at  the  finding  of  not
 guilty  on  repetitious  contentions.”

 This  is  the  other
 question.

 An  Hon.  Member:  Is  it  one  sentence?

 Mr.  Speaker:  There  was  no  full  stop
 in  between.  Now,  the  hon.  Minister.

 aspect  of  this
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 Shri  Daji:  Sir,  before  that,  I  would
 like  to  have  half  a  minute.

 Mr.  Speaker:  I  have  refused  others.

 Shri  Daji:  I  have  moved  amend-
 ments.  They  have  not  moved  any
 amendment.

 Mr.  Speaker:  I  was  calling  every
 hon.  Member  who  was  present  on  this
 side.  Only  after  I  exhausted  all  of
 them  I  turned  to  the  other  side.  If  I
 allow  him  now,  I  will  have  to  allow
 others  also.

 Shri  Daji:  I  only  want  to  ask  one
 clarification  from  the  hon.  Minister.
 That  is  why  I  have  given  the  amend-
 ment.  I  want  to  ask  the  meaning  of
 the  term  “on  the  penalty  proposed”.
 Does  that  not  mean  that  the  aggriev-
 ed  employee  can  only  make  submis-
 sions  regarding  deduction  of  penalty
 and  not  against  the  penalty?  That  is
 why  I  have  used  the  term  “against
 the  penalty”.  It  may  be  on  the  same
 evidence.  He  need  not  give  any  fur-
 ther  evidence.  On  the  same  evidence
 which  has  been  recorded  once,  he
 should  be  allowed  to  make  submis-
 sions  in  respect  of  both  deduction  in
 penalty  and  also  against  it,  that  he
 should  not  be  given  any  penalty  at
 all.

 Shri  Bakar  Ali  Mirza:  This  is  a
 fundamental  change  in  the  conditions
 of  service  of  the  civil  servants.  A
 Government.employee  cannot  get  any
 legal  help  when  the  first  inquiry  is
 being  conducted.  That  being  the  case,
 what  advantage  the  Government  are
 getting  except  saving  some  time,  I  do
 not  know.  A  number  of  legal  pro-
 nouncements  have  already  made  the
 position  clear.  Further,  this  has  been
 there  for  a  very  long  time,  even  dur-
 ing  the  British  time.  So,  why  make
 this  fundamental  change  in  the  condi-
 tions  of  service  now?

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  I  do  not  think  the  amendment
 that  the  Law  Minister  has  been  pleas-
 ed  to  move  now  will  satisfy  the
 requirements  of  justice.  We  are
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 dealing  with  the  punishment,  an
 extreme  penalty  of  removal,  discharge
 or  reduction  in  rank.  The  penalty
 being  extreme,  the  requirements  of
 justice  demand  that  the  employees
 should  be  given  full  opportunity.
 Also,  psychologically  and  from  the
 administrative  point  of  view,  the
 acceptance  of  this  amendment  will
 create  a  situation  where  the  attitude
 of  the  officers  will  grow  more  stiff  and
 they  will  take  a  cue  from  this  amend-
 ment  as  to  what  their  general  atti-
 tude  towards  their  subordinates  dur-
 ing  the  inquiry  should  be.  Therefore,
 I  am  of  the  opinion  that  this  will  not
 only  not  meet  the  requirements  of
 justice,  but  rather  produce  contrary
 results.

 Shri  A.  K.  Sen:  Mr.  Speaker,  Sir,
 it  is  not  very  often  that  the  civil  ser-
 vant  gets  a  bouquet  from  everywhere,
 but  on  this  occasion  he  has  been  made
 the  subject  matter  of  a  May  Day
 rally—he  has  been  called  a  labourer,
 he  has  been  called  a  worker—and  I
 think  the  civil  servants  will  be  cer-
 tainly  delighted  to  hear  it.

 Shri  Prabhat  Kar:  He  is.

 Shri  Hari  Vishnu  Kamath:  We  are
 all  workers.

 Shri  A.  K.  Sen:  He  will  be  happy  to
 know  that  besides  Government,  there
 are  others  who  think  of  him.

 Now,  the  point  is  that  I  am  con-
 firmed  in  my  original  belief  that  the
 Constitution,  as  it  stood,  had  led
 many  people  to  think  that  the  expres-
 sions  used  in  article  3ll  enabled  the
 officer  concerned,  even  after  the  first
 inquiry,  to  have  more  or  less  a  second
 inquiry.  I  was  told  by  Shri  Daji  and
 others,  when  the  original  motion  was
 adopted  here,  in  the  Joint  Committee
 and  here  again  now  that  all  that  they
 wanted  was  the  right  of  representation
 on  the  penalty  proposed  and  that
 they  did  not  think  that  article  3ll,  as
 it  stands  now,  provides  for  a  second
 opportunity,  in  the  sense  of  a  second
 hearing.  Shri  Daji  has  stated  in  his
 speech  even  as  late  as  yesterday:
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 “If  one  inquiry  has  been  gone

 into  before  the  show-cause  notice
 has  been  given,  it  would  not  be
 reasonable  for  him  to  ask  for  a
 second  inquiry.  That  is  the  consi-
 dered  view.”

 Then  he  quotes  Khemchand’s_  case
 and  tells  me  that  I  have  read  the  case
 wrongly.  Well,  after  hearing  Shri
 Krishna  Menon  and  others,  it  is  now
 quite  clear  that  there  is  a  great
 divergence  of  view  in  this  matter,  and
 the  suggestion  that  some  vital  right
 is  being  taken  away,  as  _  voiced  by
 Shri  Priya  Gupta,  even  though  the
 Government  amendments  specifically
 grant  it  in  so  meny  words  the  consti-
 tutional  right  to  make  a  representa-
 tion  on  the  penalty  proposed  shows
 that  what  is  needed  is  not  a  represen-
 tation  on  the  penalty  proposed  but
 more  or  less  a  re-hearing  on  the  ques-
 tion  of  innocence,  as  read  out  from
 Santhanam  Committee’s  report.

 Shri  Priya  Gupta:  You  do  _  that.
 Then  it  is  very  good.  You  become
 more  socialist  day  by  day  by  cartail-
 ing  of  the  privileges  and  _  rights  of
 the  labour!

 Shri  Krishna  Menon  (Bombay
 City  North):  The  Law  Minister  has
 thought  it  fit  to  interpret  what  I  said.
 What  I  said  was  about  the  removal
 of  the  constitutional  safeguard.

 Dr.  L.  M.  Singhvi:  Sir,  on  a  point
 of  order.  The  Law  Minister  should
 yield  to  Shri  Menon.  When  _  Shri
 Menon  is  making  a  statement,  he
 should  yield.

 Shri  A.  K.  Sen:  Shri  Menon  said
 that  I  had  interpreted  him  wrongly
 and  what  he  said...

 Shri  Krishna  Menon:  I  did  not  say
 “wrongly  interpreted”.  I  said  that  he
 interpreted  me.  I  said  that  the  con-

 stitutional  safeguard  fhas  been
 removed.

 “Shri  Ranga:  Sir,  on  a  point  of
 order.  When  one  Member  is  speak-
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 ing,  you  should  not  allow  another
 Member  to  stand.

 Shri  Tyagi:  Then,  how  is  he  stand-
 ing,  Sir?  (Interruptions)

 Shri  Ranga:  He  must  sit  down  and
 not  we.

 Mr.  Speaker:  Order,  order.  He  re-
 peats  the  same  thing  which  he
 accuses  in  others.

 Shri  Prabhat  Kar:  The  Law  Min-
 ister  is  still  standing.  Let  him  sit
 down.

 Shri  Ranga:  Even  in  spite  of  all
 this,  he  is  doing  the  same  _  thing,
 standing.

 Shri  Priya  Gupta:  Instead  of  this,
 let  us  come  to  some  serious  business.

 Mr,  Speaker:  There  are  some  who
 stand  up  and  begin  to  interrupt  or
 attempt  to  interrupt  and  say  some-
 thing.  There  are  others  who  remain
 sitting,  even  though  they  are
 interrupting.

 Shri  Ranga:  That  does  not  justify
 this.  Why  do  you  not  say  this  is  not
 in  order?

 Mr.  Speaker:  Order,  order.  He  _  is
 not  prepared  to  listen  to  me.

 Shrj  Ranga:  Excuse  me,  Sir,  this
 does  not  call  for  an  omnibus  obser-
 vation.  I  have  called  your  attention
 to  one  particular  impropriety  com-
 mitted  by  the  Law  Minister.  We  will
 be  content  if  you  will  give  your
 simple  ruling  over  it.

 Mr.  Speaker:  If  there  are  three  or
 four  Members  who  have  raised  some
 points,  why  should  I  not  refer  to  all
 of  them?

 Shri  Ranga:  You  need  not  refer  to
 all  of  them.

 Mr.  Speaker:  Why  not?  Why  should
 I  not  take  that  opportunity  to  refer
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 to  all  of  them?  Am  I  required  only
 to  refer  to  the  point  of  the  hon.
 Member  and  not  of  the  others,  who
 have  also  raised  some  points?

 Shri  Ranga:  This  is  the  only  point
 which  we  have  raised.

 Mr.  Speaker:  No,  no.  Others  have
 also  raised  it,  apart  from  Shri  Ranga.
 I  am  referring  to  all  of  them.  This  is
 a  specific  case  that  Shri  Ranga  has
 referred  to.  But  there  are  other
 Members  who  continue  to  interrupt.
 Should  the  Member  in_  possession  of
 the  House  keep  silent?  That  is  what
 I  was  referring  to.  Some  do  take
 objection  to  some  impropriety,  as
 Shri  Ranga  did,  but  there  are  same
 others  who  go  on  interrupting,  while
 they  are  sitting,  and  they  do  not  take
 that  much  trouble  of  standing  up  and
 then  saying  something  to  which  the
 other  Member  can  answer.  It  is
 proper  acknowledged  procedure  that
 if  one  hon.  Member,  be  he  a  Minis-
 ter  or  a  Member,  is  in  possession  of
 the  House,  then  others  have  to  listen
 to  him  patiently,  If  there  is  an  in-
 terruption,  courtesy  demands  that
 the  hon.  Member  or  Minister,  who  is
 in  possession  of  the  House,  should
 ordinarily  yield  to  him.

 Dr.  L.  M.  Singhvi:  That  is  what  I
 have  suggested.

 Mr.  Speaker:  Then,  he  has  to  listen
 to  what  the  interrupter  has  to.  say.
 But,  if  he  does  not  yield,  then  the
 interrupter  should  sit  down  and  wait
 for  his  opportunity  when  the  other
 Member  has  finished.  That  is  the  pro-
 cedure  and  normally  every  hon.
 Member  should  observe  that.

 Shri  A.  K,  Sen:  Mr.  Speaker,  when
 there  is  an  interruption,  particularly
 when  it  comes  from  behind,  it  is  very
 difficult  to  watch  whether  the  inter-
 rupter  has  sat  down.  In  this  case,  by
 the  time  I  looked  back,  I  found  Shri
 Menon  had  sat  down,  and  I  started
 answering  him.
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 Shrimati  Renu  Chakravartty:  He
 was  standing  and  still  the  hon.  Min-
 ister  did  not  yield  or  resume  his  seat.

 Shri  A.  K.  Sen:  Shrimati  Chak-
 ravartty  neeq  not  stand  up  for  Shri
 Menon.  He  can  speak  for  himself.

 Shrimati  Renu  Chakravartty:  See
 the  arrogance  of  the  Minister.  It  is
 absolutely  unbearable.

 Shri  C.  K.  Bhattacharyya:  The  hon.
 Member  is  sitting  and  interrupting.

 Shri  A.  K.  Sen:  As  I  read  Shri
 Menon’s  observations,  [  find  that  Shri
 Menon  has  said  that  a  great  consti-
 tutional  ‘safeguard  was  being  taken
 away  by  the  proposed  amendment.  I
 find  that  we  are  bringing  into  the
 Constitution  by  the  proposed  amend-
 ment,  which  I  moved  yesterday,  some-
 thing  in  addition  to  what  was  there
 when  the  Joint  Committee  had  re-
 ported,  a  right  which,  I  was  told  by
 hon.  Members  on  the  other  side,  was
 the  only  right  which  was  demanded,
 namely,  the  right  to  make  ag  repre-
 sentation  on  the  penalty  preposed,
 because  article  3ll,  as  will  be  seen,
 before  it  was  referred  to  the  Joint
 Committee,  did  give  a  right  of  re-
 presentation  and  a  right  of  hearing
 on  the  charges  framed  against  the
 officer  concerned,  and  a  reasonable
 opportunity  of  being  heard  in  respect
 of  those  charges.  What  was  sought
 was  that  even  after  the  hearing  on
 the  charges  and  a  conclusion  on  the
 facts,  the  officer  should  have  a  right
 to  make  a  representation  on  the  pen-
 alty  proposed  when  the  facts  are
 found  and  the  penalty  js  proposed.  It
 was  then,  after  the  representatives  of
 the  civil  servants  hag  seen  me  and
 made  it  clear  that  they  do  not  want
 a  right  of  re-hearing  in  the  matter
 again  and  a  repetition  of  the  entire
 proceedings  but  only  a  right  to  re-
 present  against  the  penalty  propos-
 ed,  that  I  brought  this  amendment.
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 The  draft  originally  given  to  me  only

 mentioned  the  words  “on  the  evidence
 aire  ‘dy  adduced”  and  I  changed  those
 words  into  “on  the  evidence  adduced
 during  the  inquiry”,  The  enquiry  that
 I  had  in  the  Lobby,  one  from  Shri
 Daji,  was  whether  the  expression
 “right  of  representation  on  the  penalty
 proposed””  was  equivalent  to  “against
 the  penalty  proposed”.  I  can  under-
 stand  that,  but  to  say  that  a  great  cons-
 titutional  safeguard  is  being  taken
 away  is  in  my  submission  completely
 unfounded,

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  May  I  ask  the  hon.
 Law  Minister  one  question?

 Mr.  Speaker:  If  he  yields.

 Shri  Frank  Anthony:  I  agree  entirely
 that  this  amendment  merely  spells
 cut  the  decision  of  the  Supreme  Court.
 The  Supreme  Court  said  clearly  that
 the  second  opportunity  is  only  an  op-
 portunity  to  represent  against  the
 penalty  proposed.  Then  why  not  leave
 article  3ll  as  it  was?  Unfortunately,
 for  no  rhyme  or  reason  laymen,  MPs
 are  suspecting  that  because  you  are
 changing  it,  you  are  taking  it  away.
 Actually  this  merely  spells  out  the
 Supreme  Court  judgement,

 Shri  5  K,  Sen:  Shri  Anthony  and
 others  will  remember  that  the  decision
 of  the  Supreme  Court  makes  it  quite
 clear  that  the  second  opportunity  was
 merely  an  opportunity  to  make  a  re-
 presentation  on  the  penalty  proposed.
 If  that  is  so.  I  said,  there  was  no  harm
 in  having  it  clarified.

 Shri  Hari  Vishnu  Kamath:  Why
 amend  the  article?

 Shri  A.  K.  Sen:  Because  there  are
 persons  of  responsibility,  like,  Shri
 Menon.  who  think  that  a  great  cons-
 titutional  safeguard  is  being  taken
 away.  If  that  is  so.  the  Government  is
 entitled  to  make  it  clear......  (Inter-
 ruption).  I  am  afraid  I  annot  make
 १६  clear  further.  The  Government
 having  regard  to  the  decision  of  the
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 Supreme  Court  is  entitled  to  make  the
 matter  clear  beyond  doubt  so  that
 there  wiil  be  no  controversy  on  the
 question

 Shri  Priya  Gupta:  Are  you  not  satis-
 died  with  the  Supreme  Court’s  clarifi-
 cation?

 Shri  A.  K,  Sen:  Now  the  next  ques-
 tion  is  about  the  clarification  of  this
 question  as  to  whether  opportunity  to
 make  representation  on  the  penalty
 proposed  is  as  good  as  “against  the
 penalty  proposed’,  In  my  submission—
 and  of  course—“opportunity  to  make
 a  representation  on  the  penalty  pro-
 posed”  is  as  good  as  “opportunity
 against  the  penalty  proposed”.  In  fact,
 it  is  a  little  wider  because  it  need  not
 be  confined  to  “against  the  penalty”
 but  may  cover  anything  connected  with
 the  penalty,  Therefore  in  my  sub-
 mission  when  we  put  the  words  “on
 the  penalty”,  we  have  a  mind  to  make
 it  as  comprehensive  as  possible  to
 make  representation  connected  with
 tne  penalty.

 Tnis  disposes  of  most  of  the  objec-
 tions,  If  it  is  agreed  that  what  the
 Government  proposes  to  do  by  the
 new  amendment  is  only  what  the  Sup-
 rem»  Court  has  made  clear  in  the
 course  of  its  decision—if  that  was  the
 position—we  should  make  it  clear  be-
 caus?  every  time  this  comes  up  we
 are  told  tnat  the  second  opportunity
 is  something  wider  than  an  opportu-
 nity  to  make  a  representation  merely
 on  the  penalty  proposed,  as  we  have
 heard  here,  I  quite  concede  that  these
 submissions  are  made  genuinely  un-
 der  a  genuine  impression  that  this  is
 the  law,  namely,  that  the  second  op-
 portunity  is  much  wider  than  what
 nas  been  construed  by  judicial  autho-
 rities  and  what  the  Government  consi-
 ders  to  he  the  proper  scope  of  the  ar-
 ticle.  Because  of  these  misapprehen-
 sions  it  has  been  thought  absolutely
 fecessary  to  put  such  an  important
 article  beyond  any  shadow  of  doubt.

 Mr,  Speaker:  Can  I  put  any  of  these
 amedments  to  a  voice  vote?
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 Shri  Hari  Vishnu  Kamath:  No,  Sir;
 I  would  press  for  a  division,

 Shri  Bade:  I  would  also  press  for  a
 division,  ‘

 Shrj  Prabhat  Kar:  I  also  will  press
 for  a  division.

 Mr,  Speaker:  There  is  no  amend-
 ment  to  clause  l,  Is  Shri  Tyagi  going
 to  move  his  amendment  No.  7  for  the
 insertion  of  New  Clause  ]  A?

 Shri  Tyagi:  I  had  given  notice  of  an
 amendment  to  clause  ll.  I  wanted  to
 move  amendment  No.  8......

 Mr.  Speaker:  No.  7  is  not  moved
 then.

 Shri  Tyagi:  No,  Sir,

 Mr.  Speaker:  Shri  Muhammad  Ismail
 is  not  here;  so,  his  amendment  also
 goes,  Then  what  about  amendment
 No,  8  for  insertion  of  New  Clause  3?

 Shri  Tyagi:  This  is  an  amendment
 which  I  proposed  to  move  because  I
 felt  that  there  were  a  mumber  of
 judges  who  were  retiring  during  the
 course  of  consideration  of  this  Bill,
 but  in  deference  to  the  opinion  of  some
 of  the  hon.  friends  on  this  side....

 Shri  A.  P.  Jain  (Tumkur):  Mine
 also.

 Shri  Tyagi:  advocates  and  those
 who  are  well-versed  with  law—I  50
 had  a  doubt—that  an  amendment  to
 the  Constitution  which  would  give
 retrospective  effect  would  not  look
 very  well,  in  the  hope  that  Govern-
 ment  wil]  accommodate  these  retiring
 judges  under  another  clause,  I  do  not
 feel  like  moving  this  amendment.  I
 fee]  that  I  must  respect  the  wishes
 and  the  comments  of  learned  people
 on  this  side.
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 Mr.  Speaker:  So,  this  amendment
 is  not  moved.  Now  I  am  putting  the
 clause,  to  the  vote  of  the  House  one
 by  one.  Every  clause  is  to  be  voted
 upon.  So,  let  the  lobbies  be  cleared.

 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 Division.
 Shri  Tyagi:  We  could  not  under-

 stand  this.

 Mr.  Speaker:  I  could  not  follow
 what  the  objection  was.  I  was
 directly  calling  for  the  division  be-
 cause  nothing  can  be  decided  by  a
 voice  vote  here.  That  statutory
 majority  is  necessary  in  any  case.
 Therefore,  voice  vote  is  not  necessary.
 The  hon.  Members  should  get  ready
 now.  I  am  calling  for  the  division.

 Shri  Radhelal  Vyas  (Ujjain):  Some
 of  the  Members  who  just  came  do  not
 know  on  what  clause  the  division  is.

 Mr.  Speaker:  I  am  putting  it  again.

 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  Lok  Sabha  divided

 *Division  No.  27

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:

 Ayes—300
 Noes—9

 The  ‘Ayes’  have  it,  the  ‘Ayes’  have
 it.  The  motion  is  carried  by  a  major-
 ity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 then  two-thirds  of  the  Members  pre-
 sent  and  voting.

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 *The  names  of  the  Members  couldnot  be  recorded  due  to  mechanical  de-
 fect  in  the  voting  machine.
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 Mr,  Speaker:  The  question  is:

 “That  clause  3  stand  part  of  the
 Bin".

 The  Lok  Sabha  divided.

 *Division  No.  28

 Mr.  Speaker:  The  result
 division  is:

 Ayes—288
 Noes—35

 of  the

 The  ‘Ayes’  have  it,  the  ‘Ayes’  have
 it.  The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Mr.  Speaker:  Clause  4:  amendment
 No.  25.

 The  question  is:

 Page  l.  omit  lines  5  and  16.  (25)
 The  Lok  Sabha  divided.

 *Division  No  29

 Some  Hon.  Members  rose—

 Mr,  Speaker:  Four  more  for  ‘Noes’
 and  one  more  for  ‘Aves’.

 The  result  of  the  Division  is:

 Ayes  37:  Noes  288.

 The  ‘Noes’  have  it:  the  ‘Noes’  have
 it;  the  amendment  is  lost.

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  2,  for  lines  3  to  6.  substitute—

 ‘“(3)  If  any  question  arises  as
 to  the  age  of  a  Judge  of  a  High
 Court,  the  question  shall  be  decid-
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 ed  b;  such  authority  and  in  such
 manner  as  Parliament  may  by
 law  provide.”.’  (3l)

 The  Lok  Sabha  divided.

 *Division  No.  30

 Some  Hon.  Members  rose—

 Mr,  Speaker:  Four  more  for  ‘Ayes’

 The  result  of  the  Division  is:

 Ayes  32;  Noes  290.

 The  ‘Noes’  have  it;  the  ‘Noes’  have
 it.  The  amendment  is  lost.

 The  motion  was  negatived.
 Mr.  Speaker:  Is  every  amendment

 to  be  divided?

 Shri  Hari  Vishnu  Kamath:  I  have
 no  more  amendments.

 Some  Hon,  Members:  Voice  vote

 Mr,  Speaker:  Any  other  amend-
 ment?

 Shri  Kashi  Ram  Gupta:  Nos.  26  and
 30.

 Shri  Prabhat  Kar:  No,  29

 Mr.  Speaker:  The  question  is:

 Page  2,  for  lines  3  to  6,
 tute—

 substi-

 5  (3)  the  age  of  a  Judge  of  a
 High  Court  shall  be  determined
 by  such  authority  and  in  such
 manner  as  Parliament  may  by  law
 provide.”.’  (30)

 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 Page  l,  line  16,  for  “sixty-two
 years”,  substitute—

 ८  “sixty-five  years,  with  no  right
 to  practise  after  retirement,”  (26).

 The  motion  was  negatived.

 *The  names  of  the  Members  could  not  be  recorded  que
 defect  in  the  voting  machine.

 to  mechanical
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 Mr,  Speaker:  I  shall  now  put
 amendment  No.  29  to  vote.

 The  question  is:
 Page  2,  for  lines  3  to  6,  substi-

 tute—
 (3)  The  age  of  a  Judge  of  a

 High  Court  shall  be  stated  in  the
 warrant  of  his  appointment  and
 the  date  50  stated  shall  be
 final.”.’.  (25)

 The  motion  was  negatived.
 Mr,  Speaker:  Amendment  No,  29  is

 lost.  All  the  amendments  which  were
 moved  to  clause  4  are  lost.  There  is
 no  Government  amendment  to  _  this
 clause.  I  shall  now  put  clause  4  to
 vote.

 Shri  Hari  Vishnu  Kamath:  May  I
 submit  that  there  are  two  sub-clauses
 to  this  clause,  and  they  are  wholly  un-
 related  to  each  other?  While  one  may
 like  to  vote  for  one  sub-clause,  one
 may  like  to  vote  against  the  other  sub-
 clause.  I  think  that  Government  have
 not  been  well  advised  on  this  matter.

 Mr.  Speaker:  At  this
 might  not  be  able
 separately.

 The  question  is:
 “That  clause  4  stand  part  of  the

 Bill”.
 Let  the  Lobby  be  cleared.
 Shri  Bhagwat  Jha  Azad  (Bhagal-

 pur):  I  would  like  to  submit  that
 many  of  us  could  not  vote  in  the  ear-
 lier  stages,  because  the  bell  was  not
 ringing  in  the  Library  and  in  the  ad-
 jacent  portion  of  the  Parliament
 House.  The  bell  must  be  properly
 tested  beforehand.  About  seven
 Members  were  there  in  the  Library,
 and  the  bell  did  not  ring  there,  and,
 therefore,  we  have  been  deprived  of
 our  vote  on  the  earlier  clauses.  I
 would  only  like  to  draw  your  atten-
 tion  to  this  that  the  ringing  of  the
 bell  should  be  properly  tested  in
 advance.

 Mr,  Speaker:  How  could  the  others
 hear  it?  Most  other  Member,  have

 moment,  I
 to  put  them

 VAISAKHA  lI,  885  (SAKA)  (Fifteenth
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 heard  it  and  they  have  been  able  to
 come.
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 Shrimati  Renu  Chakravartty:  It
 happened  the  other  day  also.  We  were
 in  the  Select  Committee,  and  the  bell
 did  not  ring  al  all.

 Mr,  Speaker:  I  shall  get  it  tested
 again.  I  shal]  send  some  messenger
 to  find  out  whether  the  bell  is  ringing
 now.  Now,  the  Lobby  has  _  been
 cleared.

 The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  Lok  Sabha  divided.

 *Division  No.  3l

 Mr,  Speaker:  The  result  of  the
 division  is:  Ayes  29l:  Noes  37.  The
 ‘Ayes’  have  it;  the  ‘Ayes’  have  it.  The
 motion  is  caried  by  a  majority  of  the
 total  membership  of  the  House  and
 by  a  majority  of  not  less  than  two-
 thirds  of  the  Members  present  and
 voting.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  5

 Mr.  Speaker:  I  shall  now  एप
 amendment  No.  46  to  vote.  The  ques-
 tion  is:

 “Page  2,  line  16,  —for  “by  order
 fix”  substitute—

 “fix  by  notification  to  be  pub-
 lished  in  the  official  Gazette  and
 laid  on  the  Table  of  both  Houses
 of  Parliament  as  soon  as  may  be”.
 (46).

 The  motion  was  negatived.
 Amendment  No,  34  was  also  put  and

 negatived.
 Mr.  Speaker:  The  question  is:

 “That  clause  5  stand  part  of  the
 Bil”.

 The  Lok  Sabha  divided.

 *The  names  of  the  Members  could  not  be  recorded  due  to  mechanical
 defect  in  the  voting  machine.  द
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 Division  No.  32]
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Baakrishnan,  Shri
 Balmiki,  Shri
 Banerjee  Dr.  R.
 Barkataki,  Shrimati  Renuka
 Barupal,  Shri  P.  L.
 Basant  Kunwari,  Shrimati
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa,  Shri  Onkarlal
 Besra,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bhattacharya,  Shri  Dinen
 Bist,  Shri  J.  B.S.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafle,  Shri
 Daji,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  T
 Das,  Shri  Sudhanau
 Dasapps,  Shri
 Dass,  Shri  ८
 Deo  Bhan  Shri  F.  C.
 Deshmukh,  Shri  B  .D.
 Deshmukh,  Shri  Shivaji  Rao  5.

 MAY  hk  963

 AYES

 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Ering,  Shri  D.
 Firodia,  Shri
 Gaekwad  ,  Shri  Fatehsinharao

 (Fifteenth  Amendment)
 Bill

 [16.55  hrs,

 Kureel,  Shri  8.  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri

 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  द  8.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  ShriN.  R.
 Goni,  Shri  Abdul  Ghani
 Gopalan,  Shri  A.  K.
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Priya
 Gupta,  Shri  Ram  Ratan
 Gupta,  Shri  Shiv  Charan
 Hajrnaavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Himmatsinhji,  Shri
 Imbichibava,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagjjvan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedhe,  Shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Karuthiruman,  Shri
 Kedaria,  ShriC.  M.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.  R.
 Krishnamachari,  Shri  T.  T.
 Krishnapal  Singh,  Shri

 Mahtab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.  5.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuna  Prasad
 Maniyangadan,  Shri
 Manti,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  5.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.  २२.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Mishra,  Shri  M.  P.
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohiuddin,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  5
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Mukerjec,  Shrimati  Sharda
 Murmu,  Shri  Sarkar
 Murthy,  Shri  8.5.
 Murti,  Shri  M.  5.
 Musafir,  Shri  G.  5.
 Muthiah,  Shri
 Naidu,  Shri  V.  0.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Snri  Jawaharlal
 Nigam  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Oza,  Shri
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 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  SbriR.S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  0.5.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  B.
 Patil,  Shri  5.  K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pilai,  Shri  Nataraja
 Pottekkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  D,  D.
 Raghavan,  Shri  A.  V.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  R.
 Raju,  Dr.  0.  S.
 Rem,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  5.  V.
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rananja:  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha

 Bade,  Shri
 Gupta,  Shri  Kashi  Ram
 Kamath,  Shri  Hari  Vishnu
 Marandi,  Shri

 Mr,  Speaker:  The  result

 VAISAKHA  I,  885  (SAKA)

 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapatbi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  Yallamanda
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  Ss.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Sari  A.  5.
 Samanta,  Shri  S.  C.
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham
 Sarma,  ShriA.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr  Ranen
 Sen,  Shri  A.  K.
 Sen  Shri  P.  6.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.C.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  "rasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.

 NOES

 Ranga,  Shri  १)
 Reddy,  Shri  Narasimha
 Shashank  Manjri,  Shrimati
 Singhvi,  Dr.  L.  M.

 of  the

 (Fifteenth  77324
 Amendment)  Bill
 Sinha,  Shri  Satya  Narayan
 Sirha,  Shrimati  Ramdulari
 Sinha,  Shrimiti  Tarkeshwar
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan  Dr.  P.
 chara  7097  तिलों,
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy.  Shri  M.  P.
 Swarn‘Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thimmaish,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  R.  S.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M  B.
 Varma,  Shri  Ravind:
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  ShriA  N.
 Vimla  Devi,  Shrimati
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  8.  P.
 Yusuf,  Shri  Mohammad

 Swamy,  Shri  Sivamurthi
 Tan  Singh,  Shri
 Utiya,  Shri

 Division  is:  Ayes  313;  Noes  .
 The  ‘Ayes’  have  it;  the  ‘Ayes’  have  it

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of
 and  by  a  majority  of  not  less
 two-thirds  of  the  Members

 the  House
 than

 present
 and  voting.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6

 Mr,  Speaker:  The  question  is:

 “Page  2,  line  8,—for  “sixty-two
 years”  substitute—“‘sixty-five
 years”.  (35).

 The  motion  was  negatived.
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 Mr,  Speaker:  The  question  is:

 “Page  2,  line  8,—for  “sixty-two

 MAY  ,  963  (Fifteenth  Amendment)

 years”  substitute—“sixty-four  Bill”
 years”.  (47)

 The  motion  was  negatived.

 Division  No.  33]
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Aney  Dr.  M.  S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri
 Balmiki,  Shri
 Banerjee,  Dr.  R.
 Barkatki  Shrimati  Renuka
 Barupal  Shri  P.  L.
 Basant  Kunowari,  Shrimati
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri
 Bhagat  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.B.
 Bhatkar  Shri
 Bhattacharyya,  Shri  .C.  K.
 Bhattacharya,  Shri  Dinen
 Bist,  ShriJ.  8.  Ss.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shrii  Sachindra
 Chauchuri,  Shrmati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal  Shri
 Dafie,  Shri
 Daljit  Singh  ,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu

 AYES

 Dasappa,  Shri
 Dass,  ShriC.
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaji  Rao
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.L.
 Bring,  Shri  0.
 Firodia,  Shri

 Bill
 Mr,  Speaker:-  The  question  is:

 “That  clause  6  stand  part  of  the

 The  Lok  Sabha  divided:

 [16.57  hrs.

 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kishan  Veer,  Shri
 Koya,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.  R.
 Krishnamachari,  Shri  T.  ‘T.
 Kureel,  Shri  8.  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati Gaekwad,  Shri  Farehsinh:

 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Gangs  Devi,  Shrimati
 Gosh,  Shri  Atulya
 Ghosh,  Shri  कब,  ्,
 Goni,  Shri  Abdul  Ghani
 Gopalan  Shri  A.  K.
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Ram  Ratan
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Himmatsinbji.  Shri
 Imbichibava,  Shri
 Iqbal  Singh  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagjivan  Ram,  Shi
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jayarijaman,  Shri
 Jedhe,  Shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kedadi,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Kar,  Shri  Prabhat
 Keruthiruman,  Shri
 Kedaria,  Shri  C.  M.

 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri
 Mahatab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.  S.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  B.  N.
 Mandal,  Shri  Yamuna  Prasad
 Maniyangadan,  Shri
 Mantri,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihar:
 Mehtra,  Shri  J.  R.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menoa,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Mishra,  Shri  M.  P.
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  0.
 Mohiuddin,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  5.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Maukerjes,  Shrimati  Shards
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 Murmu,  Shri  Sarkar
 Murthy  Shri  B.S.
 Murti,  Shri  M.  S.
 Musafir,  ShriG.S.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik  Shri  Maheswar
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  S.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nagam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Vishwa  Nat»
 Panna  Lal,  Shri
 Pant  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  8.
 Patil,  Shri  S.  K.
 Patil,  Shri  है  A.
 Patnaik,  Shri  B.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,Shri  Nataraja
 Pottekkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  0.  D.
 Raghavan,  Shri  A.  V.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,ShriC.  R.
 Raju,  Dr.  D.  S.
 Ram,  Shri  T.
 Ram  Sewak,  Shri

 Bade,  Shri
 Berwa,  Shri  Onkarlal
 Chaudhuri,  Shri  Tridib  Kumar
 Daji,  Shri
 Gupta,  Shri  Kashi  Ram

 Mr,  Speaker:  The  result  is:  Ayes
 310;  Noeg  14,

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have

 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhols
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  8.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  Yallamanda
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradish
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  5.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  5.  C.
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  St.i  D.  C.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri

 NOES
 Kamath,  Shri  Hari  Vishnu
 Mahto,  Shri  Bhajahari  g
 Shashank  Manjri,  Shrimati
 Marandi,  Shri
 Reddy,  Shri  Narasimha

 it.  The  motion  is  carried  by  a  major-
 of  the  Clause  6  was  added  to  the  Bill. ity  of  the  total  membership

 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  0.  N.
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sonavanc,  Shri
 Srinivasan,  Dr.  P.
 Subbaramar,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  R.  S.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Varma,  Shri  Ravindra
 Vecrabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vimla  Devi,  Shrimati
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yusuf,  Shri  Mohammad

 Soy,  Shri  H.  C.
 Swamy,  Shri  Sivamurthi
 Tar  Singh,  Shri
 Utiya,  Shri

 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-
 sent  and  voting.

 The  motion  was  adopted.
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 W  hrs.

 Mr.  Speaker:  The  question  is:
 “That  clause  7  stand  part  of  the

 ऐप  hrs.

 Let  the  Lobby  be  cleared.
 The  Lok  Sabha  divided:

 Division  No.  34  J
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  S.
 Alva,  Shri  Joachim
 Alva,  Shri  Joachim
 Aney,  Dr.  M.  S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri
 Balmijki,  Shri
 Banerjee,  Dr.  R.
 Barkataki  Shrimati,  Renuka
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basu,  Shri  G.
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bist,  Shri  J.  8.  S.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  5.  ह.
 Chaudhary,  Shri  Y.  S.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  ह:
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  C.

 AYES
 Deo  Bhani,  Shri  P.  C.

 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaii  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Ering,  Shri  D.
 Firodia.Shri
 Gaekwad.  Shri  Fatehsinhrao
 Gahmari,  Shn
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrj  ५.  8.
 Ganga  Devi,  Shrimatj
 Ghosh,  Shri  Atulya
 Ghosh,  Shri,  N.R.
 Gom,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Ram  Ratan
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Hagq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas

 gjivan  Ram,  Shri
 ain,  Shri  A.  P.
 amunadevi,  Shrimati
 ayaraman,  Shri

 Jedhe,  Shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kedarif  Shri  con  M.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 ee

 |
 n  Veer,  Shri
 a  Shankar,  Shri

 hna,  Shri  M.  R.
 ni

 [16.59  hrs.
 Krisnamachari  Shri  T.  ह
 Kureel,  Shri  8.  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit;Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Lonikar,  Shri
 Mahtab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.  S.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuna  Prasad
 Maniyangadan,  Shri
 Mantri,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  5.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudendra
 Mishra,  Shri  M.  P.
 Mahesh  Dutt  Misra,  Shri
 Mohanty,  Shri  G.
 Mohiuddin  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  S.
 Mukane,  Shri
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  B.  S.
 Murti,  Shri  M.  S.
 Musafir,  Shri  G.  S.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nambiar,  Shri
 Naskar,  Shri  P.  5.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Sevitri
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 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pende,  Shri  K.N.
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  ८.
 Par:masivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  D.  Ss.
 Patil,  Shri  M.  8.
 Patil,  S.  8.
 Patil,  Shri  5.  K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  8.  C.
 Pattabhi  Raman,  Shri  C.  R.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shric.  R.
 Raju,  Dr.  D.  S.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganatha
 Bade,  Shri
 Barua,  Shri  R.
 Basant  Kunwari,  Shrimati
 Berwa  Kotah,  Shri
 Bhattacharya,  Shri  Dinen
 Chakravartty,  Shrimatj  Renu
 Chaudhuri,  Shri  ‘Tridjb  Kumar
 Daji  Shri
 Gokaran  Prasad,  Shri
 Gopalan,  Shri  A.  K.
 Gupta,  Shrj  Kashi  Ram
 Gupta,  Shri  Priya
 Himmatsinhji,  Shri
 Imichibava,  Shri

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:

 *Ayes:  289;  Noes:  4l

 VAISAKHA  i,  885  (SAKA)

 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.C.
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Satma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiya,  Sbri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.  C.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Sehre  Narayan  Das,  Shri
 Shrimali,  Dr.  K.L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shrj  D.  N.
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.

 NOES
 Kamath,  Sh.,  Hari  Vishnu
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Krishnapal  Singh,  Shri
 Marandi,  Shri
 Misra,  Dr.  U.
 Mukerjee,  Shri  H.  N.
 Murmu,  Shri  Sarkar
 Nair,  Shri  Vasudevan
 Nath  Pai,  Shr
 Pandey,  Shrj  Sarjoo
 Pottekkatt,  Shri
 Raghavan,  Shri  A
 Ranga,  Shri
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 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshweri
 Sonavane,  Shri
 Grinivasan,  Dr.  P.
 Subbaraman,  Shri  C.
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thimmiah,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  0.  N.
 Tiwary,  ShriR.  P.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tula  Ram,  Shri
 Tyagi  ,Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerapps,  Shri  P.
 Venkatasubbajah,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Wasnik,  Shri  Balkrishne
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yusuf  Shri  Mohammad

 Reddy,  Shri  Narasimha
 Reddy,  Shri  Yallamanda
 Roy,  Dr.  Saradish
 Sen,  Dr.  Ranen
 Shashank  Manjanri,  Shrimati
 Singhvi,  Dr.  L.  M.
 Sinhasan  Singh,  Shri
 Soy,  Shri  प्  C.
 Swamy,  Shri  Sivamurthi
 Tan  Sigh,  Shri
 Utiya,  Shri
 Vimla  Devi,  Shrimati
 Warior,  Shri

 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-
 sent  and  voting.  Therefore,  clause  7

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have  stands  part  of  the  Bill.
 it.  The  motion  is  carried  by  a  majo-  The  motion  wag  adopted.

 *Ayes:  Name  of  one  Member  could  not  be  included.
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 Clause  7  was  added  to  the  Bill.

 Mr,  Speaker:  The  question  is:

 MAY  1,  963

 “That  clause  8  stagd  part  of  the

 Division  No.  35]
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamm:  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Aney,  Shri  M.  S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Balakrishna,  Shri
 Balakrishnan,  Shri
 Balmiki  Shri
 Banerjee,  Dr.  R.
 Barkataki,  Shrimati  Renuka
 Barua,  Shri  ्,
 Barupal,  Shri  P.  L.
 Basant  Kunwari,  Sheimati
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa  Onkarlal,  Shri
 Besra,  Shri
 Bhagat.  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bhattacharya,  Shri  Dinen
 Bist,  Shri  J.  8.  S.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad.  Shri
 ¥rijBasi,  Lal,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti.  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar  Shrimati
 Chuturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shri  Tridib  Kumar
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.R.
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafie,Shri

 AYES

 Daji,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  क्
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  C.
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivaii  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Sirgh,  Shri
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  M.  L.
 Fring,  Shri  D.
 Firodia,  Shri
 Gaekwad,  Shri  Patehtinhro
 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gar  dhi,  Shri  V.  8.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Goni,  Shri  Abdul  Ghani
 Gopalan,  Shr  A.  K.
 Govind  Das.  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  In  drajit
 Gupta,  Shri  Kanshi  R  +
 Gupta,  Shri  Priya
 Gupta,  Shrj  Ram  Ratan
 Gpta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hans  4a,  Shri  Subodth
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Himmatsinhji,  Shri
 Imbichibava,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tulshidae
 Jagjivan  Ram,  Shri
 Jain,Shri.  A.  P.
 Jaamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedhe,  shri
 Joshi,  Shri  A.  C.
 Jyotishi,  Shri  J.  P.

 (Fifteenth  Amendmen:)

 Bill”.

 Let  the  Lobby  be  cleared.
 The  Lok  Sabha  divided:

 Bill

 {17.01  hrs,
 Kabir.  Shri  Humayua
 Kadadi,  Shri
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri,
 Kanungo,  Shri
 Kappen,  Shri
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Karuthiruman,  Shri
 Kedaria,  Shri  C.  M.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.R.
 Krishnamachari,  Shri  T.  T.
 Krishnapal  Singh,  Shri
 Kureel,  Shri  B.  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimtati
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  द्र,
 Laxmi  Bai,  Shrimati
 Laxmi  Dass,  Shri
 Lonikar,  Shri
 Machtab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.  S.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuna  Prasai
 Maniyangadan,  Shri
 Martri,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.  R.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt.
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
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 Micbra,  Shri  M.P.
 Miera,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  G.
 Mohiuddin  Shri
 Mohsin,  Shri
 Morarka.  Shri
 More,  Shri  K.  L,
 More,  Shri  5.  5.
 Mukane,  Shr
 Mukerjee,Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  8.  S.
 Murti.  Shri  M.S.
 Musafir,  Shri  0.  $.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  557  D.  J.
 Naik,  Shri  Maheswer
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar  Shri  ्.  5.
 Nath  Pai,  Shri
 Neyak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri
 Niraqan  Lal,  Shri
 Ox,  Shri
 Pande,  Shri  K.  N.
 Pandey.  Shri  R.  S.

 Pandey,  Shri  Sarj.o
 Pandey,  Shri  Vishwa  Nath
 Panne  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri

 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  ९.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  B.
 Patil,  Shri  5.  K.
 Patil,  Shri  TA.
 Patnaik,  Shri  8.  C.
 Pattabhi  Raman,  Shri  Cc  R.
 Pillai,  Shri  Nataraja
 Pottckkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D.
 Raghavan,  Shri  A.V.
 Raghunath  Singh,  Shri
 Ragburamaiah,  Shri

 '

 Rai,  Shrimati  Sahodrabai  |
 Raj  Bahadur,  Shri
 Raya,  ShriC.  R.
 Raju,  Dr.  0.  Ss.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  रे,
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  Shri  V.  K,
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Jaganaths
 Rao,  Shri  Krishnamoorthy
 Reo,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Ratten  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddi,  Shri  R.  N.
 Reddier,  Shri
 Reddy,  Shri  Narasimha
 Reddy,  Shri  Yallamanda
 Reddy,  Shrimati  Yashode
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwae
 Saigal,  Shri  A.  S.
 “Samanta,  Shri  5.  C.
 Sanji  Rupji,  Sbri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimatt
 Sen,  Dr.  Ranen
 Sen,  Shri  A.  K.
 Sen,  Suri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayabeo
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.C.
 Sharma,  Shri  K.  C.
 Shashank  Manjari,  Shrimatl
 Shashj  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand

 NOES
 Nil

 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.  L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P,
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan Sinha,  Shrimati  Ramduer!
 Sinha,  Shrimati  Tarkeshwari Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Soy,  Shri  H.C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  है
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.  N.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dute
 Utiya,  Shri
 Vaishya,  Shri  M.  B.
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vimla  Devi,  Shrimati
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhclal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.  P.
 Yusuf,  Shri  Mohammad

 Mr.  Speaker:  The  result  of  the  divi-  The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 gion  is:  it.  The  motion  is  carried  by  a  majo-

 rity  of  the  tota]  membership  of  the
 *Ayes,  324;  Noes:  Nil  House  and  by  a  majority  of  not  less
 *Ayes:  Names  of  three  Members  could  not  be  recorded.

 S14  (Ai)  LSD—9,
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 (Mr.  Speaker]
 than  two-thirds  of  the  Members
 Present  and  voting.  Clause  8  stands
 part  of  the  Bill

 The  motion  wag  adopted.

 Constitution  MAY  I,  963  (Fifteenth  Amendment)

 Bil”,  ,

 Clause  8  wag  added  to  the  Bill.

 Division  No.  36]
 Abdul  Rashid,  Bakshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alegesan,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.  S.
 Anjemappa,  Shri
 Arunechalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bade,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Sir  gh,  Shri
 Balakrishnan,  Shri
 Balmiki,  Shri
 Banerjee,  Dr.  R.
 Barkataki,  Shrimati  Renuke
 Barua,  Shri  R.
 Barupal,  Shri  P.  L.
 Basant  Kunwari,  Shrimati
 Basappa,  Shri

 Basumatari,  Shri
 Beswant,  Shri
 Berwa,  Shri  Onkar  Lal
 Besra,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.  |
 Bhargava,  Shri  M.  B.
 Bhetkar,  Shri
 Bhattacharyya,  Shri  C.K.
 Bhattacharya,  Shri  Dinen
 Bist,Shri  J.  8.  S.

 Brahm  Prakash,  Shri
 Beajeshwar  Prasad,  Shri
 Beij  Basi  Lal,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyostsna
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shri  Tridib  Kumar
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.R.
 Chavga,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafie,  Shri

 AYES
 Daji,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.M.
 Das,  Shri  N.  T.
 Das,  Shri  Sudhaneu
 Dasappa,  Shri
 Dass,  Shri  C.
 Deo  Bhanj,  Shri  P.  com
 Deshmukh,  Shri  8,  D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G,
 Dwivedi,  Shri  M.  L.
 Ering,  Shri  0.
 Firodia,  Shri
 Gaekwad,  Shri  Fatehsinbrao
 Gahmari,  Shri
 Gaitonde,  Dr.
 Geajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Gokaran  Prasad,  Shri
 Goni,  Shri  Abdul  Ghani
 Gopalan,  Shri  A.  K.
 Govind  Das,  Dr.
 Guha,  Shri  A.  C.
 Gupta,  Shri  Kanshi  Rem
 Gupta,  Shri  Priya
 Gupta,  Shri  Rem  Ratan
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shyi
 Haq,  Shri  M.  M.
 Hazarike,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Himmatsinhji,  Shri
 Imbichibava,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tulshides
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedhe,  Shri
 Joshi,  Shri  A.  rom
 Jyotishi,  Shri  J.P.

 Bill

 Mr,  Speaker:  The  question  is:
 “That  clause  9  stand  part  of  the

 Let  the  Lobby  be  cleared,
 The  Lok  Sabha  divided:

 [17.02  hrs.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kemath,  Shri  Hari  Vishno
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Karuthiruman,  Shri
 Kedaria,  Shri  com  M.
 Khadilkar,  Shri
 Khan,  shr.  Osinen  Ail
 Khauna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.  R.
 Krishnamachari,  Shri  T.T.
 Krishnapal  Singh,  Shri
 Kureel,  Shri  B.N,
 Lakhan  Das,  Shri
 Lakshmi
 Lalit  Sen,  Shri
 Laskar.  Shri  N.  7२.
 Laxmi  Bai,  Shrimati
 Loniker,  Shri
 Mahtab,  Shri
 Maimoona  Sultan,  Shrimat  3
 Malaviya,  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri ए.  5.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P,
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuns  Prasad
 Maniyangadan,  Shri
 Mantri,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  S.A,
 Mehrotra  Shri  Brij  Bihar  ६
 Mehta,  Shri  J.R.
 Melkote,  Dr,
 Mengi,  Shri  Gopal  Date
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Al
 Mishra,  Shri  Bibhatt
 Mishra,  Shri  Bibudhendrs:

 ,  Shrimar

 ३3288
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 Mishra,  Shri  M.  P.
 Misra,  Dr.  U.
 Misra,  Shri  Mahesh  Dutta
 Mohanty,  Shri  cen
 Mohiuddin,  Shri
 Mobsin,  Shri
 Morarka,  Shri
 More,  Shri  kK.  L.
 More,  ShriS.S.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murmu,  Shri  Sarkar
 Murthy,  Shri  8.  5.
 Murti,  Shri  M.S.
 Musafir,  Shri  0,  S.
 Muthiah,  Shri
 Naidu,Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Wair,  Shri  Vasudevan
 Nanda,  Shri
 Naskar,  Shri  P.  5.
 Nath  Pai,  Shri
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jaweharlal
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Ox,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.  N.
 Pandey,  ShriR.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  ८.
 Parmasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Man  Sinh  7.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  0.5.
 Patil,  Shr.  M.B.
 Patil,  Shri  5.  8.
 Patil,  Shri  S.K.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  8,  ८.
 Pattabhi  Raman,  Shri  C.  R.
 Pille:,  Shri  Nataraja
 Pottakkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  0.0.
 Raghavan,  Shri  A.V.
 Raghunath  Singh,  Shri
 Raghuramaish,  Shri

 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  ८.  R.
 Raju,  Dr.  D.S.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  SEri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.  V.
 Ramaswamy,  V.  K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.  L.
 Rao.  Shri  faganathe
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumals
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shrj
 Reddy,  Shri  Narasimha
 Reddy,  Shri  Yallamanda
 Reddy,  Shrimati  Yashoda
 Roy,  Dr.  Saradich
 Roy,  Shri  Vishwanath
 Sadhu  Ram,  Shri
 Saha,  D-.  S.K.
 Sahu,  Shri  Rameshwar
 Saieal,  Shri  A.  5.
 Samanta,  Shri  5.  ८,
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Dr.  Raner
 Sen,  Shri  A.K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Sham  Nath,  Shri
 Shankaraiva,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.C.
 Sharma,  Shri  K.  C.
 Shashank  Manjari,  Shrimati
 Shashi  Ranjan,  Shri
 Shastri,  Shri  La)  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri

 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K-L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.N.
 Singh,  ShriK.K.
 Singh,  ShriR.  P.
 Singhvi,  Dr.  L.  M.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Soy,  Shri  H.C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Pradad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Swamy,  Shri  Sivamurthi
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwas
 Thimmaiah,  Shri
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  R.S.
 Tombi,  Shri
 ‘Tripathi,  Shri  Krishna  Deo
 Tula  Ram,  Shri
 ‘Tyagi,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Utiya,  Shri
 Vaishya,  Shri  M.B,
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgoviod
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  ह. द
 Vimla  Devi,  Shrimati
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Warior,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.P.
 Yadav,  Shri  Ram  Harkh
 Yadav,  Shri  Ram  Sewak
 Yadava,  Shri  8.  P.
 Yusuf,  Shri  Mohammad

 The  ‘Ayes’  have  it,  the  ‘Ayes’  have
 it.  The  motion  is  caried  by  a  major-
 ity  of  the  total]  Membership  of  the
 House  and  by  a  majority  of  not  less

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:

 Ayes:  328;  Noes:  Nil
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 (Mr.  Speaker]
 than  two-thirds  of  the  Members  pre-
 sent  and  voting.  Clause  9  stands  part
 of  the  Bill.

 The  motion  wag  adopted.
 Clause  9  was  added  to  the  Bill.

 Clause  0
 Mr.  Speaker:  There  are  amend-

 ments  to  be  put  to  vote.  Any  particu-

 MAY  ,

 lar  amendment  on  which
 would  like  to  divide?

 Shri  Hari  Vishnu  Kamath:
 leave  of  the

 the  House

 I  beg
 House  to  withdraw

 amendment  No.  38,  but  press  amend-
 ‘nent  No.  40  to  a  division.

 Amendment  No,  38  was,  by
 withdrawn.

 The  question  is: Mr,  Speaker:

 leave,

 ‘That  in  the  amendment  pro-
 posed  by  Shri  Asoke  K.  Sen  print-
 ed  as  No.  4.  in
 amendments,—

 List  No.  6  of

 for  “has  been  given  a  _  reason-
 able  opportunity  of  making  re-
 presentation  on  the  penalty”.
 substitute—

 “has  also  been  given  a  reason-

 Division  No.  37]
 Bade,  Shri
 Barus,  Shri  R.
 Baseat  Kunwarl,  Shrimati
 Berwa  Kotah,  Shri
 Bhattacharya,  Shri  Dinen
 Chakravartty,  Shrimati  Rena
 Chaudhuri,  Shri  Tridib  Kumar
 Daji,  Shri
 Gokaran  Prasad,  Shri
 Gopalan,  Shri  A.K.
 Gupta,  Shri  Kashi  Ram
 Gupta,  Shri  Psiys

 Abdul  Rashid,  Bakhshi
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri

 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim

 AYES
 Himmateinhji,  Shri
 Imbichibava,  Shri
 Kamath,  Shri  Hari  Vishnu
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Krishnapal  Singh,  Shri
 Misra,  Dr.  U
 Mukerjee,  Shri  H.  ब,
 Murmu  ,  Shri  Sarkar
 Nair,  Shri  Vasudevan
 Pottakkatt,  Shri
 Raghavan,  Shri  A.  V.

 NOES
 Auey,  Dr.  M.S.
 Anjenappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jhe
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri

 963  (Fifteenth  Amendment)
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 able  opportunity  of  being  heard  in
 respect  of  the  penalty”.  (53)

 73292

 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 “That  in  the  amendment  pro-
 posed  by  Shri  Asoke  K.  Sen  print-
 ed  as  No.  4l  in  List  No.  6  of
 amendments,—

 for  “representation  on”  substi-
 tute—“representation  against”  (5l).

 “That  in  the  amendment  pro-
 posed  by  Shri  Asoke  K.  Sen  print-
 ed  as  No.  4l  in  List  No.  6  of
 amendments,—

 omit  “but  only  on  the  basis  of
 the  evidence  adduced  during  suck
 inquiry”.  (52)

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “Page  8,  line  18,  —add  at  the
 end—

 “and  also  a  reasonable  oppor-
 tunity  of  showing  cause  agains®
 the  action  proposed  to  be  taken
 against  him”.”  (40)

 The  Lok  Sabha  divided:

 [77  07  brs.
 Ranga,  Shri
 Reddy,  Shri  Narasimha
 Reddy,  Shri  Yallamanda
 Sen,  Dr.  Ranen
 Shah,  Shrimati  Jayaben
 Shashank  Manjari,  Shrimati
 Singhvwi,  Dr.  L.  M.
 Swamy,  Shri  Sivamurthi
 Tan  Singh,  Shri
 Utiya,  Shri
 Vimla  Devi,  Shrimati
 Warior,  Shri

 Balmiki,  Shri
 Banerjee,  Dr.  R.
 Barkataki,  Shrimati  Reauke
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri
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 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bhergava,  Shri  M.  B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.K.
 Bist,  Shri  J.B.S.
 Brahm  Prakasb,  Shri
 Brajeshwar  Prasad,  Sbri
 Brij  Basi  Lal,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsns
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  C.  L.
 Chaudhuri,  Shri  Sachindra
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.R.
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafte,  Shri
 Daljit  Singh,  Sbri
 Das,  Dr.  M.M.
 Das,  Shri  N.T.
 Das,  Shri  Sudhansu
 Dassappa,  Shri
 Dass,  Shri  ८.
 Deo  Bhanj,  Shri  P.  ८.
 Deshmukh,  Dr.  P.  S.}
 Deshmukh,  Shri  B.D.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  २.  G.
 Dwivedi,  Shri  M.  L.
 Bring,  Shri  D.
 Firodia,  Shri
 Gaekwad,  Shri  Fetehsinhrao
 Gahmari,  Shri
 Gaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.R.
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.C.
 Gupta,  Shri  Ram  Ratan
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hanumanthaiya,  Shri
 Haq,  Shri  M.  M.
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Himatsingka,  Shri
 Jabal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulshidas
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.

 amunadevi,  Shrimati
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 Jayaraman,  Shri
 Jedhe,  Shri
 Joshi,  Shri  A.C:
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.  R.
 Krishnamachari,  Shri  T.T.
 Kureel,  Shri  B.  N.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimeti
 Lalit  Sen,  Shri
 L  skar,  Shri  N.  R.
 Lonikar,  Shri
 Mahtab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.  S.
 Mallick,  Shri
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuna  Prased
 Maniyangadan,  Shri
 Mantrj,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  S.A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Mishra,  Shri  M.  P.
 Misra,  Shri  Mahesh  Dutta
 Mohiuddin,  Shti
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  ShriS  S.
 Mukane,  Shri
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  B.S.
 Murti,  Shri  M.S.
 Musafir,  Shri  0.5.
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 Muthiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.
 Naik,  Shri  Meheswar
 Nambiar,  Shri
 Naskar,  Shri  P.  S.
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Sayjtri
 Niranjan  Lal,  Shri
 Oxa,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  2.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinb  Pp
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patil,  Shri  0.5.
 Patil,  Shri  M.B.
 Patil,  Shri  S.B.
 Patil,  Shri  $.K.
 Patil,  Shri  T.A.
 Patnaik,  Shri  B.  ८.
 Pattabhi  Raman,  Shri  C.R.
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naya}
 tatep  Singh,  Shri
 Puri,  Shri  D.D.
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  com  R.
 Raju,  Dr.  0.5.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  S.V.
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.L.
 Rao,  Shri  Jaganathe
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray,  Shrimati  Renuke
 Reddi,  Dr.  B.  Gepals
 Reddier,  Shr
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 Reddy,  Shrimat!  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram  ,  Shri
 Saha,  Dr.  S.K.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.S.
 Samanta,  Shri  S.C.
 Sanji  Rupji,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.K.
 Sen,  Shri  P.G.
 Sezhiyan,  Shri
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  D.C.
 Sharma,  Shri  K.C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur

 Shastri,  Shei  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri

 Mr.  Speaker:  The  result
 division  is:  8723९  38;  Noes*  290.

 The  ‘Noes’  have  it;  the  ‘Noes’  have
 it  The  amendment  ig  lost.

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 “Page  3,  line  18,  —add  at  the
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 Shrimall,  Dr.  K.L.
 Siddiah,  Shri
 Sidheshwar  Prasad,  Sheri
 Singh,  Shri  D.N.
 Siogh,  Shri  K.K.
 Singh,  Shri  R.P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulari
 Siohe,  Shrimati  Tarkeshwari
 Sinhasen  Singh,  Shri
 Sonavane,  Shri
 Soy,  Shri  H.C.
 Sririvasan,  Dr.  P.
 Subbaraman,  Shri  C.
 Subramaniam,  Shri  C,
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Raroshwar
 Thimmaish,  Shri
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.N.

 of  the

 (Fifteenth  Amendment)
 Bill

 Tiwary,  Shri  R.S.
 Tombi,  Shri
 Tripathi,  Shri  Krishna  Dee
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka  Shri
 Upadhayaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.B.
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.K.
 Vidyalankar,  Shri  A.N.
 Virbhadra  Singh,  Shri
 Vishram  Prasad,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Wasnik,  Shri  Balkrishna
 Yadeb,  Shri  N.P.
 Yadev,  Shri  Ram  Harkh
 Yadava,  Shri  8.7.
 Yusuf,  Shri  Mohammad  j
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 “and  after  giving  an  opportunity
 of  showing  cause  against  the
 action  proposed  to  be  taken  or
 punishment  proposed  to  be  im-
 posed  on  him”.”  (20)

 “Page  3,  line  18,  —add  at  the
 end—

 “and  given  an  opportunity  to
 end—

 “and  where  it  is  proposed,  after
 such  inquiry,  to  impose  on  him
 any  such  penalty,  until  he  has
 been  given  a  reasonable  oppor-
 tunity  of  making  representation
 on  the  penalty  proposed  but  only
 on  the  basis  of  the  evidence  addu-
 ced  during  such  inquiry”.  ”  (Al).

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 (i)  “Page  3,  line  8,—add  at  the
 end—

 represent  against  the  action  pro-
 posed  to  be  taken  against  him”.
 (21),

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 “That  clause  10,  as  amended,
 stand  part  of  the  Bill”.

 Let  the  Lobby  be  cleared,

 The  Lok  Sabha  divided:

 **Division  No.  38

 *Ayes:  2  names  and  Noes:  2  names,  could  not  be  recorded.
 **The  names  of  the  Members  could  not  be  recorded  due  to
 defects  in  the  voting  machine.

 mechanical
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 Mir.  Speaker:  The  result  of  the  di-
 ‘vision  is:

 Ayes:  287;  Noes:  4l

 The  ‘Ayes’  have  it,  the  ‘Ayes’  have
 fit.  The  motion  is  carried  by  a
 majority  of  the  total  membership  of
 the  House  and  by  a  majority  of  not
 लाह,  than  two-thirds  of  the  Members
 present  and  voting....

 Shri  A.  हू,  Gopalan:  I  want  to  make
 @  submission.  There  is  no  necessity
 for  amending  this  article.  The  posi-
 tion  has  already  been  explained  here.
 The  unanimous  opinion  of  the  Oppo-
 sition  and  wish  of  the  majority  of  the
 people  outside  has  not  been  accept-
 ed  As  a  protest  against  that,  we
 walk  out.

 waz  hrs.

 QShri  A.  K.  Gopalan  and  some  other
 hon.  Members  left  the  House)

 Shri  Hari  Vishnu  Kamath:  It  is  «
 wery  sad  day.  I  register  my  protest
 and  walk  out.  It  is  a  very  sad  day.

 (Shri  Hari  Vishnu  Kamath  and  some
 other  hon.  Members  left  the  House)

 Shri  Ranga:  I  also  join  my  other
 hon.  friends  and  walk  out  in  protest.
 ‘(Shri  Ranga  and  some  _  other  hon.

 Members  left  the  House)
 The  motion  was  adopted.

 Clause  10,  as  amended,  was  added  to
 to  the  Bill.

 Mr.  Speaker:  Now,  I  shall  put  clause
 n  to  vote.  Those  who  are  inside  the
 House  must  be  attentive.

 Dr.  L.  M.  Singhvi:  You  may  give
 them  some  time  perhaps  to  come  back.

 Mir.  Speaker:  The  question  is:
 “That  clause  ll  stand  part  of

 the  Bill.”

 VAISAKHA  l!,  885  (SAKA)  (Fifteenth
 Amendment)  Bilt

 Let  the  Lobby  be  cleared.

 The  Lok  Sabha  divided:

 ‘Divission  No.
 Mr.  Speaker:  The  result  of  the  divi~

 sion  is:  \

 Ayes:  290;  Noes:  Nil.
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 The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 it,  the  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present  and
 voting.  Clause  ll  stands  part  of  the
 Bill.

 The  Motion  was  adopted.
 Clause  l  was  added  to  the  Bill.

 Clause  2
 Mr.  Speaker:  The  question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  Lok  Sabha  divided:

 Ayes:  289;  Noes:  .

 *Division  No.  40

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 it.  The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present  and
 voting.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and  the
 Long  Title  were  added  to  the  Bill

 Shri  A.  K.  Sen:  I  move:
 “That  the  Bill,  as  amended,  be

 passed.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  Lok  Sabha  divided:

 *The  names  of  the  Members  could  not  be  recorded  due  to
 defect  in  the  voting  machine.

 mechanical
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 Division  No.  41)
 Abdul  Rashid,  Bakhshi
 Abdul  Wehid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalnayan
 Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri
 Balmiki,  Shri
 Banerjee,  Dr.  R.
 Barkataki,  Shrimati  Renuke
 Barupal,  Shri  P.L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Beers,  Shri
 Bhagat,  Shri  B.R.
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bhargava,  Shri  M.B.
 Bhatkar,  Shri
 Bhattacharyya,  Shri  C.K.
 Bist,  Shri  J.B.S.
 Brahm  Prakash,  Shri
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Chakraverti,  Shri  P.R.
 Chanda,  Shrimati  Jyotsne
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.N.
 Chaudhry,  Shri  C.L.
 Chaudhuri,  Shri  Sachindre
 Chaudhuri,  Shrimati  Kamala
 Chavan,  Shri  D.R.
 Chavda,  Shrimati
 Chettiar.  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dafle,  Shr!
 Daljit  Singh,  Shri
 Das,  Dr.  M.M.
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Dass,  Shri  C.
 Deo  Bhanj,  Shri  P.C,
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji  Rao  3.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L.
 Bring,  Shri  D.
 Firodia,  Shri
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 AYES
 Gaekward,  Shri  Fatehsinrso
 Gabmari,  Shri
 Guaitonde,  Dr.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulva
 Ghosh,  Shri  N.R.
 Goni,  Shri  Abdul  Ghani
 Govind  Das,  Dr.
 Guha,  Shri  A.C.
 Gupta,  Shri  Ram  Ratan
 Gupta,  Shri  Shiv  Charen
 Hajarnavis,  Shri
 Hansde,  Shri  Subodh
 Hanumanthaiyr,  Shri
 Haq,  Shri  M.  M.
 Hazari¥a,  Shri  J.  छह
 Heda,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tu'shides
 Jacjivan  Rami  Shri
 Jain,  Shri  A.P.
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jedhe.  Shri
 Joshi,  Shri  A.C.
 Jyotishi,  Shri  T.P.
 Kabir,  Shri  Humanyua
 Kadad:,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Kappen,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khadilker,  Shri
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.R.
 Krishnama ‘hari,  Shri  T.T.
 Kureel,  shri  BLN.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  N.R.
 Laxmi  Bai  Shrimati
 Lonikar,  Shri
 Mahtab,  Shri
 Maimoona  Sultan,  Shrimati
 Malaviya,  Shri  K.D.
 Malhotra,  Shri  Inder  J.
 Malliah,  Shri  U.S.
 Mallick,  Shri
 Manaen,  Shri
 Manual,  Dr.  P.
 Mandal,  Shri  J.
 Manda’,  Shri  Yamuna  Prasad
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 Bill

 pirat  hrs.
 ani  yangadan,  Shri

 Manuri  Shri
 Maruthiah,  Shri
 Masuriya  Din,  Shri
 Matcharaju,  Shri
 Mehdi,  Shri  S.A.
 Mebrota,  Shri  Braj  Biheré

 Mehta,  ShriJ.R.
 Melkote,  Dr.
 Mengi,  Shri  Gopat  Datt
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Abi
 Mishra,  Stri  Bibhuti
 Mishra,  Shri  Bibudhendre
 Mishra,  Shri  M.P.
 Misra,  Shri  Mahesh  ‘Dutt
 Mohanty,  Shri  G.
 Mohiuddin,  Shri.
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.S.
 Mukane,  Shri
 Mukerjce,  Shrimati  Shards
 Murthy,  Shri  B.S.
 Murti,  Shri  M.S.
 Musafir,  Shri  G.S.
 Muthiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.
 Naik,  Shri  Maheswae-
 Nanda,  Shri
 Naskar,  Shri  P.S.
 Nayak,  Sbri  Mohan
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nigam,  Shrimati  Savitri:
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P..
 Patel,  Shri  N.N.
 Patel,  Shri  P.R.
 Patil,  Shri  D.S.
 Patil,  Shri  M.B.
 Patil,  Shri  S.B.
 Patil,  Shri  S.K.
 Patil,  Shri  T.A.
 Patnaik,  Shri  B.C.
 Pattabhi  Raman,  Shri  ९.  B..
 Pillari,  Shri  N  ataraja
 Problade:  ४)  Paved

 Pratap  Singh,  Shri
 Puri,  Sbri  D.D.
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 VAISAKHA  ,  885  (SAKA)  Re:  Business  13302.
 of  the  House

 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  R.
 Raju,  Dr.  D.S.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.R.
 Ramaswamy,  Shri  S.V.
 Ramaswamy,  Shri  V.K.
 Ramdhani  Das,  Shri
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Dr.  K.L.
 Rao,  Shri  Jaganatha
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Rampathi
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Ray  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 weddy,  rimeti  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.K.
 Saigal,  Shrj  8.5.
 Samanta,  Shri  S.C.

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:

 Sanji  Rupji,  Shri
 Sara’,  Shri  Sham  Lal
 Sarma  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.K.
 Sen,  Shri  P.G.
 Shah,  Shri  Mana  bendra
 Shah,  Shrimati  Ja  yaten
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  D.C.
 Sharma,  Shri  K.C.
 Shashi  Ranjan  Shri
 Shastri,  Shri  Lal  Bahadur

 hastri,  Shri  Ramanand
 eowN  rain,  ४

 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shrimali,  Dr.  K.L.
 Siddish,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.N.
 Singh,  Shri  K.  K.
 Singh,  Shri  R.P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdu'a
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.

 NOES

 Singhvi,  Dr.  L.M,

 7.20  hrs,

 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  R.S.
 Tombi,  Shri
 Tripathi  Shri  Kriatna  De
 Tyagi,  Shri
 UVikey,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dut
 Vaishya,  Shri  M.B.
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.K.
 Vidyalankar,  Shri  A.N.
 Virbhandra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Wasnik,  Shri  Balkrishna
 Yadab,  Shri  N.P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.P.
 Yusuf,  Shri  Mohammad

 RE:  BUSINESS  OF  THE  HOUSE
 *Ayes  290;  Noes  l.

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 it.  The  motion  is  carried  and  the
 Constitution  (Fifteenth  Amendment)
 Bill,  as  amended,  is  passed  by  a  ma-
 jority  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-
 sent  and  voting.

 The  motion  was  adopted.

 Mr,  Speaker:  Does  Shri  Swaran
 Singh  want  to  make  any  statement?

 The  Minister  of  Railways  (Shri
 Swaran  Singh):  No  Sir,  I  am_  not
 making  any  statement.

 Mr.  Speaker:  Does  he_  intend  to
 make  a  statement  on  the  Kashmir
 talks,—because  I  have  been  getting  so
 many  notices—here  in  this  House,  not
 at  this  moment,  but  later  on?  I
 just  want  to  know,

 *Ayes:  The  name  of  one  Member  could  not  be  recorded,
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 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  hope  to  make  a  statement
 not  only  about  various  occurrences  but
 events  that  have  taken  place  recently,
 before  the  House  adjourns.  At  the
 present  moment,  Sir,  you  will  appre-
 ciate  that  all  manner  of  persons  have
 come  here,  and  we  are  having  talks.
 It  is  better  that  after  that  is  over,  I
 make  the  statement.  I  hope  to  make
 a  statement  before  the  House  adjourns.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  May  I  invite  the  attention  of
 the  Prime  Minister  to  the  press  report
 to  the  effect  that  the  Railway  Minister
 has  already  referred  to  this  matter  and
 made  a  statement  on  the  subject  at
 the  Congress  Party  meeting?  Parlia-
 ment  should  have  had  precedence  over
 this  matter.  We  should  have  had  that
 statement  first  here.  We  would  not
 mind  if  the  press  reports  had  not  been
 there,  but  the  press  reports  are  already
 there

 Mr.  Speaker:  Now,  we  shall  take  up
 the  half-an-hour  discussion.

 7.2l  hrs.

 RE:  DIVISIONS
 Shri  Hem  Barua  (Gauhati):  May  I

 seek  your  guidance  on  one  thing?
 There  were  aS  many  as  43  divisions
 here.  My  information  is  this,  that
 after  every  division  the  bell  should  be
 rung  and  the  doors  should  be  opened
 We  came  here  and  we  were  locked
 out  for  all  the  3  divisions.  We  might
 have  missed  the  first  one  or  the  second,
 but  we  could  have  participated  in  the
 other  divisions.

 Mr.  Speaker:  Today  they  were  shut
 out?

 Shri  Hem  Barua:  Yes.

 MAY  I,  4963  Food  Adulteration  in
 Delhi

 Mr.  Speaker:  In  between  I  allow-
 ed  the  Members.  Once  at  least  the
 doors  were  opened.  ]  remember  that

 Shri  Hem  Barua:  We  were  waiting
 there,  at  least  three  or  four  of  us,
 and  the  doors  were  not  opened.

 73304

 Mr.  Speaker:  They  might  have  gone.
 I  assure  them  that  at  least  once  I
 had  asked  that  the  doors  might  be
 opened.

 Shri  Hem  Barua:  But  then  we  did
 not  find  the  door  open.  We  were
 locked  out.

 Mr.  Speaker:  I  am  sorry.
 Shri  Sezhiyan  (Perambur):  I  came

 when  the  first  bell  was  rung.  I  found
 the  doors  closed.  Afterwords  J  could
 not  come  in.  4

 Mr.  Speaker:  Shri  Kamath  might
 proceed.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  If  you  are  so  minded,  I  will
 be  happy  if  it  is  postponed,  if  you  are
 tired.

 Mr.  Speaker:  I  am  not.  I  can  re-
 quest  the  Deputy-Speaker  to  sit.  To-
 morrow  We  might  have  some  other
 business.

 Shri  Hari  Vishnu  Kamath:  Another
 half-an-hour  discussion?  Very  well.

 2.28  hrs.

 (Mr,  Deruty-SpEAKER  in  the  Chair]

 7.24  hrs.
 FOOD  ADULTERATION  IN  DELHI*

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  seek  to  raise  a  discussion
 on  what  has  become  a  very  impor-
 tant  matter  to  say  the  least,  which  in
 reality  is  a  life  and  death  issue  for  the
 vast  and  teeming  millions  of  our
 country.  Food  adulteration  today  has
 reached  such  alarming  proportions
 that  what  was  only  dirt,  insects  and
 vermin—not  vermins,  but  vermin—,..

 *Half-an-Hour  Division.
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 An  Hon.  Member:  The  old  contro-
 versy.

 Shri  Hari  Vishnu  Kamath:....till  a
 few  months  ago  has,  since  the  well-

 ,  intentioned  and  earnest  but  rather  in-
 effective  Minister  has  taken  over  the
 portfolio,  reached  a  stage  where
 poisons  are  sought  to  be  adulterated
 with  foodstuffs  and  drugs.

 I  need  adduce  no  other  testimony
 than  the  speech  of  the  Minister  her-
 self  in  Calcutta  some  days  ago,  to
 which  I  referred  in  the  course  of  a
 question  which  was  asked  on  the  8th
 April  here.  The  Deputy  Minister
 naturally  could  not  throw  any  light
 on  that,  he  having  not  made  that
 speech.  The’  senior  Minister,  the
 Health  Minister,  is  reported  to  have
 said  that  adulterants  are  now  pro-
 duceg  on  a  mass  scale,  on  a  factory
 scale,  and  I  am  sure  she  has  been
 correctly  reported.  Anway,  there  has
 been  no  contradiction  of  that  speech
 by  her  or  by  any  one  in  the  Ministry.
 I  take  it  that  she  has  been  well  and
 truly  reported  by  the  Press.  The
 points  on  which  I  would  like  to  stress
 have  been  listed  in  the  notice  which
 I  gave  some  days  ago.  Before  I  pro-
 ceed  to  these  matters  I  would  briefly
 Tefer  to  what  her  predecessor  Mr.
 Karmarkar,  once  said  in  the  last  Par-
 Thament.  I  was  not  here;  J  read  it  in
 the  papers.  He  said  that  the  adulte-
 rators  are  potential,  if  not  actual,
 ‘murderers  and  the  only  sentence  that
 should  be  awarded  to  them  is  capital
 sentence.  The  Chief  Minister  of  An-
 dhra,  Mr.  Sanjiva  Reddy  sometime  last
 year  referred  to  this  matter  in  the
 Assembly  and  said  that  more  than  half
 the  quantity  of  foods  and  drugs  that
 were  being  sold  in  his  Pradesh.  An-~
 dhra  Pradesh—he  had  reason  to  be-
 lieve—were  adulterated.  It  has  be-

 come  a  flourishing  and  thriving  indus-
 try.  Who  are  the  beneficiaries?  They
 are  well-known  to  the  Government.
 The  only  cause  for  dissatisfaction
 or  anger  is  that  Government  has  not

 ‘the  will  to  act  in  spite  of  good  inten-
 tions.  Government,  I  am_  sorry  to
 say,  has  not  got  the  will  to  act  and
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 the  various  measures  that  the  Minis-
 ter  has  told  the  House  she  would  bring
 forward  are  still  in  the  offing  and  we
 do  not  know  yet  when  the  Bill  is
 being  brought  forward  and  what  de-
 terrent  penalties  and  what  methods
 for  detecting  adulteration  are  going  to
 be  formulated  and  implemented  by
 the  Government.  We  are  still  in  the
 dark  about  them.

 There  has  been  a  very  wide  gulf
 between  the  formulation  and  the  im-
 plementation  that  is  bedevilling  and
 dogging  the  footsteps  of  the  Minis-
 ter  and  the  Ministry  as  well.  We  are
 formulating  so  many  things  on  paper
 but  are  unable  to  implement  them  on
 account  of  either  inefficient  or  inade-
 quate  staff  or  corrupt  or  semi-corrupt
 staff.  Such  circumstances  are  fata]  to
 the  implementation  of  even  good  mea-
 sures.

 I  venture  to  assert  that  the  labora-
 tories  ang  the  other  paraphernalia
 and  apparatus  for  the  detection  of
 adulterants  are  inadequate  in  our
 country  and  the  Government  has  not
 bestowed  enough  thought  and  adequate
 attention  upon  this  aspect  of  the
 matter.

 The  notice  I  gave  refers  to  four
 issues.  I  do  not  know  whether  it  was
 my  own  bad  handwriting  which  con-
 tributed  to  the  slight  mistake  but  the
 first  item  should  have  read:

 “Minister’s  (Senior)  reported
 speech  in  Calcutta  regarding  mass
 production  of  food  adulterations.”

 ‘The  Minister’s  speech  is  put  here  a8
 a  sort  of  a  preamble  to  all  the  four.
 It  should  not  have  been  like  that.
 Anyway  it  does  not  matter  very  much.

 The  second  point  is  the  measures
 proposed  to  be  taken  against  these
 factories  manufacturing  adulterants.
 It  is  strange  that  the  Minister  has  her-
 self  admitted  that  these  are  produced
 on  a  mass  scale  or  factory-produced
 so-to-say.  Right  in  Delhi,  I  beliews
 there  are  underground  cellars  and
 factories  to  produce  these.  Both  food
 stuffs  and  drugs  cannot  now  be  ob-
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 tained  pure.  There  was  a  story  which
 I  heard  sometime  ago  that  even
 Poisons  are  adulterated.  Perhaps  that
 is  a  redeeming  feature  of  the  matter,
 of  this  case  because  I  was  told  the
 person  wanted  to  die  and  got  some
 poison  and  he  took  that  poison.

 Mr.  Deputy-Speaker:  We  are  con-
 cerned  with  food  now,

 Shri  Hari  Vishnu  Kamath:  Food  is
 mixed  with  poison;  poison  is  mixed
 with  something  else.  So,  he  could  not
 die.  Later  on,  the  poison  which  he
 took  was  analysed  and  it  was  found
 that  it  was  adulterated;  and  death  did
 not  take  place.  We  are  not  concerned
 with  that,  Sir,  as  you  rightly  said.  We
 are  concerned  with  the  life,  with  the
 mere  existence  of  millions  of  our
 countrymen.

 The  recent,  latest  UN  survey  pub-
 lished  in  yesterday’s  newspapers  gives
 us  the  cost  of  living  index.  The  UN
 survey  says  that  Delhi  is  almost  as
 dear  as  New  York.  The  cost  of  livi:'>
 in  Delhi  is  93  per  cent  of  the  cost
 of  living  in  New  York.  If  that  is  so,
 what  are  we  paying  for,  what  are  the
 poor  men,  the  middle  class  men,  pay-
 ing  for?  When  the  citizen  pays  in
 the  New  York,  the  citizen  in  New
 York  gets  quality,  gets  good  stuff  for
 what  he  pays.  But  here,  for  the
 money  he  pays,  he  does  not  get  food;
 he  does  not  get  drugs;  he  does  not
 get  medicines.  He  gets  adulterants;
 he  gets  poisons.  The  Health  Minister
 wil  do  well  to  institute  a  survey,  very
 quick  survey—I  do  not  want  this  ques-
 tion  to  be  deferred  till  Doomsday—if
 they  have  got  a  very  reliable,  adequate
 staff,  to  find  out  by  a  sort  of  random
 survey,  sample  survey,  how  many  of
 these  drugs  sold  on  the  pavement  by
 not  50  reputable  shops  are  pure  drugs
 of  adu'terated  drugs.  Foodstuffs
 like  rice,  soda  water,  ice,  are  adul-
 terated.  The  other  day,  there  was
 a  case  of  toffee  cr  chocolates  contain-
 ing  wire  piece.  The  person  put  it  into
 hig  mouth  and  tried  to  chew  but  he
 tasted  a  wire  piece.  The  toffee  or
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 chocolate  has  been  manufactured  in
 Delhi  or  perhaps  some  nearby  place
 in  India.  If  a  child  had  taken  that
 toffee  or  chocolate  it  would  have  died,
 because  the  wire  piece  would  have
 stuck  in  the  gullet,  or  trachea  or  oeso-
 phagus  and  the  child  would  have  died.
 But  when  this  adult  person  tried  to
 chew  it  in  his  mouth  he  tasted  the
 wire  and  spat  it  out.  Such  is  the
 condition  of  India  in  1963.  I  have  no
 words  to  describe  this  state  of  affairs
 in  963—l6  years  after  Independence.

 The  Minister  of  Health  can  very
 well  plead  that  it  is  not  all  due  to  her
 and  that  she  took  over  office  only  one
 year  back.  I  realise  her  difficulties.
 There  have  been  three  predecessors  or
 rather  two  predecessors  in  the  past  5
 years.  One  predecessor  was  there  for
 l0  years  and  another  for  five  years.
 She  can  very  well  ask  what  they  did:
 what  did  Rajkumari  Amrit  Kaur  do
 and  what  did  Shri  Karmarkar  do?
 But  that  argument  may  be  reasonable
 but  not  enough.  What  has  she  done
 during  the  periog  she  has  been  in
 office?  Has  she  done,  has  she  under-
 taken  adequate  measures,  and  why  is
 this  delay  taking  place  with  regard
 even  to  bringing  a  Bill  before  Parlia-
 ment?  We  urged  last  August,  I  be-
 lieve,  when  that  Government  Bill  was
 before  the  House—even  then  we  argu-
 ed—that  there  must  be  a  Bill  before
 the  House.  The  Bill  has  not  come  as
 yet.  I  would  say  it  is  not  merely  this
 better  staff  or  adequate  staff  that  is
 needed,  but  that  deterrent  penalties
 are  needed.  In  Soviet  Russia—I  do
 not  wish  the  Government  to  emu-
 late  them  in  all  other  respects  and
 in  every  respect—even  there,  which
 has  been  a  sort  of  workers’  paradise,
 they  are  fighting  corruption  today.
 They  are  fighting  corruption  and  they
 have  not  hesitated  to  impose  capital
 sentence.  Once  her  predecessor  sug-
 gested  that  these  murderers,  these
 merchants  of  death,  deserve  the  death
 penalty.  I  do  not  know  whether  he
 meant  it  seriously.  Otherwise,  he
 would  have  brought  in  a  Bill  here.
 Shr;  Karmarkar  dig  not  bring  a  Bill
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 before  the  House.  Perhaps  he  did  not
 mean  it  seriously.  But  I  would  sug-
 gest  that  the  least  deterrent  penalty,
 the  least  that  I  can  imagine,  that  I
 can  suggest,  is,  as  I  have  suggested
 before,  for  corruption  the  penalty  of
 public  flogging,  and  a  substantive
 sentence  of  imprisonment.  Not  mere-
 ly  fine;  recently  the  Minister  laid  a
 ‘statement  on  the  Table  of  the  House
 to  the  effect  that  some  persons  who
 were  caught  for  adulteration  were
 let  off  with  fines  of  Rs,  200  or  Rs.  300.
 That  would  not  do.  That  must  stop.
 There  must  be  a  substantive  punish-
 ment;  it  must  be  imprisonment  plus
 this  flogging  in  public.  For  repeated
 offences,  there  must  be  deprivation  of
 civil  rights.  That  must  be  given
 thought  to  by  the  Government.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Deprivation  of  property.

 Shri  Hari  Vishnu  Kamath:  No.
 Deprivation  of  civil  rights.  For  re-
 peated  offences,  if  the  person  persists
 in  adulteration,  finally  his  property
 must  be  completely  confiscated.  I
 hope  the  Government  will  think  of
 this.  This  is  a  desperate  remedy,  but
 the  disease  is  also  desperate.  As
 goes  the  adage  desperate  diseases
 demand  desperate  remedies.  It  may
 be  cruel.  The  other  day,  the  Home
 Minister  said,  flogging  is  very  cruel.
 But  may  I  say,  in  all  humility,  with
 all  earnestness,  if  you  want  to  run
 the  Government,  you  have  got  to  be
 crucl  to  a  few,  if  you  want  to  be
 kind  to  the  many.  There  is  no  other

 way.  eee  |

 “मान्य:  पन्ना  विद्युत”  ।

 I  would,  only,  therefore,  earnestly
 plead  with  the  hon.  Minister  that
 she  devote  more  time,  more  attention,
 more  of  her  earnest  mind  to  this
 measure  and  see  to  it  that  all  her
 g00d  intentions  do  not  go  waste  and
 al]  her  actions  are  in  conformity  with
 her  intentions,  that  she  will  be  more
 effective  in  dealing  with  this  menace
 to  public  health,  menace  to  public
 ife  and  national  life,  menace  to  our
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 reputation  abroad.  In  independent
 India,  what  has  the  Government  done?
 If  this  is  the  state  of  affairs  in  re-
 gard  to  food  and  other  things,  what
 has  the  Government  done?  That  is
 the  reputation  that  India  has  earned
 abroad.  This,  she  must  bear  in  mind.
 I  hope  she  will  pay  heed  to  it  beti-
 mes  and  remedy  this  disease,  lest
 worse  befall.

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Only  those
 who  have  given  prior  notice  can  put
 questions  and  not  others.  Shri  Hem
 Barua.

 Shri  Hem  Barua  (Gauhati):  May  I
 draw  the  attention  of  the  hon  Health
 Minister  to  a  statement  made  by  her
 in  Calcutta  to  the  effect  that  there
 are  factories  that  are  engaged  in
 producing  ingredients  and  they  07९
 flourishing  factories  also.  Besides
 sermonizing  on  that  account
 or  indulging  in  perorations,  may  I
 know  what  positive  steps  Government
 propose  to  take  to  put  down  these
 factories  who  are  dealing  with  ingre-
 dients  that  lead  to  death?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Mr.  Deputy-Speaker,  Sir,  I
 am  very  grateful  to  Mr.  Kamath  and
 Mr.  Hem  Barua  who  have  provided
 me  with  an  opportunity  to  explain
 what  the  position  is  with  regard  to
 adulteration,  what  action  has  been
 taken  and  what  action  is  proposed  to
 be  taken.  It  is  true  that  in  my  speech
 at  Calcutta  I  had  mentioned  that  it
 is  reported  that  there  are  factories
 producing  adulterants.  I  had  asked
 the  person  who  had  given  me  this  in-
 formation  to  take  me  to  the  factory,
 but  he  has  not  done  it  so  far.

 Shri  Hem  Barua:  What  about  your
 intelligence  department?

 Dr.  Sushila  Nayar:  Please  let  him
 have  a  little  patience.

 Shri  Nath  Pai  (Rajapur):  Why
 little?  We  have  infinite  patience.



 73377  Food  MAY  ,  963  Adulteration  in  Delhi  33I2

 Dr.  Sushila  Nayar:  In  the  mean-
 time,  we  tried  to  find  out  and  I  would
 share  the  two  instances  that  I  have
 before  me  with  the  hon.  Members.
 There  was  one  factory  in  Maharash-
 tra.  They  have  indulged  in  preparing
 a  drink  called  Golden  Drink  by  treat-
 ing  husks  of  gram  tur  with  ferrous
 iron  and  non-permitted  dye  material
 viz.,  metanil  yellow  and  marketing
 the  same  under  the  name  ‘Golden
 Drink’.  The  firm  had  also  contrived
 to  secure  a  patent  of  this.  When  this
 was  brought  to  the  notice  of  Govern-
 ment,  the  patent  was  revoked  and  the
 Maharashtra  Government  was  asked
 to  prosecute  and  take  legal  action
 against  the  firm  under  the  provisions
 of  section  79  of  the  Trade  and  Mer-
 chandise  Marks  Act,  958  for  sale  of
 goods  with  a  false  trade  description
 after  obtaining  necessary  evidence  in
 this  regard.

 There  is  another  factory  in  Punjab.
 In  this  factory,  they  prepared  very
 fine  coloured  paper  cuttings  which  are
 used  to  adulterate  saffron  and  make
 money  in  that  fashion.  That  State
 Government  have  asked  the  Central
 Government  to  prohibit  the  manufac-
 ture  of  this  stuff  under  the  powers
 vested  in  the  Central  Government
 under  section  23()()  of  the  Preven-
 tion  of  Food  Adulteration  Act.  After
 consultation  with  the  central  com-
 mittee  for  good  standards  the  Central
 Government  can  make  rules  prohibit-
 ing  or  regulating  the  manufacture
 etc.,  of  any  article  known  to  be  used
 as  an  adulterant  of  food.  This,  Sir,
 has  come  to  us  on  the  28th  of  March,
 1963,  and  action  is  being  taken.

 Besides  that,  Sir,  we  have  received
 a  letter  from  a  firm  in  Rajasthan
 which  has  intimated  that  items  of
 building  material  such  as  marble
 chips  and  marble  powder  which
 are  meant  for  terrazo  flooring
 were  being  purchased  by  certain
 people  from  Uttar  Pradesh  manu-
 facturing  gur  sheera  for  the  purpose  of
 adulteration.  Copies  of  the  firm's  let-
 ter  have  been  sent  to  the  governments
 fo  Rajasthan  and  Uttar  Pradesh  for
 necessary  action.

 Delhi

 These  are  the  three  things  which
 have  come  to  our  notice.  There  may
 be  others......

 Shri  Nath  Pai:  Has  it  been  brought
 to  the  notice  of  the  hon.  Minister  that
 there  is  a  widespread  supposition  that
 large  quantities  of  blotting  paper  are
 used  in  the  manufacture  of  ice  cream
 in  cities  like  Bombay  and  cases  have
 been  detected?

 Dr.  Sushila  Nayar:  Well,  Sir,  this
 is  a  new  piece  of  information.  We
 have  not  received  any  information  to
 that  effect  up  tili  now.  But  there  is
 a  report  that  used  tea  leaves  are  used
 for  mixing  with  fresh  tea  leaves  as
 adulterant.  It  has  also  been  reported
 that  in  some  places  they  make  very
 fine  stones  to  mix  with  rice.  All  these
 matters  are  being  investigated.  We
 had  addressed  communications  to  the
 State  Governments  asking  them  for
 information  in  this  respect.  Six  of
 them  have  reported  to  us  that  there
 are  no  such  factories  in  their  jurisdic-
 tion  and  several  others  have  said  that
 they  are  still  investigating  and  they
 will  let  us  know  in  due  course  of  time.

 The  hon.  Member  mentioned  that
 there  are  underground  cellars  for
 preparing  some  adulterants.  I  think
 he  would  give  us  some  detailed  in-
 formation  rather  than  make  these  an-
 nouncements  in  the  course  of  a  half-
 an-hour  discussion,  because  it  is  the
 duty  of  every  individual  who  knows
 anything  about  any  of  these  anti-so-
 cial  activities  to  bring  them  to  the
 notice  of  the  Government,  and  the
 the  help  and  co-operation  of  the
 citizens  and  only  with  the  help
 of  the  police  (Interruption),  The
 police  help  ig  there,  But  I  would
 like  to  bring  to  the  notice  of  hon.
 Members  that  when  the  good  inspec-
 tors  go  to  take  samples  the  statutory
 provisions  require  that  there  should
 be  two  independent  witnesses  and  it

 .is  terribly  difficult  to  get  people  to
 come  and  be  the  witne7ses  when  the
 samples  are  being  taken.  Many  cases
 fail  because  of  this  one  flaw.  In  fact,
 in  the  proposed  amendments  that  we
 have,  we  are  intending  to  reduce  the

 o
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 umber  necessary  to  one  witness  al-
 iough  they  may  still  try  to  have  two
 ritnesses.  But  the  case  should  not
 ail  because  two  witnesses  were  not
 vailable.

 Therefore,  Sir,  it  is  necessary,  to
 heck  widespread  anti-social  activi-
 jes  of  this  nature,  to  have  vigilant
 yublic  opinion,  consumers  organisa-
 2073  and  other  methods  by  which  the
 consumers  themselves  will  also  be  as
 vigilant  as  possible.  I  am  not  saying
 this  in  order  to  take  away  the  respon-
 ubility  of  the  Government.  The  Gov-
 2rnment  is  responsible  to  take  action,
 and  they  should  take  action  and  pro-
 vide  deterrent  penalties.

 Sir,  I  might  mention  that  the  penal-
 ties,  even  as  they  stand  at  present,
 provide  for  imprisonment  up  to  two
 years  and  fine  up  to  Rs.  2,000,  and  if
 this  is  reduced  the  magistrate  is  sup-
 posed  to  give  in  writing  the  reasons.
 But  there  is  so  much  apathy  about
 these  matters  that  the  magistrates
 have  not  taken  very  serious  notice  of
 some  of  these  offences  with  the  result
 that  the  proposed  amending  Act  that
 is  expected  to  come  before  this  House
 —I  do  not  know  whether  the  Minister
 of  Parliamentary  Affairs  will  find  the
 time  to  take  it  up  during  the  present
 session  or  whether  it  will  have  to  wait
 for  the  next  session.

 Shri  Hari  Vishnu  Kamath:  Next
 session.

 Dr.  Sushila  Nayar:  ....but  the
 amendment  proposes  to  take  away  the
 discretion  from  the  magistrate  and
 make  imprisonment  up  to  six  months
 compulsory.

 Shri  Hari  Vishnu  Kamath:  Only
 six  months?

 Dr.  Sushila  Nayar:  The  maximum
 is  six  years.  For  the  first  offence,  it
 is  an  imprisonment  of  six  months  and
 a  fine  of  Rs.  2,000,  for  the  second
 year  three  years’  imprisonment  and  a
 fine  of  Rs.  3,000  and  for  the  third  year
 six  years’  imprisonment  and  a  fine
 which  is  still  higher.  Further,  when
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 the  Bill  comes  before  the  House,  it
 may  be  necessary  to  take  it  to  a  Select
 Committee  so  that  if  hon.  Members
 wish  to  make  any  further  provisions  in
 it  for  making  the  provisions  still  more
 stringent,  that  can  be  looked  into.
 There  are  a  numbér  of  smaller  amend-
 ments  but  the  major  amendments  re-
 late  to  making  the  penalties  much
 more  stringent  and  imprisonment  com=-
 pulsory  even  for  the  first  offence.

 The  second  point  is  with  regard  to
 the  enforcement  staff,  on  which  we
 have  made  some  suggestions  to  the
 State  Governments.  One  of  the  sug-
 gestions  is  that  the  post  of  food  ins-
 pectors  should  be  provincialised  50
 that  they  can  be  moved  from  one  place
 to  another  and  in  this  fashion  there  can
 be  better  enforcement  and  preventive
 action  against  forming  any  kind  of
 illegal  liaison.  Apart  from  that,  the
 machinery  is  being  strengthened.  In
 the  amending  Act  we  propose  to  take
 powers  to  appoint  some  central  ins-
 pectors  as  well  to  launch  prosecutions.
 At  the  present  moment,  only  the
 State  Governments  have  the  power  to
 appoint  inspectors  or  start  prosecu-
 tions.  After  the  amendment  is  pass-
 ed  into  law,  it  will  be  possible  for
 the  Central  Government  to  take  initia-
 tive  in  these  matters  as  well.

 Then,  this  conception  that  in  Delhi
 things  are  going  from  bad  to  worse
 and  people  are  being  poisoned  etc.,  is
 not  quite  correct.  I  have  with  me
 figures  of  samples  taken,  the  number
 that  were  found  adulterated  and  the
 fines  recovered.  From  ‘1-1-58  to
 30-6-58  2,l67  samples  were  taken,  out
 of  which  862  were  found  to  be  adul-
 terated.  The  percentage  is  39.8  and
 the  fines  recovered  Rs.  37,665.  I  will
 leave  the  figures  in  between,  where
 there  is  a  gradual  reduction  of  the
 percentage  of  adulteration,  increase  in
 the  fines  collected  and  increase  in  the
 samples  taken  as  well.  Then,  I  will
 take  the  figures  from  1-7-62  to
 3l-2-62—samples  taken  4,063,  cases
 found  adulterated  8l8,  percentage  20.1
 and  fines  collected  Rs.  1,35,050.  It  is
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 ‘obvious  from  these  figures  in  the
 statement  that  the  machinery  is  be-
 ing  made  more  effective,  resulting  in
 lowering  the  percentage  of  adultera-
 tion  and  increasing  the  collection  of
 fines.

 Shri  Hari  Vishnu  Kamath:  What
 ‘about  the  analysis  in  laboratories?

 Dr.  Sushila  Nayar:  Regarding
 ‘laboratory  analysis,  some  laboratories
 have  been  started.

 We  have  been  in  touch  with  the
 State  Governments  all  along  that  the
 laboratories  have  to  be  increased,  ex-
 panded  and  strengthened  and  action
 is  being  taken.  But  these  are  matters
 which  do  not  happen  with  a  magic
 wand.  It  all  takes  time.  All  that  I
 can  say  is  that  we  are  very  well  aware
 of  the  problem  and  we  have  succeeded
 to  create  this  awareness  and  arouse
 public  opinion  so  that  today,  that  is,
 this  year,  I  think,  our  papers  are
 ‘quite  alive  to  these  things  which  is
 bound  to  have  effect  upon  the  trade
 as  well.

 We  are  not  only  taking  the  negative
 approach  of  punishments,  we  are  also
 having  conferences  and  meetings  with
 the  representatives  of  the  trade  so
 that  we  can  enlist  their  wholehearted
 cooperation  to  fight  this  menace.

 I  do  not  want  to  say  much  more  ex-
 cept  to  repeat  what  I  have  said  al-
 ready,  namely,  that  we  have  to  have
 this  approach  on  the  one  hand,  for
 better  and  more  effective  laws,  deter-
 rent  punishment  and  better  implemen-
 tation  of  those  laws  and,  on  the  other,
 an  educative  approach—education  of
 the  consumer  and  of  the  trader.  We
 are  doing  that.

 Shri  Sinhasan  Singh:  Do  you  mean
 to  say  that  if  I  am  hungry  and  I  go  to
 a  shop,  get  a  little  food  which  is  adul-
 terated,  I  will  not  take  it?  How  can
 education  have  any  effect  if  a  man  is
 bent  upon  supplying  bad  food?  You
 hhawea  ta  taka  it  ar  etarve
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 Dr.  Sushila  Nayar:  Education  can
 do  a  great  deal.  It  has  done  in  all
 countries.  Once  consumers  find  that
 bad  stuff  is  given  by  one  shop,  they
 will  avoid  that  shop  and  will  not  go
 to  that  shop  again.

 Shri  Sinhasan  Singh:  All  the  shops
 are  like  that.

 Dr.  Sushila  Nayar:  What  happens  is
 that  the  consumer  goes  to  the  chea-
 pest  possible  shop.  At  some  places
 things  are  sold  so  cheap  that  they
 cannot  possibly  give  good  stuff.  It  is
 necessary  for  consumers  to  realise  that
 it  is  not  possible  to  get  good,  genuine
 stuff  at  the  prices  at  which  it  is  offer-
 ed  by  some  of  these  shopkeepers.
 Therefore  they  should  avoid  those
 shopkeepers.  It  is  not  such  an  impos-
 sible  thing  as  my  hon.  friend  seems
 to  think.  Consumers  have  played  a
 very  important  role  in  checking  adul-
 teration  in  all  countries  in  the  world
 and  I  am  confident  that  they  will  do
 so  in  this  country  as  well.

 Shri  Hari  Vishnu  Kamath:  Will  the
 hon.  Minister  check  up  on  the  facto-
 ries  to  which  she  referred  in  .her
 speech  at  Calcutta  and  say  whether
 these  factories  are  working  in  Delhi
 or  not?

 Dr.  Sushila  Nayar:  We  have  no  evi-
 dence  of  any  factories  in  Delhi.  I  have
 never  referred  to  the  factories  being
 in  Delhi.

 Shri  Hari  Vishnu  Kamath:  Any-
 where  in  the  country.

 Dr.  Sushila  Nayar:  I  hav  given  ine
 formation  about  three  already.  We
 have  no  information  about  others  at
 the  present  moment.  But  several
 State  Governments,  as  I  have  stated,
 are  still  investigating  and  if  they
 come  across  any  factories  they  will
 let  us  know.

 Shri  Nath  Pai:  Only  last  year  we
 were  told  that  cockroaches  in  beer,
 lizards  in  milk  and  rats  in  ice  were
 found
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 Dr.  Sushila  Nayar:  If  I  may  say  so,
 lizards,  lice  and  all  these  things  are
 not  prepared  in  factories.

 Shri  Nath  Pai:
 the  factories.

 Ice  is  prepared  in

 Dr.  Sushila  Nayar:  Those  unlicens-
 ed  factories  have  been  closed  down
 long  ago.

 Dr,  Melkote  (Hyderabad):  In  many
 countries  foodstuffs  can  be  carried  di-
 rect  from  the  shops  into  the  fire  for
 cooking  purposes.  There  is  no  neces-
 sity  for  cleaning.  Here  in  India  there
 is  not  a  single  shop  where  we  can  get
 such  foodstuffs  anywhere.  Adultera-
 tion  is  so  rampant.  If  two  or  three
 cases  only  for  the  whole  of  India  are
 placed  before  us,  what  are  we  to  feel?
 Can  you  at  any  place  show  that  here
 is  a  shop  where  consumers  could  go
 and  purchase  pure  foodstuffs?  I  will
 thank  the  Health  Ministry  if  that
 could  be  brought  about  where  clean
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 and  pure  foodgrains  are  made  avail-
 able.

 I33I8

 Dr.  Sushila  Nayar:  There  are  shops
 in  every  place  where  everyone  has
 the  confidence  and  the  stuff  is  good.
 I  was  recently  in  Patna.  There  was
 a  ‘kiryana’  store  which  was  very  po-
 pular.  Anybody  could  go  there  and
 gef  genuine  stuff.  There  was  no  adul-
 teration  of  any  kind...  (Interrup-
 tion).  ‘Kiryana’  means

 Shri  Nath  Pai:  You  are  mispro-
 nouncing  it.  It  is  ‘kirana’.

 Dr.  Sushila  Nayar:  Like  that  there
 are  shops  in  other  places  also.  Let
 the  consumers  pay  the  price,  go  to
 the  good  shop  and  purchase  the  stuff.

 7.55  hrs.
 The  Lok  Sabha  adjourned  till

 Eleven  of  the  Clock  on  Thursday,
 May  2,  963/Vaisakha  12,  885  (Saka).
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 Andhra  Pradesh
 2606  China  clay  mining  in  Kerala
 2607  Language  _  statistics  for

 Rajasthan
 2608  Notified  area  of  Rajasthan

 State
 2609  Coal  washeries
 26I0  B.A.,  BT.

 Delhi
 2611  Section  Officers’

 Examination
 2642  Loans  to  States  from  Edu-

 cation  Ministry
 2643  Indian  Institute  of  Astrono-

 meal
 and  Sanskrit  Resear-

 ch
 2614  Transfer  of  Technical  Offi

 cers.

 Pro-

 teachers  in

 Grade

 I3I00

 I3300-02

 I3]02
 13102-03

 33I03

 T3103--04

 3304
 I3T05

 3I05-06

 I3I06
 13106-07,
 I3i07-08

 33I08-09

 I3I09-Ilo

 T3II0

 I3IIO-IT

 I3IIT
 I30TI-I2

 I3II2

 I3II2
 I3IT3-I4

 I3TI4-35

 T3II5-I6

 T3IT6

 I3TI7-I8

 I3II8-I9

 73322

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.
 265  Indian  Economic  and  Statis-

 tical  Services
 26i6  Coal  mines  in  Madhya  Pra-

 desh_  I3TI9-20
 (2617  India’s  map  shown  in  ‘“‘The
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 268  Coal  deposits  in  Assam  and

 Orissa  3320-2I
 2649  Tibetan  children’s  Homes.  332I-22
 2620  Science  symposium  3I22-23
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 CALLING  ATTENTION  TO

 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE
 Shri  Yashpal  Singh  called  the

 attention  of  the  Minister  of
 Steel  and  Heavy  Industr-
 ies  to  the  reported  drastic
 cut  in  pig  iron  qucta  suppl-
 ied  to  the  foundries  in
 Punyab

 The  Minister  of  Stcel  and
 Heavy  Industries  (Shri  C.
 Subramaniam)  made  a
 statement  in  regard  thereto.

 PAPERS  LAID  ON  THE
 TABLE—
 (QD)  A  copy  of  the  following

 Papers  :—
 (i)  The

 CoLUMNS

 I3II9

 I3I20

 3323
 33]24

 I3I25

 3125-26.

 I3326—30

 13133-34,

 International
 Copyright  (Second
 Amendment)  Order,
 963  published  in
 Notification  No.  S.O.

 ‘1022,  dated  the  4th
 April  ,  963,under section  43  of  the  Copy-
 right  Act.  ‘1957.

 (i)  Annual  Report  of  the
 Council  of  Scientific  &
 Industrial  §  Research
 for  the  year  1962-63,
 along  with  the  Annual
 Accounts  for  the  ycar
 96I-62  and  the  Audit
 Report  thercon.

 (iit)  Annual  Technical  Re-
 port  of  the  Council  of
 Scientific  and  Industr-
 ial  Research  for  the
 year  I96I-62
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 PAPERS  LAID  ON  THE  CoLuMNS

 TABLE—conid.  c
 BILL  PASSED

 OLUMNE  Discussion  on  the  motion  to
 (2)  A  copy  of  the  following  consider  the  Constitution

 Notifications  under  sub-  (Fifteenth  =  Amendment)
 section  (2)  of  section  3  of  Bill,  as  reported  by  the
 the  All  India  Services  Act,  Joint  Committee  conclud-
 I95t:—  ed.  The  motion  was  ad-

 opted  by  a  majority  of
 (t)  G.S.R.  No.  5§  dated  not  less  than  two-thirds  of

 the  30th  March,  7963  the  members  present  and
 making  certain  amend-  voting.  Ayes  270;  Noes
 ment  to  Schedule  IIT  5i.  After  clause-by-clause
 to  the  Indian  Police  consideration  the  Bill,
 Service  (Pay)  Rules.  as  amended,  was  passed
 ‘1954.  by  a

 find  bila  Rios 6  membership  o:  louse
 (i)  G.S.R.  No.  607  dated  and  by  a  majority  of  not

 the  73th  April,  3963  less  than  two-thirds  of  the
 making  certain  amend-  members  present  and
 ment  to  Schedule  ITI  voting,  the  results  of  the to  the  Indian  Adminis-  divisions  being  as  under  :-- trative  Service  (Pay)  ८ Rules,  ‘1954.  lause  a  Ayes  300;  Noes  9

 lause  3:  Aye  sNoes
 (3)  A  copy  of  Report  on  the  e

 ८
 STAVES  ZEB  NOES  35

 working  of  the  Deposit  Clause  4:  Ayes  (2915  Noes  37
 Insurance

 4  ares
 for  Clause  55  Ayes  3133  Noes  Bea

 the  year  ended  3:st  Dec-  Clause
 cHiber,  962  oleae  with  eats

 6:  Ayes  3103,  Noes  i4
 the  Annual  Accounts  and  Clause  7:  Ayes  389:  Noes  47
 the

 hep  ie
 i

 wala
 Clase  8:  Ayes  324;  Noes  nil.

 under  sub-section  (2)  ©
 section  32  of  the  Deposit  Clause  9:  Ayes  328;  Noes  nil
 Insurance  Corporation  Clause  r0:  as  amended;  Ayes
 Act,  96r.  287:  Nees  4I

 (4)  A  copy  of  the  Foreign  \  Clause  जप:  Ayes  290;  Noes  nil
 Exchange  Regulation  (Am-  Clause  i2g  Ayes  289;  Noes  nil
 endment)  Rules,  7963
 published  in  Notification  _  to  ‘ia!  i... No.  G.S.R.  46  dated  the  3९5  2990  INOES  Ts
 i4th  March,  7963  under
 sub-section  (3)  of  section  HALF-AN-HOUR  DISCUS-
 27  of  the  Foreign  Ex-  SION  3304—I8
 change  Regulation  Act,
 1947.

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTION

 Shri  Hari  Vishnu  Kamath  raised
 a  half-an-hour  discussion
 on  points  arising  out  of
 the  answer  given  on  the
 r8th  April,  1963  to  Starred
 Question  No.  933  regarding
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 Twenty-first  report  was  The  Minister  of  Health  (Dr. Presented.  Sushila  Nayar)  replied  to
 MOTION  RE:

 TERMINA-
 the  discussion.

 TION  OF  SUSPENSION
 OF  MEMBER  I3335—39  AGENDA  FOR  THURSDAY:

 MAY  2,  963/VAISAKHA  ‘12,
 Shri  Bade  moved  for  termina-  I885  (SAKA).

 tion  of  the  order  of  suspen-  Consideration  and  passing  of
 sion  made  against  Shri  the  Constitution  (Sixteen-
 Hukam  Chand  Kachwai  th  Amendment)  Bill,  as
 through  a  resolution  of  the
 House  on  13-4-63.,  The
 discussion  was  postponed
 till  2-5-63.

 ———
 GMGIPND—LS  TI—514  Ai  LSD—8-5-63—880

 reported  by  the  Joint  Com-
 mittee  and  Export  (Quali-
 ty  Control  and  Inspec-
 tion)  Bill.


